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C O R R I G i N I A  TO 3 0  XrY-FiFT3 UPOIiT OF P .A.C. 
( 1968.69) P R I G  ShT :' TO TH': LOK SABH.9 ON 29,4.1969, 

Line 20 r - - fiead 

2 1  Appendix-I .innexwe-I 
1 t h i s  these 

25 -26 Delete the words "of crops., 
, . . ~ a r i e t i e s . ~  

31 f oo dproof foolproof 
8(from bottom) i s  i t  
5(f rom bot tom)ut i l i se  u t i l i s e s  

20 r e t i r e  r e t i r e d  
ll( from bottom) appraised apprised 

5 not  now 
l8 given f ave 
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3. The ckaft Report was amsidcd and adopted by tbe SuMhn- 
mittao a2 their sitting held on 22468 and finally adopted by the Public 
Acrxlrmb QQmrittse on 28-4-68. 

4. Fa t!&&y of reference tbe main a m c ~ / r a c o m m c n d a t i ~  of 
the have bctn prinb#l in thick type in the budy d tho RGpon 
A stntmrraW sh&q thc smmnary d the main rec-/obser- 
vatkm of the Comm~ttce is appended to the Report (Appendix). 

5.Th6Cormni~plsceonncordthc'iappreclationoftheassistance 
nxldend to tbem in this matter by tbe Comptroller and Auditor, General 
of lrrdin 

M. R. MASANI, 
NEW D E L S ~  C m ,  
April 28, 1969. Public Accolmis C0mmrOmmrftee. 
V- 8,1891 (S ) .  



1.2. The Action Taken notcs/stattaneats on the I.ccoermcedatiwos of 
tbc CoPPminee mtained in this Roport have been cakgprhred msder the 
folknrring hl.adn :- 

(i) RecLRMIEndbn'o~~s/Obsenationr that have been ~cceptat by 
Governmeni : 
S. Nos. 3 (pan 1.44), 11, 15, 17, 19, 21, 25, 27 (pamu 2.16, 
2.17, 2.18 and 2.19), 28, 31, 34, 35, 36, 37, 38, 39, 48, 49 
(poras 3.24 to 3.26), 50 (para9 4.10 and 4.12), 52, 53, 54, 
56, 59, 61 (paras 4.64 to 4.66), 70, 73, 74 (pPras 5.47 
and 5.48), 75, 78, 79, 80, 81, 82 and 84. 

(5) R ~ n d a f i a n s / o b m a n s  which the Commitrce do nor 
dar;Lt to pursue in view of tk repkics d Gov~nrmkltt : 
S. Nos. 2 (para 1.33), 3 (pua 1.431, 4 (para 1.53) 5, 7, 
10, 29, 30, 33,42, 46,50 (paro4.11),51, 55, 60, 61 (pus 
4.67), 62, 63, 64, 66, 71 aad 72. 

(iii) RecommQndaticmo/d,stm'm r e p k  to which have not bun 
accepted by the C ~ ~ l ~ m ~ t t e e  ond which nquk rcircrotion : 
S. Nos. 9, 12, 13, 14, 16 and 83. 

(iv) R&omrnndations/observotMnr in respccr of which C a v m  
mcm have kunijhrd inwh n s p b  : 
S. Nos. 1, 2 (paras 1.31 ad 1.32), 3 (pwaa1.42), 4 ( p a s  
152 and 1.54). 6, 8, 27 @ma 2.15), 32, 40, 41, 43, 44, 
45, 47, 49 ( 3.34), 57, 58, 65, 67, 68, 69, 74 @otlus 
5.49 and ~ . S O ~ S ,  76 and 77. 



pnbclw;areyl fop oarnmuciol t ~ p C d t d N a m 8 ~ p h  1.104, S. Na 9. 
1.5, % Couacil of Scientific and Industrial Research &wZapbd 494 

sdentik and industrid processes upQ 1964.65 fcK ~~~ 
tion. While 128 out of thcsc pnxxsse6 Ware liccmd PYment of hmsp - pacmium and &g royalty, 189 of t b  PrOaSSeS WCCO d d  
of charge to industry for want of response h-om mde on Omsnt* As 

tc no sgstrm of costing had been introduced by the of 
ntoatry spent on the development of the pracesses could not be cakrlaaad. 

on this aspect of the matter, the PuMic Accwnts M t t b c ,  ,o""""- l . l w  of their 5% m r t  (W LOL w m b  
the foilowmg obsemtions :- 

"1.104. The Committee regret to node that the C.S.1.R. wbkh 
has been in existence for over two decades did not think d introduc- 
ing a system of costing for the p r o c e ~ ~  developed by them. The 
Cammi#ee feel that this should have been done much earlier. Tbe 
Committee note that the work relating to tbe costing of sdentifk and 
industrialprocesses developed for cormrsercial exploitation has betn 
introdtrced from last year in 7 or 8 of the laboratories only by rbe 
&usil. They des'i that as a result of this experiment tha system 
d costing should 'be further extended to all other laboratories. With 
th, introduction af a system of costing of prooesscs, the Committee 
h q ~  that the Council would ba able to have an idea of the W 
expenditure incurred by it on the development of various processes." 

1.6. In theii reply to paragrag41 1.104, the Ministry of Education 
(Ond l  of Scientific and Industrial Research) have stated : 

'7b question of planning of research and cost analysis was oaa of 
the items considered at tbe 16th Directors' Coaferezr~ of tbe Heads of 
National Laboratories and Research a s d h  held on July 4-5, 1966 
at Bmgabm. l b  conference reiterated the view that decailod cast am- 
lysis should be carried out only m respect of - pitot projects since 
costing is neither practicaMe nor Ecwomical m the case of d propcaS. 

It was ultimatdy decided that cos pattern may be evolved in soarc 
of the iaboratories on an expimental % and results studied to ewlvs 
a gemd pa#em f i x  being introduced in ail the Laboratories." 

The Council of Scienti61c and Indnstd Regmrcb in a sukrcq~t  
note stated : 

psent,  costing of pro~/processcs is danc by ~ n n o  of tbo ~~ I-abmtories bp di&rrnt methods which an: tabPlaM belaw : 
1 NEIIIW ofthe L~baratory/Institute Molbad of CosC analysis of pacaocr 

and (2huwab Cadias u curkd out by chr pr .nd 
~ w m c b  Institute, ~bavnagar. ta‘mmca *f&nxmmd & d e r  

corn id- in tbe \JwnrMg owrkvir 
a d y  p o  r u r a ~ .  in ratrt3an ta nombpK of 
sdcd~ikwarlron. 'JbprafutionGfurOnroa 
rbo idtdedtnthearccafaga'panat md,  

2. N f i ~ ~ a l  M i c a )  bbontory, Costing tad- m m &  
POOIIP. cwmdc% wket. cost picture d tb pro= 

dul~roc*rs $nd * pmmwd tamp fix L 
rrtsm. Thl.tbar#r,urived m t  bm 
conddafaU Uls mdbbifity of tks prarm 

- o#l tbc rcsmfch ippm. 
- -- 



In ritw (d the d i v m t  metbods bcing foilowed by the Nationsrt l.;rbo- 
ratasidWhtcs, it is dedmbb that the matter may be d i d  at a 
Car(cmme d tba Htads of aU the N a t W  Laboratories/- so 
&at a caass~ws may bu cPdvod aad brad gui- laid dmm." 



1.8. From a statement furnished by Gov~nmm\ it came to tb. nO(icc 
d Public A C C O ~ D ~ ~  Committee (bat during 1964-65, eighteen rbcp., h 
vWng foreign cDUaboration were approvwl by Government tba 
t d m k d  advice d the C.S.I.R. Commenting on the matter, I&"- 
Aooounts committee, in paagrapb 1 .I 13 of t , i  59th Re* (- b k  
Sabha) had observed : - 

"1.1 13. From this statement tbe Commit& hnd that as many as 
eighteen schemes invol foreign collaboration were appt?ved 

"%e during 1964-65, against advice of the C.S.I.R. The Canaruttee 
would like to know the justification for ignoring the advice of CSIR. 
in these cases." 

1.9. In their reply to paragraph 1.1 13, the Ministry of Education 
(Council of Scientilic and Industrial Research) stated : 

"A statement giving reasons for foreign collaboration agaiad the 
advice of CSlIR in respect of 18 cases as furnished by the Minbtries 
of Industrial Development & Company Affairs, Petrokum and 
Chemicals and Steet Mines & Metals is enclosed (Appendix-I). Ibr 
advice given by the CSIR in respect of each of these cases has ab, 
been incorporated in the above Statement as desired by A.G.C.R. 
vide D.O. letter No. RR5-2/67-68/460 dated 23-8-1967."' 

Paragraph 1.117 and 1 . l lCcr ia l  No. 13 

1.12. From April, 1945 to October, 1965, 156 processes WIC -1- 
cd in vPrioas fwcign cooBtrles on psymwst of initial patent f&a ammshg 
to h. 1.81 la&. None of these could, howlevet, bc adwJly -=='= in the foreign . t d 6 ptmo 70 
wlrpo r, 1965. CammMing on tbt maner, tbc A$llic 
Aammb Committee, in paragraph 1.117 and 1.118 of their 59th Rspor( 
(TZlhd Lok Sabba), observed as W : 



"1.117. Thc ComPii#cre rvgret to note tbat ~vroe of tbc 156 
wmm patQatad k faraign d e s  bctwcan April, 1945 to Ou414Z 
1965 could be rabwrad to in- in foreign C O P D . ~ .  Thy fi#l 
that tb masom tor which there was no demand for tbe po#ua, m 
k d g n  ccnmtrics rhoald be looked into. Tbe N.R.D.C. 8 b u U  &O 
investigate why tbc agents appoirtted by them to ull t h e  ia 
foreign countnts had failed to do their job." 

"1.1 18. The Committee hope that efforts would be made to en- 
sure the commercial exploitation of the plocesses pa- abroad." 

1.13. In their rep1 to paragraphs 1.117 and 1.118, the MioisCry d 

under: 
d Education (Council Scientific and Industrial Research) stated as 

''NR.D.C. has been carefully looking into possible reasons be- 
c a w  d which p a s s e s  developed in India could DM bc hmed 
in foreign countncs. "7- tions with wham tbe NRDC hve  
got reciprocal arrangements or the commercial exploitation d the 
Indian Patents in their respective countries, are wcll reputad organ&- 
tions and there is absolute no doubt about their integrity and boar6de. 
The N.R.D.C. bas been in compon&nce witb ~ t s  countapub in 
fmign countries for arranging commercial utilisation of poce~taa in 
those countries. The technology in foreign countries is at a higber 
level than technology in this country and the reasons generally given 
by these bodies for nodicensing of Indian know-bow is that drere 
is no scope for e ~ ~ t a t i o n  of the particular in their arrua- 
tries. Under the circumstanax the question of ~nvestgatim of mn- 
implementation of Lndian p u s s e s  by foreign entrepreneurs docs aot 
arise." 

1.14. In a subsequent note, the Ministry of Education stated tbat Wbe 
psition regarding the prop% made by National Research I k d o p m m t  
Corporation for a m g i n g  cornmcrcial exploitation of processes plttnPcd 
abroad almost remains the same." 

Pmaasrpht 1.1% d 1.125-4. No. 14 



196% the pdudian bad not commenced till January, 1966. Th, 6lrm 
&abd import licences for Rs. 3.25 lakhs between 1961 and 1963 for 
lmpat af explosion proof motors and o k  productian equipment which 
weae stated to be necessary to establish commercial exploitation of d~ 
proccxrsl. Chmenting on this case, the Public Accounts Committee in 
prapphs 1.124 and 1.125 of their 59th Report (Third Lok Sabha), 
had observed as follows : 

"1.124. The Committa- arc unhappy at thc inordinate delay in 
the commencement of production on the part of the finn concerned 
with resultant loss of royalty to the Council. They are surprised that 
the C o d  entered into the agreement with the firm on the basis of 
a fixed percentage as royalty on production, while it had no control 
over production. It was stated in evidence that the firm hoped to 
go into production in a few months' time. Tbe Committee would like 
to be informed d the latest position." 

"1.125. The Committee suggest that the various &ve- 
loped by the Council should be takm back from the parbes m case 
they fail to develop the same in one or two years. In such C-, 
the procews should be given to other parties who wdd d e v q  
the same quickly. Release of cm an all exclusive 
&odd be avoided, as far as p s l b k .  The Committee also desire 
that a review of all the processes so far developed should be cob 
ducted keeping in view the above observations." 

1.17. In their reply to paragraphs 1 .I24 and 1.125. the Ministry of 
(Council of Scientific and Industrial Research) had statad as 

ursder: 
W / s .  Chemaux Private Limited, Bombay have already got the 

plant erected and necessary equipment has been installed. The firm 
in their letter dated 8-3-1967 have stated that they have already goae 
into production but the stock of raw materials held by them are not 
adequate for their purpose and if not replenished, would lead to Ibc 
dosure of plant for want of imported chemicals. 

The present policy of the Corporation is to issue mn-exclusive 
iicences. Where, however, sufficient development work is needad by 
t&e party and the demand of tbe product is very small, exclusive 
licences are considered. Even in such cases, a clause has bcen in- 
corporated in the licence agreement that if the party docs not go 
into production within a stipulated period i.e. 1 to 2 years, thc 
licence is automatically converted into non-exclusix. In m y  cascg, 
tk Corporation has converted exclusive licence into mn-aclusive 
under the said clause and bas thus been a& to give the process 
to other suitable parties also. The Committet's observations arc 
implemented and followed while granting licences for wmmen:' 
exploitation of the processes. 

3 
As wards amiucting a review af dl thc processes so Par dew- 

bpsd kaeping in view tho recMnmendation of the P.A.C. it may 
& stated that the parties always keep the N.RD.C. iafOrmClIf Pkrut 
t b : ~ ~ ~ = m a L i n g i n r e p a r d t o u t i l i s a t i o n o f t h e p r o c w s a ~ .  
Arxordia% to the if the bottlenecks are beyoad the oar- 
hoS the Licensees, N.R.D.C. cannot *& t& 



1.18. In a subseqwnt note, tbe Hiaistry of Educotian, hmmer,  
aebd: 

However to avoid the amtroversy on the iswe of NCL kno~aaW 
not workable the Board dqcided as under to which tbc firm ha.s 

agnad. 
1. Refund of premium of Rs. 75,000 paid by tbe firm. 
2. Reduction of Royalty from 6)% to 3%. 
3. Other terms of the agreemat remain unalterai." 

l . 1 9 . T b c C o ~ o b s e r v e t h p t t k p o a s s r s ? s R k P s a d h I L b , a e t  
f o r c o r m r a c i h l ~ o e t b e  -poQlPdia- 
m(.aoaoba.i%l. ub-r*.tbLlcdm 

b r m a a o t a b a Q d L . T l r t c s . I I L h r a i B t k a ,  

rdasedtLispr#csr..dtorcducctllorqg.ltpoatbepoaarhar6~ 
p a c a t t o 3 p e r m t o r r t L e l p p C l l d t l m t t h e f i r m b ~ ~ i a  
--pmaar* 

1 . 2 O . I b C o a r a b t b t + h d ~ f r p m a l . l 2 S d t k t S 9 t h ~  
~ ~ ~ ~ M Q p a & r . e b d d r r d o Q s d r r i Y l 8 ~  
m d d c t b t , t b e y r b d d b e - ~ ~ d ~ b d L a  
psbia T L e C 1 . - - ' 1 ; m l b c k t t b b r ~ k y b e i a - ~  
rrd fdbrrcd clrLlle lp for fa--;--' rrpklt.lbr dt ILc 
poesmk'' m C : ~ : : ~ - b a Q o t b t t L b ; ~ l s e l p t o . r a w l s e r r s r r  
d t b c Q p e o f w = z ~ ~ ~ i . . b p t .  

RwnroYon bf Audi! Reporu regarding Crmml Universi~ics to Pdiu-  
men!-Pmrrgraphr 1.137 Md 1.138-A. No. 16. 

1.21. 1Lc bur C h t d  Uniwrsirks of Bpnafas, Aligarh, &hi and 
V h  Bharati am given rnaiatcnaDce and dcvltiopmtnt grants by tho C h -  
tr+f Govanraent throPgh the ag~acy d tbe University Grants Canmis- 
don. Tbt A& Rtports on the acanmts of tbast Cmtral U- 
am rrot, bwmcr, pmmted to Parliament Commenting on this mataer, 
dm AEWiE Accounts Coamittecttec, in paragraphs, 1.137 and 1.138 of theii 
59th RcpoR ("Ihird Lok Sabha), had made tbe fdowing obwrwtio~ls : 

'1.1 37. The Cornmittcc feel that the dnancial accounability does 
not in any way chsh with the academic ircedom of the Central Uni- 

Fktbm, Audit RcpNts of the CtntrPl Universities arc 
phred in the o f P u ~ t a a d a s 6 u c h a m a l f f a d y a v r i b M E  
to the Mambers "w, d tiamcnt. Tbc Public A o o o ~ ~ t s  Cbmrmttat has 
k#rh' c m p & a d s o n t h C p r c s e n t a t i o a t o ~ ~ t b e A o d i t  
Rqmts?.tIm Chtral UnivcrsiitiCr hOl. the ycu 195253 onmi@. 
n # , ~ t h # C b Q 1 1 3 , ~ i i k e t O ~ t e r a t c t b C i f ~  
c#rttata6d in paro 2.7 d tbcir S2nd Rcpott (196546) tnd mqpst 



rbPt Ojre Audit Reports of the Central Umversitias shsuld be pwented 
t@ Farlimwut in future." 

"1.138. It was also deposed before the Committee by the witness 
that it was decided to wait for the Report of the Education Commis- 
sion before taking a final decision in this matter. He further added 
tgat the mport of the Education Commission had been received d 
o ~ a s  under consideration of the Government, and that he would plrtoe 
the whole matter before the Education Minister for a final daclsion. 
The Committee suggest that if necessary, the matter may even be 

before the Cabinet. In this connection the Comrnittce woolid 
to draw the attention of the Ministry of Education to p a  2.52 r 

of thcir 52nd Report (196566) wherein the Committee have obeer- 
ved that if there is any difficulty in implementing the recommendation 
miterated by the Commitbee, the matter should bc submitted to the 
Cabinet and its decision communicated to the Committee." 

1.22. The Ministry of Education, in reply to paragraphs 1.1 37 and 
1.138. have stated as follows : 

"As desired by tbe Public Accounts Committoe. the matter was 
submitted to the Cabinet for decision. The Cabinet has decided 
that the present practice of not pl the Audit Reports on t& 
la#xnmts of the Central Universities ore Parliament shinild be 
continued. 

3 
In so far as the Committee's observation that Audit Reports art 

zvpilabk in Parliament Library is concerned, the position is that 
h m a l  Reports of Central Universities containing in t -d io  m 
account of revenue and expenditu~ are supplied to Padhment 
Libruy." 

1.23. TZle reply of Government was discussed by the Action Taken 
! h M h m i t t e a  of the PnbEc Accounts Committee with tbe rtpr#rcntadv~ 
oP tbe University Grants Commission, Ministry of Education add Cbmp 
troller and Auditor General on 22nd August, 1968. During the disarpsim 
tbb Government representatiws expressed the vicw that in vicw of the 
prwisioas of the University Grants Commission Act 1956, tberc sbould 
be no di5culty in Comptroller and Auditor General's rep, to Partia- 
mmt matters of snbstmtial importance dating to Ccntd -ti ni&s, 
aricring out of audit of the accounts of the University Grrnts Commissh. 
The CoarptroUer and Auditor General's representative pointad ortt dut this 
view of the Govcttl~llent was apparently somewhat in amfiict nW the 
aufiet opinion of the Ministry of Law about tbc Compolter and Auditor 
G w a a l ' s  corn r to report to Parliament matt4Is datiQg to CbnW 
Uaiversitie~. Committee, thereupon desired that the matter may he 
firttber examined by C. & A. G. in .consultation with Ministries of l a w  
and Education. 

flbe Committee undelstand from Audit that tbc matter was &erred 
by than to the Ministry of Education who have mpoW that tbe Ministry 
d LBW had desired to obtain the cmuaeats of the Ministry of F"mancc. 
WOIB giving thcir rdvice. 



-on lo tccover rent and other charges in nspect of rejiclGslls in 
ampation of om&-Paragraph 6.38-6. No. 83. 

1.25. The Directorate of SbcM We&, Delhi, has 75 residential units 
under its control which are allotted to tbe officials working in the HOW 
and a&er institutions. No dcciiion regarding t .  dkials  to whom rent 
fm accommodation is to be allotted in the plblic interest had been taken 
(January, 1966). The appeals of 30 allottees who had not been pjven 
reat h e  ll~~ommodation, were pending decision befare tbe C&f Com- 
mirdoacr while the cases of the remaining 45 a lb tka  for givin sanction 
la lau free vmmmodatmn rere under *m* to th dakeg 
Phrm for thcir concurrence. There were a180 stated to be four d 
w m n b r i d  occupaition. Commenting on this case, the Public AccwntP 
Committee, in agraph 6.38 of their 59th Report (Third Lok Sitbb), P" had madc the ollawing observations : 

"6.38. The Committee mgret to note the delay in halising the 
decision -ding the pending cases of rent f&x 8cco~nmodadoa. 
k+ the reahation of a subetantial amount as rent, water and e M -  
city charges etc. is pending, the Committee desire that the adon 
m this case should be expedited. They would like to be id& 
of the results oC the action taken in this case. They would also like 
to k informed of the action taken in four cases of unauthorised 
-." 

1.26. In their reply to paraprapti 6.38, the Department of Social Wcl- 
fors statad ar fdbws : 

WOut of 4 cases of dkgd unautborised occupation, tw cases 
dating to a Head Clcrk and r case worker werq on hrrther cxami- 
auion, found to be not ac td l  cases d unauthorisad 
Reat is t~cing mcovcrcci from bbch at thcm at 10% of -7- 
&r F k  4S-A. In case, relating to the fomcr Supri-t 
O( Childm's Homo, tha IXmdmm has dacided to recover intt 
st 10% of tbe dw as the occupation in this case was also 
M d  to be nor unautharised. The 4th case of the former Prirrcipal, 
GWenuncnt Lady N- S c b l  ha9 k n  rejected by the Adminiffra 
b. The thn Rinipl €30- Ldy N o p  s&cd, && 
has been asked on 23-10-1968 for tha payment of a smn d 
Rs. 13,283.85 p. due from him as arrears b u p a  ~ n t . ' '  



~ D A ~ ~ S / O B S E R V A T I O N ~  THAT HAVE BEBN 
ACCEPTED BY GOVERNMENT 

Committee also feel that ajmrt from lack of proper supwsrision 
ard mn+bfxcvance of rules and orders, there was inadequate arrqpueut 
bb l&ep a proper watch over the maintenance of acwmts of Q e O t e ~ ~ r y  
#bbrstiolms. Jn this connection, they would like the Ministry of FInanw 
to isslre suitable instructions to all Ministries/Dcpartments of Govcz~llocat 
of India zo make adequate arrangements for proper maintenance of 
aaxruntr in cases where public funds are sanctioned/spent on spx ia l  
occasions. 

[S. No. 3 Appendix XXIX,  Para 1.44 of 59th Report (Thircf Lok Who) l 

The Arbfic Accounts Committee's comments had been b~ougbt to I h c  
Archaodogical Survey of India's no&, and to ensure that 6nRnri;ll p m  
cdms wem duly followed and propex accounts maintained, a senior 
ofh# of the 3.ndian Audit and Accounts Department had hcco postcd in 
chqp ot thc Departmeat's ixhmma . . tion. 

Ibe Minishy elf h c e  have also issued necessary imtmctions to all . . v a t s  of the Government of India, in tbdr O.M. No. 12 
(47j-E(C4xmi)/6%, dated the 17th October, 1968. 

1- of E d u ~ m i ~ i  OM. No. F. 16/1/66641(J), &fed rk 22nd 
W d ,  19681. 

As dmhd by the Committee suitablt instructhm hnvs bees issued to 
"n Mbktdes-nts vide O.M. No. F. 12(47)-E(Co-ord)/66. dated 
17th c)lcM#r, 1968. 

[Mia  oj Fh. O.M. No. F. 12(47)-E(C~o+rd)/66 dated 17-1 0481 .  



No. 12(47)-E(Co-ord.)/66 
GOVERNMENT OF INDU 

MINISTRY OF FINANCE 
(DEPARTMENT OF EXPENDITURE) 

New Delhi, the 1 7111 October, I 968 
OFFICE MEMORANDUM 

SUBJECT :-591h Report of ihe P.A.C. (3rd Lok Subha)-Recornmendu- 
lion N o .  3-fipettdirure on special musions. 

In their 59th Report (3rd Lok Sabha) the P.A.C. dealt with a case 
in which the expenditure in connection with a special occasion ( v k .  cen- 
tenary cclcbrations) exceeded the alrotrncnt specifically sanctioned by 
Uovernmcnt for the purpose. This happened because no separate account 
was maintained for the expenditure on the special occasion and it was 
mixed up with the normal contingent expenditure of the Department con- 
ccrned, with the r-sult that a proper watch of the expenditure on the 
special occasion against the sanctioncd amount could not be kept. The 
Commitkc recomn~cndcd in para 1.44 of the above Report a\ 1ollows:- 

"Thc Committee also feel that apart irom lack of proper super- 
vision and non-observance of rules and orders, there was inadequate 
arrangement to keep a proper watch over the maintenance of account 
of centenary celebrations. In this connection, they would like 
Ministry o f  Financc to issue suitable instructions to all Ministries/ 
Departments of Government of India to make adequate arrangements 
for proper maintenance of accounts in caxs  where pubtic funds arc' 
sanctioncd/spcnt on special occasions". 

2. It is obvious that when a 5 p i f i c  allotment is sanctioned by Govern- 
ment for special occasions. steps shwlcl be taken to keep thc exp-nditurc 
within that limit. This can be ensured only if n scparatc account is main- 
tained for the purpose. It may not however be necessary to open a 
separatc head of account under a particular ckmand in all cases. ~ r r e s p e ~  
tive of the size of the allomcnt. Whcre thc :tllotment i< suktantial a 
separate head of account should be opened in consultation with Economic 
Main Department (Budget Division) and in other cases a suitable R e  
&ter should be maintained by the Dcpamnent concerned for keeping a 
proper mcord of accounts of the expenditure incurred against the amount 
sanctioned for the special" occasion. The progress of expenditure should. 
thereafter, be watched against the sanctioned amount in accordance with 
the procedures and instructions issued from time to time in regard to con- 
trol over expenditure, vide Part VII of Chapter 5 of G.F.Rs. 

3. All Ministrk/Departments arc requested to t.*e action accordingly. 

N. N. K. NAIR. 
Deputy . ! i t ? C ~ ~ r y  lo rhe Gow of India. 

All Ministries/Departments of tbe Government of India. 
No. F. 12(47)-E(Cwd.) /66 

Copy forwanled for information to :- 
(i) Deprtmtnt of Economic Main (Budget W o n ) .  
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(ii) All Expenditure Branches including Defence Division. 
(iii) E. I I (A) Branch. 

N. N. K .  NAIR, 
Depicty Secrehwy ro the Govt. of I&. 

R e c o m d a t i o n  
It appears that the amount of Rs. 2.65 lakhs was sanctioaed ad Iooc 

without drawing any detailed estimate or without proper planning. Tbe 
Departmerrt should have obtained expert advice in the matter. Thc Com- 
mittee feel that the Department should have anticipated that the exhibition 
would be extended and it should have been planned accordingly. 
IS. NO. 3, Appendix X X I X ,  Para 1.44 of 59th Report (Third Lok Subha)]. 

Adion taken 
The amount of Rs. 2.65 lakhs was not sanctioned on ad hoe basis. The 

amount was sanctioned by Government against the Department's estimates 
of over Rs. 6 lakhs. While according sanction the anmunt on each itean 
was specified as follows :- 

Rs. 
1. Conferencc on Asian Archaeology . . 1,00,OOO 
2. Exhibition . . 1,54,000 
3. Uday Shankar's show "Samanya Khati" . . 4.000 
4. 'Tea, coffee and lunch to be served to the 

delegates to the International Conference of 
Asian Archaeology . . 7,307.50 

Total . . 2 . 6 5 . 3 0 m  

[Ministry oj Ed~ication O.M. N o .  F. 16/1/66-CAl(1). dated the 22nd 
November,  19681. 

R- 
The Committee are disappointed to note that out of 494 scientific and 

industrial processes developed for commercial exploitation by the Council 
up to 1964-65, on!) ?i9 are in actual production at present. This clearly 
~ndicates that the:,: pi xesses were either not commercially viable or batter 
substitutes were already available in the market. The Committee would, 
therefore, urge that more care should be taken in future in the selection of 
processes for development. There should also be a liaison with the indus- 
try. This is imperative not only from the point of view of avoiding infruc- 
t u r n  expenditure, but alw from the point of view of proper utilisation of 
indigenous talent. 

[SL. No. 1 1 o j  t l w  PAC'.\. 59th Report (Third Lok Sabh 11. 

Adion Eaken 
Selection of procesm for cicvelopment is done by the Laboratories/ 

In-tes concerned a f t u  taking into consideration the various factors and 
after obtaining the approval of tbcir Executive Councils. However, the 
observations made by the Committee have beMI brought to the notice d 
the Directors/Heads of the National Laboratories/Institutes with a view to 
ensuring that more care i\ taken in future in the selcctioa of processes for 



dewtopmont vide letter No. 3/10/66-PU, dated 15-6-67, c q y  cDcbsed 
(Annco[uro 111 . 

c0UNCI.L OF SCKENTIFlC AND INDU!SllUAL RESEARCH 
Rafi Mars 

New Delhi, 15th June, 1967. 
No. 31 10/6&PU 
From 

Thc Secretary, 
Council of Scientific and Indust rial Research. 

To 
The DircctodHeads of the 
National hboratories/Institutes. 

SUBJECT :--Selection of processes-59th Report of the Pi~blic Accorarls 
Conwnirtee (Third Lok Sabhu). 

Ctr. 
The Public Accounts Committee in its 59th Report while considering 

I he scientific and industrial process developed by the National Laboratories/ 
Institutes for co~nnlercial exploitation up to 1964-65 has observed that 
riinst of the prcx~suu were either not commercially viable or better substi- 
tutes were alrcrtd! available in the market. The Committee has, therefore, 
urged  that more caro should be taken in future in the selection of processes 
tcrr development. There should be a liaison with the industry. This is 
~rnperativc ncn only from the point of view of avoiding infructuous expendi- 
lure, but also from the point of view of proper utilisation of indigenous 
talent. 

The observation of the Colnmittec arc brought to rhe notice of all arn- 
c~rned with a view to ensuring that more care is taken in future in the 
\election of procrrses for development. 

Yours faithfulty, 
Sd/- L. RAMANATHAN 

Under Secretary 

C'opy to : T h c  Scientist-inchar e. Directorate of Research Coordination & 
Industrial Liaison, IR Building, New Delhi. 

2. Cbmrnittce Sedion. 
6 

Sd/- L. RAMANATHAN 
Under Seeretars' 

The Committee reget to note that while there is a dearth of technical 
and engineering education in the country, the funds allotted for technical 
and engineering education have been diverted for other purposes. In 
widence the Secrc*tary, University Grants Commission stated that in view 
of the delay in getting the plans approved by the All India Couneil of 
Tbchnical Educatioo, axtain funds werr: diverted and utilisad for strmg- 
thcaiog Bcicnro cducatbn wbich is considered the bgse of technical cduca- 



tion. The Committee believa that in that case also the pricrr approval 
the Ministry for diversion of funds should have been obtained as requbd  
undex the rules. Thcy hope that such cases would not recur. 

@ I .  No. 15 of Appendis X X I X  to 59tir Report (Third Lok Subha)]. 
Action taken 

The observation was co~lununicated to the Univcxsitv Grants Commis- 
sion which has noted the same for compliance. I t  has bccn added by the 
Commission that the approval of thc Covc~nrncnt of India will be duly 
obtained in future if such a necessity ariscs. 

Recommendat ion 

The Committee observe from the note furnished by the Ministry that 
there has bem no appreciable incrcasc in cnroln~mt in most of the CO- 
offered by the University and in some courses there has actually bees a 
decline. The per capita expenditure has, however. shown a steep rise 
from Rs. 1,961 in 1962-63 to Rs. 2,367 in 1964-65. The Committee 
desire that reasons for this state of affairs should be ascertained and snit- 
able remedial measures adopted to arrest both decline in enrolment in 
some courses and rise in per capita expenditure. 

[SI. No. 17 of Appendix XXIX to 59th Report (Third Lok Sabha)). 

A note is enclosed (Appendix I). 
ANNEXURE I 

A NOTE ON ENROLMENT O F  STUDENTS AND PER CAPITA 
EXPENDITURE ON STUDENTS AT VISVA-BHARATI 

[Prepared ~ ' i zh  reference to Serial No .  17, Para No.  1 .I41 of the Fifn- 
ninth Report (Third Lok Sabha) of Public Accounts Corntnirtee. 1966-671. 

From the cnclosed statement showing enrolment of students during the 
four academic sessions, 1962-63 to 1965-66, it will be cvidcat that there 
has been an appreciable increase in the overall enmlmcnt of student$. The 
total number of students at Visva-Bharati was 1,608 in 1962-63. As a re- 
sult of steady increase from year to year, the figurc of total enrolment lm, 
gone up to 1,930 in 1965-66. 

The increase is not confined to any particular sector but is spread ovcr 
both the University and Collegiate level as also ovcr the school level a5 
will be seen from statements 1 and 2. Thc first one deals with students in 
the University and Collegiate level and thc second statement covm student< 
of school level at Visva-Bharati. 

That the increase in enrolment has not been more marked and has not 
yet been able to bring about any noticeable decline in the per capita expen- 
diture is due to various reasons. In a residential University like Visva- 
Bharati, the most important reason is that the rate of extra enrolmem of 
students is absolutely limited by the availabilhy of residential accomtnoda- 
tion. 

The increase, so far recorded, has d y  been possible oa acmunt d tk 
M &at during the period under review Vlm-Bharati ru able to mt up 



at least 3 hostels for boys and girls out of funds provided by U.G.C. and 
private donom. At present 2 more hostels have been takedl up and there 
is a p q m d  for setting up 2 more 100 students' Hostels during thr! 4th 
Plan period. With the completion of these hostels and wlsequent rise in 
the number of students and with a careful watch on expenditure on staff 
(academic and non-academic), thc per capita expenditure is expeded to 
register a remarkable decline. 

As for the docrease in enrolment in certain courses, an analysis of the 
coclosed statement will show that there are decreases in ( i )  B.A. (Hans.), 
(ii) Diploma m Music & Dance, (iii) Diploma in Woodwork and (iv) 
Diploma in Waving. While the fall in enrolment in Music & Dance 
courses has baxl checked by opening Degree and Certificate courses in 
.rddition to the existing Diploma course, the downward trend noticed in tbe 
present Di loma m Woodwork and Weaving is perhaps due to t& fact that 

tr although c u~urscs are jobrientcd, the employment prospects thatin 
are not as bright in the present economic set-up as for persons trained in 
modern workshop practice. Any way, the scojx d the courses has been 
widened and improved so as to attract larger number of students 

Sine the Vlsva-Bharati does not provide for Pas course at the Dqgee 
1 4  which caters for the majority of ordinary studtnts, only a limited 
number of fairty pod stud~nts apply for admission to the Honours Course 
In Arts. 

STATEMENT-I 

MA. . Is1 Ycar 57 58 70 69 
h a  Year 46 49 56 68 

. Inyear . . 
2nd Ycar . . 

BA. Horn. . . l s l Y w  50 39 39 3: 
2nd Ycar 39 4 3 21 30 
3rd Year 3 8 42 40 ? 1 
1st Ycar 
2nd Year 
3rd Yew 

Ihp. in Music & D A I I ~ ~  . 1st Y w  10 I I 14 13 
I I R 10 2nd Year -, 

3rd Year I I 9 4 R 
4th Year 4 9 9 F 

Clrrwl dr Post. Chp. Exltn. 
Mutic&Dance . 5 I . . 1 



(1) (2) (3) (4) (5) 

Dip. Fine Art & Crafts . 1st Year 22 25 25 23 
2nd Year 17 20 12 22 
3rd Year 18 17 20 20 
4th Year 16 18 17 24 

Casual &Post Dip. Exten. 
in Fine An & Craft . . . 3 3 4 

27 14 -9 
Diploma Woodwork . ..A 

14 

Diploma Weaving . . 9 6 3 3 

B.Sc. (Social) . . 1st Ycar . . 1 1 8 29 
(Started ~n 1963-64) 2nd Year . . . . 14 17 

3rd Year . . . . . . 14 

B-Sc. (AIL) . 1st Year . . 23 24 28 

(Started in 1963-64) 2nd Year . . . . 17 1 (> 

3rd Year .- - - 16 
... 4th Year . . . . .- 
... Diploma Rural Sen ices . 2nd Year . . 20 ... 

3rd Year . . 23 110 (no lonpr 
In voguc ) 

Cat. Agr. Science . 2nd Year . . b . . Do. . - ----- __-I_ - 
TOTAL . 501 67 0 733 78 S 

1962-63 1963-64 19(r2-65 1 % M 1  
- - ----- - 

Patb-Bhavana . 505 Sl h 5 6 6  573 
Sllsha-Satra . 304 32h 337 34 h 

M A .  Pathsala . GO 4 .? 52  5 7 
Cert. tn Anlst~c Handcraft I st Year 12 ci 18 1 :  

2nd Year 20 X 1 c 
Post- Cert. Exten. in Anis- 

t ~ c  Handlaaft . . 1 
Other Cen. Courws of C.I.T. 306 21C1 1 64 139 - - - - -- .- - - - - -- - - - 

TOTAL . 1.107 1,11h l.142 1,14< 

The Committee regret to note that the failure on the part of the Exccutiw 
Council to observe the rules and the irregular dccision~ taken by them in 
these cases resulted in an infructuous expenditure of Rs. 2.62 lakhs. Thcj 
desire that action in such cases should bc: initiated strictly according to thc 
letter and spirit of rules and after weighing all the pros arul c.om of the situa- 
tion. They further hope that such costly mistakes shall hc avoided in 
Arture. 

[Sl. No. 19 oj Appendix X X I X  to 59111 Report ( I l rrrd  I.oX Subha) J .  

The Executive Council of the Banaras Hindu University has notad the 
recommendation of the Public Accounts Committee. 



Tbe Committee fail to understand why stocks of books and other publi- 
cations were allowed to be built up over a period of 40 years, when thc 
sales were not at all encouraging. They also regret to note that no physical 
verifiication has ever bcen done in o r b  to asxss the correct position in 
regard to  the balance in stock. From the note furnished, the Committee 
find no basis for the statement made in evidence by the witncss that most 
of the books wcre recommended to be sold as waste paper by Audit. The 
Committee regret that this incorrect information was given by thc witness 
to the Committcc. They dcsire that witnesses appearing before them on 
behalf of the Univcrsity should be sure of the facts before deposing before 
them. They would also likc to be informed of the present position in regard 
to the disposal of stock. 

(Sl. No. 21 elf Appendix XXlX to 59th Report (Third LoA Sablla)]. 

The Banaras Hindu University replied to say that physical verification 
of stock of University Publications has since been done. Some of the books 
have also been disposed of. For disposal of the remaining books, adion is 
in hand. 

The Committcc dcsirc that vigorous efforts should be madc to boost the 
salc cf books and publications. Any tendency to accumulate hook\ ctc. f a  
which there iq no rcasonable demand must be curbed. 

[Sl. No. 25 of Appcrulix XXIX to 5911 Rrporr ( 7'lrirri Lok Sabha) J .  

Action taken 

Thc Aligarh Muslim University rcplied to sal that uide publicity and 
ndvertiscment of the University publications is not possible within the limited 
budget allotments available for thc purpose. Publications, ncvcnhelcss, are 
advertised once or twice a year through thc lcadmg newspapers of thc 
country. Acridcmic dcpnnrncnts of the Univcrsity are k i n g  adkised not 
to undertake printing of the hooks etc. for which there is no rcasonable 
demand. 

Recommendation 

It i5 surprising that no  security deposit was taken from the C'ash1c.r in>- 
pitc of the fact that 4ixh security is required to bc tAcn under thc ruls\. 
l a  this c s c  normally sccurity of Ks. 2,000 should hiive k e n  rcceiwd from 
the Cashier. The Committcc take a scrio~~s vie\\ of this omission also. 

[SI. Nu. 27 Pcm~ No. 2.16 ol: 59th Neporr (Third LoA Sahhn)]. 

Actioa taken 

Omission far not taking thc sccurity from the Cnshicr in thr: past w a s  
m r p o r a t c d  in the chargc shcct issued to the then Drawing and Dribming 
Officer for which he has been ccns11rr.d. Security of Rs. 2,000 in the form 
<f fidelity licy has k o n  taken from the prcscnt cashier of the Animal 
 usb ban dry K pnrtmcnt. 



The Committee has already commented adversely on the unsatisfactory 
8t.a of account of the Delhi Administration in para 3.58 of their 42nd 
Report (1965-66). This case of embe-alement in thc Department of Animal 
Husbandry has confirmed their apprehension that thc unsatisfactory e d i -  
ti- of accounts in the Deihi Administration had already assumed scrlous 
proportions. The Commit& feel that immediate rcmcdial measures arc 
necessary in order to avoid recurrence of such cases. 

[S. No. 27 Pnru No. 2.17 of 59th Report (Third Lok Sublitr 11. 

Action taken 

Detailed instructions have been issued to all the Deptts. of the Delhi 
Administration for strict observance of the Financial Rules ride Officer on 
Special Duty (Acwunts)'~ D.O. lettcr No. OSD/Accounts/66 dated 
27-8-1966 (copy enclosed)-Annexure 111. 

Recommendation 
The Committee are glad to note that as a rcwlt of their rrcomrnenda- 

tion in para 3.58 of their 42nd Reprt the Delhi Admn. has appointed a 
senior officer from the office of Comptroller & Auditor General of Lndia. 
The Committee hope that with the help of the officer, the Delhi Admini+ 
tration will be ablc to (a) assess thc arrears/statc of accounts in thc different 
Departments, and (b) take suitable remedial mcasurcs. 

[S. No. 27 Para 2.1 8 of 59th Report (Third h h  Subha)] 

Action &en 
Scrutiny of accounting procedures of various dcpartmcnts b) thc 

m c e r  on Special Duty (Accounts) is in progress. 

The Committee also desire that learning from the cxpcricncc of t h ~ s  
case the Delhi Administration would issue suitable instruction5 to aU the 
Drawing & Disbursing Officers. regarding maintenance of Cash Books aMi 
taking of security from the Cashiers. Negligence in obscwancc: of pras- 
cribed rules regarding maintenance of Ca4h Books ctc.. by thc Drawing cBr 
Disbursing Oflicers should bc vicwed seriously. 

[S. No. 27 Para 2.1 Y of 59th Report (Third I-ok S U ~ / I U )  ] 

Action taken 
In addition to the general instructions issued by thc mccr on Special 

Duty (Accounts) vide his D.O. letter datcd 27-8-1966 securit) deposits to 
be obtained from all cashiers/storc-kcepers working in the Delhi Admint+ 
tration have also been fixed. The necd to maintain thc cash books properly, 
to follow the financial mlcs strictly, and the fact of Elcads of Deprutmcntr 
being personally responsible for the impiementi~tion o f  these instructions 
have been again reiterated by the Chief Secretary vrdil D.O. No. OSD/ 
Accounts/4-66/67/355 dated the 27th Much, 1967 (copy c ~ ~ ~ l o s a d )  
Amrexme I V .  In order to ensure that instruction\ are k ing  properly h- 
plementcd, surprise inspcctiom b) thc Exdminer, Local Fund Accounts. 
have also bccn provided. 



ANNEXURE III 

Copy of Shi  1. D. Sud, Of ie r  on Special Duty (Accts.) , DeUu' Admn., 
Delhi's D.O. letter No. OSD/Accounrs/66 dated 27-8-1 966. 

Plcasc rcfcr to this office letter No. OSD(A/cs)/466/dated -8-66, 
wherein, thc amount of swur~ty deposit to be recovered from Cashiers and 
the Store-kecpers in Delhi Administration has been fixed. 

2. As >ou know, mere fixing the sccurity deposit to be obtained from 
those who handlc cash is not enough. In order to safeguard the interest of 
the Government, it is cssentid that thc cash balances handled by the cashiers 
.Ire kept to thc minimum. Thcre are two sources from which the money is 
generally rcceived in an officc-either it is tendered by the general public as 
revenue of the department for thc services rendered by it or it is received from 
the Treasury for payment of  monthly pay and allowances to the ofKccrs. 
Defmitc instructions cxist in the Central Trcasurq Rulcs to deal with both 
types of transactions with a view to ensure that the money handled by the 
Cashier i\ not allowed to be far in excess ot the immediate needs of the 
ckpartmcnt. In this connection, attention is invited to rules 7,290 and 
383(2) of thc Central Trcasury Rules. According to the provisions of 
these rules. all moneys rcccived or kndered to a Government Officer on 
,u;counC of thc rcvcnuo of thc Government shall without undw delay be paid 
in  fuli into the Treasury or into the Bmk; ( 1 ; )  no nwnq \hall bc drawn 
from the Trcasury, unEcss it is requircd for inlmcd~ats disbursement; and 
(iii) if for wine reason prtjment of the p q  and allo#ancc\ cannot bc ma& 
during thc courx of the month, the amount drawn shall be refunded b) 
\hart dratval in the next month. Central Trcasury Rules also contain a 
provision to safeguard against the possibtlrt) of leaving the handling of en- 
tire cash to the ashier. Rulc 109(1), rbitl provides that thc Govenuzlr.nt 
money should be kept by the Drawing and Disbursing officers in strong 
chest secured by two locks--ane key being in the custody of the Cashier and 
the other tvith the Disbursing Officer. 

Further \aleguards for thc cash handlcd by the Government servants 
h r :  also ken provided undcr the Central Trcasury Rules. The instructbus 
to be obscrved by Govcmnicnt officers who arc required to reccivc and 
h'amllt: c;rsti ;ire &ntaincd in Rulc 77. 

I would. thcrcforc. rcqucbt that thc above provisions of the Cmtr:d 
l'rctlsury Kulc\ may hc brought to thc notice of all Heads of the -. 
'l'hcy may tx c.drcct& to adhcr'. to thme rules strictly: keep the cash balarrc~'5 
.is low a$ pcw,sihlc by &lily remittances into thc treasury or into the bank: and 
cwduct a physic:il verification of the cash balances with the cashiers 
in addition t o  thc monthly verification as provided in Rule 77 ibid. 



4. I shall be grateful if you please srcknowled e the recei t of this letter 

heads of the offices working under your control. 
f P and also ensure that the instructions contained erein are ollowed by all 

Copy of  Shri K .  Kishore, Chief Secretary, Deliu Admn., DeUii's d.0. letter 
No. OSD/Accls/4-66/67-35s dated 27-3-67 addressed to Slui Iqbal Singh, 

Developtnent Cornmissioner, Dellri Adtnn., Delhli. 

Kindly refer to the correspondence resting with Sud's D.O. So. OSD/ 
Acds/66/27 dated 29-8-1966 (Copy enclosed for ready reference) wherein 
your attention was drawn to various provisions of the C.T.R. regarding hand]- 
ing of govt. money by the cashiers & the Drawing and Disbursing OBicen. 
1 presume that necessary instructions in this connection have been issued 
by you to all heads of offices under your control and the nccdful is being 
done. 

2. Last time the P.A.C. were very critical of the fact that non-observamc 
of these rules was not noted by a head of department during his ins- 
of a subordinate office in an embezzlement caw. I would like to reiterate the 
imperative need of your keeping a strict watch on the working of thc person< 
handling cash and to ensure that all financial rules are strictly foll~wed h> 
all concerned. Apart from the continued scrutiny to bc cxerciscd hy thc 
heads of deptts. it has been dccidcd that the Examiner, Local Fund Accounts 
would pay surprise visits to thc oficec of the Drawing & D i s b u r h ~  Officcn 
he would report to me direct the cases where financial rules and rcgu!ation.r 
are not being followed. cabh books not being properly maintained. surprisc 
and monthly inspection5 not being rccularly carried out and proper arrang- 
ments for safe custody of c.i\h not made. 1 shull be gatcful if you can 
kindly ensure that he gets proper assistance during his surpriw in\pct~ons 
.nd that all record are rnadc avnilablc to him for mutiny. 

3. I would 3 1 ~ 1  like to $lrc\\ that while the Examiner h.1. bccn askrd t ~ )  
carry out this scrutiny for the satisfaction of thr Adminisudt~on. the Head. 
of Offices arc not absolvcd of their primary and direct rcqxmibility of en- 
suring scrupulous implementation of financial rule\ and rcgulationc. In office< 
under their control. 

Please acknowlcdyc receipt c>f this Ictter. 

Recommendation 
The Comrn~ticc arc surprised to notc that the 1)epartmcni o f  Agncuiturc 

is unable to give the financial position of the poultry farm prior to 1960-61 
From the table furnished by the Ikpartment of Agr~culturc pth~ng th. rcccipr< 
and expenditure in respect of the poultry farm and the dcvclopnicnt <hcmr 
from the year 1960-61 to 1965-66 thc Committee notc with r c ~ r c t  that thc 
Scheme has been incurring los\ after year. In cvidcncc ~t NIL! suited 
that the commercial side of the Poultry Farm had not yct k e n  dcvclnpd 
The Committee desirc that early steps should he takcn r~ run thc commcrcial 
side of the Poultry Farm on commcrcial lines or on bum'.\, p i ~ ~ i i q r l c ~  hn., 
that losses are minimised and that eventually thc chcme runs on ;I no lw- 
no pn'fit basis. 

IS. No. 28 Puru No. 2.28 of rlw 59th Rc~pnrr ( Third i .c+A Scrbhu) ). 



Tbe Fsnn has now been separated from the extension part af tbc Poultry 
Developmwt Scheme. It is now being run on commercial ibs and its 
separate BCCOUL)~ arc being maintained with efEect from 1-10-1966. Step8 
have also been taken tu cut down the expenditure to the barest minimum and 
to raise the income of the farm. 

The Committee are surprhgd to find that the E.T.O. could utilise only 
24,600 rft of pipes till the end of November, 1965 against a total quantity 
of 1,21,500 rft valued at Rs. 12.49 lakhs purchased during December 1963 
to Dccember 1964. They regret to find that the uantity utilised was even 
much less tbm the quantity purchlwd (50.000 18) against the first order 
plactd in December 1963. From the evidcnce the Committee also find that 
the delay in the utilisation of pipe5 was due to many factors namely the Stat: 
Govt. to whom these pi s were to be supplicd sere not consulted about thc 
types of pips  which t&Fy would, require. no programme was chalked out 
bcforchand about the drilling of tubewells and the pipes received under the 
U.S. foreign aid were utilised first in preference to these pipes. 

They trust that in future such huge amounts of Govt. money would not 
bc bblocked unnecessarily and that the purchases would he made consistent 
with requirements after lakin? into aqount all relevant factm. 

[S. No. 3 1 . patas 2.52 t r r d  2.53). 

Action taken 

&oted : Instructions h a ~ c  k e n  issued on 9th January 1067 to all con- 
c d  to see that the cstimatcc are properly framed. the procurement correcr- 
ly phased and no orders for procurement of stores placed in excess of the. 
normal requirements of the W O C ~ S  in hand as also anticipated works which 
have rcceived the approval of the ccrmpetcnt authority. 

An Evaluatkm Cmmit tw to cvaluate tlic work done by thc C.C.G. from 
1952-53 to 196546 ha\ bccn set up vide Kcwlution No. 7-21166-L.D. UI., 
dated 28th January, 1967. (copy encloscd ) . The evaluation Committee 
has been asked to give thc rcport within \ix months which will be submined 
to P.A.C. when rcceived. 

Thc C'hnrnittec sugg~ujt that d l  cfion, should be ma& ta find out ways 
a d  means to run gosadan3 on no lass basls ,o as to make thcm ~e2fsupportinp. 
IS. NO. 34 of Appmd;.~ No. X.YlX to 50111 Report (Tltrrsl f.ok Subha) J 

Actba taken 

The Commit& trust that u ~ t h  tbe cut in the expcnscs of journals tbc 
C.C.G. would be able to minimise or climinutc thc losses u f f c . 4  b them 
on this pmwnt. I ) ry  dcsirc that all rfTot-ts should tw ma& by $ern in 



this direction. They also tcclJhat the actual usefulness of this joarnals must 
be pwhbdlY assessed and the grants should bc given only if @ey are found 
to serve a useful public cause. 
1s. No. 35 of Appendix No. S X I X  to 59th Report (Third b k  SabfPa)J. 

Noted. 

m e  Conl"littcc arc surpris~d to lcsrn that out of 10,000 c o p k  af free 
publications printed during 1961 to 1963 by the Council, the number of 
copies >tuallr distributed till June. 1965. was o d y  1,918 which COD6titUW 
19% of the total nurntxr of copies of publications printed. They hoanvw lrote 
that the Council has been able to-distribute further 75% of the c&% of 
publication ~ i t h i n  a period of onc' year aftcr the Audit Report keeping 6% 
of copies of such publication to nicet their futurc demand. 

They desirc. that in futurc curc should bc taken to print only tho mquisitc 
number of uy~ic. ;  of such puhliiations ~ o u l d  bc required by tbem in the 
nsar future. 
[S. No. 36 nf A p p r r d i . ~  .KO. .Y.YlX to 59th Report (Third Lok S d h ) ] .  

Noted. 

The Committee regret to find that thrtx honiculrurd research d m n c s  
under-taken by the Uttar Pndesh State Horticu1tur:iI Raearch h t h t & ,  
Saharanpw, with financial assistance from the lndian Guncil of AsricPapla1 
Research wcrc abandoned aftcr a period of 2 to 5 years after 
expenditure of Rs. 1.95 lakhr. The r-ns given for a b a d o ~ ~ ~  
schemes are also contradictory and unconvincing. 

From the audit para, thc Committee find that in one tho Stale 
Ckwenunent felt that thc research connected therewith was neither well Aolinlvr 
nor was such as could reasonably be dealt with in a short period at a state 
Institute to yield results of practical value. In the second case, the -1 
f d t  that the officer-in-charge of thc schcme did not possess the mcesmq 
technical knowledge and expcricncc nor had the requisite guidance from the 
Director of the Institute who waq also n q  a specialist in the line. During 
evidence, the explanation of the Ministry in the first case was that thc !mdm 
of the Head of thc Horticultural Kcsearch Institute Saharanpur, aad a lcnior 
officer of the In4tute. who w;l\ an expert on mitcs and spidcrs, cornpletcly 
changed the situation as the cxperts were no morc available. Tbc Ministry 
did not agree u ~ t h  the opinion of qtate Govcrnment that the schema a m  ill 
conceived and not well dcfincd. 

The Committee arc, howcwr, glad, to be assured during the arorm of 
evidence that in future thc pattern of financing the research schemes woutd 
be such that there would morc strm <m cwrdinated rcscarcb. The 
&runittee hopc that this woultl improve thc position. 

IS. No. 7 7, pmns 2.89, 2.90 mid 2.9 1 ) 1. 



In occord.nce with the assurance given t o  the Conmittce, the pattern of 
fbndug the Research Schemes of the Council has since been revised with 
e&act from 141966. Accordingly, more stress is now being given Co- 
ordinated Rarearch on different crops. A number of Coordinated Research 
Projects on different crops have smce been formulated for implementation 
in the Fourth Plan. A scheme for Coordinated Research Proiect on eight 
important fruits has also been tormulated. 'This has been approved by the 
Planning Commission for inclusion in the Fourth Plan and is awaiting 
approval o f  the E.F.C. Under this scheme, research on various aspects will 
bc carried out on eight important fruits, vi;., Mango, Banana, Citrus, Grapes, 
Apple, Pine-apple, Papaya and Guava. 

Tbc Council has also formulated an All India Coordinated Research 
Project on FIoriculturc, for implementation during the Fourth Plan period. 

The Committee arc not full) convinced with the argunlcnts advanced 
during tbe course of cvidencc that the expcnditurc on administration could 
not be r e d u d  as sonlc additional functions wcrc cntrustcd to the Sugarcane 
Committee by thz Govcrnmcnt. Thc Comn~ittee would 2ikc Govt. to ensure 
that whenever any Schcmes arc transfcrrd to State Govts., there should be 
a cmresponding reduction in staff handling those Schcmes zt the Central 
levcl. 
[Pwa 2.95 (S l .  No .  38 o j  A p p r d i x  A'XI,Y) lo 59th Reporr (Third 

Snhhu) 1 .  

Action taken 

The rwommtndation ot thc Committct. h:~h been notcd for future 
guidance. 

Recommendation 

Thc Cunlmittcc regret that the Sugarcane Comrnittcc failcci to obtain thc 
pragrcss repons of thc schcrnes t ~ n a x e d  b) thcn~ from n number of States 
It is obvious that in the ahcncc of p r q r c ~ 4  r c p r t s  the Sugnrcme Committe 
could not poss~bly haw cxcrciwd any control with a vie\\ to ensure that 
xbcmcs were being implcmentcd \atisfactoril> or that the money was not 
misutilised or  blocked. Thc Comrnittcc ~ o u l d  like the Ministry to ensure 
that such a situation i\ not dlowcd to r l s  in future. 
[Pma 2.100 (SI. No. 39 of Appendix X'X1.Y) to 59th Report (Third Z d  

S'obha) 1. 

'Ihe Indian Central Sugarcane Cornmittec has been abolished with effect 
from the eftmoon of 30th September. 1965. The rrcommendatioa of the 
committee has. however. been noted for future guidance. 



theie was no specific mention in the sanction letters releasing grants h t  the 
balances left over should be refunded to the Govt. the Commit& feel that 
t$a Corporation should have obtained a specific sanction from the (3mcmmmt 
t o  retain the funds released in excess with them rather than uti l isi  the 
same for other purposes. The Committee, therefore. would like the Govern- 
msnt to examine this aspect of the case in consultation with the National 
Cbolperative Development Corporation as to whether the unutilisad portion 
of grants and subsidies released in favour of the Corporation for specific 
purposes should not be refunded by the later. 

[S. No. 48 Appendix XXIX c!f the 59th Report (Third Lok S&Csa)]. 

Action taken 

(a) During the yean 196.144 ~ n d  1964-65. the grants received and 
utiiised werc a\ under :- 
- 

Year Rcce~pts Utrlrsecl 

1963-64 . . . . 316.75 324.08 

It will be noted that as against the grants of Rs. 639.31 lakhs. the actual 
utilisation was Rs. 659.47 lakhq and. therefore, the question of refunding 
unutilised balancc does not arise for these years. 

(b) During the year 1965-66. there was an unutilised balance of 
Rs. 7.103 lakhs with the Corporation. This amount was refunded to Central 
Government on 19-5-1 966. 

The recommendation has been accepted and a condition is now included 
in all sanctions that any amounts remaining unutilised will he refunded to 
Government. 

From the evidence, the Committee find that the NCDC Bill a! ps\cxi 
by P a r I i e n t ,  stipulated that Govt. should pay to the Corporation by way 
oP grant each year, such sum of money as is required hy the Corporation for 
giving subsidies to State Govk. and for meeting its adminktrative exwnsr$: 
and some loans on such terms and conditions a$ rhe Central Government 
may determine (*). From the note furnished bv thc Depamnent, thc Corn- 
mittee find that the Miniqtry of Finance had advised the Ministry of Corn- 
munity Development and Cooperation prior to the passing of tbc Bill that 
*. . .In actual practice, no interest will be charged on the amount given 
to the Board for the purpose of elvinv Iwm to Slntc Gowrnmcnts. mi, 
would not be provided for in the law but wouM be implemented by edminis- 
trative instructions. In actual practice, therefore, Government will aive loans 
to t,& Board on such terms and conditions as are fixed from timZ to time. 

*E%ldes a sum of Rz. 63-94 lahhc received trwardr (i) rcrmbur*cmnt r 4  ~nt t r rct  
pjd to Cmpl Govcrnmcnt (Rk. 40-00 lakhs), (ii) administmtiw exjuwcr (RR. 7.50 
j & b )  and (ill) Rs. 16-44 lakh~ which war converted ar a loan. 



If inte5t. is charged, Government would subsidise the Board by grants to 
the rcqwsltc extmt.' 

The Department of Community Devel ment and 
&is advice started giving grants to N.C.D.?to neutralist yrati* t interest =t&!I that tbc 
Corporation wcre paying to the Govt, If the intention of the Govt. in giving 
these grants was to augment the funds of the Corporation, they could have 
done so in regular annual allotments to them insgad of m a round about 
manner. 

The Con~n~ittee suggest that Government should reconsider the question 
of refunding the amounts o f  interest payments to thc NCDC in the light of 
their above observations. 

IS. N o .  49 ptrras h'o. 3.24, 3.25 utid 3.76 of 59th Report 
( Third Lok Sahlirr 1. 

Action taken 
Hercaftcr r a n t \  to the SCLX refunding thc amounts o f  intercst p a y m t \  

will bc cl~wontinued. 

Thc Ccmmittcc note that a\ against an amount of' Ks. 33.94 crores spent 
on subiclisiny supply of foodgrain\ in l9h4-6.5 tho amount of e t i m t e d  
supply in 1966-67 would h- Rs. 106.84 crorcs. Based on the estimated 
quant~tic, ~ u p p l i d  in 1966-67. the amount of subsidy in the year 196748 
would bc Us. 19 1.89 crorcs. 'Ihc fact that thc amount of subsidy is expecltvi 
to increasc to Rs. 191.89 crorc4 in 1967-68 a.; against R5. 33.94 crores in 
1964-65 i \  +#%cant. Part of this risc mirht tx duc to increase in the im- 
;urn of fotdgrains but most of it duc to devaluation. In view of the fact 
that h u ~ e  amounts of suhcidics are lilielv to @vcn on thc supply of im- 
ported Itxdgrriins. thc Committec can hardly over-emphasize the n e i t ) .  
of devisinr ways and mcnm to incrcasr. indigenous production of fcrodgrains 
m i  curring down thc imports. 
IS. No. 5 0  of Appendix XXIX (Para 10 o f  Chapter 4) of 59th Report 

( Third L c ~ k  Sahha) 1. 

The Ikpartnlent of A ~ c u l t u n .  has undertdcn a comprehensivt: pro- 
( mmmc throuph a serics of measures for increase in the prcduction of mdi- 
gcnous fcmd_enins during the Fourth Fivc Year Plan. In this connection a 
note on 'Comprehensive Plan to incrrax foodgrains production' prepand 
by the Department of Agriculture is enclmd. It will ty observed therefrom 
that the ;~griculturd devclopnwnt p m p m m c  for the Fourth Plan period has 
h e n  d ra in  up with a vieu to cover all aspects of agriculture and is fully 
hacked by \cicntific and technological considerations. With the implementa- 
tion of the Fourth plan for agricultural development it is expected that indige- 
nous foodgrains prodaction would grcatlv increase thereby enabling cutting 
down of impol.tq to the maximum possible extent. 

The forcmw obpctivo under the Fourth Five Year Plan is that by 
1970.71 our c(w11try mmt produce adequate food for its requirement so 



s&r&ncf fi achieved. For thb purPosC. (he for @cd 
Nral devcl~pmcnt and urc of 3gric~lturaI inpts are prapoMd to be s u b  
tantidy stepped up as complred to the Tbird Plao. Mon particduly 
extension of irrigatton. adoption of soil conservation measures. use of ferb- 
iisers, manures. unproved sccda and adoption of plant prottcclinn measurn 
will occupy an importmt place. The following table briefly indicates a com- 
parative picture of achievements against these programma during the Third 
Plan perid and the targets envisaged undcr the Fourth Plan. 

Progr ammc U I I I ~  Third PIHI) Fourlh 
(1961-66) Plan 
Ach~c\rrnc.~i~ 1 argcl 

-- - - - -- -- - . - - - 
Irrifltron 

( 0 )  h la l~v  . . . . Lltllton 5 < ( I  9 00 
( h )  Mtnc~  . , . . h l~ lh~~ i i . i c~ ' \  11 )u8 17 OOt 

Ckmicol Fwilisrrs . . 
( u I  N I I ~ O ~ C I I O ~  (F) , . . h9iIl1on I L I I ~ I I L - .  11 W I  2 . 0 0  
( h )  Phoyl~st ic  tP:O!) . . hltllion I C ~ I ~ I ~ C \  ( I  i 5  1.00 
(c) Poraws (K20)  . . hltll1011 I L I I ~ ~ I C \  o ,oo 0 35 

Production Target 
Under the Fourth Plan, the foodgrains production is prop!wd to bf 

increased from the base lcvel of 90 million tonnes for 1965-66 ta 120 
million tomes in 1970-71, a riw of 33.3 per cent. This in\.ol\c.s a lug 
step up in efforts because the increase in foodgrins production xhicved 
during the 15 years up to 1965-66, is estimated at 28 rnilljon tomes. 

Strategy d Approach 
Greater applications of science and technology far incrc;tsing 

tivity in agriculture and allied fields is the key+ ol approach to ffiW cvclop 
m a t  in the corning years. The principal clernents in t h ~ s  strcitcgy arc given 
in the succeeding paras. 

( i )  High yielding varieties programme.-lhis pmgnmmc is b c k  b- 
troduced in selected areas with assured irrigation or rainfall and ia cxpcctcd 
to be taken up on 32.5 million acrcs by 1970.71. The experience d 

-- - I__ 

*Includes 9.16 million newly mi& areor, bnldcr ucr undcr drainnp, fi& control, etc. 
tIncluder 12.0 million an= newly irrigated area, besides Prea un&r drainys, 
control. ctc. 



IADP and intensive Areas Progrdmnics undcr the Third Plan in wkctcd 
areas rcvealcd that by coordinated use of inputs like fertilizers, jmtkides. 
i r n p r o ~ d  sceds, irrigation and technical expertise in optimum doses, batcr 
rcsults could bc achieved than through a thin dispersal of inputs. On this 
basis a package programme approach is p r v d  to bc adopted for the 
production of newly idmtified imd evolved high yieMing strains of paddy. 
wheat. w a r .  bajm and maizc which are responsive to high doses of ferti- 
liters. The exotic vtrrieties of p a y  which can yicld as high as 5,000 to 
6 , O  Kgs. per hectare arc Taichung Native I ,  Taichung 65 and Takan 3. 
The new dwarf varieties of Mexican wheat (Sonora 64 and Lcrma Rojo) 
have also h e n  tried during the last two years and thc yields have been as 
much a\ a b u t  5.000 k g .  per hectare which a h  is a r e d a b l e  improve- 
nunt on the present yields. 

( i i )  Ncnq CO~ICPPIS for Irrigation.--Thc old concept of irrigation as a 
mcans of protection apinst drought is bcing replaced with the concept of 
irripticm f : ~  optimum production. I t  is cnvisagcd that command areas for 
irrigation projects should bc fixed so as to cope with the requirements of 
intcnsivc cropping on irrigated lands. Even in the command of major im- 
ption projects. supplcmcntary minor irriptim through tubewells, etc. 
4hcwld be dcvcloped to providc uatcr b r  irrigation during periods of Isin 
wpplics in the canals. 

( i i i )  I~ouhkc'M~tl~iplt~ Croppirrg.--Side by side uith the development 
o f  irrigation lor intcnsivc cropping efforts are propwci to be ma& to intro- 
duce 4hor-t and iiicdiun~ dt~ration vi~rieties of c rop  in place or thc traditional 
Ion$ duration .r.arictic\: of crop; in place of the traditional long duration 
\;ir~ctic\. It i s  cnvimgcd that .3ystcmatic efforts mi&t bc made M intmducc 
~dditional crops cm 30 million acres of irrigated land$ outside the H.V.P. 
.irca>. Fkrtilizcr and other input\ will bc used in these areas, thoueh in a 
mailcr quantity :is comparcd to H.V.P. areas. Green manuring practice. 
\ \ i l l  ;iIso hr. cxtendcd for thc improvemcnt of soil fertility. 

( i v )  :l~'uc'lcr I)r\,c*Ljpn~cwt.-In order to avoid situation in which invest- 
riicnt on n~ajor irrigation rcmains infructuous in the earlier stags a£ the con- 
\tructioc~ of canah for m n t  of related measures for land development, a new 
propranime of apcut dcvclopment is being undertaken. The object is that 
in thc arcas nrtwly coming under the command of major impation projects, 
mcasurc$ for land levelling and dcvclopment. construction of fieM channels. 
L-tc.. evolution of i ~ i ~ i i t i : ) ~ )  cropping patterns, setting up of demonstration 
farms. arranpnicnt., for crcdit. fcrtilisers, smds and other supplies should 
;IIW he ni& u? 3% to emble the farmers to t3kc advantage of imgation 
facilities. In the s&ction of blocks for apcut  tlcvelopment, priority i; 
bcmg piv~n to ti nrojjccts. namclv Kosi. Naeariunasanar. Chambal Valley. 
Rajasthan canal. Tunghhhadra, Ghatapnbha. Sonc Vdley and Bhakra- 
Wangal. 

( V )  Oq~ttrisatiuo of Supplies.-It is proposed that full requirement3 
of thc High ykWing vnr ie t i~  Programme in n-pixt of faundatim 4 s .  
fc.nitiin, pcsniciclcs, plant protection equipment etc. should be met. In 
;tddition to suppCics of much requisites for m a s  mt covered by H.V.P. 
h u l d  also b wm~srcnrcatly sltppcd up. For the productim and s W  of 
hybrid seeds, v s i h l h y  hs btcn cntmsted to the National Seeds e- 
pordthn. Mr.nsun.s ;ttc alua bcjq taken ta cp;mise  on s sound footing 
the production of foundation s c d  in the States, its quality control 3ad SWHY 

farmen or alw, tho supcwisim the albcatb,  desoaa 
1 .3J ISb19- -3  



deliveries is much closer than in the past. Fertilizers godowns are being 
construded at various levels for assuring timely supplies to tbe cultivators. 
cooperatives. Departmental depots and wherever necessary private a r t s  
appointed by Agriculture Departments are being appointed for fertil abn 
supplies. 

(vi) E1np11ari.s on Prodrrction of Inputs.-A close liaison i!, being kept 
between thc Ministry of Food & Agriculture and the Ministries of Petrol~um 
& Chemicals. In the Power Sector, the need for rural electrification specially 
to meet the requirements of life irrigation programmes have been given u 
high priority. To create assured base for fertilisers supplies it is proposed 
to raise the internal production of nitrogenous fertilisers to the level of 
about 2 million tomes of nitrogen by 1970-71. The requirements for trac- 
tors of various horse pnwcr. bulldozers and other agricultural machinery 
have also been assessed and attempts are being made to oqanise their 
manufacture in the country on a priority basis. 

(vii)  Supply of Proc1irction Credit.-A crop loan scheme has been taken 
up to start with in the H.V.P. arcas. The supply of agriculture credit is 
being linked not to the borrowers assets but to his production needs. 
Assessment of such needs is made in advance and special credits are sane 
tioned in advance so that credit can be available to farmers when they necd 
it. Steps will he Zaken to link up recoveries with marketing. The crop loon 
system is prop& to be gradually extended to all parts of thc country. 

( viii ) Supprr ing Eco~~orn ic  & Inctifurional Polic-i~.~.-Mi!~iniurn rind 
support prices will be fixed for all important agricultural commodities. 'Ihc 
Agricultural Prices Commission estahlkhed since 1965. is expected to cn,urt 
that the prices for various agricultural conimoditie\ probide adcquatc Incen- 
tive for agricultural investment and incrcaccd production. w r a t i v e  
marketing structure will be strengthened and Foodgrain4 Corporat~cm of 
India will give support to price policies through provision of marketing 
facilities. 

Short tsm loans for the purchase of pesticida are pmvided to thc culti- 
vators. Flant protection equipment is tieing supplied to farmers an subsi- 
dized basis. Etlorts are being made to increw the supply of p c a t l c i  and 
to meet the growing demand for low volume power spraycn mainiy through 
imports. 

From the foregoing it would be evident that the agricultural dcvelopacnt 
programmes under the Fourth Five Year Plan have beea drawn up on a 
very comprehursive basis and are b a d  broadly on scientific and techno- 
logical considerations. The Central and StaL Governments are working 
in clos collaboration to ensure effective implementath of w u b m  
g a m e s .  It is, therefore, expected that the targetred level al faxjgrw 
production i.e. 120 million tomes by 197G71 would be schicvcd. If. lmlikr. 
1 9 6 5 4  and 1966-67. larger area of the countrv are not afflicted by xvm 
drought or such natural calamities. the foodgrains production WQUM m e  
an upward trend and it would bc possible to reduce faodpim imprts  and 
to produce full requirements of the countrv by l97&71. 

. ~ h c  Cnrnmittte note that in 1964-65, Government rcvicwcd their p&y 
ia'wgard to subsidy. and decided in the cmtext of the fnod situation thcn 



prevailing that the subsidy should be gradually abolished. In the context 
of devaluation, ,the prica9 .of foalgrains have increased considerably, but 
government dec~ded to malotain the prices at tts level the existed b e -  
divdy before the ddu~t iou.  The paitkm, therefore, is Xat Government 
would have to subsidise foodgrains to a very considerable extent, for a 
considerable period of time. 

[S .  11'0. 50 Appendix XXIX (Para No. 4.12) oj 59th Report (3rd 
Lok Sabha)] 

Noted. 
[Dei'arrrrlent oj Food U.O. No. 23/66-67/BFC-1/59th Report, dated 

3-3-1967.] 

The Committee are lad to note that as a result of the energetic steps f taken by the Ministry, e position of clearance of foodgrains at the poRs 
has improved considerably and during 1963-64 to 1965-66 the total amount 
of despatch money earnad (Rs. 112.99 lakhs) was more than the demurrage 
paid I Rs. 76.55 iakh). 
IS. ,V( I .  5 2  o f  A p p c m i h  XXIX (Para N o .  4.18)  of 59th Reporr, (Thrrd 

l.oA Sabhn)] 

Action Takea 

The C'ornmittee wouki, howevcr, like to stress that not only the progress 
should be mainEainwl but also efforts should be made to reduce the demur- 
r i c  chxges further. 
1.5. \o. 53 of Appvrufi.r X.VIX (Pura No. 4.19)  of 59th Report. (Third 

LoA Sabha)] 

Action Takca 
N ~ t i d .  

Il)t.prrrrrrrcnt of Fcml U.O. No. 23/66-67/BFC-1/59th Report, dated 
the 16rlr Jarruan 1967.1 

7bL. Committce regret to note that even though the Ministries of F d  
& Health cxerck suptrvisim and check inst aWeration yet nine out 
of fourteen ssmplw drawn hwn the Dclhi ?hr MUs wem found not COQ- 
fmniq to the spec&&on~ laid down as the mills did not c l a n  the dirt 



which was there in the wheat. The Cornrnittec werc inlormd in evidence 
that prior to 1st July, 1966, "Supervision and chock" extrcTCtsed was not of 
the same degree. The Committee. arc glad to be assured that from 1st Jdy, 
1966, a very strict check is being maintilincd an the products mnrketcd by 
the Mills. 
I .  . 3 01  Ar~pcwtli\  .\ .\ 1.4' (I'trttr A'o. 4.22)  of 59111 Rrporl. (Third 

LoA .Suhl,~i ) ]  

The reconin~cnclation ot thc Comrnittcc har ken .  notcd. It may. h w -  
evcr, bc pointed out that out of thc 14 s;rn~plc\ d r a w  from the Flour Milh 
by the Delhi Municipal Corpration, the nurnbcr of samplc~ not conforming 
to specifications war only four and not nine ac mentioned in thc news item. 

The Conlmittec suggest that thc Mini\tric.\ of finxl br Iienlth s h ~ ~ l d  
carefully check up and if n c c e ~ ~ r y  tighten their prowdurc further with a 
iiew to enwring that ntlultcration ic c1imin;rtd and that the pr~ducts  sup- 
plied to the public nt 1;trge arc' genuine ;ind pure. The Conimittec wouic! 
a b  likc 10 know the action taken agsimt the flour mills ivhc~c  sampIc\ 
werc fnund dcfectiie in [hi\ caw. 

C a w  or udultcration 113 articlcr of food arc dealt \uth undcr the prc- 
icntion of Fnod Adultcratrtm Act. 1954, which is admini\tcred hy the 
Ministry of Health. That Ministry has been pursuing with the Statc Gw- 
ernments and local bodic< thc question of morc vigorou< :tnd cffcctiic 
implementation of thc proiisions of the Act from tinw to time. I t  n u v  
alw he added that the Planning Commission ha\c ;rgrcccl to pmt~tlc In the. 
I-ourh Five Year Plan a sum of Rs. 4.1 crorcs for bettcr cnfrxccmcnt d 
the provisiom of thc Act and for equipping the I;ihoratorrc\. 7hc x.hr.n~; 
under consideration envisages :- 

I .  Establiqhment of headquarters unit in the Dtc. C.H.S. to guidc, 
supervise and assist thc State Govcrnnicnts and local h d i c s  for 
the bcttcr i~nplemenution of the Act; 

2. Creation 3f Zonal ORiccs with inspectorate staff; 
3. Setting up of Zonal laboratories; and 
4. Awistance to Statc for strengthening their cnforccnmt m&i 

ncfy and laboratory faciiitics. 
2. The Department of Fahi has alw been taking w p c  to c n w c  that 

foodqrains and whcat products rclcaswl for human consun~ption arc of .wmd 
quality and fit for human mnsumpim. In r w r d  to ibc whcat p ~ .  
aotion bas been talcen to ti$tten the quality control at the stage o mtllmg. 



Thc Roller Flour Mills have becn required to set up  laboratories equipped 
t:) i~nalysc the milled products according to the standards laid down under 
the P.F.A. Rulcs, 1'355. They arc also rcquircd to analysc the samples at 
[cast twice a wcch. The lnspccting Oficcrs of this Department have becn 
instructed to cxamine the analyses results of thc Mills and to collect samples 
of whcat products during thc course of periodical inspections of the mill\ 
and  wnd thc same to  the Central Grain Anal r i s  Laboratory of the Depart- 
ment for analysis. This has madc it pos,ible for the Dcpartmcnt to keep 
;I clow watch over the quality of whcat products for different mills. 

3. A\ reyarth thc action tahc.n apinst the flour mill4 whose sanlpl~v 
i\crc lound ckfcctive in the casc rclcrrcd to. prwccutions have bccn launch- 
d against ihc defaulters in the coursc and the re\ults are awaited. 

The Ministry ctl ticalth. F;tmily Planning and Urban De.cclopment 
(Department of Hcidth) which is responsible for thc administration of the 
plcvcntion of Food Adulteration Act. 1954 h,15 ~nformed that out of th: 
four caws rlicntnlned In th14 Mln~\try's Notc h o  23/66-67 I1FC-I ;59th 
Report dated 28-2-67. :I fine of Rc I - cach u,i\ ~rnpowl  b\ the court in 
thmc caws and that in the fourth caw 3 fine vf Rc I - as well a\ imprnon- 
r~icrit till thc rt\ing of the court *.I\ ordc rd  

Recommendation 

Action taken 

f ~ ) ~ p i i r t t t t ~ t t t  of F w d  I l . 0 .  .\'o. 23/66-67 RFC-I '59rl1 R e p ) r f ,  hid  
28-2-1967.] 





Action taken 

In continuation of thc brief furnished by the Miaistry of Food, Agicul- 
ture, Community Development and Cooperatian (Department of F d )  to 
the Lok Sabha Sectt. vide their U.O. No. 23/66-67DFC-11'59th Report 
dated the 28th February, 1967 (copy enclosed), a statement giving the in- 
formation regarding the number of cases brought to the notice of the State 
Governments or local bodies by zhc public and the nature of action taken 
:~e ins t  the respective dcalcrs, is enclosed. 

[Minivlry oj Health, F.P. & U.D. U.O. No. F.  14-93/66-PH, Dated 
2nd May,  1968.1 

STA TEAfEnY T 

Sr. Same of State G O \ ~ .  No. o f c a s c ~  h i t ~ ~ g h t  Wature of action takcr: rwnd 
No. U I I I ~  Tcrrttory to  the nottcc of  State re\pcctt\c ctcalers. 

Govcrnrnenl or local 
hc>dic\ by the publ~c 

clur~ng 1965. 

4. Kerala 

. 6 5 ~ t x s  f i n d  ~ r t h  imprison- 
rnrnt. In cbnc Caw 
Munic~pal Cornnritree d d  
nckt acc~rd  \anctron fttr 

p:~u 'cut~on it\ the F o t d  
I nspecxor \L 35 nor nor tficc!. 

1 Pcnding i n  Coun .  
. 4 (only onc found Prosecution launched. Car  

adultemtcd). sub-judice 
. 8 ( 5  cases found 3 cascs conncted. 

itdultcratcd). . 1 acquitted. 
. I Fined & imprisonad. 
. 5 ( 1  found adul- Pending in Court. 

terakd. ) 

: ' No record minta iwd : . t  
- 7  

: : I  
14. Na~lland . . i 
IS. Rihar . I 
16. AndhraRPdtsh . I 

17. Dadra 8 N w r  Hawli . )  18. H~machal P r a b h  
19. Tripuril 
20. Got, D-n & D& . 1 
2 I .  M#in~pur. . 
22. Laccadwe. ~inicoy' & kmin- 

divi Islands 
23. Andaman & Nicabar idandc 
24. P o n d ~ h e r r ~ ~  . . i 

pmwntion of Food Adulteration Act net yet cnfomd 
25. NEFA 
26. Jammu & ~ & h m l r '  . P.F.A. hct not ya extended t o  the State. 



Thc C'ol l lnl i t t~~ \ ~ O ' I ~ ~ I  I~hc  to he inforn~cd of the i t don  takcn a ~ l d  thc 
rcrult.; achicvcd in thi\ nl;~ttcl. 
1s. x:,. 53 (,, ,d , u , ) ~ v ~ ~ / , , ~  .i ,v/,\ ( I1l,lu ,\ 0. 4.26 o/ 59d1 Ktyort .  ( Third 

L,oA . W ~ I  J J 

,\rtion taken 

I-wi Y I I I ~ I I  i \  ;~ \ \oci ; i~c~l  \\ i t11 p ; ~ s l ~ ~ i l c d  rice only, cipccially whcn it is  
p ~ ~ p s r c d  in ~ 1 1 ~ .  t~-;~tli~ion;~I 111cthod ot \tccpi~lg in ci4d and oftcn unclean 
water frlr ;I I:mg period :lnJ tlrhing in :I !;~rd. The nc\\ techniqucc; of par- 
boilins (11 p;l&l~ dc\cl~~l,ctl I)!. tlic C.I..X.R.I.. Mysore and Jadavpur Ilni- 
t.cr\i~!. <.;tIc~~tt;~. \\hich co~i\i>t in ~tc'cpin? of p;~dcly in hot \\atcr and 
stcai1liilg c~~upIcd \ \ i l l1  tllc n~c.cllauic;~i tIr!in~ ;ire. cnl~tblc of p;ducing 
p;irhoilcJ I-iic \\ithout h;l\ing ;In! ili\;i~rcc;~hlc. coloi~r. 

Hecommrndation 

Action trtken 

All possible nie;iwc\ arc k i n ?  adoptccl to ; I \ : N ~  rnrrlmise 1o\\cs in 
\torage. S t c p ~  taken in this direction w r c  ccunnlunic;i\cd i r r  ~ h c  1-ok 
Sxbha Secretariat \ idc thi\ Ministry's U.O. No. 22/65-66 '1WC.I 4 l st Rc- 
pan dated 9-3-1966 in purwancc of thc recommendation madr hp the 
Public Account.. Conlmittcc in para 6.0 of their 4151 R c p n .  'The iratruc- 
lions aircady issucd to thc Kcgional Directors (Food) haw hccn rcitcra~cd 
ride this Ministry's letter No. 6(  4 ) '06-DFC-IV. Ja1c.d I h- 12- I YOh. ecrpy 
enclosed. 



A tirrr: whcdulc has also bccn prescribed as rccomrnendcd by the Public 
Accounts C~mmittcc  in para 4.38 ot' thcir 59th Report and a copy of the 
~n.truction\ i sucd in t h ~ \  connc:~ion ~,rtlc* this Minktry'\ lcttcr So. 
6,5/66-Hi.<'-IV, datcd 15- 12- 1'166 is also cnchicd. 

fdIU I S - I ' H i '  Ot- t.W)l), A ( i U l ( ' ~ 1 1 . 1  UKE,  COMMLN 1.1 Y 1XVELOf'- 
M i 3 I  AUI)  C(X)PEKATION 



MINISTRY O F  FOOD, AGRICULTURE AND COMMUN ITY DEVE- 
LOPMENT AND CO-OPERATION 

(1 ) The Regional Directors (Food), 
Calcutta,'Bombay/Madras. 

( 2 )  The Joint Director (Food), 
Residuary Cell, 
h'onhern Rcpion, N m  Dclhi. 

Sir. 
I am directed to invite a reference to this Ministry's iettcr ho 

37 (1 1 ) iS8-BFC VIII, dated 22-2-1 960 wherein instructions were issued 
that the storage losses should be reported to the Ministry for regularization 
within a period of 3 months from the date on which thc5e came to  notice. 
So. far, however, no time limit had been laid down for disposal of such 
cases in the Sub-Regional and Regional Offices. The Public Amunts  Cbm- 
rnitte. have in their 59th Report on the Audit Report 1906 irtrcr-alio tlesircd 
that the desirability 3 f  laying down a tirnc limit for d i ~ p a l  of such ~ 4 1 3  
may also be examined. In the light of thee  recommend:~tions, it has k n  
decided that the following time schedule should be followed with immediak 
dect for reporting and di5posal of cases of storacre Imxs at the variou\ 
levels :- 

( i )  The Dcpot Oficcrs should after proper investigation submit thc 
loss statement in the prescribed form to thc Sub-Regional 
Offices within one month of the storage la\ conling to notice. 
The losses will be exarnincd and those within his 
write off will be regularized by the SubRegional Okz" r con- "' 
cerned within one month from the date of receipt in his office. 

( i i )  The Sub-Regional Officer will. in turn, after clue examination 
report the losses, which are beyond his powers. to the Rcgicmal 
Director (Food) within one month of receipt for regularization. 
The Regional Dircctor will investigate and rcgularisc the Imw 
which fall within hi5 financial power5 within onc month t ~ f  

receipt :)f the samc in his office. 
(iii) The los\e\ which are beyond the powers of thc Regitm1 Dirci'- 

tor (Food) to regularize should after thorough examination tw 
reported by him to the Ministry within a perid of 3 month$ 
from the datc thc losses came to notice as already prwribcd 
ride Minktry's letter dated 22-2-1960 rcrerred to above. Thc,c 
will be examincd and rcgulari7cd in thc Ministry. a? catty a, 
possible. 



2. Xt is requested that the above instructions may be brought to the 
cadioe of all ooncerned for immediate compliance. 

3. The receipt of this letter may kindly be acknowledged and the 
Ministry may be informed of the action taken. 

Yours faithfully, 
Sd/- HARBANS SINGH MAC 
For Director General of F d .  

Copy to :- 
1 .  Thc Pay and Accounts Officcr. 

Ministry of Food and Agriculture, 
New Delhi/Calcutta/Madrasls/Bombay . 

2. The Chief Pay and Accounts Officer, 
Ministry of Food and Agriculture. 
New Delhi. 

3. 0 & M Branch. 
4. Storage Technical Branch. 
3. All Sections of the BFC Dt. 
6. Guard file. 

Sd/- HARBASS SINGH MAC 
For Director General of F w d .  

The Committee regret to notc th:lt with no tangible control on Private 
fums the Government continued to supply damaged fwdgains unfit for 
human consumption to the Privatc firms for k i n g  used as cattle or poultry 
fed .  The Cpmmittee cannot help feeling that the system was defective 
in a! much as the possibility of the niiwsc of such foodsrains couM not be 
ruled out. lhey arc, howcver. @ad to note that the procedure has since 
bcen changed and such foodgrains are now to be bupplicd only to Statc 
Government Agencies. In this connection, the Committee hardly need 
em asking the paramount nccd to exercise utmost care in the disposal of 
suc 9" foodpins  and to adopt such foodpmf methods and introduce such 
stringeat measures to ensure that thex foodgrains are not utilised for being 
mixed with pains meant for human consumption. 

[S. No. 59 oj Appcrtclir X X I X  ( P m  No. 0.46) c?j 59th Rcpurt ( 3 r d  
I A  Suhhcr ) ] 

As stated in para JS of thc above report. running contracts haw h c ~ n  
cnt~rtcl ipto with thc Governnxnts of Wc\t kngal ,  Mahmahtra aad Bihar 
for the disptnsal oP darnitgal foodgrains cntqprised as unfit for human con- 
wnpion but Rt for cattlclpoultry fwd svailaMe in Govt. depots in thew 
Sbtcs. A similar contract is n i w  king entered into with Kaira District 
*athe Milk hoduccrs Union. Anand with the consent of the Guvcrn- 
merit of Oujarat for the disposal of such stocks available at ccrtain ports," 
dqxrts in Gujsrlit Stntc. Stocks fit for cnttlerpoultry fwd. not covered b) 



the m i n g  contracts, are ;11w offer& initially to thc Statc Govcrnnicnts 
Municipal Farin\. at the pr2scrihed ratel;. In brief, thc cntirc stmkr dcc- 
l a r d  fit for cattlc/paultry I x d  in Govc~.nmcnt depot, ;arc i i  tllc first in\- 
tancc offured t:-, the Stntc C;o\e~nnw~t\  either under the ninniiip contract\ 
or othclwiw. Such stcxhs. \\hich tllc State G lvcrnnic.nt\ do not lift. arc 
disposed of by inviting tcncl~~r\ t r c m  pi11 tick rcgi\tercrl \\ ith thc 1)cpartmcnt. 

2. Stcxks fit for indu\t~-ial use ard. Iiwwvcr, not otl'crccl to the Stat: 
Govemm~nts. but arc sdd I?! inviting tcndcr, fronl Starch nianul;~turers 
~qjstcred \\-itti thc Dcpar-tn~cilt ; I ,  thc question 01' clfTc.ring well \tcx.ks to thc 
State Govcrnn~cnts dcx. not ari5c. 

Paw 4.64.--TIc C:u-umittcr. rcgrct to  w:tc that an infructuou\ cxpcndi- 
lure of RI. 9.5 1 lakh\ wa\ incurrcd for hiring a G d o w n  which rcmainod 
practiclllly vacant for ;I period of o m  ycar and that during that period only 
3 tomri of foodgrain rwccpinp wcrr storrd there. 



From thc: stitccment (Appendix XXI)  thc Csmrnittcc find that as on 
31st March, 15W6 Govcrnnient wcrc occupyi 432 Godowns out of which 
228 wcte owned hy thc Government ,md 2 'if 4 wcre hired. The usablc 
\ t o r i  capacity of all tbe Godowns togethcr was 17.42,232 metric t m c s  
and the vacant space was to the extent of 9,24.693 metric tonnes. The 
Commi~ec  also notc from the facts mentioned in the Audit Report that 
during Junc, I964 and Deccmbcr, 1964 (and subsequently in March. 
1966) the prccntagc o f  vacant spxc in Calcutta region was also as high 
;IS 55 per cent. The ordcr of February. 1964 to vacrttc thc G o d m  at 
Chcngi l  was withdrawn in Junc. 1964 under thc ;~ssumption that the auth* 
ritics would be :hlc to penuadc thc Calcutta Pon  Commissioners to  chang 
heir objection to organiw movcment in block rakes. Thc act of persua- 
\ion scemcd to havc takcn ;i long period and by thc. tinlc the Port Commiq- 
sioncrs a p e 4  to changc thcir sti~nd the utility of thc Godown has c a d  
bccausc of thc decisions titken in April-May. 1964 that mowmcnt of Rice 
from Punjab and Madhya Pradcd~ to Calcutta would not t : i k  placc and irl 
June, 1965 to thc eflcct that f a d  stocks for Calcutta City were to hc stored 
hv the State Gov~mmcnt .  Despite the arguments advaccd  during the 
c&rw of cvidcncc rcg~rding the practical ditticultics in acquiring stonlgc 
~lccommcwlation. the uncertaintic.; involvcd in rcgard to prrduction. import 
;md offtakc of fcmdgriins. ;lnd the v i m  :)f the hiinistry that Godowns in 
Port TONI% should n<)( tw given up  casil). the Cimmittcc arc inclined to 
infer that the Gowmnwnt wcrc conscious of the fact that ;I considerible 
cpacc in rhc God-mns was n:lt bcing used ~ainfully for quitt some time and 
that they wcrc inclined to surrcndcr it. In fact the ordcr of Februan. 
1964 subcantbtcs itil thew. Not onlv that. the Regional Director had 
reported in June, 1964 the :tvailrrbilits~d wrplus storage capacity of onc 
llrkh tonncs in other Crd:wn?;. According to cvidcncc the Ilepartmcnt 
wcrc also awarc that tlw overall rquiremcnt of stnragc \pncc in that a r w  
did not ncxcssitate the use of thc Ciorfown. t a stated in ekidcncc 
"whcthcr it wa\ Chcnpi l  o r  any nthcr placc it would not hakc bccn uscd 
for mmt :.,f the );car hc.cauw of the fa\t turnovt'r o f  impclrttd pa in  stocks." 



Noted. 

The Comiittcx hope that I.S.I. would make every effort to  ensure 
further improvement in different directions viz. reducing the duration for the 
preparation of Standards, and also raising the income and by the sale of 
standards eithcr by increasing the rates of publications or by extending the 
coverage expenses or by making the rates of the membership fee even so 
as to reduce thc dependence on Government Grant. 

The Cornmittc: would also like to bc informed of thc: action taken in 
this regard. 
[S. No. 70 ( P a m  5.3 1 ) of Appenr1i.r X X I X  of the 59th Report ( 3rd 

Lok Sublm)] 

Action 'I'aken 

As ;1 result of studies on time taken to prcpare. Indian Standards, tbc 
I.S.I. have taken the following steps to cxpcdite the action at various 
stagt's : 

( i)  Each departme% has fixed ccrtain norms for time to be taken 
at each s t a g  in the formulation of Standards. 

( i i )  As far as possible preliminary draft.4 are k i n g  prcparcd i n  thc 
1.S.I. Directorate General instead of depending on the con]- 
mittee members. 

(iii) Sub-t3mmitm have becn replaced by one man drafting panels. 
wllercvcr possible, to expedite drafting; others havc bccn con- 
verted into sectional wmmittees to climinatc onc step in the 
processing of standards. 

(iv) All actions to be takcn by the I.S.I. Directorate Genoral have 
becn streamlined to avoid delays and the final stages of aditiog 
and adoption are being carried out simultanmusly k, gain 
time. 

The irnpro\emcnt already affected by the a bovc measurcs has brought 
down the processing timc to 33 months. Thi. procrsing t~mc  ulmparck 
favourably with thosc obtained in some of the ovmcas countries. For 
txample, U.K. and Australia take 37 months each fcw processi their 
standards, New Zcaland take\ 47 months and South Africa ta cti 52 
months. 

"& 
(b) Price of puhlimfions. 

The s u p t i o n  of the P.A.C. that thc I.S.I. shoukl consider incrmsing 
ChE price of Indian Standards for increasing its income, was roc'endy &- 
dered by the F m c e  and Executive Commit* of the I .S.I., and n Corn- 
mi- wa\ set up on the 2nd December, 1966 to work aut details. The 
Executive Commrttee of the I.S.I. have since approved the ncomnmdathiw 
madc by the sub-committee for revision of ratm of publicaticwrs. The 



cnhanccd rates which havc been given effect to from the 1st April, 1967 
would obviously affect the Institution income from non-Governmental 
sources. 

( c 1 Membership subscription : 
From the 1st January, 1966, two new classes of membtnhip namely 

Patron and Donor, with the a ~ t . I d  subscription of Rs. 25,000 and 
Rs. 10.000 respectively wcre introduced. and the existing rate of I.S.I. mem- 
hcrship of thc Sustaining, Associate and ordinary members were increased 
i ic undcr :- 

Sustaining Members-from Rs. 350 to Rs. 500 
Associate Membcn-from Rs. 150 to Rs. 200 
Ordinary Member\---from JL 25 to 50. 

On account of above. thc income of the Institution i\ likely to exceed 
K,. 1.5 million in 1966-67 against Rs. 1.032 million in 1965-66 and 
I < \ .  0.898 million in 1964-65. 

Thc Comn~ittec find that 15.1. do nor paj anything to the prcsscs for 
\tc)ra~t' of the paper in thcir podowns and as a matter of g d a i l l  the 
p r c w \  haw agfccd t~ makc good any lo\\ of paper while it was stocked 
In t h w  godown\. As thcrc is no other consideration except goodwill, there 
I <  no I q a l  contract with tllc pr~'\w\ in  thi\ rcgiwd. I.S.I. will not get any 
Iicly~ in thc event of loss of paper. unles there is a Iccgal contract betawn 
thc prc-w\ and I.S.I. Thc Committee. therefore, su-9gest that the paper to 
hc. Irep aith the prewb \hould lx inwrctl agaimt other typm of IOS.F~S in 
ddirinn to that Ivy fire and theft. 

(Y. No. 73  (Paro 5 . 4 3 ,  of  Appendix X X l S  of rite 59th Report (3rd  
I A  S a h h  ) ]  

Action Taken 

l'hc Imtitution haw ~n\ured thcir stock of paper against other type of 
lo\ws such as riots. \trike\. damage, and earthquakes in addition to 
that by fire and theft. 

The Conunittw d r i ~  hope that the accuracy in arriving at the annual 
rcquircment\ of p p c n  will be improved w as to avoid the necessity of 
c n r n i q  over excns stock of papers. 

'fhc. 1.S.1. has set up rt committee in August, 1965 to ensure better 
c.;timatic*l of raquin.mcnts of paper and the P.A.C. will ht informed 
of tlrc outcome in dw caurut. 



As stated in the earlier Note, the Indian Standards Institution set up $1 
Committee in August, 1965 to cnsurc h t t c r  estimation of the requirenlents 
of paper. The Committee nlw made the following important rccomn~md;i- 
sions : 

(a )  A statement of papcr \ twh in hand nlay bc. sent to the mcmbcr\ 
4% the Paper Cornmittcc with the agenda ptpcrs for study k f o r c  a meeting 
is called. 

(b) An order for the supplj of a panicu1:q varict~ of p ; q ~ r  may hc 
placed only whcn 75 per ccnt of the existing \tcxL had alrendy been con- 
sumed and ;i b:~l;~ncc of 25 per ccnt wd\ 1cfl in hand. Thi\ 25 per e n 1  
~ - 3 s  to be taken afcty 4twk of p p c r  uith ISI. con\idcriny thc rate 01 
consumption. 

(c) The requircmcnt of a particular variety o f  papcr n u j  hc r'stinl:~td 
for the whole year but the order for actual purchasc may bc split into two 
part% so that half the suppl! \vn\ rwclvcd In the fir<[ si\ nionth~ and the 
remaining half in the Inttcr part of thc y x r .  

(d) A \vntch may k- kept on the rate of consu~npticin o f  paper I)!; 
various presses on pancl so th;lt thc p a p  s t c ~ k  ~ ' i t h  ;I purticular p r w  is 
not unduly high. 

The C~mmittcc has also bccn mccting pcritxlic;~lly t c r  cnsurc anlong 
other things that its rccommcndatinn~ are implcmcntcd. 

There has been a considerable imprc~vcmcnt in ~trcaollinin_c. t l~c  annu:~I 
~cquiremcnts of prtper as will be wen from the following data :- 

Duc to increasing requiren~cntr of p p r ,  I (  14 nccc\ur! fw thc 1ndl;111 
Standards Institution to kcep in 4toch alw;~yh \ome quantitt to owrcomu 
shortage of thc requisite quality and s i u  of p a p r  in t h ~  rn;~rlret nnd 1,) 
meet any emergency that may bc cduwd by strike\ etc. I'urchcr. thc hsti- 
tution's requirement\ arc for papcr in international \irx which i .  nut n1u;t)s 
readily available in the mrtrhct. and ordcr, havc t o  bc. plnccJ uith rhc 
manufacturer5 who require ahout thrcc m:mth\ for nlahing tlt.li\~.ric.s. Ihc 
halance of paper worth R\. 1.25 lakh.; cxpcctcd to  lw in hmtl ;,I thc c k  
lof the currcnt year i\ not considcrcd to hc too high. in vic\t nf thc fa75 
cvplained abbe.  

FCM thc botc the Committee find that thc I.S.I. had h s u d  a bnk7 
far quotation from private prcsscs for their printing work only m 1959 and 



.ad tender appears to have been i s d  subsequently. The work is b e i i  
assigned to private presses on the basis of quotations furnished in 1959. 

[S. No. 74 (Para 5.47) of Appendix XXIX of the 59th Report (3rd 
Lok Sabha)] 

The Commitkc are not ha with the procedure. In the absence of 
any fresh tender inquiry since 1 'T 59, the argument of Government regarding 
dearth of good quality printers in the country does not sound very wnvinc- 
ing. The Committse, therefort, desire that the Ministry must try to ts t  
the market from time to tinw instead of continuing with the same partits 
indefinitely. 

[S. No. 74 (C'nra 5.48 ) of Appendix XXIX of the 59th Report (3rd 
f ~ k  Suhhu)] 

Action taken 

In August, 1966, quotattons wcrc invited bv the IS1 from four new 
printing presse5 from among fifty-four firms recommended by the Chief 
Controller of Printing & Stationery. Quotations of three of thcse presses 
were higher than the ratis now being paid to presses in Delhi. The 
quotations of thc fourth prcss was accepted, but on going into details of 
IS1 requirements regarding quality thc press offcred to take only a small 
quantity of work. without my assurance of accepting more work in futurc. 
Even as regards the small volume of work taken up by it, the performance 
of thc press has not been saticfactoq. In July-Novcmhcr. 1967. quotations 
werc invited by I.S.I. from fortyseven presses dl over lndia and seven new 
presses with favourable quotations have been added to ISI's list of approved 
printers. 

T b c  Cornn~ittce dcsirc that the rrxuvery of the out&m,iing dues shoulc~ 
h expedited without furthcr loss of time. 

[S. No. 75  (Pora 5.51 ot r l p p c r d i r  S . Y l . Y  oi [he 59th Report (3rd 
Lok Subha ] 

Rccavcry of outstanding dws is being pursued vigorously by the Indian 
Standards Institution. T h e  outstanding amount has been reduced to 
Rs. 0.24 lukhs in Novcmkr. 1967 from Rs. 0.53 lakhs in March, 1967. 
The P.A.C. will bc kept infornlcd of furthcr progress mndc ~n this mnnection. 

I t  i~ rcally surprising IC, the Committee that thc Administration was im- 
puling training in printing ~ t o r k .  tni? was not issuing any certificates to 
these trainees, which would be ;I proof of their having con~plctcd thc training 
succcssfuI1y. It need hardly to bc pintcd out that in thc absence of any 
such p o d  thcir mining, i t  would be difficult for these persons to SeZ 
suitable employment and propirly utiliscs tkir training. The Committee, 
therefom, suggest that after completion of training, suitable certificatts should 
~nvrtriably bc issued to th- trainee. 

[Sl. No. 78 Appendix X X I X  to the 59th Report of PAC-Third 
Lok Sabho] 

U3WB9-4 



Adon taken 
It has since been decided that suitable certificates would, in future, be 

issued to those who complete the training programme prcscrlbsd by the 
Administration. 

Recommendation 
The Committee observe from this note that during thc period July, 

1958 to March, 1966, 148 women were rehabilitaled which figure includes 
20 trained as teachers. 13 as craft-teachers and 33 as mid-wives. In 8 
years period this number of 148 is not very impressive to make the Com- 
mittee happy. 

[SI. No. 79 of Appendix .Y.4 11' ro thc 59th Report-T/?ird Lok Sahha.] 
Action taken 

The rehabilitation of \\.omen. coming to the institut;ons is a difficult 
and time-consuming task. Houvvcr. the progrcs, in thc initial stage was 
rdher slow due to obvious reasons. The training progrommc and rehabilita- 
tion procedures have since hem re-organistxi. Strict watch is being main- 
tained on the rehabilitation process, with the result that thcre has been an 
incnzasc in the achievement in thc past two years, viz., 

Year No. of rehabilitated No. of women under different 
training 

The number of warnen rehabilitated so far during the current financial 
year is 23. Thc number of women who are receiving training are 44 as 
per details given below :- 

Nursing (continued from previous years) 
Teachers 
Nursing (fresh) 
Social Education Training 
Shnograph y 
Telephone Operator 
Sewing and cutting 
Mid-wife 

The Committee trust that suitable instructions would be issued witbout 
delay to avoid such shortfalls in future. The Committee regret to notc tb+t 
such an obvious thing was not donr till now and the tm&g prop- 
was allowled to suffer. They hopc that now at least a suitable system would 
be evolved without any further delay. 

They also hope that the scrvicec of the craft-instructors w u l d  be utiliacd 
fully in future. 

[SI. No. 80 of Appendix X X l X  ro t/tc 59th Rew-Third  O)k , ~ b h a ] ,  



Suitable instructions haw been issued to avoid shortages of training 
equipaent and to supply raw material in time. Detailed prooodure to a m a s  
raw material requirements in advance and secure them in due tinu: &r 
approval ctc. has been laid down. A copy of the instructions issued is 
a t W .  At the beginning of each financial year the Directorate calls for 
the proposals for purchase of raw material. 

Evny I n s r t i n g  Weer visiting the institutions is rrutinidn the fact f of the full uti isation of the services of Craft Instructors and avai ability of 
raw materid in the institutions. A watch is also being kept on this though 
the Inspection Reports wbmitted by the Inspecting Officers to the D M *  
rate. 

DIRFX1'ORATE OF SOCIAL WELFARE DELHI ADMINISTRATIO&, 
DELHI 

OFFICE MEMORA.VDU.41 

Thc following proccdurr: will be obwrvcd for eniuring continuity and 
adequacy of raw matcrial to training classes run by the institutions and 
services undcr thc Directorate of Social Welfare :- 

( i )  Annual r~quircments of raw materials for each training class 
will be assessed by the head of the institutioa/service, in wn- 
sultatioa with the Craft Instructm/Teacher concerned whik 
drawing up the budget estimates for the institutions/serviccs for 
the year. In this way. the proposal for budget provisim of 
raw material for the training classes will be realistic and well 
documented. 

(ii) As soon as the budget allotments are communicated to all ttw 
heads of mstitutions/servictsrvicts b y ,  in consultation with the 
Craft Instructor/Teacber concerned, should review the annual 
rcquirements, prepared as in para (i) above in the light d Qe 
funds availabk and tk actual training programme. 

(iii) Since tbc proce of cascs for sanction for purchase of raw 
mrrttriPls usually ""& u es onc to three months, each trainiag dPss 
should maintain a stock of raw material. excluding pcnshsMe 
goods, sufficient to meet rhc rcquirements of three months. 

(iv) As soon as thc qtock of raw material for any trai 
bacarncs iasulkicnt to meet the nonnal ummcnt 7 "fS,*z 
ensuing three months. the Craft Instructor/ %her or the 
Store-hc r. who is inchargc of the stocks. will re n to the 
head of institutioo/rrvise, who in turn, wiIl ma P" e maage- 
mcnts for the purchase of frcsh send the pmposals 
for sanction to the Directorate with full fmrds 

s and also rc rt the 
Kl pods. US. the action for obtainin8 fresh sup 

P' i ts  will bc initiated ut ltast three months before the stock 
s complttely exhausted. 



(v) While soliciting sanction for purchase of fresh raw material, the 
head of the i n s t i t u t i o n / s ~  will inrer-f?lia report the stock 
position and the time for which the existing stocks would d c e .  

(vi) The proposals for purchase of raw material for trainin c l a t m s  
will be dealt with at the Directorate level in the ~u%gst and 
Accounts *tion. This section will ensure that the sandim 
sought for by the heads of institutions/serviccs are issued well 
in time. The S.A.S. Accountant and the A.O. will particularly 
be responsible for ensuring that the proposals for sanction for 
raw material are processed expeditiously and well in time. 

(vii) In any particular case, where the head of the institutioa/scrvice 
apprehends breakdown in supply of raw material for want of 
sanction for purchase. or othcrwise. he will bring the matter 
to the notice of the Joint Director of Social Welfare thmugh 
a demi-official cm~lmunication. 

(viii) Al l  possiblc economy should be obsented in the purchase, s t m g c  
and utilisation of raw materials for the training classes. Pur- 
chases of the same kind of raw material for different classes 
should be made at one time in bulk. where possible. providod 
it is likely to be cheaper. 

2. The Inspectors and the Assistant Directors of Social Welfare, wbilc 
inspectin the institutions/serviccs, will scrutinize whether training c l m ~ s  
have s .d cient stock of raw material and whether the training programme 
is Wig implemented satisfactorily. 

3. This procedure will come into force immediately. The requirements 
of raw material for each class for 1967-68 should be asscssed by 15th 
August, 1967 as per para I(ii) above and necessary provision for funds ma& 
in Revised Estimates 1967-68, if the same was not made prov~ously. 

Sd/- KRISHNA PRATAP, 
Joinr Director ooJ Social Wclfarc 

No. F. 1 ,/67/DSW/B&P/Misc. 
Doted the July, 1968 

1. Copies sent for information and compllancc to all thc hcads of insti- 
tntions and services. They should issue cooks to craft teachers instructors 
d explain the procedure to them clearly. Spare copics arc being mt for 

pnrpo= 
2. (%pies sent for information and compliance : 

(i) Administrative Of£icer/S.A.S. Accountant. 
(ii) Assistant Director of Social Welfare. 
(iii) Budget and Accounts kction. 

3. Copies also sent for information to all other Wccrs aod sections of 
t& Directorate. 



From the notes recxivcd in this w~mction (Appendix XXVII) it is dear 
that one of the items of ration (v iz .  A m )  for the inmates of these institutions, 
which is supposed to form the major part of their diet, had shown in the 
paat great d~sparit  . The Committee arc, however, glad to learn that a 
uniform scale for d iet has since k e n  prescribed. The Committee trust that 
the reviscd uniform scale has bccn evolved aftcr consulting a diet specialist. 
I f  mt, this should be done. 
[a. No. 8 1 .  Appendix XXIX to  the 59th Report-Third Lok Sabha]. 

Adion taken 
A uniform walc of cllL.t for thc Inmatc~ of thc institutions under the 

I)irectoratc of Scxial We1f:trc has sincc heen prescribed in consultation with 
n Jlet .gccral~\t 

Recommendation 
, ," 

The Conunittee suggest that the qucstion of reconstituting the Advisory 
('ommittces pcricxfically cvcry two or three ycars. so as to bring in new 
and fm\h idcas ntay be cxamincd. 

[Sl. No. 82. Appendix XXIX to the 59th Report--Third Lok Sabha.1 

Action taken 
Thc rcr;ommcndation of thc Comrn~ttcc ha5 becn accepted and Advisory 

C'ommittec\ haw hmn rcconqtitutcd. C'opic, of notification\ rtcomtituting 
rlic Adv~wry ('ommittees arc enclosed. 

Na F. 12( 19)/67-Ikv.-In supersession of this Adniinistrat~on Not& 
c d o n  KO 1:.30(22) ('57-Wn . datcd 13-3- 195%. the Lt. Governor, D e b  i\  
pled b rcconstitutc thc Managing Committee consisting of the following 
members for tho b y  to day mrmagemcnt and working of the After Csre 
thnc for Boys, Thc Chrnm~ttec will function for 3 period of two yean :- 

1. Elic.cutrvc Counctllor (m c h u g  Social Wclfarr). Chsirman 
2. Shri Kishan Lal. Mcmber. Metropolitan Council. Member 

2790. C k r a  Khana. Dclhi. 
3. Shri Ram Nath Vij. Member. Metropolitan Member 

Council, 243 Dnuhk Sromy. New Rajendrn 
N a p ,  New Delh~.  

4 Shri Kishan Srlrup. M c n k r .  Mctmpditan Member 
Council. XVIj4971. Cali No. 3, Shiv Nagar, 
Karol Bagh, New Drlhi. 

5. A rcplescntativc of thc Ddhi S c b l  of Social Member 
Wwks be nominated in consultation with the 
Principal of thr School. 



6. Director, Employment & Training or his repre- 
sentative. 

7. Diictor of Industries or his representative. 
8. A representative of the All India Manufacturers 

Association m l h i  Branch) to be nominated in 
consultation with the President of the Associa- 
tion. 

9. Joint Director. Social Welfare. Delhi. Member 
10. Assistant Director. Social Welfare. Delhi. Member-Secrebty. 

Sd/- S. M. GOYAI.. 
Sec-rcJtury ( Devclopmpnt ) 
Delhi Adrttirtistrci~iori, DeUri. 

Member 

NO. F. 1 2(19)/67-DCV. 
Dared rhe July, 1967. - ---- -- 

Asadhu '89. 
Copy forwarded for information to the :- 

1. Privatc Secretary to the Chief Executive Councillor. Delhi 
2. Private Secretary to the Executive Councillor (Civil Supplies), 

Delhi. 
3. AU members concerned. 
4. Public Relation Department, Delhi Administration, Delhi (in dupli- 

cate) for publication in the Delhi Gazette. 
5. Joint Director of Social Welfare, Delhi. 
6. Secretary to the Government of India, Department of Social Wdfprc. 

New Delhi. 
Sd/- S. M GOYAL, 

Secretmy (DNelopnmt) 
Dclhi Administration, I k U t i .  

DELHI AD~ISTRATION,  DELHI 

No. F. 12(19)/67-Dev.-ln supersession of this Administration Memo. 
No. 18/2/56/Edu., dated 13-8-1958, the Lt. Governor, Delhi is pl#scd 
to reconstitute the Managing Committee, for the day to day maoagnacnt 
snd working of the After Care Home for Women as under :- 

1. Executive Councillor (Civil Supplies). Churman 
2. Smt. B. Shivakamama (Member Metropolitan 

Council). Member 
3. Smt. Pushpa Gupta (Member Metropolitan 

Council). 
4. Smt. Urmila Sharma, Lal Darwaza, Chawri 

Bazar, Delhi. 

Member 



5. A reprcwntative of the Delhi School of Social Member 
Works to be nominated in consultation with the 
Principal of the School. 

6. Director of Employment and Training or his Member 
reprcsenti~tive. 

7. Director o f  Industries or his representative. Member 
8. Chnirmsn of the E l h i  State Social Welfare Member 

Advisory Board. 
9. Joint Director of Social Welfare. Delhi. Member 

10. Assistant Director of' Social Wclfarc, Dclhi. Member-Secretary. 
The Committsc will function for a period of two years. 

Sd/- S. M. GOYAL, 
Sr*crermy ( D ~ v c ~ l ~ p m e n f )  

DrUri Adtninistratiort, DeIhi. 

Dated r l l c  15th July, 1967 -- - 
24 Asadha '89 

Copy forwardcd for information to the :- 
1 .  Privatc Sccrctary to the Chief Excutivc Councillor, Dclhi. 
2. Private Sccrctary to the Ewcutive Councillor (Civil Supplies), 

Delhi. 
3. All mcmbers ooncrmcd. 
4. Public Rclntion Department, Dclhi Administration, Dclhi (in dupli- 

cate) for publication in the Dclhi Gazcttc. 
5. Joint Dircctor of Social Welfarc, Dclhi. 
6. Sccrctaq to the Govcrnmtnt of India, Department of Social IVelfare, 

Ncw Delhi. 
Sdj- S. M. WY*4L, 

S~cr~rmy ( Dcvelopmcn t ) 
Delhi .+I dtninirtration, D e h .  

Recommendation 
The Committec would like to bc informed of the result of the enquiry 

now being bdd in this -. 
The Committec rcgrrt that in thc c o u m  of evidence on this para, some 

f* and fiprcs given in tht Audit para wcre controverted by tba witnesses 
-out &lag any intimation to Audit beforeband. The would like to 
draw the attention of hpiutment  of Welfare to t KC recommends- 
tion contained in Pam 9 of the introduction to tbeir 42nd R w r t  (Seawd 
b k  !%&ha) and wauld urgc for its strict compliance in future. 
[Sl. No. 84 of Appendix XSIX to the 59th Report-Third Lok Sabha]. 



The result of the inquiry in all the three cases and the action taken 
on it is indicated below for the information of the Committee :- 
( 1 ) Shortages in Poor H01fle 

Findings of Anti-Corruption Brrtnch of Dclhi Administration arc: as 
under :- 

Thc shortages have occurred owing to lack of supervision, negligence 
and mismanascmcnt and not owing to any mtrln frcle intention. It would be 
appropriate to recover thc dcprcciatcd value of thc articles shown in the 
list and for which the individual or joint responsibility has bccn fixed. The 
other shortages for which no individual responsibility could be fixed was 
due to the failure in responsibility and proper management of the institution 
by the then Superintendent of the Poor Housc and he could have been ccn- 
sured for this. But sincc hc hac resigned from the scrviw with the Directo- 
rate, no action is recommended. 

Action taken 
The, Upper Division Clcrk who was responsiblr: for tho shortages of few 

items of furniturc was char e-shectcd for these rhort:igs under the CCS f (CCA) Rules, 1965 and or ers for thc recovcn of thc depreciated value 
thereof have bccn issued on 25-9-1968 h) thc conlpc'tcnt author~tj 

Findings of thc Anti-Corruption Branch of the Dcllli .iIdtninistr,rtron am 
as under :- 

The allegation ha< ken proved against the Ex-Supcrlntcndcnt ,and Lho 
Store Keeper. L.D.C. has been found to not guilty The shortages am, 
however, more duc to carcle\\nc\\ and ncgligcnce on thc pa-t of tho Superin- 
tendent of the Homc in the supcnicion of the -orking of the Home and duo 
to faulty maint~mnce of record h) the Storc-Lccpcr. 

The Ex-Supcrintcndcnt i 5  n o  lonycr a G m e m n w t  cn1p10vc.c. Thc ni;ittcr 
may be referred to the I4c;id of the Dcpanmm of tlic I .~-Supcr~ntcrid~nt  
and Storc Keepr  for awarding .I ccnwrc. to c ~ h  l o r  tlwrr ncyl~gc'ncc: Jctai1c.d 
above 

I'hc Ex-Superintendent has been c c n w c d  Action under thc CCS 
(CC.4) Rule, 1965 ha\ sincc k c n  taken, ag.m<t thc Storc-kecvr. Nc 
has been punishod and ha<, bccn rcvc.rtcd to a l o w r  rrlnk frclnl the port d 
U.D.C. to L.D.C. 
(3) Sl~oriage in Ceriified School for Girls 

Findings of the AntiCbrruption Branch of thc Dclhi Administration rvc 
as un&r :- 

The Superintendent and the 2 Matrons were rcspon\ible for the shonap 
of articles. It occurrcd owing to lack of suprvisfon. negligcncc and nus- 
management and not owing to any rnala filc intcntinn. I t  would met  tSre 
ends of justice if executive action is hken against them and proportionrb 
costs of the short articks, whose life has not expircd yet. mny bc rtoovcrcd 
fml thcm in cqual shares. 



Action is to be taken under CCS CCA) Rules, 1965 against all the 
three persons in consultation with the L igdance Department of tbe Delhi 
Adratnistration as a Gazetted Officer, Class I1 is involved in the case. The 
Vigilance Department of the Administration has desired that charge-sbeds 
against all the thrcc officials m y  be framed and forwarded to them for 
taking further action in the mattcr. The needful is being done. 

The instructions in sub-para of thc rcwmmendations of the Committee 
have h e n  noted for compli:rncc in future. 



CHAPTER nl 
~U~COMMENDATIONS/OBSERVATIONS WHICH THE COMMIIITEE 

DO NOT DESIRETO PURSUE lN VIEW OF THE REPLIES BY 
GOVERNMENT 
Recommendation 

From the note (Appenhx 1)  furnished by the Ministry, the Committee 
find that even out of normal contingent cxpenrliture of Rs. 2.08 lakhs, an 
expenditurl: of Rs. 1.16" lakhs nppronim;\tely was incurred on centenary 
celebrations. Thc Conlmittcc fccl that ~vithout proper sanction of the Ministry. 
it was irregular for thc Dcpirrt~ncnt of :'\rchacology to have spent this amount 
on centenary celebrations-an item of' qxcial sanction. 
[S. No. 2 :\ppndix \\;IS. P313 1 ..;3 59th Report (Third l .ok Sabha) 1 

Action taken 
Prior sanction could not obtainccl because of the prczxure of \\ark 

a d  because no special officcr was appinted for doing the centenary wrvk. 
The Department intended to approach thc Govcrnmcnt for a revised s:lnc!ion 
after a full picture was available regarding the actual cxpcnditurc. Thc 
Ministry was informed by the Department of the total expenditure incurred. 

,only on 2 1-1 1 - 1962. T hc conccrncd authorities in the Ministry were too busy 
at that time with budget and parliament;iry work. When the rush was over. 
on 18-3-1 963. the Archaeolo~jcal Sur\,cy of India's proposals were duly 
examined. and thev \vCrc asked to explain the reasons for thc cxpendituw 
incured ovcr and above the amount sanctn)ned for thc centenary celebrations. 
On 19-3-1963, the Spcial Policc Establishment had seized the relevant re- 
cords which were thereforr. not availnblc to thc Department for rtplying to 
Minis try's queries. 

'Ihe Centenary Celebrations cndai o n  the 31 51 January. 1962. 
'PMinistp of Education O.M. Xo. F. 16/ I i66-CAI(1 1, datcd the f 2nd 

November, 19681 
Recommendation 

I t  was stated in ct~dence that the matter was under the invcstiption of 
tbe Special Police Btabiishment sincc March, 1963. The Committee would 
like to be informed whether the Special Policc Establishment has given its 
report and whether any follow up sctton has becn taken as a result therod. 
'Ihey would also like to be informed whether any departmental invc~tipation 
h16 also been made to fix responsibility on supervisory staff for lack of pmpcr 
supervision and control on their part. 
[S. No. 3 Appendix XXIX. Para 1.43 of 59th R c p r t  (Third 1 ok 5;ibha)) 

The rep--t of the Special Police Establishment was rcceivcd in the last 
week of May, 1967. The investigations made by the Special Police Estob- 
Iisbment showed that four officers of the Archaeological Survey of Ind~a  w r r  

- - - - - -  I - I-- __- 
* ~ & d i n ~  to ~ u d i t  the cqxnditurc on centenary cclrhations our of 

Rs. 2.08 l a b  works out to Rs. 1.28 lakhs. 
5 2 



scsponsiblc, directly or indirectly, for tho slltgcd misappropriation 01 Gov- 
.crPmcnt fuads. lZle S.P.E., theretore, recommended criminal prosecution 
of tbese. four o5cers. They also recommended that departmental action 
s b u l d  be taken against the Head of the Department (Dirw-General ot 
Archaeology) for his failure to maintain abolute integrity and devotion to 
duty and also his failure to  take all possible steps to ensure the integrity and 
devotion to duty of the four officers, who were under hi3 administrative con- 
trol. The report of the S.P.E. was thoroughly examined departmentally in 
tbe Ministry and it was decided to accept thc recommendations made in re- 
gard to the criminal prosecution of the four officers involved in the matter. 
Necmary saxtion for prokccution was issued by Government and charge- 
shect in tllc case wcs filed by the S.P.E. in the Court of Special J u d g ,  Delhl 
on 26th Junc, 1968, against the four officers of the Archaeological Survey 
of India arid proprieton of two firms. So far as the recommcndat;on of the 
S.P.E. in regard to thc dcpartmcntal action against the Head of the Depart- 
ment ix . ,  Dlrcctor-Gcnerill of Archaeology i\ conccrncd, i t  was decided that 
no disciplinary action against him was callcd for in the abwnce of any direct 
rcspons~bility of his in r c g d  to the allceed misappropriation of Govern- 
ment fun& but. taking into account the laxity of supervision and general 
;Idrninistrative control on his part, which facilitated the alleged defalcation 
of Government funds. Government's wrious displeasure was conveyed to 
him and hc was cautioned that in future he should act with due care in w h  
n m t m  He has since retired from %mice on attaining the a g  of super- 
annuation. 

[Ministry of Education O.M. No. F. 161 1 /66C.\I( 1 ), dated the 22nd 
November, 19681 

Ibt C~mmittee note that instructions have been issued for strict h r -  
vancc of the prescribed finaucial nrles and that amng accounting procc- 
&rta have since bbtn corrected. They hope that with the appointment of 
a senior o h r  fnw the Indian Audit and Accounts Dqmrtmcnt in the 
Archadecal Sum of India, there would be proper check in observance 
of iEnaocial ruks 1 cases of this type would not recur. 
fS. No. 4 Appendix XXIX, Para 1.53 of 59th Report (Third Lnh Sabha)! 

Actkwr taken 
Noted. It m y ,  howevcr, be added that the selection grade l M S  

0- wbo was appointed as Dircctw (Administration) in the Department 
h Dtambtr, 1965, left the Department in February, 1967 on transfer to 
the Ministry of Defence and in his place a wnior Under Secretary to the 
Gavcmmcnt of India with considerable experience of administrative and 
financial rules and proccdurts has been appointed as Director ( Adminktn- 
tkn) from March, 1967. 
[Ministry of Education O.M. No. F. 16/1/68-CAT(l), datcd the 22nd 

No\-cmber. 1968) 

Thc C~n~mittoe arc constrnincd to observe that while such an impwant 
iob for thc rrpnrntian of a standard dictionary was entrusted to the 
Hhdustanl &turn Society. Mahabad in September. 1923 on rk undn- 
dtandmg that tho work was to t c  completed in two years, no serious effort 



W8S made by the Ministry oi Education to find out whether any P"Y" hsd baen made by the socicty till December, 1958, i.e. cven after a %pee 
of more than 5 years. Thc Committee are of the view that the work of 
the society should have been periodically  viewed by the Ministry and 
further grant should have becn stn ped in the work of the society had not 
bce~ found to be satisfactory. $eY arc unhn lo note that thro is 
difference of opinion as to the quality of the p r s t s ,  us it finally emcrgad 
and that the Government arc not preparcd to take the responsibilit of r, publishing it under their own scal. Thc dictionary has not yet (July, 1 66) 
been published cven though ~t I ~ A  to bc complctcd by Scptcmber, 1955. 
The committcc cannot but conie r , ~  thc conclu~ion that thc wvholc project 
was ill-conceived and t h ~  c \ p e r ~ ~ l ~ ~ . ~ r c  i~icurrecf tkrcon did not achieve or 

the purpose in I iew. In th~r  co~cc t ion .  the committee would like 
to drab\ thc attent~on ot thc 441nl\tr! to thcir earl~cr rcconimcndation con- 
[,lined in p r . i  3 25h of thcir 41\t Kcp ,rt ( 1 1 ) 6 i - ' > G '  

The Committee fc2l that ~n thk caw. th: ~ ~ l c t v  gave a clclibcratcly 
low estimatc in the bcginnin~ so t h ~ t  l'tttcr on plcading hclplessncss that 
the work could not tic complctccl with~n the grant paid. it could induce the 
Government to increase thc n t ~ n u t c ' ~  and m a k  further pant\. Thc corn- 
niittee feel that thc Min~<tn. \houl(l bt. cx1r.J cr?1111c~\ to verify the cmientiala 
uf sociebc, and bod~es ct;. bc:cr~: ~ l i ~ h l n ?  any grmt in futurc. 

Thc committee reprct to note that the account\ of the socicty wcro not 
criticall! examined by thc Ministry before the iswc of the util19:1tim ccrtifi- 
cates and thc certificates were issued to audit in a routine uny.  Thcv dccire 
that ncccwry action should bc taken acainst thc oficcr cnnccrncd~tr~ pre- 
lent n-cur~ncc of such l ape4  i n  futurc 

Action taken 
Thc PAC in its abovc Rcpm had ohs~~vcd .  i r r f c p r  d in ,  that thc account.. 

of the Hindustani Culturc Socicy. 4ll:thah:ld wcrc not criticidly cxamincci 
hy the Ministry of Education bctorc the k\uc o f  1hc i~Iilis;~tion c~rtificates 
; i d  thc ccrtificatcs were i~sucd to Audit in :I r ~ u i i n c  uxy. Thc Committee 
desired that necessary action should bc taken :iyainst the officer concern4 
to pre\mt recurrence of such lapst\ in futurc. 

2. The facts are as f o l l o ~ \  .- 
A sum of Rs. 1,00,000 a , i ~  rcic.i~ed to thc lfmdustaoi Culture Society. 

AUahabad for the preparation and publ~cation of English Hindi Didionary 
in the following six instalmcntr :- 

arantiAmount Released - -- - - - - Ddc of Relwse 
- -- .. . " 

I 1s.000 269-rw 
3 -, 15.000 10-3-19% 
3. 15,000 23-1 1-1954 
4. 15,000 Wt-1955 
5. ~.000 5-3-1 956 
6. 20.000 7-3-1957 

3. Two utilisation certificates in all---one for thc first four instalmcnts Por 
the amount totalling Rs. 60,000 and the second for tbe remain* two 
instabents involving amount of Rq. 40,000 wcrc issucd an 24-12-1957 
md 20-6-1958 respectively. 



4. Tbe first utilioation certificate issued on 24-12-1957 in respect of tbe 
fout ioPtaments for the amount of Rs. 60,000 was on the technical advice 
of the &en Special m c e r  (1iindi)who had certified that the work done by 
tho Ssbha was satisfactory. The Sabha also furnished detailed accounts in 
raspsct of these grants duly certified by the Chartered Accountant which also 
indicated tbat the grants had been utilixd for the purpose for which the) 
wera intended. 

5. A Utilisation certificate was accordingl) issued by the then Under 
secretary in charge of this work. Slnce the Officer signing the utiiisation 
certitkate acted on the technical advice of the then Special 05cer (Hindi) 
FIho is now dead and also on the basis of the audited accounts, no blame 
can be attached to him for issuing the Utilisation Certificate. The Tcchni- 
cal OEhcer who certified that the quality of the work produced by the Society 
a s  satisfactory has since died. 

6. The sand ut~lisatio~i certificate iswed on 30-6-1958 in respect of 
thc remaining two instalmcnts of R5. 40,000 was also issued on the advice 
of Special Officcr (Hindi) who had stated that as the audited accounts of 
the Soc~ety showed that thc grant had hcen uthwd tn full he saw no 
ob'ection in isming the utilisnt~on certificate for that amount. The Special deer (Hindi) ha5 sincc retire from Govcrnrnent service and it will be 
now difficult to proceed against him Thc Under Sccrefary concerned who 
signed the Utilisation Certificate on the advice of the Special Officer (Hindi r 
<ii& on 12-6-1963. 

7. It wll thus bc wcn that in respect of the Under Secretary who 
5igned the Ut i l i r ah~  Certlficate for RF. 60.OOO no action i~ considered 
justified and in rcspcct of the other Ofiicer. two of whom arc dead and one 
has retired. action is not fcavblc. 

8. Hwcver, for future guidance neccwaq tnstruct~ons haw been issu- 
ed to the effect that Ofticerv who arc expens and who arc to give expert 
advice and officers on whom lies the mponsihilitv of test and scrutiny 
should pay due head to the obscrva~ons of the Public Accounts Committee 
made in their Jlgt and 59th Reports. A copv of the instructions issued is 
enclosed. (No. F. 6-18/6ti-Acc. I1 dated 27-11-1968). 

9. So far as thrs Ministry is am arc, the Society has not published the 
Dictionary so far. 

[Ministry of Education No. F. 11. 9165-H-11 
No. F. 618/66-hcc. I1 
G ~ V E R V M E ~ T  01 INDIA 

MINISTRY OF EDUCATION 
(B. 6, A. DIVISION) 

Accounts-11 Section 
New Delhi. ihe 27th No\.rrnber 1968 ---- 

,4,~rr&c~y.mrn 6 ,  I ~ ' K ) ( s ) - -  -- - 

* Abdlt Rapwt (Civil) 1966 included a cast of gmnt to the Hindustani 
C U M  Swkty,  15J)abrbad, for preparation of a Standard English-Hiadi 



Dictionary. After examination of the case, the Public Accrounts Corrrmittcc 
have dbserved in their report under teoommendation No. 5 as follow0 :- 

"Thc Committee are constrained to observe that while such an im- 
portant job for the preparation of a Standard Dictionary was entrusted 
to the Hindustani Culture Society, Mahabad in September, 1953 on the . 
understanding that the work was to be completed in two years, no serious 
effort was made by the Ministry of Education to find out whether any 
progress had been made by the Society till December, 1958 i.e. even after 
a lapse of more than 5 years. The Committee are of the view that the 
work of the Society should have been pcriodically reviewed by the 
Ministry and furthcr pant should havc been stop@ if the work of the 
Society had not been found to be satisfactory. They are unhappy to note 
that thzrc is difference of opinion as to the quality of the products, as it 
finally cn~er~ed  and !hat the Government are not pre re_d to take the 
respomibility of publishing it under their own seal. T r  e Dictionary has 
nor yct (July. 1966) been published cvcn though it was to be ccmlpleted 
by Scptcmbcr. 1965. The Committee cannot but come to the conclusion 
that the whole prnjcct wac, iilconcci\~cd and the expenditure incurrod 
therccii did not achicvc or s c : ~  the p u r p w  in vicw. In this wnn~wtion, 

Committee v:nuld like to draw the :~ttention of the Ministry to their 
rccnrnmend~~tion contained in para 4.256 of their 41st Report 

(1965-66). 

The Committee feel that in this case, Society gave a deliberately low estimate 
in the beginning so that later on pleading helplessness that the work could 
na be completed within the grant paid. it would induce the Government to 
increase tllr estimate5 and rnah further grants. The Committee fecl thd 
the Ministry should bc cxtra cautioi~s to verify the credentials of Societies 
and &>die\ etc. before making an). grant in future. 

The Committee regret to note the accounts of the Society were not criti- 
cally examined by the Ministry before the i s u c  of the Utilisation C e n i ~ ~  
and the certificates were issued to Audit in a routine way. They desire tbat 
necessary action should be taken against the O5ar concerned to prevmt 
recurrence of such lapses in future." 

2. In the above recommendation the Committee, in partcular, have dc- 
sired that the Ministry should be extra cautious to venky the crcdentds of 
Societies and bodies etc. before making my grant in future. The Commirtbt 
have further observed that the account5 submitted by the Society w c ~  not 
critically examined by the Ministry before the issue of the Utilisation ctrtifi- 
caks and that the Utilisation certifia,?tc< were issued to Audit in a mutine 
way. 

3. All %e offieem in the Ministry. including those who have the duty of 
giving cxpert advice. are, therefore, requested to note the above ohscn~atiom 
of the Public Accounts Committee carefully. and to ensure that thc t y ~ c a  
of irregularities and shortcomings observed in the case under mention do not 
recur in future. 

4. These instructions may also be brought to the notice of all attached/ 
subordinate offices by the Administrative Sections concerned. 



A4 Oficers 
Copy to all Sections in the Ministry. 

Sd/- U. S. RANA, 
Deputy Secretary ( B .  & A .) 

Thc Cotamittee are surprised to note that the Director of the Central 
Food Technological Research Institute acted in disregard of the decision of 
the Executive Council of the Institute In this case and thus caused an in- 
fructuous ex enditure of more ha11 R\. 7,000. The Committee feel that B CSIR shod take due note of this lap52 and also take steps to avoid re- 
currence. They are also unable to understand wh large-scale trials with 
the plant were continued over a long ~ r i o d  when d e  results of the experi- 
ment\ were not found to be encouraging. The Committee feel that the losses 
lncurred could have been avoided i t  thc use of the plant had been discom- 
nued a, boon as i t  waf reallsed that ~ t k  cfiicicncy was low and its uorking 
uneconoi;~ical. 

(SI. N o .  7 of 5Yth Kcp~rt-Third L o k  Sabha) 
Action bkeo 

I'hc observations of the PAC haw k e n  brought to the notice ot the 
Heads of tllc National Laboratorie\ 'Institutes to avoid recurrence of this 
ruturc i n  futurc tide lctlor h'o. 5: 1 b7-C"TE dated 30-5-67 (copy enclosed- 
Amrsurc 1). 

i lr  rcgarcls workmg of the plant tor a longer period. it IS s t a d  that Pilot 
Plant was received as a gift from d W-t German F~rm in Januaq, 1961 
Durlng the period from December, 1961 to April, I964 the plant was work- 
lng only w an experimental ban. when the accent was more on achieving 
~uccess in the objectives of the experiment rather than on the economy of 
the processes involved. The oil rccovcrj was not more than 80% and the 
capcity of tbe plant was far less than the capacity rated by the Gennan 
Firnl. Thc plant, aftor it\ installat~on, \\a\ modified considerably with an 
o ~ l  extraction cffaciency ot more thm 90' l . -This improved efficiency was 
oMaimcd by carrying out each unjt oprations individually one after another. 
Tbc plant was m l n g  m small batches of SO0 nuts at a time. At this stage 
i t  w a s  decided to collect more esscnthl data and yield that could be expeded 
from s commercial plant. A number of large scale trials were carriad out 
to I*Y whethcr thc same extraction efficicnq of oil could be obtained in 
continuous operation also, and to find out the various stages at which heavy 
l056cs occurred. But as soon as continuous running was started it was fwd 
that thc yickl of oil recovery had fallen for the following reas(ms :- 

F supplied by the Gennan F"um did not hro~ t i~n  propedy 
estimated oil rccovet) in the miIk could not be o b t a d .  

the midual oil in the fibrc war also v ~ .  high. A few modik-  
tfons w r c  cffectcd to the expcrller. inch mg rtplacuncnt of the 
w m ,  in spite of which the oil r c c m q  could nat be increased. 

2. Thc ccntrifug supplied by the Firm was not the ideal one for 
rccmcry of oil, as msidcraMe oil losses occmcd during destud- 
mopcracion. A h@er oil rccowry would haw b a n  obtain&. 

naMw trrw the Kraus\, Mafleti hsd been fed into an ordi- 
nary on apcliet, All efforts were therdorc h t e d  tbwadc this 



end, since the oil extracted througb this process has a much batter 
value t h s  the. oil cxprcssed by an ordinary expeller. Since the oil 
recovery was not cnough to sustain the cost of the plant, we in- 
v w i g t e d  the possibility of utilization of the protein obtained 
during the pmcess. 

'The protcin was utiliscd for nutrition studies and also for mnk- 
irlg chccw like products. Since thmc are for expcrimcntal uses, 
thc Institute have not fixed up  any prices of the products. If tbc 
cost of these p d u c t s  is taken into account the loss ns indicated 
~vould be peatls reduced. 

Large scalc trials have bcen stoppcd as the oil recovery was not 
cnougti to sustain thc cost of the plant and only trials with smaller 
Iutchcs arc hcing carried out st present. It will thus be seen 
th;it the plnnt \\as worked for lnrcc scale trials only for a short 
period and has been used mostly as an experimwtal plant. Thc 
qwstion of loss should not. thcrcforc. arise in this case. 

From thc note t l r  Committee find that only 8 cases of patents filed were 
based on rv\enrch sponsored by private industry. 

( SI No 10 of PAC's 59th Rcporr-Third LoA Sabha) 

The triwve reconlmendation docs not call for any action. 

The Conunittee r L m t  that the refrigeration plant which was to be 
installed in March, 1960 was installed by the firm only in Novcmbcr. 
1963. They are sorry to observe that no darnages could be rccmcrcd 
from the firm for the dclav of morc than 35 ycars in instiiuing the plant. 

They desire that as advised by the Additional Secretary this case may 
be referred again to the Ministry of Law for their opinion to m r  
damages from the firm for failure to discharge its contractual obligations. 
[SI. No. 29 elf Appendix X X l X  Parar 2.31 and 2.32 of 59th Report- 

3rd Lok Sabha] 
Action iaken 

The case was referred to the Ministrv of Law bv the Ministry of 
Works, Housing and Supplv on 2-8-1967. The Ministry of Law haw 
advised that it is not possible to claim liquidated damaues fmm the con- 
tractor. (Copy of the Ministry of Law U.O. No. 34183/67-Adv. 
(WHdr5) dated 2 1-9-1 967 (enclosed)-Anaexurc V. 

ANNEXURE V 
MINISTRY OF LAW 

~ P A R T M E H T  OP LEGAL AFFAIRS 



The P.A.C. r e c o m n d e d  examination OE the matter by the Ministry of 
Law in their 59th Report. Our Ministw examined this on 8-3-1967 (See 
opinion at pp. 2-3\10. The D.G.S. & D now desire a reconsideration of 
this matter at the appropriate level. 

The President of lndia cntercd into a contract with MI'S. Bonbay 
Amonia Refrigeration Co. (Pvt.) Ltd., on 13-11-1958 for the supply, 
installation and delivery of a rcfrigcration plant for a sum of Rs. 48,300. 
The plant was to bc installed and delivered by  31-12-1958. The con- 
sirnee wis the Poultry Development Officer, Delbi Cantt. The D/P. 
was extended without LID to 31-12-1959 (P. 128/c). There was ,i 
lurthcr extension to 15-3-1960 with a reservation for L/D. The contrac- 
tor ncvcr amccd to this rcwrvation. The contract was, however, per- 
lormcd tiniill~ on 13-1 1 - 1963 ( p. 64,'~). When the D/P was hallx 
f ~ ~ c d  a\ 1 3- 1 1 - 1963. no reservation had been made for L/D. Thd  
D.G.S. B. I> rcfcrrcd this matter to u\ in March, 1967 for our opinion a. 
1 0  whether anv I-iquitlatcd Damape\ could be recovered at that stage 
Ktlyinp on the provision\ of wctinn 5 5  of the Indian Contract Act. 1872. 
\cc riphtlv pointed out that a\ no rcwrvation had been made in favour of 
the Govcrnmcnt for claiming Liquidated Damapcs in the letter of extcn- 
\ion, nothing could bc claimed ;it that \tare. On a subsequent reference. 
thiq advice rcitcrntcd and it war pointed out that the question whether 
an\ damripcl could bc claimcd was purelv hypothetical. We meant that 
.!nv dixus\ion of the quchon was academical. Now, the matter has wmc 
once again and this timc on the question whether on the and circum- 
\t,lnccs the contractor cnuld bc hcld rcswn\iblc for dclav in the installa- 
tion of thc phnt. 

3 Thew u i i s  11 ctwd dc;~l of cc.rrrespndcnce elrchanred between ths 
ctwtractor on thc one hand ;ind the consip~lrc. on the other. It is nrcer- 
\.irv to rclcr to wmt of the morc important letten. In January, 1960, thc 
contractor wrote to Chc D.G.S. & D ~ c o n s l p c  that he had completed most 
c ~ f  the inwlation work a d  t h ; ~  furthcr prove\\ had k e n  arrested becauw 
I . I )  the fi~und;itic~n uorl, hdd nor been donc b\ the consignee and ( b )  
n o  clcctricd and \hater connection\ had bccn uvcn (p. 135 'c) .  In hi. 
r c p h  ( p. 136 c )  the con4gnce stated that tbc C.P.W.D. had been 
mproached for certain ccwctn~ction in the Cold Stora~c Building and .for 
prcpuring csttmtcs in rc\pect of the founctrrt~on work for the rnachmc. 
In tbis letter thc cm4gnee had wamcd that the completion of the fowda- 
tm w w l d  take wmc: timc. Amin on 23rd August, 1960, the contractor 
rcmed to the D.G.S. & D that thc consipw httd not grovidd elt~tricaI 
imd watcr cmnectims. addha that the in\tallation of the plant had been 
completed but t h t  the cdd Storugc Plant could not be put in working 
order on account ol the dackncss of thc c-bce. By his letter datcd 
~-')-1960 written to the D.G.S. & D, the mnsignce disputed the state- 
ment of rhc contractor. alkping that the contractor hnd never taken to hi> 
work 'wrh,uslv'. Hc complained that therc \vns M a y  in performance of 
hi* part Of tbc contract. such us firinrz of the t h c d e .  Thc contrac- 
lor, an the otkr hand. by hi5 lcttcr dated 16-1 2-1960 (1591~)  catalogued 
;I number of on the part of the consignee. It appears that the con- 
kipnee h d  ~ t u a l l v  i n f h  him ahout his inahilitv to prt the foundation 
kbcwk t h m &  the CPWD and su~s!attl'd that the work should hr. 
t h  by at his (contractor's) cost. This letter is important in that 
i t  4 h 5  that the coosigrm could not get thinp W e  pmmptly. In ~ p r i l .  

1, 33  L%SjW 



1961, however, the DDI., NI Circle, confirmed thc installation of the 
Plant and equipment but pointed out that inspection could not be done 
for want of 'specified ambient conditions'. What exactly this expression 
'specified ambient conditions' means is not clear to us. In January, 1963, 
the contractor is reported to have informed the DGS 8r D (p. 42/n) of 
File 6/47/55-H/I VoQ I & 11) that thc plant had been installed to thc 
knowiedge of the consignee but that inspection could not be carried w t  
as the voltage was considcrablv fluctuating. In May, 1963, the DGS&D 
sumstcd that final inspection should be arranged quickly. In July, 1963. 
the Inspector wrote saying that the contractor himself wantcd postponc- 
ment for 1-2 months. In September. 1963, however, finally the contractor 
informed that the plant had been commissioned. Finallv, thc inspection 
was done towards the end of Scptcmbcr, 1963 and the inspcctlon note was 
issued on 9-10-1963. 

4. It would appear from the ahovc chronology of events that apwl 
from a Vague allegation by thc consifincc that the contractor had not 
taken to his work seriously. there was nothinr to show that thcrc was any 
slackness on the part of the contractor as such. On the othcr hand, i t  
appears that it was the contractor who \\.as brinpiny! prcssurc on the con- 
sifincc to perform his part of the contract so as to cnablc him to instal the 
plant. If at all, the contractor could bc responsiblc for the delay t m d s  
the middle of 1963 when he dcsired postponcmcnt of the inspection. W'e 
could possibly hold him responsible for the delay bctwcen 29-7-1963 and 
4-9-1963, when he had reported that thc plant had been commissiond. 
There was no reason why the contractor a\ pointed out b y  thc D.G.S. & D 
should havc delayed the installation of the plant. ~ v h c n  hc was vet to get 
20% of the price of work. It appears to us that i t  i \  not possiblc to hold 
that the contractor was rcsponsiblc for the delay. cxccpt for thc lirn~tcd 
extent mentioned abovc. We cannot. of coursc. claim liquidated darnapc\ 
now. after the D/P had bccn finalisecl. 

Joint Secn-tary 8. Lcp1 .4dviser (Shri Shah) may plcasc .we. 

Sd '- P. V. SWARLU. 
20-9-67 

I .  S. & L. A.  ( S l ~ r i  Shuh) 
I agree with the views set out ahovc. Thc dclii\. in completing the 

installation is primarily due to consimcc's dcfault in eating thc founda- 
tion ready and makinrr available water and clectric wnnwtim in timc. 
It was for the reason that the dcliverv period wds extended upto 13-1 1-1962 
without reservation of rigfit to liquidated damapes for delnv. It was not 
possible to reserve such right as delav was attributed to default oP thc 
consirnee in perform in^ his part of thc contract, which preventad the con- 
tractor from performing his own pan. On the facts and circurns~ncc of 
this Case. therefore. the contractor could not have hn held rcsmnsiblc 
for delav, cxccpt for the short period set out n h v c  

Sd '4. S. SHAH 

Min, of Supply 
MiD. of Law (Deptt. of Legal Afkdirs), 
U.O. No. 341 83 '67 Adv. (U'HkS). Dated 2 1-9-1 967 



The case was again referred to the Ministry of Law for advice whether 
on the facts onrl circwmstanoes of the case the contractor would be held 
responsible for the dela in the installation of the plant. After a detailed 

opinion :- 
nX study of the case, the inistry of Law have inter-alia expressed the following 

"4. It would appear from the chronology of events that apart from 
a vaguc allegation by the consignee that the contractor had not taken 
to his work seriously, there was nothing to show that there was any 
dackness on the part of the contractor as such. On the other hand, it 
appearb that it was the contractor who was bringing pressure on the 
consignee to perform his part of the contract so as to enable him to 
instal the plant. If at all, the contractor could be responsible for the 
delay towards the middle of 1963 when he desired postponement of 
thc inspection. We could possibly hold him responsible for the delay 
between 29-7-63 and 4-9-63 when he had reported that the plant had 
been commis\ioncd. There was no reason why the contractor, as 
pointed out bythc D.G.S. & D., should have delayed the installation of 
the plant when hc was yet to get 20% of the price of the work. It 
appcan to us that it is not possible to hold that the contractor wa? 
responsible for thc delay, except for the lim~ted extent mentioned above. 
We cannot, of coune claim liquidated damage\ now. after the D,'P 
has hcen finaliscd. 
Joint Secretary and Legal Adviser (Shri Shah) may pleasc sec. 

MI- P. V. SWARLU. 
Add.  Legal Adviser. 

2W-1967. 

"1 agrcc filth the vitw 4ct out above The dclay in completing the 
~nstall~tion i< prrmarity due to wnsigncs's def~ult in getting the foun- 
dation ready and making available uatcr and electric connections in 
time. It was for this reason that thc delivery period was extended 
u p o  13-1 1-1963 uithout reservation of right to liquidated damage% 
tor dclay It wa\ not possible to reserve such right as delay was attri- 
butable tcr default of the consignee in prfonnmg his pan of the con- 
tract, which prevented the contractor from performing his own part. 
On thc fact% and citcumtanccs of t h i ~  ~ 3 ~ .  therefore, the contractor 
could not haw hwn held responsible for delay. except for the short 
pcriod set wt a h v c  " 

KO PI-1 3 (2  1/67 
'I hr 14th Fubrrrarv, 196s 

Thc Conlmittcc r c w t  that the Dehi Administration took more than 1 
ye&> to rcplrir the cciling of the cold storagc toom. This slackness on the 
part of the Ddhi Administration delayed the commissioniog of the refrigen- 
rim piant. They would like to know thc reasons for not taking prompt 
Rction in getting the ceiling re-constructed soon after its collapse when the 
expenditure on repair was only Rs. 4,000/-. The net muk of all this has 
heen that the cold stomgc plant, indent for which was placed on 5th Nowm- 
bey, 1967 mmrniwioned tindly on 4th June, 1966 i.e. after a perid of 



over eight years. This showed that the work, which should not normally 
have taken more than a year or so took almost a decade. 

IS. N o .  30 Para 2.38 of 59th Report-3rd Lok Sahhal. 

Adion taken 

lmn~ediately after the collapse of thc roof D.G.S. % D. were requested 
on 31-3-1964 to inspect the building and take steps to get the repairs made 
by the firm. After protracted correspondence and discussions, the D.G.S. & D. 
decided in September, 1964 that the contractor was under no obligation to 
carry out the repairs and thc cstimatcd cxpcnditurc of Rs. 2,446.00 on 
repairs should lx borne by the Department. The casc was thcn refcrrcd to 
the local Finance on 4-9-1964, who returned thc same for fixing the rcspon- 
sibility in the first instance for the falling of the roof. The Financc Dcparl- 
ment gave the expenditure sanction ultimately on 9-3-1965. 

Thc D.G.S. & D. \\as thcn approached on 3 1-3-1 965 to direct the firm 
to take up the repairs but they desired that the Dcvelopme~~t Dqx~rtmcnt 
4hould get the work donc directly. Whcn the f im~ wn\ cont;~ctcd dircctl!, 
they asked for additional amount of Rs. 750/-  a4 thc cwt o f  thc wood. 7'11i\ 
was a p e d  to promptly. 

The firm informed in September. 1965 that the work wa\ co~nplcte cxczpt 
the plastering of roof which was not includcd in their c.stim;rtc.. 'rhc 
D.G.S. & D. was requested on 6-10-1965 t o  depute their rcpr:scntotivc to 
examine the work done by the firm but the D.G.S. 8: D. did not do so or; thc 
ground that the work was given to the firm dircct by thc I)cp:~rtnicnt. 

At the request of this Department a meeting was convcncd o n  6-12-65 
which was attended by the Poultry Devclopmcnt Officer of thc <iovernmcnt 
of India, an Officer of the D.G.S. & D. a rcpre\cntiitivc of thr firm d a 
representative of the Development Department in  ~ h i c h  the nuttcr rcgardin; 
the lastering, inspection of the working of thc plant and finlil coniplction of 
work) were decided. But despite this decision the firm con~platcd ihc work 
only by June, 1966. 

The committee are also not  hap^ to find that lllc Delhi Admn. has 
failed to take the proposed Departmental action against the Poultr). Dcvc- 
Iopment Of5cer till now. They may be appraiwd of the final action takcn 
in  the matter. 

[S. No. 30 01 Appcntiix XXIX. Para 2.39 o,/ 59rh I(cporr of 3ra' I.ok 
Sk?bh]. 

Action taken 
An enquiry has since been conducted against thc Poultry Duvelopment 

O f k x  c01lcenred for the alleged supply of subquality of wocwf to 11-w: firm 
engaged for the construction of the di stmgc. The enquiry Oiiiccr has dasirad that there is no case warranting any departrncntal action vpainbt thc 
Poultry Development OtfJcer (A  copy of the enquiry rcport brcd  25-8-1967 
is enclosed )-Annexure VI. 



ANNEXURE-VI 

Copy o f  enquiry twport dated 25-8-67. 

Public Accounts Committee, in its recommendations in para 2.39 of the 
59th report for the year 1966-67 had desired that action should bc taken 
against thc Poultry Dcvelopment mccr, Government Model Poultry Farm, 
ior supply of substandard wood to the contractors of the D.G.S. 8: D. for 
c.onstruction of the cold storage. Explanation of Dr. N. S. Garewal, the 
then Poultry Devclopnnlnt Officer, who is now posted on deputation at Indian 
C'etcrinary Research Institute. lzatnagar (U.P.), was called with a view to 
instituting proceedings against him under the Central Civii Services (Ciassi- 
fication. Control and Appeal) Rules. 1965, vide memorandum No. P.D.I. 
t 5 1/38. dated the 4th January, 1967, Dr. Garewal submitted his cxplana- 
tion dated the 6th February, 1967. The Deputy Director Animal Husbandry 
has submitted this file with the remarks that the case appears to be purely 
xcidental. Dr. Garcwal has prcsscd the followed p in t s  in his explanation. 

Tcndcrs were invited through the Prcss for supply of 'A' class Kaii wood 
\\hich were opened in thc presence of the Development Commissioner who 
.anctioned thc purchase from M/s. Amir Singh Gupta, a well-known civil 
.!nd military contractor. The wood was inspected by Shri Kabul Singh, a 
carpenter of 16 ycars standing who was employed at the Poultry Farm. I t  
was also inspected and approved by Shri Yashpal Neb. the then Farm 
\lanagcr, who was an Agricultural Gnduate. It was also seen by Shri P. N. 
haul, Store Keeper of thc Poultry Farm. It was also shown to tk C.P.W.D. 
.;uthorilics and was approved by them. 

The wxxi was supplied to the contractors on 4-1 2-1 959. At that time 
Chri A. L. Gianchandani. another n_ericultural graduate, had taken ovcr as 
Farm Manapr and he had alw seen the wood. 

Hc supplied only the wooden planks and thc contractors made the batton 
,i:~tcd 9-1 ( & I  963. No mcntion of sub quality of wood or its :aten by white 
::wn and utiliwd them in the cowtruction. 

The contractor, completed the construction and offered the plant for 
ction of thc D.G.S. & D. before plrcr-trrirtg and the Engineer of the 

D. .S. & D. issued certificates for 2 0 5  payment in thcir final inspcxtion note ;"'E 
dated 9-10-1963. N o  mention of subquality of wood or its eaten by white 
..nts was made therein. 

Thc pl;rnt was handed ovcr to the Poultry Developnwlt Oficer on 
1 3- 1 1 - 1963, nearly 4 ycars from the date of supply of the wood to thc 
iOntrPctOr5. 

No ahjcction u n \  r a i d  by the contractors about the subquality wood 
. t  the time of taking dclivcr). and no obiation wns raiscd by the inspecting 
I.npinccn of the D.G.S. & D. at any time during thcir many inspcctiim kforr: 
lhc worA was completed. 

The thermmolc crilinp fell on 31-3-1964 when the cold storage plant 
started. Hc uscrtcd that thc w d  was of good quality whcn i t  was 

'landed aver to the contractorb. It remained in their possession for 4 years 
hefore the plant was handed over. The white ants might have attacked the 
\\oacS on irccwrnt of had workmanship in thc construction of the ceiling by 
the contmcton. 



f have examined the available records on this subject in the offices of 
the Poultry Development Officer, Deputy Director of Animal Husbandry and 
Unit IV. Papers regarding approval of tenders are not available. 1 have 
enquired from Shri A. L. Gianchandani, Block Devclopmcnt Officer, Shri 
P. N. Kaul the then Store Keeper, Shri Yashpal Neb, who is not posted as 
Assistant Commissioner Poultq in the Ministry and Shri Kabul Sin*, car- 
penter, who is no longer in scrvicc and has established his own private indus- 
try. All of them havc stated that the wood was apparently of good quality. 

Dr. Garewal has citcci 4 pcrsons who havc stated that the wood W.IS of 
sound quality, that there is 110 cvidence that at any stage either the contractor 
who receivcd the wood or thc inspecting Engineers of' the D.G.S. & D. who 
inspected the plant durinr thc construction and before making final pfmcnt 
ever mentioned that the wcwd was of sub quality or it was infested with 
white ants. that thc wood rcmnincd in possession of the contractors for 4 
years bcfore the ceiling fell. I t  \\.ill be very difficult to prove at this stage 
after a lapse of nearly 8 years that the wood supplied was of sub standard. 
A! asserted by Dr. Gurewal thcre cao be quite a number of possibilities and 
reasons why the thermocole ceiling given way soon afkr the plant was put 
into operation. For instancc: the contractor may not have taken adcquatc 
precautions for protecting the wood with KOLTAR ctc. before using it. 
There is no way to prove that white-ants cannot attack the standard wood 
and there is no method to find out what is the standard of thc wood which 
is immune to the attack of the white ants. 

In view of the above circumstances it \\ill not be possible to prove any- 
thing against Dr. N. S. Garewal and therefore no case is made out for charge- 
sheeting h i  under the Central Civil Services (Classification, Cmtrol &. 
Appeal) Rules, 1965. The prowding  may, therefore, bc dropped. 

(Mohd. Zuhsir) 
D.C. 

lfie Committee regret to note that though the Ccntrel Coumd of Gosam- 
vardhana was set up about 14 years ago, and though it is financed mainly 
by grants of the Central Government, no steps had so far been taken to 
evaluate the work done by this institution. The total amount of gram given 
to this institution by the Government during the 14 years came to 
Rs. 55,76,000. In the absence of any evaluation i t  i5 difficult to as= how 
far the amount spent was commensurate with the results achieved. The Com- 
mittee are. however, glad to learn that the Government havc now d e c 1 M  
to review the work done bv the institution, and that a Committee was bcinp 
appointed for the purpose. The Committee ~ u l d  likc to bc informed af 
the findings of that Cornrn~ttee in due counc 

[S. No. 33 of A p ~ e n d i x  No. X X I X  to 59rlr Repnrt ( Thircl Loh St~bha) 1. 

An Evaluation Committee to evaluate thc work done by thc C.C.G. from 
1952-53 to 1965-66 has been set up r.idc Resolution No. 7-21 /66LD.I1I., 
dated 28th January, 1967. (copy enclad). The evaluation Committee 
has been asked to give thc report within six months which will bc submitted 
to P.A.C. when received. 



Futher Informathm 
Thc main recommendations of the Evaluation Committee on the Ccntral 

Council of Gosamvardhana which submitted its report on the 21st April. 
1968 arc reproduced below and the action taken thereon is also indicated :- 

"The Govcrnmcnt should consider the desirability of making the 
Council a more conlpact and representative body. Adequate represen- 
tation should he given to cattlc breeders and farmers. 

"Thc prin~ary function of thc Council should be advisory and pro- 
motional. Bcsidcs thc Council should be entrusted with thc coordina- 
tion and irnplcrncntation at the all India l e ~ l  of such schemes when 
active ccwpcration of public institutions and private sector is needed." 

Ihc attached statcmcnt gives the l~st o f  Schcmey run by the Central Councll 
of Coritmvardhan;~ m d  agln\t  c ~ h  itcnl, the rccommcndation of the E ~ d l u -  
:Ition C'ornrnittce a\  to uhcthcr the whcnlc \hould be ( i )  discontinued; r 11)  
run by thc Centr:rl Councd of C;chamvnrdhana. or ( ~ i i )  run by State Co\crn- 
rncnts. 

Govcrnnic~it h,r\ acccpttxj thc EvAuat~on Committee'\ rccommendatlons 
rcgirdtns rhc scheme\ to be transferred to thc Statc and the xhenics to be 
Jircont~rl~~cd I n  thc opmion of the Committee. the follouing arc the %heme\ 
h t  hlch \hould conttnuc to bc operated b} the Council :- 

4. Orgm~~atmn of 1111-lndi;~ Cicnnm\itrdhana Scrninnrs and Con\m- 
tion\ 

8 .  Special14 \urve>\ In various field. of Gosanvardhana. 
M'ith rcgard to the sshcmcs ;bout which thc Evaluation Con~mittee has 

dv iwd  that thcsc 5hould bc continued by thc Ccntral Council of Gosanl- 
\;~rdhima it has txcn dcx5dc.d that thc rcsp~mibility for running thcsc schemes 
A o  should h. rntrwtcd to Ccntral Govcrnmcnt or Statc Governments. Thc 
f;vduation Cummittec, ir~rc~r-cilia recommcndz that the State Government.; 
should bc: Inore actively ir~s~xiated to cnsurc that funds arc properly utiliu'd 
~ n d  accounts wndcred, whew ncccssaq. C,ovcrnnicnt is of thc view that 
acl~njstrat iv~ly it will br. hcttcr tc) transfer thc responsibility to thc Sr~te  
Dirwtomtc of Animal Hushmdry. 

Gommmcnt ha4 dCcidcd that I ~ C  Cr'n~rd Council of Gn\:lnn;lrdh~n.i 
+ h u l d  bc rcpl~ccd hy an AAirory Coninlittcc whrch \vc)uld give adtlcc t o  
Govcmment on polioc5 and prolr.mwics rcl.iting to Gosamvardhrtna ( i ~ t t k  R wclfarc). l l c  composition of r c Advisory Committee is under ccmidcrd- 
trcm ilnd that wnnation the LICHS of the Ev:lluation Committee that a&- 
qunk rcprcsentstion should hc &cn to cattlc bnxden and farmerr wxdd 
bL' kc@ in vicw. 

[Deprt. c c t  Apir  rtlrrirc 5'0. F. 20- I9 /68-L.U.l l l ] .  



------- - - - 
Description of the Scheme Recommedation of t  he Remark.; 

Committee - --- ----- ----- ---- 
I. Gaushala ~ c v e l o h e n t  Schemc. T o  be continued by the 

CCG. 
2. Gaushala Manager's Training Do. . . 

Centre. 
3. Grant or lonns to the Registered Do. The State Gokts. should 

and recngnis~xl instit utions be more activcly asso- 
including gaushalas. ciated. 

4. Milk Yield Competitions Do. 
5. Organisation of Gosam\ardhana Do. C. C'. G.  should pi\e 

conventions 81 Seminars. greater attent~on to 
follo\t -up \ \or l \ .  

6. Gosamvardhana Journals and Do. . . 
o~her  Publications. 

7 .  Wild and Stray Cattle Catching C.C.G. to  mainlab the . . 
Scheme. transit camp at Delhi. 

Other work to be trans- 
ferred to  the State .  

8 .  Model Gocadan Scheme . To bc transferred to  the 
the S t~ tcs .  

9. Salvage of Dry Cattle Do. 
10. Formation of State Councils of Do. 

Gournvardhana. 
1 1. Gosamvardhana Week Cclc- Do. 

brations. 
12. Gosarnvardhana Enhihition To  bc trancfcrrcul to the 

Units. Dtc. of Extn. 
13. Relief measures during natural Assistance should flou 

cdarnitics. d~rcctly from thr Cent n.1 
Government. 

1 :. Scheme for supply of cattle to To  be dropped. 
the Flood affected arcas in Jal- 
satmer District of Rajasthan. 

If.. Miscellaneous Schemes . . Only survey sclnme . , 
should be continued 
the C.C.G. Fivc others 
should hc droppd .  

16. Foder Rank in Madh?a Thi, schcmc \bas saw- 
Pradesh. Iiomd in 67-68 nftcr 

the Evaluation C m -  
mittcc submittctl ~l:c 
Report. 

. - . - -. . . - .- - 

The Committee arc surpri4ed to find that thc Minktry have given diflcrcnt 
facts in their note. The Conimittee feel that all thew facts should have htTn 
brought to the notice of Audit by the Ministry cvcn at the time when the 
draft Audit para had been cent to them for factual verification. The would 
like to know the circumstance\ under which Audit war not appriudlof the 
factual position of thic case. The Committee nrc unhapp to note the delay 



of more than threc ycars in providin service connection and putting the 
building to usc. They desirc that sue ! delays should be avoided in future. 
The Committee may also be apprised of the progress made in putting the 
building to use. 

[S. N o .  42 of Appen1ii.r X X I X  ( f - 'ar~ No. 2.12 1 ) to the 59111 Report 
( 'I'lrirvl I,ok Sahha ) 1. 

Action taken 

The audit observations. "No training classes have been conducted in the 
Kcsearch Station sincc 1956" wa5 interpreted to mean the annual one month 
training course which had bccn conducted prior to 1956 and which was given 
u p  sincc then. Therefore the ad-hoe training given to dcpartmcntal officcrs 
and other\ from 1 957 to 1965 was not mentioned in the reply to audit. 

-1'hc Service connections were to be installed bv C.P.W.D. Electric Sub- 
Division. Coinibatorc. which has since bccn done. Due to fluctuations & low 
<upply voltagc of the ekctricity, thc electric installations are not working. 
This matter has bcen taken up by thc Ilirector of the Station with thc 
appropriate authorities of the C.P.W.D., who have now assured to  do thc 
bcst that can be done in this regard. 

S t e p  have alrcady. bcen initiated to rc4tart tho regular training coursc 
imd as soon as thc cl~lficulty of tluctuation which at times works out to 
45'; and low supply voltage of thc electricity is overcome the pumpset 
tor the wpply of water to the hostcl ~ o u l d  start functioning and the regular 
tr.~inins would recommence. 

Recommendations 

-1 tic C,mmittce rcsrct to notc that the need o f  constricting the air- 
conditicmcd g d o w n  which was felt in 1957 and for which sanction w x  
lr ivcn in 1959, could not be con~plctcd in full during a period of 7 years. ? I h q  ;ire surpriwd to Icarn that the air-conditioning equipment has no: 
k c n  inbtalled so far and the g<Kii>~n has not been put to any use even now. 

From ttlc statement (Appendix XVI) showing p r o p \ $  in the construc- 
tion of thc air-conditioned podown. the Committee find that thcrc ha\ k e n  
i lcla~ at ditTcrcnt s t rqp .  

'I'hc Committee dcsm that r c \ p n \ ~ h t l ~ t ~  should bc fixed for thh in- 
t)rdtnate dcl;~). They alw) dc\irc that wch dclajs In construction uorhs 
4lould hc strictl) ,\voided :r\ t h q  rcwlt in hc,i\> l o \ ~ c r  to e~chcquer. 

Action taken 

A\ nlrcady indicatd in thc la\t notc whmitted to the P.A.C.. thc dclq  
in thc comtructic-rn of Air-Conditioned Godown was duc to the dcln! on the 
part of tk firm cntrustcd by thc Directorate Ckncral o f  Supplit~; and Dic- 
pcbs~l \  for dclivcrp and instnlli~rion of the air-conditiong plant. 



Action taken by Ministry of Transport and Shipping : 

Under P.L. 480 Agreenient 50:; of the foo ains are to be imported T in American flag vessels. The balance 50% avai able for carriage by non- 
U.S. flag vesscls cannot bc covered completely by Indian bottoms due to 
paucity of Indian tonnage. However. to  the extent Indiyn vessels are 
available at the required time and position and at competitive rates, they 
arc invariably utilised. The details of the quantities carried by non-U.S. 
Aag vesscls arc a< S ~ I L I \ \ I ~  bdow :- 

It will be seen from the above t;~blc that the p r c e n t a v  of fmdgmin\ 
camed b! lndian vessels has increased from 4.2'; in 1 66 to 17.5'; 
during thc first 9 nlonths of 1967. Foodgrains (and othcr h d a r  bulk 
cargoes) are niostlj carried in tramp sh~ps  and not liner\. The Indian 
tramp vessels in the overseas trade arc employed not only for the carriagc 
of foodgains to India but also in international cross trades and on import 
of cargoes othcr than foodgrains to India. The total freight earning during 
1966-67 of Indian tramp vessels in the\e three types of eniploynient are 
gibm below :- 

Import of food grains to India . . Rs. 3 .54 cram 
Import of other cargoes t o  India Rs. ? .H l c~on  5 

In crms trades i.r. (non Indian tradc J . Rs. 13 +W crcm. 

Since the availability of fmdgrains cargocs to India under PL4RO 
depends upon the issue of purchase authorisations by thc U.S. Authorities 
which are issucd piecemeal on a month to month basis. the employmurt 
of our bulk carriers (i.e. large tramp ships in this tradc cannot bc guarirntc- 
ed on a long-term basis. Since the standing chargcs of bulk carriers arc wry 
h i ~ h  and keeping such vcswls idle even for \hart periods would i i dv~r~e ly  
aff& their economic\ for the whole year. i t  is adwntageous from the point 
of view of the shipowners as well as of the country r h t  such bulk carricrs 
secure. if possible, guaranteed ernplo)ment by cntcring into long-term 
charters in cros5 trades thcrcby not only ensuring full employmenr but 
also caring substantial foreign exchange for the country. What is intcndcd 
to  convey is that the non-utilisatim of home of thc bulk carricn fta tht 
carriage of foodgrains undcr PL-480 cannnl nwcssarily be interpreted as 
a loss of foreign exchange. 

.As rcgzards the observation of the Committee regarding tankers, it may 
be clarified that at present foreign tmker\ iire carrying foodgains from 



U.S.A. to India simply because they would otherwise have to come in 
ballast to carry petroleum from the Persian Gulf and Middle East areas. 
'This does not, however, mean that in order to augment her food-grain 
carrying capacity India has to build tankers. The ships normally built for 
carrying food grains are large trampships called bulk carriers. India already 
hits 19 such bulk carriers aggregating 4.33 lakhs ORT. and another 8 
bulk carriers totalling over 3 lakhs GRT are firmly on order. Some of 
those 8 bulk carriers would also be capable of carrying ore and oil when 
noccssary. 

As explained above, no Indian tanhcrs hitv~ been built exclusively for 
the purposc of carrying food grain\. Howcvcr, since the Committee has 
i t s k i  for information regarding thc tankers, the same is furnished 
below :- 

India ha\ itt prcwnt 4 coastal t;~nher\ totall~ng 40,000 GRT and 5 
oversea\ tanher\ o f  1.40 lahh\ GRT. All these arc chartered out on Ion; 
lrrm b a ~ i \  lo foreign 011 companie\ or to the Indian Oil Corporation and 
,trc uscd for carriage of crude pctrolcun~ or petmlcum productc. In addition, 
2 more tmhc'r\ totalling 1 lahh GRT are firmly on order for bcing charter- 
ed to the publ~c sector refinery at Madra, vrhcn it starts tunction~ng. 

Whilc noting ~ ~ t h  wt~\fact~on tClc prr)prw n u k  h} the Minr\tr\. thc 
Committce hope that thc prcscnt ;u-rear\ would bc liquidated conipletel> 
u~thout ;in! unduc delay and that \uch hcrib) .irrcar\ wvuld not h alloucd 
to wumulatc in futurc. 

Action taken 

The rcconimcndation of thc Committee has bcen noted. The position 
c l f  outstimling Sale Documents has bcen indicated in Para 70(C) of the 
Audit R c p r t  1967. The late\( position of outstandings in this regard will 
be reported to thc Public Accounts Committce in response to this Para in 
1 he latest Audit Report. 

The ('onun~ttcc i n  px;t 6.49 uf thcir 3 1 k t  Report had rccx)mmcndc.d that 
the stocks, tr.tnsicrrcd to Fwd Corporarnm of India should be shown at 
the cost price of the Ministr) and the wbsidy giwn shown separately. Thc 
Cornmittcc: rcgrot to M ) ~ C  that thc Ministry had not yet seen their way to 
~niplcnlent this rrrommcndation. 

Thr Committcc wauld reiteratc thc'ir rzcomrncnd~tion ma& in para 6.49 
nf thdr 41st Rcparts (3rd Lot Sebhn). 



Action taken 

The Recommendations of the PubIic Accounts Committee have been 
fully examined and after discussing the matter with the Accountant General 
(C.W. &M.) and a representative of Corn troller and Auditor General of P India it has been decided to adopt the fol owing procedure :- 

(1) For the stocks of imported foodgrains transferred to the Food 
Corporation of India, the Government of India would recover 
the cost of foodgrains at the issue prices fixed by them from 
time to time. The Food Corporation would also recover thc 
cost of sales made by them to the recipient State Governments 
and other partles to whom the allotments may be made by the 
Food Departments at the same issue price. The incidental 
charges incurred by the Food Corporation of India on handling. 
storage and distribution of foodgrains would be paid by thc 
Government of India to the Food Corporation of India at a 
rate to be mutually agrc.4 upon at the beginning of the Finan- 
cial year. with such agreed modifications a5 may bc. necessary 
from time to time. 

(2) In the Explanatory Memorandum on the Budget of the Central 
Government under the Grant for the Purchase of Foodgrains. 
the economic cost of foodgrains and their issues prices togctbcr 
with subsidy. if any. expected to be borne by the Govenuncnt 
of India on the distribution of foodgrains during the year would 
be indicated. 

(3) In the Profarma Account5 lor the Scheme for the Purchase of 
Foodgrains. the sales made through the Food Corporation of 
India would be shown separately from the sale made hy thc 
Government of India dircct to the recipients. 

(4) In the caw of procurement of indigenow foodgrains through thc 
Food Corporation of Jndid. thc difference. if any, bctween thc 
economlc cost of thc Food Corporation of India and the issuc 
price fixed by the Government would be rccovcrcd from tbr 
Food Corporation of Indla whcrevcr the issue price is h w r  
than the cconomi~ coqt. In caw, where the i sue  prim is less 
than thc economic cost. thc diffcrencc will be paid to the F d  
Corporation of India and treated as "reimburscmcnt to thc F d  
Corporation of India of conwmcr subsidy initialfr home by thr 
Corporation" which uill bc \honrn ~eparately in the Budge1 of 
the Central Government. 

Tlw decisions at ( I  I to (-1) above arc hcinp ~mplcnicntcd with cffcct fronl 
the 1st April, 1967. 

[Ministry oj Food. A~ricullure, C.D. C'. (Deprr. of  F'oorl) ,Vc,ts Dclhi 
U.O. No .  23 65-66,'BI-'C.1,.59111 Reporl. I ) / .  rlre 24/11 April, 19671 

Recommendation 
While the Committec agrec that the asscssmcnt of the future noeds of 

storage capacity for foodgrain\ do rc\t on variablc factors, they feel that 
it is not wholly unpredictable and that such a reasonable aswsmmt should 
not bc so difficult for 3 Minidry with yearc of expcricncc. Committte 



are further surprised to find that Government prefer to pay rent for vacant 
Godowns (unnecessarily under the apprehension that once Godowns arc 
surrendered these would not be available again) even though they arc not 
able to fully utilise the storage accommodation available with them. The 
Committee also note the fact that out of the usable capacity for storage in 
the hired and Govt. owned Godowns more than 50 per cent of the space 
is not being used. They fecl that in view of a substantial storage capacity 
remaining unutiliscd year after ycar, and of the large expenditure on rent 
and maintenance of hired Godown the whole matter should be examined 
a fmh in detail so that the Ministry are able to arrive at some norms which 
would enable them to work out their requirements more realistically. The 
Ministry shoi~ld alw cxplorc posibility of reducing the number of hired 
Godownc by n~aking full use of thc Government owned Godowns and alw 
by cupediting construction of Government Godowns. 

( 5'. ,Yo. 6 1 of Apperdrx X X I X  (Para No. 4.67 ) of S9rh Reporr 

Action taken 
The obscrcations of thc Committee are noted in the light of experience 

in the p a ~ t .  storage requirements werc acscssed on the basic of certain broad 
pnnciplc\ \.I:. : 

(a) In Port cities. transit storagc equivalent to onc month's imports 
through the respcctivc Port should bc retained. 

( b  Storagc spaw for buffer stock cquivalent to six month's offtake ' 
issues should be retained. 

(c) At the distribution centres. storage spacc equivalent to tn.0 
month's offtake/iswcs should he retained. 

(dl In addition t o  the actual spacc requircd for storage of i d -  
grains, 205; \paw \hould bc reserved for dead stock articles. 
dunnage. wcighmcnt. oflice for staff. damaged gain. gift parcel\. 
ctc. 

I r  ma!. howcwr, be mentioned that In spitc of retaining storage acco- 
mmcdation con\idcrabty less than what would work out on the basis of 
the above principles and thc quantum of imparts being much higher, them 
has t~ca4on.1lly bccn con4erabk  vacancy in thc Godowns as it is not 
pcnk~hlc to corrc'ctly cstimatc the lihcly variation in offtake which is depcn- 
dent on c;rrmu\ natural forccs and unforcwen mwLq trcnds. 

2 .  f4o\wver. as &sired by the P.A.C.. thc whole matter will be cxamincd 
afre.h in dctnil with ;I view to lay down fresh norms. if  necessary in the 
I@: o f  the observation\ of the P.A.C. The results of the review will k 
c o ~ ~ m i c i l t c d  ro the. I.-ok Sahho Sccrctariar as scwn as possible. 

3. Insfruction\ haw k e n  issucd to thc Rcponal Directors (Food) to 
tht rfi~ct that the port Gcxfowns rcaminin~ vacant for more than onc month 
4muId not bc rctaincd and Godo\cns h n v q  stocks lcsz than 2 5 5  of thcir 
capacity should bc sumndcrcd. Thc storage r~yuiremcnts are undcr con- 
tinuow, rcvicw and hircd Godowns arc rclcascd whenever found surplm 
t o  the Depirrtmnt'.; rcyuircmcnts. Hircd accornniodation in Calcutta fur 
3S.(XX) tonne\ and in B h r  a n d  Asam for 2,750 tonncs has already been 
rcleaccd, order\ for nhaw of 50.000 tonnes spacc in Calcutta h a w  been 
ivmd on 21-1-67 and thc question of rclcnse of further accommod~tion 
for 10.(HM tonncr in Aswm i \  undcr considcntion. In addition, n t l r . : ~ ~  ot 



hired space for 2,225 tonnes in Bihar and about 5,300 tomes in Assam has 
also been aflroved durinp the last three n~onths or so. The question of 
release of further space in the Eastern Region is also being examined. 

4. Fullest use of Govcrnmcnt owned Godowns is d s o  being made. The 
pgraglfpe for construction of Ncw Government owned Godowns has, how- 
ever, blowd clown duc to paucity of funds. Government have also 
appointed a Storage Committc~. on 21-5-66 to go into the question of Storage 
requirements for the countq as 3 whole. 

Further Infomation 
The note showing action takcn on thc recommendation made at S. KO. 

h l  of Appendix S N l N  (Para 4.67) of  thc above-mentioned Report already 
intimated to the Lok Sabha Sccrctariat \&le this Ministry's CJ.0 .  No. 23 
66-67 /BFC-I/SYth Kcport dared the 4th April. 1967. In para 2 of the 
above-said note it was statcd that thc \vholc matter will be examined afresh 
in detail uith a view to lay down fresh norms. if ncccssary in the light of 
observations of the P.A.C. and the result of review will be communicated 
to the Lok Sabha Sc.crctariat. 

n e  Godowns In Blhar haw bwn tran\fcrrcd to the Food Corporation 
of India with effect from 26-17-1967. The k p r t m n t  has also given a n  
rent 1,64,025 tomes storagc space In owned htred godowns to tht Ccntral 
Warehousing Corporat~on, State Govenuncnt. and others in Assam and Maha- 
rashtra, the details of which are ac, under :- 
Nm: ofS:.~te & ~ r e  C ~ p x c t y  ~n \f T. To whom Gwen 

h -- 
--7 

Oupnnl Htrcd ----- - --------- -------_ - -  __ -_________ _ 
A ~ 5 . m  

Zfduuashtm 
( I )  Mmmld . 51,633 . . State Ciovcmmn~. 
(2) Nagpur 13.657 . . Shtc Go-nt. 
(3) Poonx . 28.791 State (io~vmment. 
(4) Bnnbay City . . 40.543 10.354 Slirtc Gu\~nuncd.  

6.570 . .  ISMA 
6,975 . . Ulcd by CRTC & En=. 

Unit. 



3. So far as laying down frcsh norms is concerned, the matter was examin- 
ed iu detail in a mce of the Regional Diredors (Food) held on tbe 6th 
March, 1968 and it was % It that as thc requirement of storage capacity depend- 
ed on a number of variable factors, such as v o l e  of actual import# (depend- 
ing on the psition of shipment), indigenous production (depending on the 
monsoons) internal procurement, availability and price of m d i p o u s  food- 
grains, offtake of imported foodgrains, availability of wagons, lifting of stocks 
by the allottecs, ctc. it would not bc possible to lay down fresh norms. In 
the circumstances it is considered that the existing procedure of reviewing 
the storage position cvcry threc months broadly on the basis of principles 
mentioned in para 1 of the Department U.O. Note No. 23/66-6X/BF'C-I- 
59th Report, dated 4th April. 1967 may continuc. 

4. A Central Storage Comrnittcc has bccn x t  up to finaliw storage plan 
tor the count~y. A team of otlicers .Ao went round some of the St&\ 
namely. Guj;~ral, Rajasthan, and Mahnrashtra and submitted its rcport for 
finalisaticm. The Committee has mct only rccently to take a decision, in 
the first rnstance, on the emergency conuruction programme for 1968-69, 
bawd on the recornmendations m d c  by the Tcam earlier a5 also thc recom- 
mcndations of the Chairman of the Food Corporation of India in respect 
o f  a numhcr o f  other Statc5. Thc Committce could not go ahead with 
formulating p r o p r i m s  for otbcr State$ because of uncertainty about avail- 
ability of fund\. The long term programme will bc considered in due course. 
In thc mcantimc. the Plann~ng Commission have appointed a working Group 
to go into the whole question of storage of not only foodgrains but aim of 
other cornmoditie.* during the Fourth Plan pcriod. In view of this, the 
Central S t r m g  Committrc will only he meeting to con~idcr and finnlw 
pmpals  ma& from time to time for putting up additional Storage Godown\. 
I k p t t  of rcnxf, U.0 Sotc No. 23/66-67;BFC-1 '59th Report. dt. thc 

30th April, 1969) 

Thc C'ommittcc are unhnppv u h u t  thv way the Chengail Godown was 
surrendcrrd. Dcspitc the dcfin'ite knowkdgc of the difiulty of acquiring 
S t m g c  s ace in p t  cities and the fact that a change in tenancy was likely 
to raiw t!k hire charges. the De artmcnt does nm seem to have made any 
dlon to awcrtain from thc State &wrnmcnt whether they w u M  be requkimg 
zhc samc C i o w n  for t k  fu l f i lmt  of thcir responsihillty under the orders 
of June, 1965. As a rcsult of this lam, the Statc Government had to pay 
10 pcr ccnt morc for the rental for the s a m  Godown just aftcr two weeks 
when rt  w;~, bird hy them. N'lth a little initlatibc a d   mayi in at he approach 
the Ministry could hnvc: hrlpcd the State Gotcmmnt  to cave cxtra cxpendi- 
hlrc which thcy had to incur on thr. wntn! of thc Clodown. 

fS.  No. b2 of Appendix S X I X  (Para No. 4.69) of 59th Report.] 



to the West Bengal State Warehousing Corporation on the samo rent rn was 
bdog paid by them. Instructions are, however, being issued to the Regional 
llirectors (Food) to bring to the notice of the State Government and tbe 
Food Corporation of India any cases of releaser of hired storage accommoda 
tiop prior to such release. Such instructions have already been issued prior 
to the release of some Godowns in the Eastern Region recently. 
[Deptt. of Food, U.O. No. 23/66-67i'BFC-I/59th Report, dt. 4th April, 

1967.1 

Even though the Army Purchase Organisation has been functioning as 
an appendage to the Department of Food for a long time, the Colnmittee 
hi from evidence that there is no special advantage for this 
being under the Department of Food. In view of this, the 
saggest that the question whether the present arrangement should be allowad 
to continue or whether the Army Purchase Organisation should be taken 
over by the Ministry of Defence, may be jointly reviewed by the Miniitrks 
of Food & Agriculture and Defence. 

[S. No. 63 of Appendix XXLX (Para 4.77) of 59th Report (Third 
Lok Sabha)] 

1. The question of control and affiliation of the Army Purchase 
tion has been examined in consultation with the Ministry of Works, 
and Supply who are controIling the Directorate General of Su lies and 
Disposals and also the Ministry of Defence. The views of the PI: partmnt 
of supply are that the responsibility for the purchase of foodstuffs lies with 
the Director General of Food under the Ministry of Food & Agnadture. 
The Director General of Supplies and Disposals does not handle the 
mmt of foodstuffs and forage. He handles procurement of stores which 
have been entrusted to him. His organisation is already unwieldy aad the 
volume of purchases handled very large. IQ case the control of the Army 
Purchase Organisation is transferred to him, be has ntcessarii to lean on 
the Ministries of Food and Defence to tackle the various prob 7 ems relating 
to the procurement of foodstuffs for the Army. Tbc DtpaRment of Suppiy. 
therefore, regretted that it would not be sible for the Director Otacral 
of Supplies and Disposals to undertake is work in addition to tbe work 
M y  allotted to h i  

r 
2. The views of the Ministry of Defencc are that most of the items pur- 

chased through Amy Purchase Organisation pertain to food s a p p k  for 
men and animals. The organisation has been functioning satidadorfly and 
tbere have been no wrious problems of shortages as has been tbe case in 
nspect of the D.G.S. & D. The ent of Food is in the best position 
to pocun foodstuffs for D c f e n c e x s .  Internal pmmmmt IS W i  
irmeasingly made by the Food Corporation of India whrch functions under 
the Food Ministry. Most of the Food items mcluding s u p  rare amtrolbd 
by the Department of Food and thus that Department is io the best p i d o n  
to sillmction releases and arrange interatate movements. -deraM 
meat of the Defence Forces is met by the imports made by tbc Food 
The production and development of skimmed milk powder, whok 



po~odcr and timed milk is @so the responsibility of the Ministry of Food 
& Agriculture. Similarly, the Food Products Control Order which 
to processed fruits and vegetables is also be' administered by tbe & 'T "g- 
Jhprtmtnt. For these reasons, the Ministry o Defence feel that the Army 
Porchase Organisation should continue to work under Ministry of Food 
& Agriculture. 

3. In the light of the comments received £ram the Ministry of Works, 
Housing and Supply and the Ministry of Defence, this uesticm has been 
rwiewed in the Department of Food. It is a fact that for b I.& of the plrchases 
the Ministry of Defence havc to lean on the Ministry of Food & Agriculture. 
Out of the total annual purEbases worth about Rs. 50 Crores, Wheat, Rice 
Atta, Sugar and Vanaspati alone account for approx. Rs. 32 cnms All 
these items are dealt wth and controlled directly or indirectly by the Food 
Department. Fish, tinned and milk products, the imports of which have 
since been stop , are now being procured from indigenous sources with 
the assistance o P" the Fishtries Development Adviser and Dairy Development 
Adviser who also function under the Ministry of Food & Agriculture. Simi- 
larly, Dals and other grains like barley and gram are also being increasingly 
purchased through the Food Corporation of India. This leaves a few pro- 
cessed items like tinned Fruits/Vegetables, Rum, Cigarettes and Dry Fruits 
etc. the annual value of which approximately works out to Rs. 6.5 mores 
only. 

4. In thc above circumstances, u would perhaps be in the best interests 
of supplies to the Arfny if the Army Purchase Organisation continues as part 
of the Mmistry of Food & Agriculture at least until such tune as all cmtrols 
over foodgains etc. are com_nlctely removed. 

[Depqt. of Food, U 0 No 23/66-67/BI:C-Id159th R e p ~ r .  d a t d  30th 
August, 1967.1 

S b  the case< are bcforc an Arbitrator. the Committw would like to 
be informed of their results in due course. 

[S. No. 6.4 of Appendix Para 4.79 of Chapter 4) of 59th Report 
(Third Lok Sabha)] 

Thc Arbitrator has since given awards against the Government in all 
Ltac 13 cases. He has held that the paaies arc entitled to re-imburscmtnt 
d the full enhancement in excise duty on Vanaspti @ Rs. 184 - v r  M.T. 
w againat our stand that rcimbummcnt should be limited to Rs. 63.63 per 
MT. only under the Esstntial Articles Price Control Ordcr. The avc-ards 
are, hOwcver. bcmg examined in consultiltion with the Ministry of Law. 



Cbmt on t h a b a s i s d t h e  awards. 5 cawsout of 13 inwbicbdeaecwhrve 
~OBXL passed have so far been finalised and ayment for tho remaining 8 crsea R, be made when decrees ruo passdc by t Courts. 
IDeprt. of Food (APO), U.O. No. 4/11/66-CDN, dated 21st February, 19681 

Further infamation 
Excise duty on Vanas ati was enhanced by Rs. 184/- r Metric Tonnc J' P with effect from 1-3-19 3. The manufacturers who de ivered Vanaspati 

no d e  Government after 1-3-1963 in respect of agreements to \dl entered 
into beforc that d m  claimed reimbursement qf the enhanccmcnt in excise 
daty in accordance with the provisions of section 64-A of the Sale of Goods 
A# This claim was not admitted by the Government on the advia of 
the Law Ministry (Annexure 0. m e  esscntid Articks (Rice Contrd) Order 
W g  the maximum price of Vanaspati was promulgated with effcd from 
1-3-1963. Section 3 of the said Order was amended by notification No. 
427, dated 6-3-1 963 which mads as under :- 

No wholasale dealer or retail dealer as the case may be. shaU sell m y  
essential articles to any person at a price which is in excess of the agpg . te  
of the fcllowing namely : 

(a) the past price of such essential arlicles, and 
( b )  the amount specified against that article in tllc corrcspnding 

entry in column 2 of the aforesaid Schedule. 
2. The Past price in relation to any essential articlet sold in an arca, 

.ccording to that order, means the price at which that article was sold by 
wholesale dealers or retail dealers, as the case may be in that arca on or kfmc 
the fim day of February, 1963. Also by that Order the amount of enhance- 
ment allowed on the past price in respect of vegetable products was 1.05 p. per 
tin containing 16.5 kg. which comes to about Rs. 63.63 per metric tonne. 

3. Government paid the contracted price which was inclusive of Excise 
Duty leviable before 1-3-1963 plus the enhancement of Rs. 63.63 pet nratric 
tonne under the provisions of Essential Articles (Price Control) Order and 
rejeded sellen' claim for the balance amount Rs. 1 20.37 (Rs. 184.00 minus 
32%. 63.63) per metric tonne. The suppliers did not accept this and rclquMEd 
for referring tbe dispute to arbitration in terms of the contracts. 

4. The arbitrator, however, allowed the suppliers the full enh-t 
in excise duty of Rs. 184/- per metric tonne, on the fdlowing &to& :- 

(a) That the conditions governing the contract in qucaion wcne ntba 
abnormal and the commodity contracted to be sold wa not m e  
which was ordinarily and normally sold in the market, aad kaoc 
the prwisions of Essential Article(; (Price Oootrol) Chdcr m: 
inappl W e .  

(b) That in these cases the stores covered by the contracts ~runr: 
manufactured out of duty pard on groundnut oil and m tba d t  
the sellers had tn pay excise duty on goundnut oil ar d a% 
the increased excise duty on oil hydrogcnatcd. a situation (Ilich 
was never contemplated by the Price Control Order. (& w, 
howevcr. be pointed out here that Government posr~ible to c # ~ -  
pen- the manufacturers f m  &aae in txdse duty oa v q p  
tabk oil amountmg to Rs. 184 per M.T. on son-mifl 
such as proundnut oil, etc. used in the rnanufacturc of V w ) .  



(4 That the maximum price worked out by sddrng Rs. 63.63 to 
the price of on or before 1-2-1963 in the 

were to be made comes to more 
than thc contract 184/- per metric tonne. l%cp- 
fore, even on thc the price control order apphd 
to thcsc caws his finding was that there would be no infringe- 
ment of the said Order if the scller were paid Rs. 18% per 
M.T. over and above the contract price. 

A copy of thc award given in m e  of the cases is appended as annexure 
A .  The matter was again referred to the Law Ministry twice for contesting 
the award given by the Arbitrator but they did not consider it fit to challenge 
t hc awards ( Annexures D & E ) . 

A X N E X U R E  'A' 
BEFORE SHRI A. S. CHAUDHRI 

ADDITIONAL LEGAL ADVTSER m THE GOVERNMENT OF 
INDIA. MINTSTRY OF LAW. NEW DELHI 

In thc matter of the Arbitration Act, 1940 (X of 1930) 
AND 

In the matter of Arbitration 

M/s. Oudh Sugar Mills Ltd., 
8. ladia Exchange Place, 
Cahm-1. . . . . . . . . . . Claimants. 

and 
'lbe Clnion of India . - .. . . . . Rrspgldenb. 

Sirs :-Disputes arising out of A.1. No. 3 '23/115,'63-D. dated 19-1-1963 
for supply of 175 tonncs of Oil Hydrbgnatcd. 

Care No. 2&F/64. 
AWARD 

MADE t ius 15th day of Junc, 1967 
This is one of a batch of 13 cases wherc~n the punts at ISSUC are prac- 

idcnticd. Thc facts in brief are t h t  during the months of January 
.md 'm. 1963. thutccn separate contriczs were plawui by the Union '"4: 
~ t h  the clpurunts preduccrs on 7-1-1963. 18-1-1963 and 28-2-1963 for 
lha manufadurc 3nd supply of Oil Hydrogenated. The tcrnls and a>n& 
tmns pvcrning thc a i d  urntracts arc: the same except for variation in 
quantities, psi- nnd dcli~cry pried. In the prwnt caws a contract was 
crlncludcd with clnimmts for supply of 175 M.T. of Oil H y d r o p a t d  
FOR Fsrtory *i Akollr at thc rate of Rs. 2,230/- per M.T. through Ad- 
v- Acccpl-"%rclcgrsm drtcd 16-1-1965 which was followed by con- 

A.T. date 18-1-1963. In terms of the contract the gxds were 
for iaspoctim bcfon. 20-2-1963, but were despatched on or after 

11-3-1963, 



2 Before the dmpatches FOR Factory Siding, Akd% a m p l e 4  
Ftnslr;c Bill, 1963 came into form Under the revisions of the said BiU, P excise d q  cyn ground-nut oil, which was eviable at the rate af 
Rs. 110.25 pcx M.T. prior to 1st March, 1963, was abolishad, and tha 

duty rn Vanaspati oil was increased from Rs. 200.00 per M.T. to 
Rn 384/- r M.T. These provisions came into fo-rcc with etfect from 1st 
h(llE4 198; On 1st March, 1963 iWf the Ministry d F W  (Dsput- 
ment d Remue, Central Excise) under the powers vested in Government 
uadw S u M e s  (2) & (3) of Rule 125 of the Defence d India Rule, 
1962, however, issued an Order called the E s d a l  Articlcs (Prics Con- 
M) -, 1963 (hereinafter called the prim control order). Para 8 d 
tbe said order sought to fix the maximum prices of vegetable produds with 
rePerence to cases where duty of excise payable under the Fiance Bil), 
1963 had bew paid, and other cases where duty had not been so paid. 
The said para was however, subsequently amended by the Essential ~ r t i c b  
(Rioe Control) Amendment Order, 1963 issued on 6th March. 1963. 
Under the said amendment the reference in para 3 of the Order to the 
Finance Bill. 1963 was omitted and it was provided that the maximum 
price was not to exceed the aggregate of the past price of V<naspati and 
the amount specified in column 2 of the Schedule to the Order. 

3. Tbe enhanced excise duty at the rate of Rs. 184.00 M.T. was initial- 
ly paid to the claimants (except in cases No. 20-F/63 and 21-F/64), but 
sutrsequently only an increase of Rs. 63.63 per M.T. was held reimbursabk 
to them in terms of the Price Control Order. In cases No. 20-F/63 and 
21-F/64 their bills were retrenched and payment was made only at thc 
rate of Rs. 63.63 per M.T., while in other cases the exces amoant i.o. 
difference between Rs. 184.00 and Rs. 63.63 per M.T. was rr.coveacd back 
from them The claimants have disputed the correctness, validity and 
legality of the action of tbe Government in paying them oaly at the rats d 
Rs. 63.63 per M.T. extra instead of Rs. 184.00 per M.T., and that is hrnn 
these references have arisen. 

4. The parties have raised a nu& of contentions, and though somc 
of thgn do not dnd a place in the pleadings, the parties have jomed issue on 
thePl witbwt objection. 

5. The first contention raised on behalf of the claimants a that Rulc 
125 d the Defence of India Rules, 1962 is analogous to Rule 30 of thc 
said Rules and in view of the principles laid down in A.1.R 1966 S.C. 742 
and A.I.R. 1967 S.C. 420, the Price Control Order should be hold m be 
ldtra vires. On behalf of the Unioa r e h c e  is 
SC 243. The case would rather appear to be cf=j 'rectly oovetod A.1x. by Iha 
dacision nQortad in A.I.R. 1965 S.C. 1967. Tht contation would, thaw 

appear to have no substance. 
6. The second contention is that in the h e a c e  of an date fixad for 

the commencement of the Rioc Control Ordcr, it cannot i f 3  said to hrve 
unnc into operation at dl. Fteliance b in this context placed on A.I.R. 
1966 Nlafiabad 526. ?his cantemion is  wght to be rd'uM an bchajf 
d' th: Union on the basis of the WsioaJ in A.I.R. 1951 PC. 
467; A1.R 1950 M.B. 110; A.I.R. 1959 .P. 82 (FB); A.1.R 1965 m* 86; A1.R 1966 Pnnjab 4 OJB) and A.L.R. 1965 A.P. 75. Rule 
141 of D c f e  of Itdia R u ~ ,  bowtvcr, appears to make it c h g  tht 
~ ~ p e s e e d ~ a n ~ o f t b e s a i d ~ u l c s  would b,etfddiw,fromth: 
d& it * i~wsw-  1 m y  hefd a b  llda A.I.R. 1953 S.C. 357 Ir#berdfi 



it was observed by Mahajan, J., that them is no justification for hoMing 
tbas rhe principles of construction enunciated in the General Clauses Act 
have no application for construing charters granted under statutory powers. 
In my vim, therefore, the Order came into force on 1-3-1963 when it was 
pub1ishd. 

7. The third contention is that the words "shall sell" in Para 3 of the 
Order indicate that it is only contracts that are entered into a f m  1-3-1963 
that would be governed by the Control Order. I, however, do not agree 
with the contantioo. The word "Sell", in the context in which it ha5 been 
used, would appear t~ have a reference to ttre passing of property, and in 
tbat view of the matter if property in the goods passed after the coming 
into force of the P r i  Control Order, the maximum price payable for the 
goods would bc as provided in para 3, and this would be so irrespective of 
the f a d  that 'the contract in respect of the goods had been entered rnto prior 
to 1-3-1963. 

8. The fourth contention is that there is a presumption against implied 
repeal, and the Price Control Order cannor be said to have the effect d re- 
pealing thu provision of Soction 64-A of the Sale of Goods Act (vide A.I.R. 
1963 S.C. 1561). In view of the provisions of S. 43, Defcnce of India 
Ad, 1962, the principle of implied repeal would appear to have no applica- 
ticm in the prcsent case. The only point for consideration would be 
whether the provisions of Soction 64-A are inconsistent with the Price 
Control Order, and if so to what extent. The basic principle of ropug- 
nancy is that therc must be a conAict between the two provisions if thcy arc 
to opcratc at one and the same time. The maximum price payable under 
the Price Control Order is the aggregate of the Past Price as defined in the 
Ordcr and the sum specified in column 2 of the Schedule to the Order. 
The Order prohibits any price above the maximum so fixed, whether by 
way of extra excise duty or otherwise. 

9. The fifth contention ic that the word "Price" in the Price Control 
Order should be interpreted in the commonly understood sense and in that 
view of thc matter excise duty cannot be considered to constitute a part of 
t&= -Price'. It is urged that Section 64-A of the Sale of Goods, Act also 
trrats excise duty as something different from 'Rice'. The contention, 
bwevcr, docs not appear to be correct. Section 64-A provides for in- 
crwsc or decrease af purchase price of g d s  and thus treats excise duty 

of the price. Here I may also refer to the observations of Lurd GoE& in b v c  V. Norman Wright, (1944) 1 All. E.R. 372 : "Where an 
artido is taxed, whether by purchase tax, cudoms duty or excise duty, the 
tax bocomcs of the price which ordinarily the buyer will have to pay". 
Eixciisc: duty !iY us forms part of the price. 

10. The sixth contention is that the sale was complete as soon as tha 
ageemcat for sale was cntered into and in that view of the mttcr tho 
Ricc Cbntrol Order would not be applicable to the case. Rdimce is in 
this ~ ~ t i o o  placed on the observations in A.I.R. 1953 S.C. 274 & 
G1.R. 1959 S.C. 378. In n ~ y  view the observations of their Lordships in 
the hrvo c a m  do not jusm this conclusion. An agreement of sale may 
praxdc a salt but it cannot be equated with sale. The delinition of a con- 
trad of sale in Subaoction (1) of Secrion 4 of the Sale of Goods Act no 
Qubt cavcrs both an actual sale and an agreement to sell but Subsection 
(3) there04 dcfloa thc difference betwecn tbe two, and Subsection (4) 
makm it dear that an agreement to sell becomes a d e  when the time 



1-s or the conditions arc fulfilled subject to which the Prolxrq in the 
goods is to be transferred. It is also contended that tmm of clause 
7(b) d. the &ditio.ns of Contnd the deliwry was com~lw as soon 

go& were tendered for inspection But that s u b . c l ~ *  would appear 
to have a to the stipulated date of deliver) in the Cont-9 and 
not to the actual pssins of property in the ~cr\?ds \chich in terms of c l a u ~  
2(2) takes place only on despatch. 

11. ne seventh is that thc Ordcr contemplate\ fixstion of a 
m h l u n l  for sale by whole-sale or rctail dealer to a F@~W and not 
w Govcmment. 1s argued that the word 'person' in para 3 of the Ordm 
cannot be interprctcd to nleiin and mclude Government. In this m t c x t  

39 and =fiance is placed on A.L.R. 1963 Punjab 39. A.I.R. 19% Punjab 2- 
A.I.R. 1960 S.C. 1353. It is also pointed out that tho Defence of lndia 
Rules mention Govcrnincnt specifically urkrcvcr Government was sought 
to be governed bq a ccltain Rule. On beh~tlf of the respndcntb thl\ W- 
tention is sou@t to be refuted on the bask of the decisions rtportcd in 
A.I.R. 1956 Allahabad 383, A.I.R. 1961 Rajasthan 164. h.1 .R .  1961 
Tripura 52, A.I.R. 1964 Bombay 195 and A.I.R. 1964 Calcutta 290. Nme 
of the &cisions is, ilowevcr. directly in p~in t .  Thc qucstion w h ~ t h ~  thc 
word 'p-rson' include\ Go\qrnment has to bc dctcrmincd with rc-crencc to 
the context in which tae word occurs. If thc. Covernmcnt had entered into 
an agreenlrtnt for purcha\e of vegetable oil in the open market with a 
wholesale or rctail dealer, the dealer could obviou4y not charge thc Gw- 
ernment more than the maximum price fixed under the Pricc Control Order 
In my view, therefore. the word 'person' in px;i 3 of the Pricc Control 
Order includes Governrncnt. 

12. The eighth contention raked on behalf of the claimants is that thc 
amount of excise duty at  the rate of Rs. 184/- having been once paid t o  
the claimants, it wuld not bc recovered back from them. In all the a b  
cases except 21-F/64 and 20-F/63 the enhanced excise duty (2 Rs. 184 per 
M.T. was reimbursed to the claimants on the burs of a letter addrrssisod t o  the 
claimants by Shri S. Swaroop, Director of Purchasc. The said Ictrcr 
\igned by him for and on behalf of the Prcsidcnt. It is contcndlxl tm thc 
basis of the decision reported in A.I.R. 1959 S C. 139 that thc crccss 
excise duty has been paid on thc basis of a contract cntercd into bctwcen 
the parties, and there can bc no question of clamling hack its rdund on 
the ground of any midrtkc of law committc~l by the Government. I t  15 

further contended that the evidence of Shri Swaroop doc\ nrH warrant 
an inference that there was any mktakc in the issue of thc wid lcttrr of 
authorisation. On behalf of the rcspndcnts also reliance has bUcn pla-d 
m the same c a e  and it is contcndcd that ~f thc paynlmt ha\ L\n 
under a mistake of law the same can be claimed hack from thc K) 
d m  payment has been made. The mistake according to the respon & nts 
fay in that the Government was not aware of the legal p i t i o n  at the timc 
the letter dared 6-4-1963 was written to the claimant$. The question in my 
ofinion d m  not depcnd upon whethcr there was a contract for payment c$ 
excess excise duty or not and whether the payment had h e n  madc on fhc 
g-d of Ir&ake. If  the Prrcc Gmtroi Order wcrc applicable to thr: facts 
of the case, the position would be that the consideratitm for the agrormat 

Pay *he extra mcise duty ~ u l d  have hcen unlawful within the -in& 
S. 23 d Indian Contract Act, and the n u ~ s  mount  duly t h t  

had been Paid would have become refundable under S. 65 t a d  with S. 24 
the hcntmct Act. 



13. Tho ninth contention raiscd on behalf of the claimants is that they 
arc not covered by the definition of the expression "dealer" in the Rice 
Control Ordcr. Para 2(a) defines the oxpression "dealer" as under:- 

"Dealer means a person carrying on the business of selling any 
cshential articlc, whether wholcvalc or retail and whether in conjunc- 
tion with any other busincss or not, and includes his representative 
or agent". 

On thc basts of the decision in A.I.R. 1953 S.C. 626 it is contaxied that 
pnxlucers constitute a category diffcrcnt from a dealer. In that case their 
Lnrdship hcld that undcr Scction 3 (2) of thc Ewntial Commodities Act, 
thc m t m l  of price may bc at any one of the three stags, namely, ex- 
fadcrry, wholesalc or mail salc, and there i q  mr warrant for holding that 
undcr thc -id Sub-kction the Government must not only fix ex-factory 
pmxs but also wholesalc and retail priccs. The case has obviously no 
b r i n g  on the point at iswc for it war decided with reference to the 
vi~ions of a particular stittute. It is further contended that prducers are 
not wbole\alc dcalcrs for they in their capacity as manufacturers do not 
cam on thc bu.;ineu of sclling their products in wholesale o r  rctail. For 
thc meaning of the word5 'whole \ale' reference has been invited to fj6 LC. 
423 whcreln it has bccn hcld that the words megn and imply sale in 
or~ginal pack\. I t  i\ alw pointed out that clause 4 of the Order indicates 
that ~t docs not apply to producers for they have no premise5 where tbqr 
c q  on the business of selling their products. 

14. In reply it is contcndcd on hchalf of the Union that the Price Con- 
trol Ordcr is a piece. of Emergency Legislation, and should be constrPed 
tihenlty. vide 1942 A.C. 206. A.I.R. 1950 Patna 332, 344 and A.I.R. 
1949 Allahabad 345. The apparent intention of the Order, according to 
the Union was to fix a cciling price. and if pnducen are evcluded from 
b purview the object of lcgislation would ba defeated. It is urged that 
t h c  ib no rrrtson to givc 3 mtricted inttrprctation to the definition of tbe 
word 'dcalcr' in the Order. The  minimum quantit) \old by a wholesale 
dcrlur may, accordmg to thc Union. vary from dcaler to dealer and a 
whole-wllcr who ch-s to sell in bulk, as in the prewmt caw, wmM ako 
hc a &akr uithin the mcming of thc said Ordcr. .I\ for cl3u.u. 4 of the 
O d c r  it I\  argucd that tllc f x t  that a producer has m t  conlplicd with thc 
*ad poviarons doc> not lead to the conclmiun t k r t  he is not bound by the 
4 t f  pro$ r w n \ .  

15 1 riuy herc ohserw thiit othcr Ordcr iswcci under the Defence of 
India Rule\. I962 mention t)riwiuccxs/manufacturer~ as a separate cate_cory 
distinct fmm whole-wllcr., for  euamplr, D N ~ S  (Lhplny of Prices) Order, 
1962; Slrgar (Conlml) Ordcr, 1963. Thc 1qi.slnturc and thc Government 
W ~ C  thul; nt% unuwarc of thc fact that producer., constitute a class apart 
fmm w+ok.-~cllers. Ilk history of k_eislation on the subject further ciarifles 
thtu pcmitnm. I h p  Vegrtahl~ Oil Product.; Control Order, 1947. No. 2 
V P. (2 ) /47 ,  dntd  9-8-1947 which was issucd undcr Scction 3(1)  of the 
P.r;cntial Supplicq (Tcmprary Powrs) Act, 1946. and has continued in 
f- till taday undcr the provisions of the Essential Commodities .4ct, 
1955, defines s dcalcr. u produar. and n nxqnised dealer as under :- 



(b) 'Dealer' means a person carrying on business in the purchase, sale or 
distribution d any vegetable oil products. 

(c) c ~ u t &  means a peason carrying on the business and manufacauing 
any vegetable oil product 

(d) 'Rboognised dealcr' means a dealer recognised as such by the Con- 
troller for the purposes of this Order. 

Tbt position, thereforc, was that at the time the impugned Order was 
& producers and dealers were two woll recobglised, distinct .md sepa- 
rate categories in the trade. 

16. The definition of the word 'dealer* in tho order is no doubt not 
-cal with the one in the Vegetable Oil Products Control Order, but 
the scope and content of the two would appear to be the saac. What is 
m t i a l  under both the definitions is that the person concerned must have 
been 'carrying on the business of selling' which necessarily means and im- 
plies an active trade continuously carried on. Under the Vegetable Oil 
Produds Control Order the Controller had the powa to appoint 'RecoLrpis 
ed Dealers*, mid the Producers could not sell their products to any one 
excep to or through Reco-gised Daalers. It, however, appears that at the 
relevant time the Price Control Order had defado ceased to be operative, 
and the producers were selling their products either through agents wbo 
w a e  receiving a fixed commission from the producers. or selling them out- 
right to wholesale dealers who in their turn were sdling the same to con- 
sumers after adding their commission and salcs-tax to the EX-Mill prim. 
I, &erefore, hold that the claimants were carrying on the business of selling 
thair products, and were 'dealers' within the meaning of para. 2(a) of tbc 
Price Gontrol W r .  

17. The last contention raised on behalf of thc claimants is that 
tb basis on which past Price has been worked out is not justified by tk 
krtinitinn ob the said expression. 'Past Price' is !he sinc quo non of tbc 
maximum prica fixed under para. 3 of the Order. It has been definad in 
para. 2(c) of the Order as under :- 

"Past Price in relation to any essential article sold m any area 
means the price at which that article was normally sold by wble- 
sale dealers or retail dealers, as thc case may be, in that arca aa 
or before the first day of February, 1963". 

Aacording to the contention of the claimants the word "normal" as dchnod 
in Webstds Dictionary means : "according to an established nonn. rule ar 
pd~iple, conforming to a type, standard or regular form*'. The rates quobd 
by produrn on the basis of tenders invited on an AII India basis could 
not, acct~diig to them, be considered to be thc normal wholesale mark& 
rsbw pmvailing in any area. It is further pointed out that thc oil hydro- 
genated contracted to be sold was not onc which was normally d in the 
market, but was to be specially manufactured -ding to particular speci- 
fications. T?ie contract was, according to tbem governed by spacial oondi- 
tioas regarding inspection. delivery &., which were not applrcaMc in tba 
case of normal sales in the market. The unit of sale, it h pointed out, wu 
1,000 kp. which is never so in case of sales in the market. It i s  fmhar 
W ! W d  that Past MCC cmld only be the price at which vcgdaMe oil pro- * were be- normally sold on or Wore la February, 1963 and in u 

as the property in tht goods in questiom passed after 1-3- 1963, tbc 



caotrpd price wuld not be amsidered to be the past price. It is also point- 
ed out on behalf of some of the claimants that the dedinition of Past Price 
wm too vaguc, and that is why the Oovemment subsequently repealed the 
Price Coatto1 Order and in its place issued Notification dated 21-5-1963 

virtue of which mes wcrc fixed and maximum prices which could be 
by producers, wholesalers and retailers were fixd for zooe- 

18. On behalf of the respondents it is urged in reply that price is always 
aKlnlatad to the quantity and that is why wholesale prices are lesser than 
tetail prices, 9nd bulk price6 would naturally be l o w  than the eormal 
wbieuala xnarkct prices. According to theii contention sales in the cases 
unda amsideration being in bulk, the normal wholesale prices could not be 
ooaridend to be the past price so far as the bulk purchases were mncern- 
cd. According to them the expression "as the may be" in the defini- 
tion of 'Past Price' is a wficient justification for fixing the Past Price with 
reference to the bulk pricez. It is funha argued that market need not be 
a spcded place where business is king transacted (vide A.I.R. 1963 S.C. 
. According to the respondents the local area for purpose of determi- 
ngaion of past price should be considered to be Delhi from where mdas  
for  snpp)y were placed with the claimants. In short, the contention of the 
Union IS that "Past Price" in the case of each individual contract should 
be taken 2 0  be the price at which the goods were contracted to be sdd in 
that case, and thus the maximum price payable in the case of each indivi- 
dual amtract would be the aggregab to the contract price plus Rs. 63-63 
p M.T. wfiich is the exna payable under w1umn 2 of the schedule to the 
Price Contrd Order, 

19. It is difficult to apcc with the interpretation sought to be placed by 
tho mpcmdenls on the definition of the expression "Past Price". On an 
andysis of of debition the fdlowiqj would appear to be its nsential in- 
g r u ! i e  :- 

(I) Past price in relation to any essential article sold in any area; 
(ii) means the price 3t which that article was normally sold in that 

-; 
( i i i )  by wholesale dealers or retail dealers, as the case may bq 
( i v )  on or before thc first day of February, 1963. 

20, Fintiy, the definition contemplates determination of the Past Price 
with rcfcrcnce to a particular area, and not with reference to a paRicular 
amtract. The dctrrmination of Past Price by the Government with de- 
mxa ro mch individual contraa on the basis of the price stipulated therein 
is, MWC, totally unwarranted. 

The c o n ~ t i o n  of the Govranmer~t that the local area for purposes of 
Qtamiaing tho Past Price should t.xz mnsldercd to bc Delhi also cannot be 
urotrined on the same p ~ u n d .  All the contracts were F.O.R. station d 
darptch md as provided in clause 2(2) of the Conditions governing dre 
mtrad $rc property in the g o d s  was to p g s  on thcir despatch. Thc sak: 
rooold thus bc constdercd to be complelcd at the place the goods were put 
on the rails. The definition as a marttcr of fact does not at all contemplate 
daaminatirm of past price with mfcrcncc to the place £mm ahere the 
caatmzs wana placed. 

21. Sacody, Past Price is the pice at which the article was n o n d y  
rki io that m a .  The word "normalJy" has a spccial significance in this 



cartart. The definition conte~uplates the ddcnnination of Past Price on 
a M s  of prices at which the article was being sold in a pcuticular area 
in tbe nonnal and usual course. It eliminates from considmation all sales 
which mi@ have taken place in a parZicular area at an a ~ n n a l l y  high 
or low rates. If these had been n o m l  sales of vegetable oil in bulk in 
the particular area, the bulk prices would certainly have been tho criteria 
fm determining the Past Price for purposes of thc contracts under con4idera- 
tion. N o  such ecvidcnce has been adduccd on behalf of the I h n m  of 
India. On the other hand, both the parties iuc a p e d  that no purcha,e or 
tide of ththc article has bLen place in such huge quantities in any a t ~ . i  Tbe 

in favour of the Civarnmnt wtxe thus not normal sales but wem 
nxher abnormal salcs 1 may here rcfer to the observations of thur Lord- 
ships of thc Prrvy Cnunscl in Vacuum Oil Co. L'. The Secretary of Stabcs, 
59 I.A. 258.  The case arose in connection with the interpretation of the 
expression "wholesale carh price" in S. 30 of the Sea Customs Act. Their 
hrdships hcld that the expression means thc price! current far staple 
a t t ick ,  the amount of which if not subject of daiiy publication in the Press. 
is easily ~sccrtainablc in thc appropriate trade circles, but n special h 
price anowed by the manufacturers in mmideration of the importer pur- 
chasms a big lot is an exceptional one outsidc the ordinary cf~ann& of 
business and cannot represent the true cost at H hich goods of the like Liod 
and quality could be delivered in India. (Sec also 68 C.W.N. 974). 
These observations appl) with equal force tn the definition of "Pa.. Rice" 
in the present case. The definition stipulated only thc price at whkb the 
commodity was being normally sold in a particular area. 

22. The third ingredient of Past Price need not detain us. for 1 have 
atready held the prodycers to be dealers. 

23. The fourth ingredient is, however, of importance. Tht- Past Rice 
is the pricc at which the article had been normally sold on or before the 
first day of February, 1963. With refcr~ncc to dates the contracts are 
divisible under three heads : One cantract with Mansingka Industrk w s  
placed on 7-1-1963 (Case No. 20-F/63); 6 othcr contracts on 18-1-1963 
(Cases Nm. 23-Flu. 24-FI64, 2&F/6J, 17-F-164. 31-F/M, rind 25-F/ 
64);  and the remaining 6 on 28-2-63 (Cam No. 20-F/M, 19-Fi64, 
21-F/#, 18-F/64, 22-F/64. 16-F/64) So far iic the last category of con- 
tr;rts is concerned it is obvious that they have been placed after 1st Febru- 
ary, 1963. and there can be no justification t,) take thc coa tmt  price of 
the said six contracts as the "Pan Prm". In rcgard to the amtracts fnll- 
h g  under the other two categories also, the p i t i o n  i \  that the price rm 
the basis of which thc contracts wcrc concluded can hardly hc. concjdercd 
to be the Pad Price by :in? stretch nf imngin;i!irw 

24. It is also worth) of note that undcr thc tcnns of tho cimtmct 
mebHc oil %as to be pxia l ly  mnufacturcd by the claimants in their 
own factory which had been duly inspected and approvod by the O.M.G. 
for the manufacture of wpplies for Ddencc Scrviccs. The store? w a t  to 
be manufactured accord~n!: to A.S C. Spccificatjon No. 139, which pnrvidefi 
the p e r m t a g s  of moi4turc and fatty acids, Raudouin test, Discctyl tclit, ctc. 
No @vkkmx has been adduced on behalf d the rcspndmts to show tbat 
tbc Oil Hydrogenated sold in the market is being manufactured eccordinp 
b A-SC. Specification No. 139. In the circumstanm, 1 hdd that the m- 

governing the prcsent contract we* rather abnormal sad the m- 
olndity contraded to be sold was not one which was ordinarily and n o d l y  
aaM in the market. 



25. It may also be pointed out here that the Government possibly 
sought to compensate the dealers for the increase in excise dut on vegetable ti! oil amounting to Rs. 184/- pct M.T. by way of abolisKmg e excise duty 
on Groundnut oil amounting to Rs. 110.25 per M.T., and allowing them to 
charge Rs. 63.63 r M.T., extra over the Past Price as defined in the Price 
Control Order. &s was perhaps under the mnnmplation that the indusq  
should absorb the difference of Rs. 10.12 per M.T. in its profits. But, in 
this case the su lics covered by the contract were admittedly tendered on !3 or  before 20th ebruaty, 1963. The stores were thus obviously manufac- 
t u ~ d  out of duty paid Groundnut oil and in the result, the claimants W 
to pay excise duty on Groundnut oil as well as the increased excijc duty 
on Vegctablc Oil, a situation which was never contemplated by  the Pricc 
CIontrol Ordcr. 

26. 'The cluirnantc haw in thi\ caw adduccd cvidance regarding the 
"Part Pricc" prevailing ~n diffcrcncc areas on or before 1-2-1963. I may 
hen: obcervc? that fmm t hc cviciencc it i*, clear that dilicrent brands of Vanas- 
pati t\crc k i n g  \old in thc m a r h  prior to 1-2-1 963 at different rates. It 
could not, therefore. be wid zhat there was one market rates for all the 
b r a d s  of Vanaspati norm:tlly .;old in thc market. In the present case, I 
have, therefore, taken into contideration the price at which Vanaspati Oil 
mufacturcd by  M/\. Oudh S u p r  Milk Ltd. was normally wld in Akola 
and ad'oining areas. The maximum pricc worked out by adding R5. 63.63 
per M. . to the rice of Vanaspati Hydqinated Oil prevrtilinr on 1-2-1963 
comes f . R  to more t an the contract price p l u ~  Rs. 184/- per M.T. Thus even 
cm ?be assumption that thc Pricc Control Ordcr iq applicable to the case. 
there would bc no infr~ngcmcnt of the wid order i f  the claimants are paid 
Rs. IX4/'- jwr M.T. cxtr:i ovcr and above the contracted pricc. 

27. In view of my finding\ on the question "Pan Rice" that bulk pur- 
chases by Government arc not coveted by the definition of "Past Rice" and 
that thi: stores purchasd by the Government were not one which were 
ordinarily and nornlally sold in the marka, and in view of the factual posi- 
tion regarding normal nlarket pricc of Vanaspati as explained me, I am 
d the view that the claimmtr are entitled to the reimbursement of the W1 
amount of excess cxcisc duty p:ud by them on Oil Hydrogenated purchas- 
od by the Government from thc claimants. 

Now. thcdorc,  I hercbg make and publish my award as follows :- 
( I )  The Union of lndiri shall pay to the claimants, M/s. Oudh 

Sugar Mills LtJ.. 8. India Exchanpc Place, Cdcutta-1, the 
differcncc in thc excess excise dutv paid by the claimants on 
thc contracted ctorcs (Q Rs. 184/- per M.T. and the rate of 
Rs. 63.63 p r  M.T. st which pymcnt has already hcen made 
to the clainlants. 

(ii) The claim for intorc\t ic disallowed. 
(iii) Thc patties d u l l  hear thcir rapmtivr. costs incurred in these 

proceeding\. 
(iv) Thc stamp dut! cllargcs in rcspcct of this award h a w  been 

h c  by the clainlants 
IN WITNFS! WHEREOF I H A W  SIGNED THIS .4W.4RD 
'rWIS 15T1-1 DAY OF JUNE. I%7. 

a/- A. S .  CHA~JDHRI 
S ~ U -  Arbinntor 



ANNEXURE 'B' 
Extract taken from fie No. 9 2/69-PUR-IV 

section 2 of the essential Articles (Price Control) Order, 1963, as 
amended reads as under :- 

"No wholesale d d e r  or retail dealer, as the case may be, shall 
sell any essential articles to any person at a price which y in 
excess of the aggregate of the following namely : 

(a) the past price of such essential articles, and 
(b) the amount specified agsinst that articles in the wrrqxmd- 

ing entry in column 2 of the abve  said schedule". 
The question for consideration in the first place would bc as to 

in a particular case the sale can be considered to have been complete. If 
tbe sale hap become complete before the coming into force of the said 
Order, obviously the prices as stipulated for under the terms and conditions 
of the contract would be payable. If, however, the sale can be considered 
to have become effective and complete only after the said Price Control 
Ordex had come into force, the prices as stipulated for in the Price Control 
Order would alone be payable. In the lqtter contingency, thc who1~68le 
dealer or retail dealer, as the case may be, cannot charge any price which 
is in excess of the aggregate indicated in the section 3 of the said Pricc 
Control Order. 

2. Section 19(I) of the Sale of Goods Act provides that wherc there is 
amtract for the sale of specific or ascertained goods, the pmperty in tbem 
is transferred to the buyer at such time as the parties to the contract 
i n t .  to be transferred. Sub-clause (2) of said section further provides 
that for the purpose of ascertaining the intention of the parties, regard 
shall be had to the terms of the contract, the conduct of the parties and 
tbe circumstances of the case. Reference may in this context be also 
made to section 23(1) of the Sale of Goods Act which provides that where 
W e  1s a contract for the sale of unascertained or future goods by dcwrig 
tian and goods of that description and in a deliverable Statc are uocondi- 
rionally appropriated to the contra@, either by thc seller with the assent 
d the buyer or by the buyer with the assent of the seller, the property in 
the goods thereupon passes to the buyer. 

3. It IS stated in the referring note that clause 7(b) of the terms and 
CODditioas of the contract provides thqt "for purpose of this contract, the 
date of delivery for inspection will be deetned as the date of delivery for 
'kpeasm will be deemed as the date af delivery mentioned in thc general 
amditiom of antract (DG!LkD-68)". This clause indicqtes that the pro- 
perty in the goods passed to the purchaser after thc stores were tendered for 
iqxctkn. The &te on which they were tcndcrcd for inspedion was In 
terms of the contract to be deemed to be the date of delivery, d the stom 
In AIR 1959 Patna 39, there was a contract for salc of mustard oil on 
monthly quota basis at controlled price. The scller was appmpkting un- 
coad$ionally the monthly quota to the contract with thc assent of the buya's 
spa Subsequently there was reduction of controlled price before delivery. 
Et wm held that property in thc good4 pasiced when the plahtifT infonard 



the defendant that n certain quality had been 6Ued in containers and was 
ready for delivery in accordance with the letter of the defendant and that, in 
the circumstances, the plaintiff was entitled to recover the full price at the 
old amtrolled rate. The principles lajd down in the said case would apptar 
to bo equally applicable to the present case, If an quantity of the storea 
had been tendered for inspection before the Price b trol Order came into 
face, property, in the said stores would be deemed to have jxmd in 
favour of the purchaser in spite of the fact that physical delivery had been 
made a e r  the coming into force of the price control order and the price 
as stipulated for under the contract would be payable for the said storm. 
This would naturally mean that if at the said date excise duty at enhanced 
rates had become payqblc, the seller would be entitled to reimbursement 
of the same under section 64A of the Sale of Goods Act. 

4. If any of the stores were tendered for inspection after the Price 
Control Order had come into force, property in the said goods would be 
deemcd to have passed only on the date of inspection and, therefore, the 
price thereof would be payable in terms of the price Control Order. In 
such a case, the provisions of section 64A of the sale of Goods Act woaM 
not be iqtracted and the suppliers would not be entitled to reimbursement 
of excise duty at the enhanced rate under the said section, for under se&m 
43 of the Defence of India Act, the provisions of the Defence of In& Act 
or any rule made thereunder or any order made under any such rule shaU 
have effect notwithstanding anything inconsistent therewith oontained in 
any enactment. 

Sd/- A. S. CHAUDHRT 
Dv. Legal Adviser 

16-8-1963 
Tek. No. 32694 

. 4 N N E S U K E  'C' 

MINISTRY OF LAW 

Advice (W.H. & S) Section 

I had rccorded my note on 16-8-63 on the basis of the facts stated 
in tho referring note. The legal position enunciated therein so far as it 
goes is perfectly correct. 

2. I had requested for a copy of the contract to be placed in the file. 
A  cop^ of the contract has not been made available but only a copy of the 
invitqtwrlr to tender has been placed in the file. I presume tbat the tenns 
of tbc contract do not in any way differ from the conditions of contract 
plsoad in the file. I am recording my opinion on the hssis of the Conditions 
04 Contract placed in the file. 



3. The important question to be considered in the case is as to when 
in terms of the contract did the propsty in the goods pa,ss in favow of the 
plrchaser. In the referring note, reference wqs made to clause 7(b) of the 
terms and conditions which reads :- 

"For purposes of this contract, the date of tendering for inspection 
will be deemed as the date of delivery mentioned in the General 
conditions of contract. (DGS & D-68)". 

On going through thc tcrms and conditions of the tender. 1, however, 
find that clause ?(a)($(?) specificall provides that the property in the goods 
will not be deemed to have pas. &I' to the purchaser until their despatch. 
This makes all thc diffcrcnce in the position. In view of the specific pmvi- 
sion in the above said clause with regard to the transfer of property, the 
question of liability to pay enhanced Excisc duty bccomes qu~tc  simplified. 
What would have to be seen i h  whcther thcre was an increasc in thc rate oi  
Excise duty on the contracted stores betwecn the placing of the A/Ts. and 
their date of despatch. If thcre has been no incrcase in the Excise duty 
during the said period, thc firm would be cntiticd to payment of thc pricc 
at the contracted rates only. If, however, thcre has been ;in increase 
between the date of the contract and the date on which the stores arc 
despatched, the enhanced Excise Duty which wqs payable on the datc of 
despatch would under scction 64A of the Sale of Goods Act be payahlc 
t:, the firm. In the letter case. the date on which the goods wcrc tcndered 
for inspection would not be material. Only the date on which the goods 
were despatched would be material. 

3. It is stated that the enhanced Excise duty bccame payable with cfTect 
from 1-3-63. The lcpl position, therefore, is that in respect of g t d s  
which were despatched after 1-3-63, though tendered for inspection before 
the said date, the enhanced Excise duty would bc attracted in view of 
d o n  64A of the Sale of M s  Act. But in view of thc coming into 
force of the Essential Articles (Price Control) Order, 1963, Excise duty 
at the rate of Rs. 63.63 only would be payable idstead of R'i. 1841- on all 
stores despatched on or after 1-3-63. 

Sd/- A. S. CHAUDHRI 
Ds. Z,qyd A dtiscr 

23-9-1963 
Telc. No. 32694 

Ministv of Food 8: Agri. (Deptt. of Food) A m .  
- -  --- - ---- ---- . 

Min. of Law U.O. No 32948/63-Advice (WH&R) dt. 24-9-63. 

ANNEXURE 'D' 

MINISTRY OF LAW 

131 PIT.  nf LEGAL AFFAIRS 

Advice (W.H. & R.) Section 

I haw carefully g011c: throu~h the award of the arbitrator and the opinion 
of the Govt. Counsel at Flag 'E'. Out d the ten questiomc rnised Mare t&: 
arbitrator, I have h e n  dccidcd against the confractars and thc award m 



a i r  favour procoeds on the bqds of the opiaion as regards 'Past Price' as 
dcfinad in the price Control Order, 1963. 

2. It is well settled that the award o£ the arbitrator cannot be challamged 
except on the grounds mentioned in $30 of the Indian Arkitratian Ad. 
1940, which reds as follows :- 

"An award shall not be set aside except on one or more of the 
following grounds, namely :- 
(a) that a,n arbitrator or umpire has miscoaducted himself or the 

proceeding; 
( b  j that an award has becn made after the issue of an order b 

the court superseding the arbitration or after arbitration proc 
in@ have bcoome invalid under section 35; 

d 
(c) that an a,ward has been improperly procured or is otherwise in- 

valid. 
In this context grounds (a) and (b) above are totally irrelevant. There 

is no question of improper procurement of the award either under first 
pan of'gmund (c) above. An award may be 'otherwise invalid' if the same 
is without jurisdiction or proceeds on an error of lqw apparent on its face or 
some such ground. 

3. It is well settled that the arbitrator is always the final judge of law 
and facts before him and the court before whom the award is filed does not 
sit in appeal against the decision of the arbitrator. So the court will not 
interfere with the award even if it may be said that the court decidiq the 
matter itself might have taken a contrary view. There is no lack of junsdic- 
tion on the face of the award. So I am of the opinion that it is not possible 
to chdlmge the present award on the aforesaid grounds. 

4. The contention of the Govt. counsel that the words "as the case rnv 
bc" occurring in the definition of past Price envisage even categories of 
sale other than those of Whole-sale and retail is not correct and it is not 
p s i M c  to say that the case reported at 59 I-A, 258 is distinguishable on 
facts. 

5. The fact that another arbitrator had given a different award in two 
olhcr cases in similar matters, and the same were ma& the d e  of the 
court dcspitc the objections having been filed against the same, does not 
change thc position ot taw as stated above, and doas not in any way strcn- 
@hen our case for challenging the present award in court. 

Sd/- N. C. GUPTA. 

Asst. Led Advisor 
Tale. 33319 - 36573 

1 3-7- 1967 
Peptt. d Food. - -. _- __ _ __- - 
Niahrhry of Law (Advice) U.0. No. 33322/67, dated 17-7-67. 



h4INISTRY OF LAW 

Advice (W.H. & R.) Seetion 
(94) 

I have considcrcd the matter and have also discussed the same with 
Shri Mcrotjani of the Deptt. of Food. 

2. The position in law is that an award of an qbitrator can be set aside 
onty on the grounds specified in section 30 of the Arbitration Act as already 
indicated in our earlier note. In this case, the arbitrator has considerd 
the interpretation to be placed on the expression 'Past Price' ;ynd on the 
bask of the evidence adduced has given a finding that the contract 
not .Past Price' within the meaning of the definitm of the -. d i ? c ?  
taben by the arbitrator appears to be perfectly correct. Even assumin that 
a different interpretation were possible the award cannot be set a& on 
that ground akme. In the absence of qny other evidence to prove 'Past 
Price' the view taken by the arbitrator appears to be correct. I am not, 
therefore, in a position to advise my action challenging thc award. 

3. Since we are not in a position to haw the award set aside. the award 
has to be accepted and the sums awarded to the claimenis paid. If the 
claimants accept the award in full and final settlement of all claims arising 
out of the contract. there is no legal objection in making paymnt without 
waiting for the party to make thc award thc rulc of the court. 

a,'- K. S. PANDALAI 
J.S. & L.A. 

18-8-67. 

Deptt. of Food. 

U.O. No. 3393 1 Advicc (W.H. & R.) dntcd 18-8-67. 

The Committee regret to note that Government had to sustain a loss 
of Rs. 58,000 for their inability to enforce the provision of risk purchasc 
against a firm which failed to s q p l y  stores of the acceptable quality. The 
legal opinion In this case which prevented Government from recovering the 
extra cost was that the pcriod of six months prescribed for rqnrrchasc for 
tbe purpose of recovery of extra cost involvcd should be counted from 
the date of expiry of the delivery period as originally pestxibod in tho 
contrad and not from the date on whrch the amsignmeat was finally reject& 
in appeal despite the fact that the contractor appealed for re-sample w h i  
was accepted by the Department. 

The Committee obscrvcd that while on the one hand the colrtrjctor 
appealed to resample the stores afrcr thc expiry of rhe ori inn1 ddivcry 
period was accepted. Government on the othcr hand jeoperr f i d  its, right 



to ealorce recovery of extra m t .  m y ,  therefore, feel that there is a 
lapma in the proaxiut.6 by whish the firms gu away without payment of 
the risk purchase amount due to the time required in decidiig the appeal 
on rejection of samples. The Committee are also of the view that the 
lagal opinion in this case, if it was necessary, sbould have been obtained 
well in time, and re-purchase should have been eliaded within the peMd 
prescribed in the contract, in order to avoid Gov~nment clajm gomg by 
ctdaah. 

{Sf. No. 66 of Appendix X X I X  (Pura 4.88 of Chapter I V )  59th Report 
(Third Lok S~ibha)]. 

Adbn Taken 
As desired by the Public Accounts Committee during their meeting on 

18-7-1966, the case was a&n referred to the Ministry of Law for re- 
examination @ the highest level. Ministry of Law, after re- 
examination of tbe case, have since amfirmed that, according to the terms 
md wnditbns verning the contract, the period of six months pescr t i  P" f o r  repurchase or the purpose of m v e r y  of extra cost invohnd should bt 
counted from the date of expiry of the delivery period as ori@Iy pres- 
cribed in the contract and not from the date on which the consignment w 
f indy  rcjected in appeal despite the fact that the contrator made an appeal 
fm re-sampling which was accepted by the Government. The relevant notes 
recorded in the Law Ministry are reprductd qt Appendix 'A'. 

3. Ordinarily the appeal would have been disposed of on 23-7-64 but 
funher dclay was caused because of the decision to re-sample the coasign- 
m a t  and also by the irregular method of submission of appeal by the 
Cmtractor for which he was also issued a uming .  However, to  amid 
rccuncncc of such in\tanrm of Government not being able to  make risk- 
pu~chsse within t k  prescribed penod, the terms and conditions of our 
c o n t r a  haw since bcen suitably amended, in consultation with the Minis- 
try of Law and thc Government's Solicitor. providing that the period d 
4% months 4 p u l d  for risk-purchase of stores at the risk apd cost of a 
Cuntractar shall commence from the date of the order d the A-te 
Authority in\tc;ld of from the date fixed for the delivery in the Contract. 

of the instmctiom ksued in this behalf vide Administrative OrdL.r 
No. 4 dacd 3-7-67 is attached. The Appellate authority is also being ""PT 
rqutstcd to cxpcditc disposal of appeals. 

3. nK. qut'stion of obtaining legal opinion in time In this case would 
not a-r to ari,~: as it was Lncnvn at the time that risk purchase oouM 
1M(, be cficctcd after tlw six months' limitation period which had expired 
dur: to thc &lay in tbc disposal of the appeal. Even if kgal advice had 
beta obtahd. if wouM rwt have madc any difference as Law Ministq 
has eva, yubs#luently r e - a f f i r w  that risk repurchase cannot be effected 
after the expiry of six months' period. 

(Dcptt. of Fcrxl 11.0. No. 411 1/66CDN, dattd 19-8-67] 



APPENDIX A 

MINISTRY OF LAW 
(Deptt. of Legal Affairs) 

Two contracts for the sup ly of 115 metric tonnes of Dal Moong and 
69 mettic tonnes of Whole hP oong were entered into by the President of 
lndia with M/s. Jawarilal Tejmal, Secunderabad. The contracts were 
concluded by the issue of telegraphic a p t a n c e  dated 18th February, 1964 
and 19th February, 1964. The delivery periods stipulated were 17th 
March, 1964 and 18th March, 1964 respectively. 

2. The terms and conditions governing the contracts are those contained 
in Memo. No. C/900 dated 24-2-49 as amended from time to time. Part 
B of Memo. No. C/900 provides that the contract will be governed by 
the General conditions of Contract [Form DGS&D 69 (Revise)] except 
clzyss ll(iv)(a) and 21 thereof. These exceptions are not material to the 
question under consideration. 

3. The sellers tendered supplies within the stipulated delivery period 
but the stores were rejected early in April, 1964 as not conforming to 
A.S.C. Specifications by the Inspecting Ofiicer. The sellers submitted an 
appeal b the Director of Supplies and Transport (ST-7 ) before 8 /4/ 1964 
as envisaged in clause 8(a) uf pan B of Memo. No. C/900. The appeals 
were rejected on 26/9/64. The contracts were then cancelled by the Gov- 
ernment 3 the risk and cost of the sellers on 5/10/64. No risk purchases 
were made presumably due to tbe fact that a period of more than six 
months from the date of default had atready expired. 

4. Commenting on the failure to rrmke risk purchase in those two 
cases tbe Audit has observed that the Department of Food did not recoyer 
the extra cost of Rs. 59,000 incurred in purchasing s m  "on the grad 
that due to delay at the sta@~, the quantities cannot be rcpurcheaed 
within six months of the &very dates sQpulao#l in &e oontracts. 'Ibhr 
xsultcd in loss of Rs. 58,000 to Garernment. . . . . The waiver of rocovay 
on this ground lacks justification as the finn's default which necess3tatod 
repurchase was ac?nally established after the final rejection of the starus 
in appeal in September, 1964". 

5. Tbc above Audit objections wcrc examined in this Ministry's notes of 
16-2-1965 and 7-2-1966 The vlFw eyu& by this bfhi~hy was that 
17-3-64 and 18-3-64 wuld  be the dales of failure on the part of tbc 
codrador and tbe risk purchase A/ Ts. could be placed within six montbr 
of these datcs, It was further pointed out that general dwnaps caa be 
recoyered m the basis of the difference bawacn the contract pnce and tbt 
market price as prevailing on 17-3-64 and 18-3-64. 

6. The Audt Objection was discussed at the Public Accounts Com- 
mittee meting held on 18-7-1966. Tbu Chairman, P.A.C., cancurriq 
witb the views d Audit has desired thaf tbis m a w  may be 
by thw Law Miistry at the highest Ilevei, and, if noccsciary, the advice d 



the Attorney-General or Sdicitor-GeneraI should be obtained and the dame 
comn?wnicated to the P.A.C. 

7. The quation for consideration is whether for the purpose of cal- 
culating the six months period for effectin4 the risk hase the daites of 
failure in these cases are the dates of dehvery stipu P" ated in the contract, 
namely, 17-3-64 and 18-3-64 or whether it is the date an which the 
appeal was rejected, namely 26th Sept. 1964. It has been observed that 
the conduct of the parties in considering the appeql, the request of the 
contractor to take samples and the Government's taking samples for the 
purpose of the appeal would a m n t  to extension of period of delivery 
and that the date of failure to deliver the stores would he the date of 
rejection of the appeal. 

8. Clausc 6 of part B of Memo. No. C/900 provides as follows :- 
"6. Completion of delivery. 
(a) The timc for and the date of delivery of the supplies stipulated 

in the Acceptance of Tender shall be deemed to be the essence 
of the contract and supplies may be tendcred by the dates 
specified. Delivery will, however, be deemed to be wmplded 
only after the supplies have been inspeded, found of accept- 
able, weighed and taken over by the Officer Commanding, 
Military Grain Depot. Lucknow. 

( b )  If any supplies arc not found of acceptable quality, and as a 
result the& sup* have to be retendered after removal of 
defects or fresh s u m  have to be tendered, tbe period bet- 
wcm the first and the subsequent tendering of the supplies 
shall be reckoned as &lay on thc part d the suppliers to 
tcn&r thc supplies." 

CLPusc Wii) of pa,rt B of Memo. No. C / 9 0  provides for the repurchase 
of tbe cancelled dotes. This subclause provides that in the event of a 
suppllcr failing to tender the supp1ies etc. the Chief Diractor, huchase,.-. 
. . . .may cuncel the outstanding quantity under the contract and recover 1n 
respect thcrcof from the sellets the difference hetween the price at which 
the quantity may be mpurchased or the market rates 4 the time of can- 
cellation of the contract and the price payable under the contract. The 
period within which the risk purchase is to be made is laid down in clause 
14(n  (iii) of DGS&D 68 (Revised). Clause 7(iii) of part B of Meam NO- 
C/900 and clause 14(7)(ii) & (ii d DGSaD 68 Camsed) hwe bo be read 
t o @ k .  The effect of these two provisions is that the risk purchase must 
be made within six months of the date of failure to delivery the stores within 
the ptiod fixed for such deli-. 

9. The cxpressim "datc of failure" connotes the dates of breach- 
B e  occurs when a party repudiates or fails to perform one or more 
of the &ligations imposed upon him by the contract. It may t4 ie  any 
one of the three forms. 

(11, and this is thc normal form; it occurs when a psrrty fails to 
moms his ob1Igat.h upon thc datc flxed for pcr f~nna~l~e by the conact. 
nforutllrnpk r h a e a ~ ~ h d a r n o ( d d i ~ c b e H o n i h e a p p o i n t d  
day. . . . . , . . . . . . . . . . . . . . . . 



(Cheshire, La,w of Contracts, 5th Edition, p. 487). The term "deli- 
very" hw been defined by stytion 33 of the Sale of Gads Act, 1930 as 
fouows :- 

"Delivery of goods sold may be made by doing an 
parties agree shaU be treated as delivery or which has e effect of 
putting the goods in the possession of the buyer or of any p e r m  
authorised to hold them on his behalf'. 

10. It is clear that in the instant contract, the parties had agreed as per 
clause 6 of Memo. No. C/VOO that delivery would be deemed to be com- 
plete only after the sup~lies have been inspected, found o f  a=; 
quality, weighed and taken over by the Oflicer C0mUaIId~ng. 
Grain Depot, Lucknow. Since the firm fqiled to delivery the stores of 
acceptable quality/Spccification withm thc delivery period stipulated In thc 
~cceptance of Tender, they would be deemed to have committed breach 
of the contract and the dates of brcach would be 17th March, I964 md 
18th March, 1 964. 

11. The next question for consideration 1s whether the originally sti- 
pulated dms for &livery can be said to have been extended by the mere 
fact of the pumhaser's entertaining an appeal against the rejection of thc 
stores tendered by the firm. Sectioa 63 of the Contract Act, 1 872 dealing 
with the extension of time for perfomlance of the prornlse prov~de\ 
that :- 

"Every promisee may dispense ~ i t h  or remit, wholly or in part. lhc 
performance of thc promise made to him, or may extend the tmc 
for such performance. or may accept instead of ~t any satisfaction 
which he thinks fit." 

It would appear from the above that the time for performance can bc 
extended on1 by agreement between the parties. In A m 1  Rnnr hfawtrc 
Rmn and &s v. Bhol. Rum Tam Ma1 (AIR 1946 Rom. I 1 .  i t  u il\ held 
that tht time fixed for performance of the contract can be cxtendcd on1 
a -an the plrte to the contract. At page 5 of the a ~ :  
report the court okrved : 

"Under d o n  63, Contract Ad, thc Promisee may make certain 
concession to the Promisor which arc advantapus to the Promisor, 
and one of them is that he may extend the lime for such perform- 
ance. But it is dear again that such an extension of tim cannot be 
a unilateral extension on the pan of the Promisee. It is only at 
the request of the Promisor that the Promisec may agree to exttod 
the time of performance and thereby bring about an 
extension of time. Therefare, it is only w a rcsult 
of section 63, Contract Act, that the time for the 
the contract can be extended and that time can only 
an agreement arrived at bctwoen the Promisor and the Promisce." 

12. In Keshav Lal Lalubhai Patel and other.$ v. L A  Rtwi T r i A r r r r t  h l  
MiUs Ltd. (AIR 1958 SC 5 121, the Suprcme Court obscrvcd :- 

"The true legal position in regard to the extension of time for the 
performance of a amtract is quite 'Jcar under Sec. 63 of the Indian 
Contrrrct Au. Every pmisee ,  as the section pmvidcs, may CW 
time for tbe paformanoe d the wntract. The q d o n  a$ bow 
extension of time may be a& upon by the pou~ieai has beca tbc 



'auhject matter of some argument at the Bar in the present ap  al. 
There can ix, no  ciouM, we think, t h q  both the buyer aaPek 
seller must agree to extend time for the delivery of goods. It would 
not be open to the omise by his uniteral act to extend the time 
for performance of f is own accord for his own benefit. It is true 
that the agreement to extend time need not necessarily be reduced 
to writing. It may be proved by oral evidence in some cases it may 
proved by evidcnce of conduct. For bearance on the part of the 
buyer to make a demand for the delivery of goods on the due date 
as fixcd in the original contract may conce~vably be relevant on 
the question of thc intention of the buyer to accept the selbr's 
p r o p a l  to extend time. It would bc difficult to lay down any 
hard and fast rulc about the requirements of proof of such agree 
ment. It would naturally bc a question of fact in each case to be 
dctcrnlined in the light of evidence adduced by the parties." 

1.1. Two principles can be deduced from the afore\aid authorities, narn,-- 
ly. that the timc for pcrformance of the contractual obligation can be 
"extended only by thc mutual consent of the parties and ( i i )  that such an 
Apeenlcnt need not necewril.r bc reduced to writing but c;m be proved 
by cvidtnce of conduct. Applying these tests to thc present caw, it may 
he statcd that thcre is no agreement in writing indicating that the parties 
had mutunll) i~grced to extend the delivcry period. So far a5 the conduct 
of the p.lrtie5 is concerned. the only conduct of the purchaser 1s that of 
entertaining the appc31, which he was bound to do in terms of the contract, 
and confirming thc factum of rejection of stores. The firms' conduct in 
prcfcring an appeal against the rejection of the stores tendered by them and 
their rqucst for taking \ample< cannot be construed as a request for exten- 
<ion of deliveq period. This can be eonstrued only as an exercise of a 
tight conferred upon him b the contract and by this he merely indicated B that he did not accept the ecision of the Inspecting Officer that the storcs 
tendtrod by him within the period of delivery was not of the s@ed 
quality. Nor a n  the entenainin_e of such an appeal be taken as indicating 
an intention on thc part of the purchaser to extend the time of delibep 
in as much ns this act of the purchaser was one done in ursuancc of 
clause X of the terms d Conditions contained in part B of t' o m  No Cf 
900. The subniission of the appeal, the entertaining of the applral and the 
drawing of f m h  samples. if necessary, are all part of the procedure pres- 
cribed by the contract. By p i n g  through this appellqte procedure I t  can- 
not be said that the parties intended to or impliedly weed to the extension 
of timc for delivery. If the Appellate Authority rejects the appeal (as was 
d m  in this caw) thc decision is m d y  a confirmation of the rejection 
ordcr d the lnspccting Ofticer that delivery of stores of specified quantity 
was not made within the period stipulated for delivery. If. on the other 
hmd, the appeal is acceptsd then it is a decision that the stores supplied by 
the contractor within the stipulated period of delivery is of the specified 
quality and the conscqufnce is that he has delivered the p d s  within the 
period of delivcry. In either caw thcre is no scope for extension of time 
fa delivery: none is intended nor expressly or impliedly a p e d  to. 

14. In vim of the above the views expressed by this Ministry earlier 
in aur n w  dntod 16-12-65 and 7-2-66 appear to be correct. 'I7re datc:, of 
f a i k , ~  t o  &liver the @s of a m c d  quality in accordance with the C m -  

t m  WOUW 17-3-C;6 and 18-3-64 and the risk purchase should have b n  
ma& only within six months oif these dates. 



19. Secretary may please see. 
Sd/- K. S. PANDALAX, 

Joint Secretary di Legal Adviser 
5-8-66 

Tcl. No. 32987 

Secretary 
I agree with conclusions drawn in the preceding note in respoct of the 

both the issues desqlt within therein. It is not necessary to trouble the 
Attorney General or the Solicitor General in the matter. As the matter 
has been referred back to us at the instance of the P.A.C., L.M. may see 
before the file is returned to the Deptt. of Food. 

Sd/- R. S. GAE 
1/3-1046 

Secretary L.A. to discuss. 
Sd/- G. S. PATHAK 

18-10.66. 

MI[NISTRY OF LAW 

(Deptt. of Legal Affairs) 

The Minister desired that this case should bz further examined with 
reference to the following aspects :- 

(i) Provisions of the Sale of Goods Act, 1930 applicable to rejcc- 
tion of goods; 

(i i)  Provisions In the ~ontr-t (i.e. D.G.S. & D-68 and Memo. No. 
C/900) regarding rejection of goods; 

(iii) even if there are no provisions for automatic extension of time, 
in the event of an appeal being filed, can automatic extension 
of time be implied; 

(iv) is there any provision express or implied for extension of time, 
where an appeal has been filed against the order of rejectian 
of time be implied; 

(v) P.A.C.'s objection is that not effecting risk purchase in this 
case is not justified i.e. the period of six months should bc 
available from the date of decision of the appeal. It is tmt 
that having regard to the revisions oP the contract no risk 
purchase could be effected &fore the r l  is decided But 
we have not suggested any solution b t e anomaly, that is to 
say, if m automatic extension of time can be relied on either 
on the basis of aa express provbn or implied provision then, 
what remedy is available Do Government in future cases. 



2. The above points are examined Wow :- 
Provisions of the Sale of Goo& Act, 1930 applicable to rejection of goods. 

Sub-section (2) of section 12 of the Sale of Goods Act, 1930 pmvides as 
follows : 

"A condition is a stipulation essential to  the majn purpose of the 
contract the breach of which gives rise to a right to treat the amtract 
as repudiated." 

Subsection (3) of section 12 of the Sale of Goods Act, 1930 provides as 
follows : 

"A warranty is a stipulation wllateral to the rnain purpose of the 
contract the breach of which gives rise to a claim for damages but 
not to a right to reject the goods and treat the contract as repudiat- 
ed." 

T h c  implied conditions in a contract of sale of goods are specified in 
sections 14 to 17 of the Act. These implied wnditions are with reference 
to title, description of goods. quality of fitness of goods for the specific 
purpose intended and as to sale by sample. 

"By virtue of the provisions of subsection (2) of section 12 of 
the Act, if any of the implied conditions are broken, the buyer 
can repudiate the contract and reject the goods." 

Section 41 of the sales of =xi\ Act gives the buyer a right of examining 
thc good< in cascs whcre he had not previously examined the goods. The 
seller i s  bound to afford the buyer a reasonable opportunity of examining 
the goods for thc purpose of a~cenaining whether they are in conformity 
with the contract. If such a right if not given to the buyer, he can reject 
thc go(Ki\. (Salt oJ Cr~ds  Act hy Agwrwal p. 539 to 541 may please be 
s e n  1. 

"After the property in the goods has passed to the buyer it may'  
hnppcn that he disoovcrs them to be different in quality from that 
which he had a right to  expect accordiq to the agreement. If the goods 
do not conform to their description, or if any condition, express or 
implied. d quality be broken, the F will not have passed, and 
the buyer will, as already explain have a right to refuse to accept 
thcn~." 

(Banjawtin on Sale 8th Ed. p. 983),  

Bujcr's right to reject rlte gwds : 

"That the buyer, where the property has not passed to him, may 
re& the pods if they do m t  correspond in quality, 6tneu or des- 
cnption wth the contract is the neceJsqy m i l t  of tho prhdpks 
established in the ters on Ddivwy and Acceptance. The buyer's 
obligation to accept 7 pcnds on the compliance by the Wet with 
his obligation to deliver. In an executoty agreement, or, as it is 



M e d  in the Act "an agreement to seU", with a stipulation as to 
quality, it is pafz of the Seller's promise t o  furnish goods conforming 
to the contract; example, in a cantract for sale by sample, to furnish 
a bulk q u a 1  in quality to the sample; and this is a condition prece- 
dent" IRe~~jarnin on Sde 8th Ed. p. 985 & 986). 

3. The right of rejection of p o d s  under the statutory provisions are 
only as stated above. However where the contract expressly provides for 
the conditions subject to which the Buyer may reject the goods thosc con- 
ditions will operate in addition to the grounds available under the statute. 
Section 62 of the Sale of Goods A a  provides that "where any right. duty 
or liability would arise under a contract of sale by implication by law, a 
may be negatived or varied by express agreement or by the course of deal- 
ing between the parties, or by usage, if the usage is such as to bind both 
parties to the contract". This section is merely an application of the pcne- 
r d  maxim "expressum facit cessare lacitum and modus et conventionvincunt 
legem". A sale is a con~cnsual contract and the partics may alter at 
will the obligation which the law implies from the gcneral nature of the 
contract. As observed by Lord Blackburn in Cnlcrrtru v .  De Al t l t tos  
<(I863 32 L.J.Q.R. 322 ). 

"thcrc is no rule of Law to prcvent thc partie\ fmm making :my 
bargain they please". 

what is meant by saying that the parties can made any bargain they p l m c  
is that they can impox any conditions they like and thcreby exclude the 
application of any terms or conditions which the law attaches to such 
Icontract generally. 

4 .  Point No. 2 : 

In the present case the contract betwcen the parties provides for a 
right of rejection of goods under certain circumstances. The following 
clauses contained in Part I3 of Memo No. C / 9 0  may please be seen. 

"After providing for the packing in which the stores should be 
packed. this clause lays down that if the su P are tendered in bags 
other than specified in this clause, the Chi Director of Purchav or 
any other person au thor id  to act on his bchalf a l l  in his sole dis- 
cretion have the option to reject the consignment." 

Clarrse 7 4 a i l ~ t r e  f o  tender supplies it1 rime 

"in the event of a supplier failing to tandcr the whole or part of 
the local supplies by the due date or to submit the reitway receipts in 
respcd of the whole or part of the quantity to be despatched 
within 10 days of the date stipulated in the coaaact, the Ghicf % irec- nil 
tor of Purchase or any person authorised to act on his behalf mqy at 
his d e  discretion, 

(a) cancel the outstanding quantity under the Eontracc; ar 



(b) cancel the outstanding quantity under the contract md recover 
in respect thereof from the seller the difference between the 
price at  which the quantity may be repurchapd or the market 
rates, at the time of cancellation of the contract and the price 
payable under the contract." 

Clairse c)?Supplies rtot o)rtfornting to ASC Specificution 

"If the quality of any consignment of grains and dals (as to which the 
dccision of the Inspecting Omcer at the Depot or in the event of an appeal 
by the Supplier to the Dircctor of Supplics and Transport (ST-7), QMG's 
Branch, Army Headquarters, Old Secretariat Building, Delhi, shall bc 
final and binding) is found not to be of the current season's crop or not 
t o  conform to the relevant ASC Specification given in Annexure I, the 
Chief Dircctor of Purchase or any person authorised to act on his behalE 
4hr31 have the sole discretion. 

( i i )  to reject the wnsipnwnt and call upon the Suppiier to rcplacc 
it locally within a specified time with supplia of acceptablc 
quality thc Chicf Dircctor uf Purchase nlay at hi4 option lc\y 
2'; liquidated damages p.m. or a part of the month for thc 
pcriod supplies arc delayed after the original due date. Th:: 
rejected consignment will be allowcd to bc rcnioved only after 
ii has hecn rcplaced by an acceptable supply". 

"Notwithstmding any approval which the Inspector may h a \ ~  
given in respect of the stores or any materials or other particulars or 
the work or workmanship involved in the performance of the contract 
(whether with or without any test carried out by the contractor or the 
Inspector or undcr the direction of the Inspector) and notwithstanding 
delivery of the storcs when: so provided to the interim consiplee, it 
\hall bc lawful for the con5ipnm. on behalf of the purchaser, to 
rcject the stores or any part, portion or consignment thereof within 
a reasonable time after actual delivery thereof to him at the place 
or destination specified in the schedule if such stores or part, portion 
c)r consignment thercof is not in all resptxts in conformity with the 
terms and conditions of the contract whether on account of any loss. 
deterioration or darnagc kforc despatch or delivey or during transit 
or othcwisc however, pmvidcd that whcre, under the terms of the con- 
tract, the storcs are rcquircd to be delivered to an interim consigncx for 
the purpose of dcspatch to the consignee, the stores shall be at the pur- 
cha=fs risk after their delivery to the intcrinl consignee; but ncvc'rthclcss 
it shall be lawful for the consignee on behalf of the purchaser to xjrct 
the stores or m y  part, portion or  consignment thereof upon their actual 
ddivMy t o  him at the destination if they are not in all respects in inn- 
fonnity with the t c m  and conditions of contmct cscept where th~.! .  
haw k n  or have deteriorated in the course of transit or 
atherwise after their delivery to the interim consipcc." 



CIause 14(3) (u i )  of DGSrlD-68 lays down that 

*'if the contractor fails to deliver the stores or any imtalment 
thereof within the period fixed for the such delivery in the schedule 
or at any time xpudiates the contract before the expiry of the period, 
the purchaser has also got the right to cancel the contract or a p r -  
tion thereof." 

Ckuse 17(7) confers the power on the Inspector : 

"(ii) to reject any stores submitted as not being in a c c o h c r :  
with the particulars; 

"(iii) to ~ j e c t  the whok of the instalment tendered for inspc- 
tion, if after inspection of such portion t h e m  as he may in his 
discretion think fit, he is satisfied that the same is unsatisfactory." 

Subclalcse(9) of clause 17 makes the decision of the Inspector. as 
regirds the rejection final and binding on tht contractor. 

5. Point 3 :-Even if there is no provision for aulomatic extanion of 
d m ,  can we imply arrromatic extension if  an appeal is 
1FJed. 

The relevant provisions in the contract have been referxd to above. 
In the present case tbe stores were rejected by the Inspecting O f h e r  
early in April, 1964 as not conforming to ASC Specilkation. The Seller 
submitted an appeal to the Director of Supplies and Transport (ST-7) 
before 841964. within the time contemplated in clause 8(a )  of p r t  B of 
Memo. C. 900. The appeal3 were rejected on 26/9/64. The contracts 
were cancelled on 5/10/64. No risk purchase was effected as six montbs 
from the date of default had expired by the time the appeal was !ejected 
and the contract cancelled. 

There is no provision in the contract to ?be effect that when an appkal 
is filed under clause 8(a) of Memo. No. C/900 the date of default will 
be extended autoslatically or otherwise or that the period of six months 
within which risk purchase can be made will be exmxbi.  We c m o t  
also rtly oa any provisions of the sale of gaods Act for the position that 
where an appeal is submitted as pm~dcd  in clause 8c of Memo 
No. C/900 the date of default is extended automatically till the decision 
in appeal. There is no express provisions to this effect in the contract 
and no such provision can be implied. There are no such implid colK)i- 
tions in the sale of goods Act also. Paras 11 to 13 of our earlier now 
may kindy be seen. 

6.  Poinr 4-1s there arty provision express or implied for extension 
of time. 

Tbere are no express or implied ovisbm to tbe effect thet wbtn 
h fikd tbe date of dclivny s(r c* a that the dote d 

= l i l l h i h c i a t e o n w W t h c a  i sds idsdorihtthpiot i  
of six months within which risk purc se may be made will commence 
from the date of decision in appeal. 

r 



The objcction of the PAC have, been fully considered in our earlier note. 

Whut is the remedy for a situation like this where due to delay of the 
Appellate Authority in deciding the appeal, risk purchase could not be effected 
w~thin the permiss~ble period of six months from the date of default. 

It is sitrle, for future cases, to amend the conditions of contract so as to 
specificaeO\prnvide that where an appeal is filed as provided in c l a m  8(a) 
of Form 8 .YO0 to the Appellate Authority against the decision of the Inspect- 
ing Authority, the period of six months \tiplated in clause 14(7) (iiij of 
DGS&D-6S for effecting risk purchase shall bc decmed to commence from th: 
date of rejection of appeal (or alternatively the date of cancellation of con- 
tract) the only objection to such an uncndmcnt is that the A_~pcllata Autho- 
rity may talic such unreasonable and unconscionable time for deciding the 
appeal and a party may not be willing to enter into the contract on such dis- 
advantageous terms. 

Alternatively a provision may hc made in clausc 8 of Form C.900 that 
thc Appellate Authority shall decide the appeal within a specified period, 
say 2 months or 3 months of the date of filing tke appal  so that in the c a x  
uf rejection of the appeal the buyer will be abk to effect risk purchase within 
the stipulated period of six months. The objection to this proposal is that if 
the Appellate Authority does not decide the appeal within the prescribed 

R r i d ,  but delays it till the six months pzricxl clapscd, the Government will 
avc no remedy. 

A third method ic to provide for a longer period, say i 2  months within 
which risk purchase may be cffectcd; here again, theoretically, the Appellate 
Authority may still delay matters. 

The proper solution to the problem appears to be to give instructions to 
the Appellate Authorities (who are Government Officers) that the appeal 
must be decided as expeditiously as possible, and in no case beyond two 
months or so of filing thc appeal; in that case there will be sufficient time left 
for cffocting rkk purchase within the stipulated period of six months. 

8. 'Thc Buyer has, of course under the existing terns of the contract, 
in a situation like this, the remedy of fo~feiting the security deposit and 
also of recovering general damages for breach of contract. 

9. If approved we might ask the Department of Food to conader the 
ahclvc suggestions. 

!id/- K. S. PANDALAI. 
26-10-66 

In the circumstnnces the course suggested at 'X' above comments itself 
in the present case. T k  appear should be disposed of expeditiously and in 
such a manner that even alter its disposal sutlicient time is left to the a u t b  
t i t i 6  coacoraeJ to maka (in & event of the failure of the contractor to 
dclivtr thc 6- within the period fixed for such &livery) the purchase with- 
in six month fmm the date of such failure. Conditions of contract may be 



accordingly amended in consultation with the Solicitor if this course is found 
appropriate by the Department of Food. 

Sd/- R. S. GAE 
27- 10-66 

L.M. 
If this matter is urgent, it may be disposed OF by M.M.L.; otherwise it 

may bc examined by him and discussed with me on my return. 

Sd/- G .  S. PATHAK 
30/10 

This can wait for L.M.'s return. 
L.M. 

This was briefly discussed by L.M. with M.M.L. today. As directad by 
L.M., the file is being sent to M.M.L. for disposal, as L.M. will he away 
from k l h i  for four days. 

Sd,'- K. C .  S. ACHARYA 
24- 1 1 -66 

M.M.L. 
Much depends on the expeditious disposal of appeals. I agrcc with 

Secretary. Solicitor may revi\e Conditions of Contract. 

Sd/- C .  R. PATTABHI RAMAN 
26-1 1-66 

Government Solicitor may see and do the needful in t t e  matter in con- 
sultation with the Department of Food-with special reference to the minute 
of M.M.L. as above. That Department's views will have to be called for 
regarding the points raised by our Department before the Conditions of 
Contract tx amended for the purpose. 
GWI. Sdicitor (Shri A. P. Roy) 

W/- R. S. GAE 

The Adminislrativc Ministry indicatc their views and fix upon appoint- 
ment for discussion. 

Sd./ A. P. ROY, 
. . 26-1 1-66 

Tclc. No. 34082 
Advice W.N.S. 

M/Law U.O. No. 33 1 06/66-ADV/WHS. dt. 29/ t t /ti& 



NO. 3/12/67-CDN. 
GOVERNMENT OF INDIA 

MINISTRY OF FOOD & AGRICULTURE< 
DEPARTMENT OF FOOD 

(ARMY PURCHASE ORGANISATION) 
New Delhi-I, the 3rd July, 1967 

ADMlN ISTRATIVE ORDER NO. 224. 
SUBJECT :-Xounting of period of 6 months for risk purckses 

A case has come to notice in which risk purchase could not be corn. 
plrtcd within the Limited period of 6 months resulting in loss to Govern- 
ment because of delay in deciding the appeal preferred by a firm against 
the rejection of their supplies. The audit observed in that tyse that the 
risk purchase could have &n made within 6 months of @e date of rejecticjn 
of stores in appeal and the Public Accounts Committee also observed that 
there was some lacuna in the purchase proccdux as a result of which the 
tirm could get awa without payment of the risk purchasc amount due to 
the time taken in d eciding the appeal. 

2 .  T o  safeguard against the recurrence of similar instances in futurc, 
the oestion of amending our Terms and Conditions of contract so as to 
r x t i  9 y this lacuna has been examined at length in consultation with the 

of Law and it has been decided to insert, undcr the relevant s u b  
clzusc and clausc of the terms and conditions of contraci relatins to appeal 
ag,in,t rcjcction. the following new sub-clausc :- 

' * ~ h e r ~  an appeal is prcferrd. the period of six month provided. 
in c l a w  14(7) of General Condition of Contract (DGS8;D-68-Rc- 
vised). for purchaw of the stores at the risk and cost of the contractor. 
shall commcnce from the date of the order of the appellate authority 
instc:~d ot' from the date fixed for delivery in the contsact." 

3. it has also k e n  decided to arncnd the sub-clausc relating to appeal 
acainst rcjcction suitably so as to provide for appeals against acceptance 'with 
alfowance' 31~0. For examplc. the last sentence of clause 8(a) of 
C.'Y will stand amendcd to read as follow :- 

In casc of rejection or acccpancc subject to allownnce as provided 
in clauvc 9, the supplier will h3 at liberty to fonvard his sample (No. 2 1 .. ctc. . . . . . . . . . . 
4. All Purchase Oflicers and Sections should implement the above deci-. 

s h s  with immediate effixt and incorporate the above, mentioned chan2cs 
under the rclevant sub-clause and clause of their terms and conditions. Par;: 
2(4) of Chaptcr ViIl of the Manual of Purchase Prcxedurc should also be 
amended accordingly. 

BRIG. (A .  S.  BHUJWALA). 
Cl1ic.j ZXrec-tor of P~irchav 

1. All Purchar;c Officers and Sections in the Army Purchase Orgnni- 
sation. 

2. The Pay & Accounts Officer, Ministry of Food & Agriculture.. 
New Delhi-3 copies. 

3. Minktry of Finaocc. (Food D i v i k ~ ~ ) - A  copies. 



4. The Accountant General, Commerce, Worlrs & Misc., New..&bi 
-10 copies. 

The Committee h o p  that the Department will also be able to collect 
&he outstanding amount without much de_ly. 

[S. No. 'il(t'ur.u No. 5.35) of Appendix XXIX of the 59th Report 
;(Tltird Lok S u b h ) ] .  

Action taken 
The arrears were reduced by the I.S.I. to Rs. 12,000 in November, 1966. 

Efforts are being made by the I.S.I. to realise the arrears, but a part m a y  
have to be written off. 

Recommendation 
The Committee would like the Ministry to see that Schcrnes kconits 

self supporting as originally envisaged. 
15. No.  72(Pura 5 . 3 9 )  of Appmtiix XXIX' of the 59th R e p v t  

( 'l liird LOX- Suhha) 1. 

The income of I.S.I. from certification marking is Rs. 1.39 millian this 
year against an estimated expenditure of Rs. 1.45 million leaving a deficit 
of Rs. 60,000 only. The above income does not take into account a s u m  
Rs. 2,10,000 which is duc from the Ministry of Commerce on account of 
the compulsory export certification of Jute goods, carried out by the 1.3.1. 
The I.S.I. certification marh is not obligatory for the export of certain types 
of jute gads. The Ministry of Commerce a g r d  to reimburse I.S.1. en- 
pen* in this mnnexion to the' extent of 75% due and the institution have 
gince receiwd Rs. 1.21 lakhs from the Ministry of Commerce on accaunt of 
compulsory export certification of Jute goods in respect of the period 196C- 
h7. 



CHAPTER W 
~ A T I O N S / O B S E R V A T I O N S  REPLIES TO WHICH HAVE 
NOT BEEN A m  BY THE COMMIlTEE WHICH REQUrttE 

REI'IERATION 
Recolameadrtlm 

The Committee regret to nota that the CSLR which has been in ardrbaea 
for ove.x two d& did not think g introducing a system of costhq~ fm 
thS pmaasses by them. TBe Committee feel this should have 
b m  dam much earlier. The Ccmrmittee note that the work relating to tbe 
eating of scientific and industrial procases developed for commercial 
eXpi0itat.m has been introduced from last year in 7 or 8 of the laboratories 
only by the Council. They desire that as a resuit of this experiment the 
system of costing shauld be further extended to all other laboratories. Wfi 
the inEroductim of a system of costing processes, the Committee h o p  that 
the CQULbCil would be able to haw an idea of the total expenditure incurred 
by it on the develapmment of variaur processes. 

(Sl. No. 9 of 59th Report-Third L d  Sobha). 
Actioa taken 

Tbe question of planning of research and cost analysis war one of the 
itamit considered at the 16th Directors' Conference of the_ Heads of National 
Labommies and Research Assodations held on Julv 4-5, 1966 at Bangale. 
The canPtnace reitmtted the view that detailed cost analysis should be 
carriad out oal in respect of large pilot plant projects since costing is 
n d ~ r  p-sticaL nor sommiul in thc ure of small projects. 

It was ultimatdy. decided that costing pattern may be emIved in some 
of thc hboratories on an experimental basis and results studied to evdvt a 
gpbad pattern for being introdnccd m aU the Laboralwics. 

FhtLa Id- 
& pmcnt, costing d project./prooesses is done by some of the N a t i d  

Laborrdoribs by different methods whicfi arc tabulated below :- 
oi tbe L.borcltory/Instituta Method of cost analyses of processes. 

I 2 

1. ~ I I  ~t lad Muim Cbcmicrris Castig is arricd out cb-g pry a d  
m s h  ld tute ,  Bhavuagar- of paronrwl, material and otber 

 cod^ 1~~1Pbed in ths laboratory overbcwl 
promta in relation to, number of ZZL rata. Deprcctat~on c u  

am included In thc case of cqwpraed 
d. 

2. mom] Chemical Labomtov, Coating analysis. iocludcs details rcgardiog tbc 
eooo~. market, cost picture of the 

productlproocss and thc proposed terms for 
io rdesrt. The latter am arrivcd at after 
~0- tbc protkabili~~ of the proms 
and tba xwasb inputs. 

e t c d  b y  otbu dcvelopmcnt charges that 
may bs Inddcrrtd. 



-- - 

1 2 

4. N P t L > d  Physical Laboratory, All tbc basic rcquifewnt for c o n t r ~ c o s t -  
New Delhi Record of Metatial c~ntrol, Labow ~ a ( l 0 l  

and overheads a n  properly maintrrfned and 
differant items of coat are sygtamaticolb 
and scientifically adyscd to control cast and 
reduce wastages. 

5. lodlon lmritutc of Petroleum, The total man-hours, both o m a n d  ~ C W -  
Dehra Dun. tancar for each project am computbd from thr: 

t i w  a project is started to the timc it in 
started to the timc ia ~ d y  for c e a l  
exploitation. The Scient~fic slaff is nqwre<t 
to fill in weekly time cards showing the dia- 
position of their timc during each week on tbc 
ditlcrent projects on which they arc engaged. 
From the total man-hours spent on the 
project. the cost of the project i s  ~omputcd. 
lo making computation. rates have bum 
derived @ Rs 12/- per offioa-hour .ad 
Rs. 91- pet assistant-hour. Thaw rater arc 
inclusive of the overheads that haw to be 
chargad to the projcu, such as cost of libnry, 
Workshop, Stationery, tours etc. TO thc 
figuns M, arrived, a certain amount is add4 
cu prunium for determining tbe royalty to 
be paid to the Institute by any party wanting 
to exploit the know-how developed. 

6. Csatral Electronin Engineering Pilot plant products and Institutes products 
R*learch Institute, Pilani. fabricated in Batch Reduction and proto- 

type rood& which me sold to institutiom 
private parties and individuals far study .od 
devdopmcnt p w  s are subjected to cad- 
ing based on the 'principks of Direct w i n g  
system." 

. 

tn view of t b  divergent methods beingldlowd by the ~ ~ n t i - ~  t.bn 
rotoPies/Institutes, it is dwirabk that the matter may be discussod at a 
aarferwcs of the Heads of all the National Laboratories/Institutta so that 
a co~seflsus may be evolved and broad guidelines laid down. 

As regards information on point as to "how in the absence of cogtiog d 
allatbe pocesscs, the charges to bc recovered at the time commercial cxpioi- 
tatwn of a process can be detennincd," it is stated that exploitation ot pre 
cercles/m-how developed in the national laborat~ics/institutes is mainJy 
done by tbe Natitmal Research Devclopncnt Corporation (N.R.D.C.). 
Tbe N.R.D.C. has intimated that expend~turc/inputs on a proccss/patent 
have no direct relatiortship to the returns from a procesq which are govern- 
ed by other parameters, such as, the market potential, improvement in em- 
nmws by the process, existing pwiuction and available capacity ?or fu&r 
murufacturr, competitive position of indigenous and foreign know-how etc. 
Retams an also to be relatad to the stage to which the process has been 
dovelopd viz. wbcther the data is only available at the l aboratogg .  
pilot plan5 semicammercial stag or even at a commercial stage. P 
arr#s rrrhicb have bcen vmrkcd out to the latter stam have a better chance 
d giving substaatial xtturns. 

In th? a& of data on costing of pmjects, N.R.D.C. wrny docs 
not tab in& d&fBfim tbt inpnts. It advertises the p s o c e ~ ~ j p t c a t  .bd 
Qpeadins on the availability of ddhitivt knowebcrw, tbcbr9cal i n k m a t h  



and otber factor9 enunciated above, it  tries to get the most favourable terms 
from technically competent parties. 

[Mnistq of Education and Youth %N~WS (CSIR) Note No. 3/10/66- 
Pu-Pt.11. dt. 104-1968] 

Recommendations 
From this Statement the Committee find that as many as eifl~teen 

schemes involving foreign collaboration were approved during 196465, 
against the advice of the CSIR. The Committee would like to know the 
justificatior~ for ignoring thc advice of CSlR in these cases. 

(Sl. N o .  12 of 59th Report-Third Lok Sabha). 

Action taken 
A statement gving reasona for foreign collaboration against the advice 

of CSm in respect of 18 caws as furnished by thc Ministries of -strial 
Development & Company Affairs, Petrolcum and Chemicals and Steel, 
Mines & llletals is e ~ l ~ s c d  (Annexwe IV). The advice given by the 
CSlR in xspcct of cach of tbcw case\ has dso been incorporated in the 
above Statement as desired by A.G.C.R. vide D.O. letter No. RR5-2167- 
68/460 dated 23-8-1 967. 

Further lnfwmation 
S. No. 12 : 

Thc Ministry of Pctrolcum 6 Chcrnic.il\ l i , i ic .  clcarcd the following 
technical collaboration terms in respect of manufacture of Erthromycin 
and Kanamcin by M/s. Alcn~bic Chemicals Works, B a r d a  :- 

( i ) Errhronryrin ( 3.000 Kg./annum) : 
Paynient of $l,OO.OOO.OO to M 1  Eli Eilly S.A. Geneva, 
Switxrhnd for latclt h o w - h w .  Imports in 1967-68 and 
1968-69 werc as follous :- 
1967-68 

1,525 Kg.-R\.  16 lakh5. 
1968-69 

336.7 Kp-Rs .  3.73 lakhs. 
( 1 1  ) Kmutny(.in ( 1,000 K_~./annum) : 

Payment of royalty at the rate of $12 per kg. to M/s. Meiji 
&ika-Kaisha l,td., lokyo in thc bulk production for a period 
of five ycars from the dntc of commgnccment of production 
of Kanamycin. Inlports during 1967-68 and 1968-69 were 
as follows :- 
1967-68 

10 Kp.-RA. 31.750. 
37 Kg,.-Rs. 1,25,726. 

)iindustan Antibiotics Ltd.. Pimpri are to ta)i@ u production of S~ne- 4' pic i l l i=  as a divcrrifiation programme. o start with the). a 
~ ~ h d ~  of whnjcal coliaboratin, with foreign firms for the manu- 
facture of Ampicillin. 



Csre No. 4 : 
The Mnistry of Petrdeum and Chemicals have inhated that M/s. 

Bayar M i a  Lkd. were granted industrial licence for the manufacture of 
the formulation as no import ol quipmont or Oradditional foraign c x w  
was invdvad. As the firm are manufacturing many basic bulk and 
insecticides, it will not be possible to estimate the outgo of foreforelfpr qxchaage 
on gooount of these formulations. It will not be feasible for Oovemmcnt 
to adopt in this regard different standards to purely Indian firms and 
Indian firms having foreign investment. 

The Ministry of Petroleum and Chemicals have re rted that MIS. P" Boots Pun Drug Co. have since discontinued the manu acture of the cough 
mixture and the item has been deleted frwn their industrial licence. 
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2. 1231:65 M/s. Maize hf/$. A. E. S ~ I -  Cnzymcs. The scheme of M/s. Maize 
Rodwts, ky Manufac~ur- Products for the manufac- 
A h d a b a d .  ing Co. of  DCCJ- ture of enzymes used in 

tur, Illionois, various industries including 
U S A .  the enqrnes for conversion 

of glucose for producljon of 
dextrose was approwd for 
the following reasons :- 

1 .  There is p m t  scope for 
the use of enzymes in 
M ~ J O I I S  industries. 

2. The manufacture of en- 
zymes was based on 
the world patent ri 

U.S.A. hold. 
fbt.l which MIS. Staley o the 

3. There ir coasidetable 
scope of export3 of 
enzymes to markets 
contiguous to India. 

no additiooal payment will 
bc made to thc f2ohhm- 
tors for wpplytq Bseb- 
nical know-how for the 
manufacture of all tku 
Enzymes. 

Since ao drain of f& 
exchange is involved e&& 
by w y  of koow-bow fees 
or imported cquipmmt, 
CSIR agreed to  withdraw 
the objection. Now it 
appears that a foreign ex- 
change of +. 5 lakhs k 
involved in t h  case. 

Rs. 5 MIS. hfoize Products, Ahmdobwi : 
labhs This case is similar to tbe 

case of Mh. AN'I Starch 
Products Ltd. as explained in 
Item No. 1. This firm already 
had an approved co~bom- w 
tion agreement wlth MIS. 
A. E. Stanley Mfg. Ca, 
U.S.A. for the mand.ectrve 
of enzymes and thew use 
in the manufacture of dm- 
trose by enzymatic bydnu- 
Iytic process. The colla- 
borator had agreed to give 
tbern the know-how for 
all the enzymes includrog 
bacterial enzyme and bac- 
terial protease without any 
additional payment. It is 
also stated that no impop 
of capital equipmcnt wdl 
be allowed. It is not cleat 
how the foreign exchange of 
Rs. 5 lakhs is now involvEd 
in this case. 





"As the drug is bciLkg 
imported at prrrcnt and as 
It & iadicPttd in ccrtPin 
cases when peaiciIlia d o e  
not work, t ime shoukl k 
no objection to issuing the 
ktter of intent." 

Thc DGTD who were again 
consulted was of the view as  
below :--- 

"trythromyan IS rnarnly 
indicated in the treatment 
of w e s  wherein the casual 
micro-organism has become 
mistant to  Peniallin and 
is tlvrefore inserisitiw to 
its action. The rwmber of 
cases not responding to 
penicillin thereof as a rc- 
d t  of devlclopment of 
penicillin resistant strains 
i.; on thc incrcax." 

I t  wm decided in consulta- 
tion with Planning Commis- 
smn that a target ,of 40 
tonrlas of 'Ncw Ant~biotics' 
should be fixed for the Fourth 
Plan. Out of this it was 
also decided to reserve 10 
tonucs for thc private sector. 

In view of the recommenda- 
dons of the Health Ministry 
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942' 64-(Cuntd.) and D.G.T.D. and taking 
into account the target for 
the Fourth Plan, Govern- 
ment i~sued the industrial 
liccncc t o  the firm for the 
manufacture of 3000 kg$. per 
annitm of Erythromycin and 
its formula ti^+^^^. 

Baycr (I) hiis. Fdrddn- f dinol (ircsu- .The Director .tic (izneriil of' 
Ltd. N a p n  fabriccn Bayor. tion Rnyer's Techt~ical Dcvclopmnt rc- 
h iahd ,  6 th  A.G. Germany. tunic DITabcn commendcd the grant of 111- 
Floi?r 82, Vcer Dsf igori tab- tiustrial licence whjcct to 
Narrman Road kt$, Dctigon tho condition th:i! n o  addi- 
Ihmbay. Lniir~~n. tional foreign cs~hangc  \hall 

bc given to the firm c p a i -  
fically for the irnp.\rt c r f '  rau 
materials. The Licensing 
Cornmittcc recor!~rncnded t hc 
grant of industrial I~cencc 
on the condition ~rdicated 
by the D.G.T.D. ,\I) irtdu\- 
trial licence was therefole 
grantcd subjca 10 tlrc con- 
ditivn'~ and also p-n\'idirig 
furthcr that therc shall be 
110 Import of equipment. 
payment of royalty. techni- 
cal fcc c !~ .  for  this acti- 
Vltl'. 

F~~rnmuia 4-4 1 hc D ~ ~ o r a t c  Ocneral of 
Cvugb Mimure Techma1 Dcvclopmnt re- 

mmendtd tbe prnt of 

MIS.  Buyer (I&) Ltd., 
Bombay : 

The firm In t h s  caw intends 
to carry out only formula- 
t r c m  partly from ~rnponcd 
protluas and partly from 
products purchased In the - 
local market. A number 
of products stmi& to  
Edmol. Bayer's TOW and 
&tepn  are already avail- 
able in the market . + 
there seems to  be no $\a(]- 
Skat~on to licence similar 
products by a foreign 
w h ~ d r a r y  company. The 
forclgn hoidlng In Bayer's 
1s 56% . The CSIR did 
not find any justification 
for forc~gn firms to go 
in for the manufacture of 
thex common typcs of 
formulations in competi- 
tion with Indian manu- 
facturers. 
MI#.  m t 9 3  Pure Dnrp Cs,, 
Borrdor: 
kl this cl, fhl *ad Pp- 



11:cnic I'ur Inc'rsaslng the ca- 
p w t y  in the mrnufectwe 
of cough syrup subject .to 
the condition that no f o n ~ g n  
c.cch~r~gc shall be made dvlul- 
able for thc actlvtt). An 
I ~ i d u ~ t r ~ a l  Ltc-encs was ac- 
wrd~ngly issued w ~ r h  t& 
dpproval of Lrccnsing Com- 
rnrttec cubjcct to the condl- 
tion that no fcmtgn ex- 
change shall bc m d c  avail- 
abic and that there shall be 
rto payment of royalty. tcch- 
ntcal fee etc ctr Impcrrt of 
cqurprnrtic 

6. 18/5/(54) hl r. limdustan Asswtate of 11lfn11t MtlL 1111, 15 ,111 Indian company 
66-L. Levers, Bombay. M/s. Untlever Food. though :ul associate of the 

of U.K. U K. Cu. 

7. 566'65 Mls. Pharmd M/s. Scirnttfic Kcrotlex 0 Tht\ firrn was granted In- 
Pvt. Ltd,, Rope Pharmacals Kerodex 71 dustrral Licence for the rna- 
Walu Lano, Ltd., London. Keroclcaosr 3:! nufactwe of Kerodex and 
Bombay, Keroccleonse cm behalf of 

tnitted to increase their 
ty of production of  =* 44 mu&, *- 

turc" from 27.000 h 
to  1,44,000 l~tres-a five 
fold expanuon. Bouts 
Pure Drug Co. Pvt. 
Ltd. are 100% subsidy 
of M;s. Boots, , England 
dnd they repatrute tbe 
cntirc profits to  England. 
Caugh mixtures d o  not 
requlre either any foreign 
know-how or extrasrdi- 
nary ingenuity for their 
manufaaun: and permis- 
sion of this type of ex- 
pansion was considered by 
CSlR to be detrimental 
to the Interests of Indian 
Ph~rmaceuticals and drugs 
industry. 4 

Aiis .  Hindusran Uvers Ltd., 
Bombay : 

This is a case in which 
the know-how developed 
in the country is being 
commercially utiliscd and 
there appeared to be no 
justification for further 
liceiw for a consumer 
industry to a British 
f i ~  with 90;; foreign 
equrty. 

M:s. Pharmed Pvr. Ltd.. 
Bornbuy : 
This case wa, referred to  
thc Ccntral Drug Rc- 
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W65-(Coatd.) MIS. Patel Brothers, Born- search Institute, Luclmow. 
bay. The proposal of MIS. The. Institute yam of 
Patel Brothen to enter opinton that t b  fannu- 
lnto technical collabora- lation was not a vary e e a -  
tlon wth M/?. Kemdcx tial item from the point of 
Ltd. and MIS. Sclcntific Phar- view of drugs and that 
macals Ltd. both of Lon- production involved a h v y  
don wa\ approved for the fol- component of imported ma- 
lowing reasons :-- terials. It can be regarded 

essentially as a Cosmetic pad 
not a medicinal pr 

( 1 )  The producls are used For this r e a s o ~  =. 
by l ndustrial Workers not support t h ~ s  collobon- 
to protect their hands tion. 
a aiwt thc action c. 
of oil, coal tar com- w 
pounds, petrokum. rn 
pitch and otber sub- 
stanax, resins and 
adhctivcs ctc. 

(2) With the introduction 
of sophizticated many- 
faduring programmein 
the couatry all typcs 
of new compositions 
have to be intrpduced 
for the protection of 
worken again* Dcr- 
matitis and other possi- 
ble skin diwascs. 

c 3) The ludiaa company 
4 0  have exclusive 
right to export tbeir 
products to Pakistan, 



8. S(l/of 1965 
FAC. 

Burma, Nepal, Bhutan, 
Afghanistan, Ceylon, 
Thmland, 1ndme:ia. 
E gvpt . 

Me. Jlga~j~i Mi*. A. Wader  MaltcJ M ~ l k  Ovalunt is a popular Ilcnl 
Dts+ng a d  Ltd., London. F d .  of invalid and dietry food 
A W  Indus- used cxtenolvely. N o  caplral 
t r h  Ltd.. participation by collaborator 
New Delh~. IS wntcmplated. N o  foreign 

exchange for irnpt of q u y -  
meatlraw rnateslals is In- 
volved. Royalty oaymnt 
only through export earn- 
11@.  

Tbc know-how for this 
pr* hrcd b#n develog 
ed In the Ceatrai Food 
Technologkd RescorchIas- 
titute, Mysore and was 
released to MIS. Jamjit 
DkUhg and Allied In- 
dustries Ud., for commcr- 
cia1 exploitation. The Brm 
never ~ ~ ~ c s w I  w difti- 
culty belng faced by them 
in working this pr- or = about tbe unwodd&ty y) 
of this process. Bvideatly 
the party was marking tifne 
and trymg to get f 
collatmation b e f o n T -  
ing any seriow step for 
the implementation oft+ 
indigenous know-how. Thu 
fact was brought t o  the 
notice of tbe Fed@ 
Agreements Coqmittcc. 
The recommcndMons of 
the Committee rmn 
as follows :- 

"It was pointed out that 
the firm has taken 
know-how f r o q  the 
Council of Sc~ntif ic  
and Industrial R d  

F -. - 
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5 llof 1965 d about eight months 
AC.--(Cod) ago for manufacture 

of malted milk food. 
The wmrnittee sugges- 
ted that the firm may 
be asked to indicate 
%hat action they have 
lahen regarding thn 
know-how. The firm 
may also be asked t o  
indicate the amount 
of payment likely to 
be involved in the 5% 
royalty which is 
posed to be  pa^!% 
the foreign wllabora- * 
tors. A f t n  these parti- 
culan are obtained. 
the ca~e should be put 
up to the Foreign Invest- 
ment Committee for 
consideration." 

Later on it was observed 
that the collaboration of 
the firm with Mls. A. 
Wander Ltd., London 
had been approved by the 
Government of India 
during July-September, 1%5. 

It may be stated in this 
context that M:,. Cocoa 
hlaliint Industry Ltd., a 



9. 1%/65 Mr. Indian ~ E S  M;s. Sumitorno Carbon Tetra Thc application dated 23145 
Slufflndwtrics Shoji Kaisha Chloride with was for the manufacture of 
Ltd., Bombay. Ltd.. Japan. by-products. ,3000 tonnes per annum of 

carbon tetrachloride bawd 
cm thc reaction of chloriric 
~ i t h  n ~ c t h ~ ~ w .  H'hcn car- 
boo tctraohloridc was ilxlud- 
ed in the p r o p n m c  of 
National nc Chemical 
InJustries 3 Bombay and 
later when part of the in- 
organic chemicals was trans- 
ferred to Indlan Dyestuff 
Industries, NOCIL indicated 
that they were examining as 
to who should manufacture 
carbon tetrachloride pending 
which the item could be in- 
cluded in the licence for 
NOCIL. b t c r  they decidcd 
to put up the caustic soda- 
chlorine plan1 in ID1 and 
applied for carbon tetra- 
chloride in IDl's name. 

and bave Naccded in st- 
ablnhing an expanding 
foreign market. 

M;s. Indian D y e s ~ f  I d u s -  
t r d  Ld, Bombay : 
The firm applied to the 
Ministry of Industry for 
the grant of an industrial 
licence for the manufacture 
o f  3,000 tonnayr .  of Car- 
bon Tetrachloride in 1965. 
Thc project was to be im- 
plemented with foreign 
technical know-how. In 
view of the work done 
by NCL cn the chlorina- 
tion of  swage methane - 
with a 2 . 5  kgjhr. of me- 
thane. CSIR opposed this 
collaboration. Owing to 
restriction on installing 
the chlorinatiotl plant near 
the Sewa e Wells in Born- 
hay an$ owing to diffi- 
culty i n  transporting me- 
thane, NCL could not 
perfect the know-how by 
the installation of 25 kg.hr .  
plant. CSIR opposltlon 
w n c  latcr withdrawn. The 
party has been issued a 
letter of intent. 

Directorate General of Tech- 
nical kvelopment found 
that 1DI would havc an 
additional capacity of 4,8W 







The firm have not yct sub- 
m i t t 4  any firm p r o p o d s  
to cnable Govt. to c o n d c r  the ~ s u c  of lnrlustrial 
L.wncc. 

I I .  I I of 66- hl \. F w d  hf s. Afico tlf I n w i t  tca, M 5 .  Afico rcndcr tcchnkal 
F.4C. Spccialiticq Ltd.. Switzerland. Instant coffcc, =vice i r i  the manufacture of 

New Dtlhi. other procew- instant tea and coffce. It is 
cd fonds. anticipated that thc foreign 

cxchange that will he carncd 
by export of i~n tan t  tca ~ o u l d  
k of rhc order of  RF. I 
crorc per aririurn. The\. 
will manufactul-c instant tCR 
by a spccialiscd p roccs  C X -  
cluskc to  AFlCO is that thc 
inshiit tca is inadc from thc 
g m t i  Ica\c\ direct But for 
thc fact that the c x w n w  
on n..carch a n d  tcch- 
nicitl dcvclopn~cnt of AFICO 
31'(1 di5tributcd amongst the 
various international organi- 
wtiurir. thc forcign cschangc 
drawn on the Indian CO. 
would have hccn conzidcr- 
;ihlc. 

Rs. !akhs 2 .Oo Food Delhi Speciali/ies, : Ltd., New 

The proposal o f  the firm 
was opposed in the Fore~gn 
Agreements Committee 
meeting held on 4th Ja- 
nuary, 1966 in view of 
the availability of know- 
how at the adequate level 
in CFTRI, Myson. The 
decision of the Cumnittee ti 
was as follows : 

"The Committee rc- 
commended that it i s  
not necessary to  grant 
extension of the technical 
assistance agreement for 
the manufacture of  Inr- 
ant Tea., The Commit- 
tee desired that the 
cis% may be resubmitted 
with full details of the 
existing terms of colta- 
b r a t i o n  and the pro- 
posed terms and after 
consultation with the 
Counci! of  Scientific & 
Industrial Rese~rch who 
have know-how in 
the matter. 



It again came up for Con- 
sideration of the Foreign 
Agreements Committee on 
l&h February, 1966 and 
\\.as again ibpposed on the 
wme ground. The com- 
mittee, however, recommend- 
cd this casc on the ground 
that the product is pri- 
niarily meant for export 
and IS expected to  F n  
about Rs. 1.5 crores in 
I~reign exchilnge. . Mere 
\tatcment of an interested 
part) a b u t  the possibility 
chport earning is not suf- 
tkitnt ground to agrcc to 
s fnrcign collaboration, un- 
Ic\c i t  i c  bnckcd by s u m  
\ t ~ r r  of ;I guarantee for 
I hc tio~i-fulfiln~cnt of which, ' 
.t pcndty clause \houId hc 
~n~jwseJ.  So hr as CSJR 
I.+ anwc. such pcnalty cliiu- 
.x i s  not incorpomtcd in 
:in? of the cases with ex- 
port bias. 

Thc rcvcign exchange out- 
lay in this case will tx 
R.4. 2 lakhs per par .  plits 
t hc actual expenses dclcgat- 
cd to thc firm for Research 
S( Development. 



13. 168965 M:s. A!K. M!s. I.C.I. Reactiw 
Indusrrie~ London. dyes. Vat 
Ltd.. 4 1 ~ 1 ,  dyes. 

holdinp in t& company are 
rcpatnabk In the normal 
course ljke all other caws .  of 
companies having forelm 
holdings in the equity capi- 
tal. Besides, the audit report 
rclates to the year 1964-65 
tcllercas thc industrial licence 
h i i s  issued in this case in 
J L ~ ,  1966, The party ha\ 
;dso categorically stated in 
their application for indus- 
trial licence that no royalty 
payments are envisaged and 
I hat no foreign collaboration 
or investment was involved. 

l~icidcntally it may be men- 
\toned that, a copy of the 
application for industrial li- 
cence submitted by the arty 
was forwarded to C . ~ I . R .  
;~lso for thcre comments, 
and so far as we are aware 
no comments wrrc made by 
the C.S.I.R. nor had the 
C. S.1.R. representative who 
normaUy attends the meet- 
ing of the L h n s i q  Commi- 
ttee raised any objection to 
the grant of a licence to the 
partyir, thiscase. 

MIS. Chemicals and Fibres of 
lnd* Ltd., Bombay, a 
publ~c limited company 

Affairs, that know-how 
for food products w9s 
available with the country 
and o p e  the grant@ 
d Wnce to Mjr. HWusaan 
Ixvet Ltd. s i n a  this w& 
effect advetsely a large 
number of moll scak manu- r a m .  It was h o w m  
~nformed that the cw w u  
being considered on the 
basis of negotiation with 
M/s. Hindustan Lem Ltd., 
in regard t o  WR# .of 
their proportion of eqWy I-- 

p-'<wUhd.lnacuinl g 
of the Indm e. ?be 
licence was given on finan- 
cial poands , and not on 
technical consldetetm. 



with 607; foreign .invest- 
ment were granted In 1960 
and 1962 an Industrial 
licence for the rmnufocturc 
of Aldaas ami a letter of 
intent for the manufacture 
of hocion (rcactivd dye- 
stuffs respeaively. The firm 
did not implement the licence 
of the letter of intent but in 
1964 applied to Govern- 
ment for approval to the 
transfer of the licence and 
the letter of intent to Mis. 
Atic Industries Ltd.. a com- 
pany manufactured Vat dycs 
a d  owncd in equal propor- 
tion by M 's. ICI Ltd. of U.K. 
;LIIJ %I;\. Atul products Ltd.. 
Atul. Gujarat State. 

was available for rradiw 
d ) w s i n a a 6 r m b s p q g -  
s o t r d w o r k o n m c t m  
dyes in the National 5;k- 
m i d  Loborotory, - 

mtheInw  

proposal of Mfs.  Atic fnd* 
tnes for ~ n u a l  transfer 
of thur l ~xncc  to ICf 
would result in a substumrl 
amount of saving in staling 
capital expenditure d the 
mount  of money to be 
remitted to U.K. as dividend. 
Sine the considerat ion was 
financially fayourabk the 

CSLR opposition was not 
pressed. 

2. This proposal was consi- 
dered in an Inter Ministerial 
meeting and later by !he 
Licensing Committee. ,W~th 
rhc approval of the L~ccns- 
~ n g  Cornnuttee, a fresh 
l~dustrial l~cencc and letter 
of intent were issued to Mls. 
Atic Industries Ltd., for 
the manufacture of Alcian and 
Prwion dyestuffs. 

3. 'rhc Cou~icil of Sientific 
and Industrig Rescatrh be- 
fort thc nieetmg of the Licens- 
ing Committee addresse J 
the , Ministry of Industry, 
Minutry of Petroleum and 
Chemicals ctc., stating that 
with the proposed transfer 

--- -- - - _ _  . . _ .. . - - .- - 
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of the dycstuffv lioenccs from 
M 'c, Chctnicals and Fibrc5 
o f  Indi;~ Ltd.. Mj's. Alic 
Il~dustrics Lld., would cmer- 
gc into n dominant posi- 
tion in the ficld of dgc- 
ctuffs manitfacture and alco 
that the National Chemical 
I.aboratory havc thc t~cccs- 
s l ry  technical inforniatiotl ntt 
rhc t~iar~ufacture of  reqcr~\c 
dlcc and in fact, are awstmg 
all l ndian firm In this ficld. 
Thc C .  S. I. R .  also si~ggcstetl 
consideration ~n a smaller 
inter mit~i<tcrinl meeting In- 
cliltling t l i c r~~se l~cs  s o  that tllc 
tcclmicnl ant1 finnrw:~l im- 
pl~cat io i l~  codt i  hc. cnrzfitll! 
w~~\ i t lcrc i l .  

4 4 ,  A5 \t1gge41cd by C.S.I.R.. 
thc propc~sal \ \a \  considcrcil 
in at1 intcrn~i~ii\tcrial rnctt- 
ing hcft~rc the appr tml  ol' 
I hc I.~ccncing C~m~rni t rcc  
\vai pivcn. 

The P r o p o d  o f  31 \ S. F .  Pro- 
ducts, Calcutta. for forc~gn 
collnbnratinn u ~ t h  A. B 
\lettallurgCc~r~si~lt. Sueden. 
liv scttlng up a Co~isultonc> 
r nglllecrtrlg lirnl In I n d ~ a  In 
the ficld of Metallurgy ua\ 
consdcred by thc Forc~gn 
Agreement Committee at the 
meeting held 011 the 7th Sep- 

.%. f. Products Ltd., Colrurfu : 

It IS noted that this case 
has been agreed lo In prin- 
ci le and the terms of col- 
!&ration are yet to be 
finalised. M!s. Wdfe 
Rarry and M m n  of U.K. 
a d  MIS. Lurgi Cesells- 
chaften of West Germany 



T tic rccommcndations nl' I he 
P.A.C. were as below :-- 

"It was noted that 
many of the consultancy 
proposals e:lrlier a p j t w -  
cd had not materi ~sed. 
I.l;~ving ~ g a r d  to this 
;md the f ; ~ t  tl!;~t a joint 
vcnturc organ~siition in 
the consultancy field will 
ns~lt in foreign exchans 
outgo only to the extent 
they are ablc to S ~ C L I W  
work in competition with 
others, the Committcte 
rccorn~nendctl ;icceptawe 
nl' the propowl, sub-icct 
to thc LIWII  tcrnml;." 

are already opwtkg in 
this country. In additkm 
M. N. Dastor & Co. and 
MIS.. Kuljian W. an also 
rn thtsfteld. Ihentcdfor 
permitting further forcifp 
collaboratton n not a m -  
cmed by CSIR. 

On the basisof the reconinlcn- 
dations of tho Foreign Agree- 
mcnts Com~nittce thc proposal 

---- --- --- - P - - - - - .- -- - - - 



APPENDIX IV-Confd. 

Dr. Ing. MotU M/s. PIG Iron- 
Slhr Flat No. ladus=:: Foundry 
301, k k l e y  Ombh of West grade. 
M.nsion U A ,  CPcrmany. 
Ra6 Ahmed, 
KWwri Road. 
Cokuita. 

Metallurg-Consult etc. are 
yet to be approved by the 
Govetnment. 

On 31st December, 1965, a 
letter of intent was granted 
to Dr. Ing. Motilal Saha for 
the manufacture of pip iron 
by setting up of a new hdus- 
trial undertaking at Durgapur 
for an annual capacity of 
50,000 tomes per annum. 
One of the conditions of 
the ktter of ~ntcnt was as 
follows : 

"The terms of fmign 
collaboration. maage- 
ment for import of ma- 
chincry and issue of ca- 
pital ctc. shopld sed- 
ed to the satlsfaction of 
the Govt." 

Durips Apnli 1966 Dr 
S.b. 1 n t i m r t t d L  
h i s i ~ t o h o v e  cello- 
b t h  wktb M#sn. Salqh- 
ter ladustricbau, Ombh of 



west German who offerad 
s o m e d t w  
wiU cover fhc f 
c h a w  'Yz z 
i r n p o r t a m ~ p l a n t  and 
mochimry spare patts etc. 
Tba coUaboration atso offer- 
ed to arrange supply of the 
plant and mchimm, tech- 
nical drawings, designs and 
know-how. including tho% 
data required for the manu- 
facture and procurement of 
cquipmcnt and machimry in 
India, their supervision and 
urntion. In June, 1966, Dr. 
Saha w ~ s  ~nformed that the 
broad terms proposed were 
all at very preliminary stage 
and that the Government 
would bc in a pasition to 
consider only a complete and 
composite propowl. As re- 
g@s Dr. Saha's p r o p a l  
to import plant and equlp- 
tent ,  hc Has adtised that 
indi cnous sourccs-HECI H E R ~ ~ ~ I J  be t a p e .  ~t 
was 3150 cxplained that s i n e  
plant and equipment should 
bc procured indigenously, 
thc question of collaboration 
with foreign partics should 
not therefore arise. The 
pnerdl question of Import- 
Ing pig iron plant and equip 
ment w a  consider4 sub- 
sequently and it was decided 
that the biggcr pig iron 
plants would have to accept 
the stnndardised sized of -- -- __- _ - _ _  - - -  - - -- I A CI __ _ - -  





'Chc nunuhcturc of grq Iron 
and a l l q  citsung docs not 
require any forcign colbbo- 
muon cxccpt in cases of 
pm-rslon castings. Gob I .  
110 not usudt) ,lppro\c col- 
I~boratron Iur ni.inuf.ccturc of 
\ u ~ h  c.irting\. 

hnojtn and can be stan- 
dardised in any foundry 
by a few preliminary triaif. 
Howc\cr since the process 
\\as subject to a foreign 

. patent, L~CCIKP for know- 
how \\as n-. The 
patent of Mond-nickel pro- 
LX%% for the manufacture of 
S. G .  lron castings expired 
on 31-12-1!%6 andsirnuti- 
livtion of this process now 
docs not involve any pay- 
ment o f  ro>alt> or know-how 
fccs CSlR agreed to 
\\ ithdra\\ I heir objsion. 



E 20 to below 48 Sh. 16 Sh. 
t 2 8  
E 28 or abovc 10% 3-113.% 

of pncc 
of b- 

d m  No. 
2 Foun- 
dry Pin 
Iton - 

A minimum roydty is payable as noted below: 

Where annual Minimum ropal- 
output of iron ty (f per annum) 
& stcd cast- 

ings of all Upto From 
compositions, 22-3-63 22-3-63 
including mag- to 
ncaium treated 31-12-66 
cast Iron, 
made by the 
licences is : 

Upto 1999 tons 70 23-6-8 
2000--3999101s 140 46134 
4000-5999 tons 210 70-0-0 
6000--7000tons ZSO 93-68 
8000 or more 3% 1 lCIJ-4 

An application from MIS. Alby 
and Abbrdve E?rt, Ltd., 
Bangalore for a 1- for 
manufaaure of S. 0. lrqn 
Castings under the InduPt? 
Act was received in Apnl, 
1965. 7 h i s  firm had propas- 



ed w l l a b r ~ t i o n  w ~ t h  a 
Japanese Brm u, lhrs connec- 
tion. The Council of Scicn- 
ti& & Indrrsteal .Research 
to whom appllcatlon had 
been referred had slated that 
the N~lional  Metallurgical 
Laboratory, Jamshcdpur had 
pointed out (ofi 96-65) that 
no foreign collaboration was 
required for S. G. iron and 
high duty cast iron castinas 
unless any specialised castings 
or vuiprnent for castings and 
~~lcltlng are contemplated. 
The D. G. T. D. who were 
a l ~ o  consulted agreed that no 
foreign collaboration craa 
necwcary hut the prncess of 
MI. Interna~tonal Nickel 
I.& could be utiliccd yith 
advantage,, o r  ~hlCh 
remuneratron IS payable. 

M/s. Micrptec Castings Ltd., 
had applied for a licence un- 
der the Industr~es Act for 
manufacture of S. G. 
iron castings. They intended 
to utilitc the process of Inter- 
national Nickel Ltd., on pay- 
ment of standard rctnuncra- 
tion. The scheme wa\ 
approved after placing it be- 
fore the Licerising Committee 
on 9-3-66. The proposal for 
collaboration was not consi- 
dered and the firm had 
stated that they have not en- 
tered into any such collabo- - ration. - - 



M , s .  1ntcrn;tti~wal NicLcl Ltd.. 
h a w  now stated that they arc. 
prcparcd to allow Indian 
partic* to ittilibc thcir proems 
withmt paymcnl uf any re- 
niuncration from 1 st January, 
1967. The CSlR u . 3 ~  c o n s ~ l -  
tcd ns to whcthcr thk  arrange- 
nxnt  uas  ~ i ~ c c ~ s a r y .  T h q  
hnvc ktatcd that tlicy habc IIO 
ohjcction. 

17. -WR 6 hlhali & Che- ht \. I r n p t ~ n l  , \~~c .c l c t a~ t~ r \  I he party ucrc 15bucd a Ilccnce 
mica1 Corp. 14  Clwrnical In- KCI;II d r ~ k  for manufacturing Rubber 
India Ltd., d t ~ ~ t r k ~  I td.. liccnrc for a capacity of 2250  
Calc ut t n London. tonncs pcr annum, on ray- 

nwnt of royalty a t  2) . to 
M 's .  1. C. I.. London., Tile> 
came irp for cnpanrton of 
capacit) to 2750 ::nncs p.m. 
OII  p q m c n l  of royally at thc 
\amc rate \.it. Zf P " .  As 
thc implcnwntation of the 
cxpsnsron proposal would 
rcwlt in a n  cst~rnated sav~ng 
!~f Rs. 20 lakhs p. a. on thc 
cnlpnrt of R u b k r  Chcnircals. 

M s. Alkali & C'hernicals Cor- 
poration of India Ltd. (a  sub- 
sidy of I .  C. I.) has Ocen ptr-  
niittcd to expand their capa- 
city of 2.250 tonnes of rub- 
hcr chemicals (acrrl le~atcrs 

anti oxidents, retarders) to 
2.770 tonnes p e r  annum sub- 
jrct to thc conditicn that n o  
in~por t  of capital equipment 
mill be allcwcd. Ihe film 
was pe~mi t td  a rcgalty cf 
2 c;o the urpanded 
capacity. Since n o  ncw kncw- 
how i s  being imported for the 
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In t h e ~  comments. D. G. T. D. 
stilted that the revised scheme 
covered itenic, o f a  very s w r -  
tied nature and were mainly 
mtendcd to cater to the needs 
of Defence and other Govt. 
Departments and undertakings 
Comments of C. S. 1. R. ucrc 
not received on t h ~ s  applica- 
tion also. Representations 
were rcceived from small manu- 
facturers who apprehcndcd a 
\ct back to their cffortc in casc 
nurilops wcrc to cnter their 
field. I). G. T. D. a am sla- 
ted that thcre u w l $  be no 
owrlnpping in thc Iccrns hf- 
cng prcduced by the exist~ng 
m.lnuf.ccturers. nrld t l ~ ~  prv- 
poscd to bc taken ~ : p  b> I h i -  
toys which w l c  rcqurrcd 
by the Defence and other 
0 . Deparlnwnl? like 
Heaq Vehicle Factorv, Avadr 
who ucre prcssing for coni- 
mcnwment of pmductloci of 
thc sophcstuitcd \tens rc- 
quircd in the assembly t f 
tdnks. Thus only after r t  was 
cnsurcd that the Dunlopr 
scheme would not hamper rhc 
rntere5t of small scale sector 
that the party has been issue: 
a ktbr of intent No. 38(36) 
65-L. Ind.11 dated 3-9-1QM. 

L rrc 



APPENDIX TO ANNEXURE IV 
M A N U F A m E  OF S.G. IRON CASTINGS 

Slalement of expenditure incurred by various manufacturers of S.G. iron 
Castings jw payment of royalty as prescribed in the standard agreemeid 

with M I S .  Intcrrrtiond Nickel Ltd., U.K. during the part four years 
ending in 1966, year-wise 

I .  M/s .  Kirlosker Brothers Ltd., Sangli (Maharashtra): 
Gross Taxes Actual Rcmarks 

Royalty paid remittances 
------.- --- ----- --- - 

Rs. Rs. Rs. 
. 2.804 4 6  1.667 416 1.037 .SO Tor one caltrtlcr year 
. 1.349 .82 850.40 494.45 from Jst January to 

9-34 -95 607 -71 327 -23 i l q t  December i .e.  
1,246.58 810 .78 436 -30 rma1t.r dir  for the 

caiender year 1962 -is 
paid in the account- 
ing 196243. 

2. M / s .  Indian Standard Meral Co. Lm.. Runtbay. 

The rcrnittzrre in res- 
pect of the )car ending 
31-12-66 i~ jet to be 
made. which will be 
done after the pro. 
duction fipurcs etc. 
uill bc cert~fied by the 
firm's auditors. 

- - - -- - 
3 .  M/.t.  Southern At@ Fuurrdrrus P t f .  Ltd., Madras. _ - -_---...-- - ---- ------ 

Royalty c l ~ ~ m e d  In sterling by 4ctual amount ~n sterltng I.T. 
M h .  Intern.Wmiil Naklr Cn. p.1 I d b) the fi. m after 

Ltd , U.K. deducting _ _ -____ __ -_ _- _ _--_-I--- - ---- --- -- 
1963 f 4511-6 f 15-15-7 
1964 33- 13-9 1 1-6-3 
1965 U-13-2 19-2-7 
1966 41-3-9 1 $-7-1 
- - - -  - - ----- - - 

4. M / s  Spttpmidal Carlittips Ltd.. Mmlrm. 
- _ X--C-wI - -  -- - -  - -- 

Minimum ro Icy for Royalty h d  on Remarks 
mrimi from 8 - 5 1  to ton- orproduc- 

38-12-1969 tion for ycnr I*. -- ___--._ - * - -  
-- _-_ __^- - -I_- 

£ 1 S-9-5 C (50-10-9 It is s t a d  that arrangement for payment 
of royaltics is being made and Banks  
haw been approached for neassary 
Exchange. 





14. M/s .  Begrai Cupfa & Co., Bombay 
The firm have informed that they have not so far paid m y  royal@ to 

t l ~  foreign firm during the past 4 years ending 1966. 
15. M ~ J .  ,$ficrolec Castings Pvr. L,tri., Madras 

The firm havc informed that they havc no collaboration ammgemmts 
o r  agreements with the foreign firm. 
16. M / s .  E)htr!:)w~ti c% Girdhorlul E'oiuttlries Pvt .  Ltd., Ahmedabad 

Thc firm have mformed th,~t thcy have not so far paid auy royalty to 
tho forcign firm during the pabt 4 ycars ending 1966. 
17. M / s .  Sen & Pan& Inclusrric.~ Lrd., Calcutta 

The firm havc lnformed that thcy havc no collaboration arrangements 
or agreement with the foreign firm. 

Grou 
amount 

Ejet Remarks 
&clucted amount 

remitted 
. .. . . - - . - - 
179 .83 187 . I  7 I t  is stated that 

101 .70 237 .30 ~ h c  figures for the 
l b l  .70 328 .30 1966 are still subj'ct 
lh>.85 330.65 to audit and hence 

t hc  amount has not 
hvzn remitted. 

1 0.  hf; s. WusiinghowE Serhy ! nrmcr I'vt. I ld,  Calcutta 
The firm have informcd t f ~ , l t  t h q  have not so far paid .iny royalty to 

:he foreign firm during the pa.; four years endins 1966. 



2. Thr: draft note has been examined and th-e following remarks are 
offered :- 
(i) Serial NOS. 6, 13 and 14 :- 

In this connection please refer para 3 of my d.0. letter No. RRS-2/ 
67-68/3 85 dated 3-8-62. 
(ii) Scrial No. 12 : 

Reply to the recon~rnendation is in the form of a statement (covering 
all the IS cases) which contains the reasons on account of which foreign 
adlaboration was allowed against tbe advice of CSIR. The above statt- 
mmt does not indicate in every case, the advice given by the CSIR against 
foreign collaboration. It is therefore, requested that tlvs information rn&y 
also p l w  be furnished in the statement appended to the 'note'. 

3. The draft note is returned herewith. The same may pie- bc sub- 
mitted to the Lok Sabha Secretariat after its revision on thc lines suggcctej 
above. 

Yours sincerely, 
Sd/- R. R.  SRIVMTAVA 

Shri L. Rrunanathm. 
Under Secretary. 
Government of India, 
Ministry of Education. 
C.S.IA., Raii Mar& 
New Delhi. 

(L.  Ramamthan) 
Under Secrciury 

D.O. NO. RR5-2/67-68?385 
R B. SRIVASTAVA, 
h t t .  Accounts OtBcer( RR) . 

~ I ' F K E  OP THE ACCOUNTANT GENERAL, 
CENTRAL REVENUES 

New DeUd, the 3rd August, 1967 

Kindly refer to Mmistrv of Education (CSIR) O.M. No. 3/10/66-PU 
da&d 29-6-67 regarding 59th Report of the Public Acoouats Chnrnittet 
(Third Lok Sabha). 

2. As p a  para 9 d section I of thc Pmcsdure Ibr dealing with and 
&nation of action m rhe reports of the P.A.C. d the Estimates 
Committee contained in ctandinp GuaKf File published by thc Ministry 
of Finawe, all Ministrics/Departments are required to d seada spsre 
copies of the draft note alongwith the wpportine files while scad.ng tbc 
draft note to the Accountant General, Central Reveane~ fm urre in tbe 
audit Mm. As the Council s a t  onlv one c w  of the draft m'e a re 
qmt for scsding two spare oopies of thc same was modc m tbh a%r 
an NQ. RRS2/6768/238 dobd 24-6-67. But mspbs d th& spsdLL: 
~ * a r c . c c l p g d t b c ~ h r s b a a r : r c a t m t M s d B e a  As* 



vetting d the note has been held up for want of spare copies, I again 
two spare copies of the draft notb pro- 
to se@l Nm. 6 to 14 of P.A.C's 59th 

3. As the vettin of the Ministry's note in respcctl of serial Nos. 6, 13 E and 14 of the P.A. 's report referred to above is to be done by the 
Director of Commercial Audit; the same may please be sent (alongwith 
spare ccyics and other relevant records) to that Audit office for final vetting 
at this cud. 

4. I shall be thankful for an early action in the matter. 

Yours sincerely, 
Sd/- R. B. SRIVASTAVA 

Shri L. Ramanathan, 
Under Secretary (P  1, 
Gwt. of India, Ministry of Education, 
(C.S.I.K.) , Rafi Marg, 
New Dclhi. 

ATTESTED 
(I,. Ramanathan) 
Under Secretory 

l'hc (. arlniittcc regret to note that none of the 156 processes patented 
in foreign countries between April, 1945 to October, 1965 could be rc- 
leascd to industry in foreign countries. Thcy feel that the reasons for 
which thcrc ua% no demand for tho prtussc.5 in foreign wunuies should 
he looked into. N.R.D.C. should also investisate why the agents 
appoint& by thcm to sell these patents in forei-p countries had failed in 
domg their job. 

Thc Cornmiace hope that efforts would be made to ensure the com- 
nlcrcial cxploitation of the processes patented abroad. 

(SI. No. 13 uf the PAC's 59th Report-Third Lok Sabha). 

Actioa iakcn 
N.R.D.C. has b n  farefully looking into possible reasons, because ot 

which processes developed in India could not be licensed in foreign. coun- 
tries. bt ions  with whom the NRDC have got rec~procal 

exploitation of the Indian Patents in 
are well reputed organisations and there is 

; ib~lutcl> no doubt their intcgr~tl; rind bonaficit.. The N.R.D.C. has been 
in c ~ m d e ~ e  with its c m t ~ r p i r b  in foreign countries for armging 
~~mmcrc~al utilwtion of pmcc'sses in those countries. The technology 
in foreign -tries is vt a higher level than technow in. this COW~~W 
rrnd tbc reasons wncraily givcn by these bodies for non-l~censmg of I n d m  
how-bow ia that there is no scow for exploitation of the particular pro- - && -trio. Under & circumdnnces, the quation of invnti- 
giebon of orw-inyplwtatian of Ig ian protxsws by fore@ entrepnew 
daanotaufsd* 



The position regarding the progress made by National Resexarch Devc- 
lopment Corporation for arranging commercial exploitations of procewe~ 
patented ahroad almmt remains the samc. 

Recommendation 
The C~ri~mittec arc: unhappy at the inordinate d e l a ~  in the commence- 

ment of production on the part of the firm concerned, with resultant 
loss o l  r c p l t ~  to the Councii. They are surprised that tho CounciI en- 
ter& into the agreement with the firm on the basis of fixed percchtage 
as royalty on production. Whilc it had no contrnl ovcr production. I t  
was stated in evidence that the firm hoped to go into production in a few 
month's time. The Committec would likc to he informed of the la ta t  
psition. 

The Committee suggested :hat the various p m w \  devclopd bv the 
Council should be taken back from the partics in caw they fail to dcvcEop 
the same in one or two ycars. In such cascs. the processes h u i d  be 
given to other parties who could develop the sanir quickly. Relea5e of 
processes on an all exclusive basis bc avoided. :ir far ac pwihlc. Thc 
Committee also desired that n review of all the prtxcssc\ so far developed 
should be conducted keepin3 in vicw of the above chwmations. 

M:s. Chcmaux Private Liruitcd, Bomb? havc alrcadg got tlic plmt 
erected and necessary equipment has been installed. The firm in their 
letter dated 8-3-1967 have stated that they havc a i ~ t ' d ~  into production 
but the stock of raw materials held hy them arc riot ndcquatc for tbei 
purpose and i f  n q  replenished. would lead to thc closure of plant for want 
of imported chemicals. 

Thc prcsmt @icy of thc Corporation i\ to i\suc non-cxclusivc liccnccs. 
\~%crc, h o ~ e \ ~ c r .  sufficient dcvelopmcnt work i \  nrcdccl b~ thc party and 
the demand of the product is very small. cxclu\ivc licences, arc consid::cJ. 
Even in such cases. a clause has h e n  incorpmtcd in the liccncc agree- 
ment that i f  the party doc\ not go into prcductim within 3 4pul: l td 
period i.c. 1 tn 2 years. thc liccncc is autornatic~ll) converted into non- 
exclusive. I n  many cascs. the Corporation has convcrtcd cxclusivc licences 
into non-exclusive under thc said clause and ha< thuq bcen aMc to give thc 
process to other suitablc partics also. T h c  Committec's obrrvatiam arc 
being implcmcntcd and foliowcd wWc :rantin? liccncc~ for ommcrciat 
exploitation of the procc<~cs 

As regard\ conducting :I rcvieu of all thc ptrrcciw. w far dcwkrptul 
keeping in vies- the recommendation of thc P.A.C., i t  mas  be qtatcd that 
the partiec always keep thc N.R.D.C. informed about the prnpess thm arc 
making in regard to utilisation of the processes. According to the e m -  
ment, if the bottlenecks arc beyond the control of the Licenwes, N.R.D.C. 
cannot terminate the license and when N.R.D.C. is convinced that thc 
IicePrsce is intentionally not making pmgrew. it cancels their licmcc and 
offers it to others. 



M/s. Chemaux Private Limited, Bombay have decided to go in for 
forei collaboration as they contcnd that they are facing dificulty in work- 
ing proccsr devslopcd at National Chemical Laboratory and Licensed 
to them. However to avoid the controversy on  the issue of NCL' know- 
how being not workable thc Board decided as under to which the !inn ha. 
n p d .  

1. Rcfund of premium of  Rs. 75.000,'- paid by thc firm. 
2. Reduction of Royalty from 6ir; to 3%. 
3. Other tcrms of thc agreement rcnlain unaltered. 

Rcc~mmendation 
The finrcnc~al accountability doe5 not any way c l a h  with the 

,tcadcmic freedom of the Central Univers~tio. Further, Audit Reports 
o f  the Central Universitlc5 are placed ~n the Library of Parliament and 
.r \  such arc already availabk to the Menlbcrs of Parliament. The Public 
I\ccounts Committee has been laying emphasis on  the preqentation to 
t'arliamcnt of the Audit Reports of the Central Universities from the year 
1952-53 finkarcis. The Con~m~t tce  thcrcforc: would like to reiterate their 
observations contained in para 2.7 of the~r 52nd Report (1965-66) and 
q g e s t  that thc. Audit Report5 of the Ccntr:tl Univcr~ities should be prc- 
wntcd to Parl imcnt  in futurc. 



substantial amount as rent, waLt and electricity charges etc. i r d h g ,  
the Committee desire that the action in this case should be e m  They 
would like to be informed of the results of the action taken in ehis case. 
They would also like to be informed of the adion taken in four cases of 
unauthorisad occupations. 

[SI. No. 83 of Appendix XXIX to Ihe 59th Report-Third Lok Sabha] 

Out of 4 cases of alleged unauthorised occupation, two cases relating to 
a Head Clerk and a case worker were, on further examination, found to be 
not actually cases of unauthorised occupation. Rent is behg recovemxi 
from both of them at 10% of emoluments undcr F.R. 40-A. In one case, 
relating to the former Superintendent of Children's Home, the Directorate 
has decided to recover rent at 10% of the emoluments as the occupation in 
this caw was also held to be not unauthvrised. The 4th case of the former 
Mcipal,  Government Lady Noyce School h a  been rejected by the Admi- 
nistration. The then Principal. Government Lady Noycc School, Delhi 
has been asked on 23-10-1968 for the payment of a sum of H<. 1 3,2X3.8S t' 
due from him as arrears of House rent. 



CHAPTER V 
RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 

WVERNMENT HAVE FURNISHED INTERIM REPLIES 

Recommendation 

'I'hc C h m i t t e e  do  not find any just~ficatmn for the Department of 
u a e d o g y  to draw advances agreegatinp to Rs. 6.21 lakhs when a sum 
of Rs. 2.65 lakhs only had been sancttoncd by Government for m e e w  
expenditure on centenary celebrations. If expenditure was likely to exceed 
tbo amount sanctioned for the purpow, the Department should have 
obtained revised sanct~on of the Governnlcnt It is also btyond the com- 
prehension of the Committee why the 11en14 of expndture  on centenary 
celebrations were clubbcd toeethcr with other time$ (vr: .  normal contingen- 
cia of the Department) for wh~ch no 3ancrlon of the hlinistry was requ~red. 
The Committee are not conv~nced w ~ t h  the argument that :dl advances were 
drawn under the w n e  head becauw of p r e m m  of work. On the other 
hand, the Committee cannot clkount thc po\\ibil~ty that this method of 
booking cxpandrrure mlght h,irc k e n  rc\ortcd to to meet exce9s expenditure 
on centenary celcbratlons a\ didinct from normal cont~n~cncies. They 
arc alw of thc vtcw that thc tnkrval ot h w t  5 month5 &tween the date 
of sanction (Aupugt 1961 of rhc expcnd~ture on celebrations and thc 
adnel  celcbrJtions (December 1961) W;I\ qulte \ufficient to have enabled 
the Department to follow the regular procedure. Th~s clearly indrcaw 
that the Department was not  careful cnouph to follow the regular pro- 
cadure cvccl when there was suflictent tlnlc ,tt thar  d ~ s p s a l  The Com- 
mittee would therefom urge that the matter 4hould be .thoroughly investi- 
gated and responsibil~ty fixed for not follow~ng the regular pmcdure so that 
Fndr thtngs may not occur in future. 
IS. NO. 1 Appendix X X I X ,  Para 1.18 of 59th Report (Third Lok Snbha)] 

Adion taken 
It was a mistake to  have drawn the m o u n t  ' 3  the extent of Rs. 6.21 

la& w h  the sandioncd m o u n t  under the head was Rs. 2.65 lakhs only. 
Th: Central Bureau of Lovestiption have already investigated into the 
matter and submitted o report which is under examination. Necessary 
actiwr to fix responsibility in the observance of prescribed procedures will 
b tllka I ~ J  desired by the Committee after decisions are taken on the basis 
of the C.B.l's finding and the P.A.C. w i l l  bc snformed of the final psi-  
as early as possible. 

(Ministry of Educmion O.M. No. F. 16/ 1 /66-CA1( 1 1, dared the 22nd 
November, 19681 
Recommendalion 

Cornmitt- rep& to  note that sven thou-& centmars celebrations - in m m b e r ,  1961, it hiad not bccn possible for thr: Departmat 
(o a dm 1111 M N C ~ .  1963. when vouchen were t i k n  & - i w t .  The Committee fael that there was 

~ ~ p o p r . a a u n t i n g d t h c e x p e n d m v e b y t ~ ~  
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in this case. Thc C o d t t e e  desire that the DeQartmult shouki segregate. 
tbe expenditure on Centenary celebration immediately. 
[S. No. 2 Appendix X X I X .  Pnra 1.31 of 59th Rcport (Third Lok Slrbho)] 

The vnuchrrs and othw docun~ents are still with the Spacial Police 
Eqtablishment. A\ soon as the papers are released. the expenditure on ccn- 
tenary celebrations will be segregated and the Public Accounts Committee 
will be informed of the final pwitinn in due course. 

[Mirtistn of Education 0. h I N o .  F. 16/ 1 /6&CA1( 1 ) . dated rhc 22nd 
Nnlwther. 19681 
Recommendation 

The Committee are not convinL.cd that ths exjwnditurc in axcm of 
Rs. 2.65 lakh\ was under the pcrmtssihle head and did not require special 
\-ion. From the evidcncc before the CommiUcc it is quite clear that 
 he entire amount was spent on exhibition or  centenary celebrations one way 
or  the othcr. In thc opinion c3f the Committee the full amount of Rs. 6.21 
l a b s  should h a w  bcm propcrl!. mnctioned before spending it. 
IS. NO. 2 ,4ppcnt?i.r X S I S .  Pnra 1.32 of 591h Rcport (Third Lok S a b h ) ]  

Actioo taken 

As already explained in Appendix I to thc 59th Report of the P u b k  
Accounts Cnmmittee, a portion o f  the sum of Ks. 2.0s l a k k  under the 
head ' n o m l  contingencies' w s  clearly spent on non-centenary itcms. 
I'urther, the total amount of R.4. 6.21 l a b s  drawn as advances also included 
c-xpenditurc incurred on thc mcctine of the Central Advisory Board of 
.4rchaeology. convocation of rhL  Survsy'c School of ArcItaeology, panick 
pation in Republic Day p r o p m m c  and International confemcc on Asian 
Archaeology. Bcsidcq thesc item.. there wcrc othcr itcrns of mkllaneous 
character, expcnditurc nn whic!i :4:t\ not rtlatrd to thc c c k b n -  
tion$. Although. in thc abi incc of vouchers. it hn\  not hecn +ssihlc to  
~,m::~te the :!mount \ p n :  rl;l  ccntcnary cc.lcI~r;~ticv~s, from other items of 
c,mtinn,enci.c.., i t  is: rlhun.i:tntl~ i1c;ir that thc cntirc amount of Rs. 6.21 
1:rkhs cnnnct t.: frcnt:! ? \  h;,iin!- hccn s p n t  nr! exhibition o r  centenary 
cckbmtion.; in one w q -  (I: thc rjthcr. As statcc! in rcply to para 1.3 1 of the 
Public Accoant.; Cctmini::~-c'\ r c p r : .  tht.  mount will bc scpegated after 
thc vouchcrl; h3vc h~'::' ~.'1..'3~-(! t ~ i .  t ! x  Spcci:~' Police Establishment. Th: 
Public Acco~mtr, Canuilit:~: ..~:il! ht. inh?nnc-.i :jf thc  final position in due 
cour5e. 

[Minirtr?. of Education 0.Al. \',,. F. 16 {1/6fi-CAl( 1 ) , dirred ~ h c  22nJ 
Nru.c.rnher, 19681 
Recommendation 

The C(-rmn~~t:;t arc nf r i , ~  \ I L  v* 111;1! ~ h c  I)t.par+tn~l.nt'.~ f;~tlurc to o b e  
tho prescribed r u l c ~  and rc?ul:ition\ rcrrardin:: the want of ranctbm and 
tbc drawal of advance?, ha\ led to variow serious irrcpiaritics in this 
cast. This, coupled with l a ~ h  o f  proper cupcrvision and control on the part 
crF the supcrviws). staff and inntlcqunte accounting arrangerntmts has @en 
rba to a saspicion that there waq largescale misutilisath/misa 
of funds. A glaring examplc of lack of suprvision on the 



~uthmitias is the handling of the contract for hiring of electrical goods. It 
is unbedievable that an amount of Rs. 1.61 lakhs could be spent on hiring 
oE the electrical goods the total value of which was only Rs. 52,000/-. 
What is more surprising a n  the facts that no open tenders were invited, 
and the w&t of receiving quotations was entrusted to a non-gazetted official. 
Further no effort was madc to verify the correctness of the quotations at 
any time, nor any written record had been maintained rsgarding the accep 
uum of the contract, nor writt~n approval of any officer competent ts 
sanaion the contract was obtained. The Committee take a serious view 
of theso lapses. 
[S. No. 3 Appendix X X I X  Prrrtz 1.42 o! 5 0 t h  R ~ p o r t  ! Tllirti Lok Sabha) ] 

Action taken 

The obsewations of thc Committee havc bccn noted. Necessary steps 
a m  k i n e  taken to rcctify thc deftcki in the  system of niakinr purchases 
d thc Public Accounts Committee will be informed of the final position 
in due course. 

Hecumnwndnt ion 
I t  was \tatcd dunnfv cvrdcncc t h t  111 lIl~:.!cti::c and irrcgularitie, were 

suswcted to have bccn eomy on since 1957 I hc Cornnuttee are surprised 
to learn how in a Govcrnmextt Departmeat such malpractices etc. could go 
on unnmccd till  1905 I t p . ,  f o ~  n i x c  th'ln X >car5 Thcy arc', therefore. 
of the opnlorl that thir caw 3140 \hou \ I x k  of proper \uyc.rvislon and 
amtro1 on the part of the higher authoriti-5 
IS. No. 4 ,4ppt1ruiix .YXI.'r'. Pnra 1.5:! o f  59rh Report (Tflirti Lok Sabha)] 

Action takeo 

4cmdine  to invmtirations made by thc Central Bureau of Investiga- -&- tion of Government moncys in M.ldras Circle, took place 1963 to January, 1965. 'l'liz rcpon of the Central Bureau 
d I n e m  which was received on the 2nd Ma\, 1967. Acting on the 
CFLII. qort, an Assistant Superintendent, two Conservation Assistants 
and onc Accountant-crtm-Cash~er havc been prosecuted on charges of mis- 

of public funds, and the cases are now pending in courts. 
action, where necessar) can be taken only aher the cowt 

j d' m t  is reccivcd. Public Account\ Committee will be informed of 
tha final p4.h as cariy a5 possible. 

(Audit could not verify thc factual p h i t i o n  on account of non-availabi- 
lity ot ~ c o r d s ) .  

(Minisfry of Education O..11. No. F. 16/ 1 /66-CAI(I), dared the 22nd 
November, 19681 

Tbo Cammittce wwld like to be inforriled of the outcome of the case 
Skd hc Spaid Police Eswhlkhment asainst the Csshier-ewr-Aamm- 
-5 $ S u p c r i n a ~ d o t  of the Archaeologicd S w e y  of India and the 



AEsis&mt Superintendent-in-charge. The Cornmittae would also like to be 
infonaed whether the case was investigated departmentally and if so, with 
what results. 
[S. No. 4 Appendix X X I X ,  Para 1.54 of 59th Report (Third Ld; &&ha.)] 

Action taken 
After making thorough investigations in the case the Central Burcan 

of Investigation have come to the conclusion on the 2nd May, 1967 that 
the allegations against the Assistant Superintendent. Cashier-cwn-Accoun- 
tam and two Conccrnation Assistants of the Madras Circlc for dishonestly 
m d  fraudulently misappropriating Government moncys are  sufficiently 
proved to prosecute them in n court of law. The officials have since been 
prosauted and the cases arc pending in Court. Such departmental action 
as may be necessary against thc officer\ \\-ill Irc initiated aftcr the Court's 
,judgement becomes available. 

The audit could not vcrify the factual position on account of non- 
availability of records. 

[Ministry of Etllreatio~l 0.M. No. F'. 16 1 ' 1  /(%-CAI( 1 ). ciattd rhr 22nd 
hbvember., 19681 

MINISTRY 0 1 -  Ei)L:C;\TION 
CO~.NCII. OF SCIESTIFIC & IKDUSTRIAL RESEARCH 

S~BJECT :-Public Accowlrs Corri~t1itre~-1966-67, Fifty-ninrh Report 
(Third LOX- Sabhn) . 

As admitted by thc C.S.1 R.. during the course of cvidcncc. the Corn- 
mi- regard thk  contract as a vcrj unfortunate one. Thc Council and the 
N.R.D.C. with the help of their experts. should haw carefully judged the 
abiliv of the party in question to carry out the job before awarding tho 
mmna. The failure of the NPL a d  thc NRDC to a n y  out their dbli- 
gatioas to supply  then^ with the plant in time and in a working madition 
is also wettable. 

Tbe Committee note from evidcncc that A new party has been selected 
to undertake the work and that production i 5  expcctcd to commcace 
Thqt would like to be infornlcd of tlw dale on which production i2=& 
commences and the datc from wh~ch thc import of the cinema Pmjactot 
Cabom is stoppcd. 

[Sl .  N o .  6 o/ 54t11 Ht,pcwt--Tltircl Lok Saldtn] 

When negotiations with M J \ 13 S Gupta & Sons of Calcutta pmvad 
infructuous, it was decided ti) Invite other Industries by circulating tbe 

o c a s  on 15th November. 1965. In rcfponse to the circular, thrce dm 
undertaking the carnrnrrcial development of the poem have bern 

nmiwd and are under thc cons~dcration of the N.R.D.C. At the present 
suigp:. % woufd not be possible to forwast when exactly thc production will 
be ablisbed. The question of $topping the imports will also arise onJy 
when adequate indigenous production is estnblishcd. 



The various offers received so far for undertaking the commercial & v e  
~opment of the kmw-how on Cinema Projector Carbons were consided 

the National Research Development Corporation and it was decided 
that in addition to cinema Projector Carbons the other prodwts like (i) 
photo Process Carbons and ( i i )  Search Light Carbons should be licensed 
together on the following terms and conditions to M/s. Alpha ( I m p )  
Corporation, Delhi : 

Lumpsum Prcmium : Rs. 10.000/-. 
Recurring Royalty : 2% on sale of a11 thc products. 
Naturc of liccnce : Noncxclu.;ivc. 
Pcriod of Licence : 14 ycars. 

N o  othcr liccncc will bc iswcct during thc first three years. 

I%c firm fm co~ivcycd its acceptance to the above terms, however, th: 
rcmittancr: of Rs. lO,OO!- is awaited. 

Recommendation 

I t  is not dcar to thc Conunltta why thc amount of Rs. 1.05 lakhs was 
dopositd by the Council a t  their own initiative with the State Government 
without any demand froni them. Thc Committee feel that the Council's 
daci\ion t o  malrc advancc payment for the land was premature and was 
taken H I I ~ O U ~  harms ful l  knowlcdpc: of the financial implications of the 
transaction. The Coriunittcc arc: onlj left with thc impression that the 
olficer wnccrncd deposited thi\ amount of Rs. 1.05 Inhhs at the end of 
Much.  1962 with a vktr to avoid lapw of fund?. Thcy hopc that such 
~n\tanoc.\ would t~ :tvoidccl In future. 

It 1,4 aka Icunr fro111 tlic notc furnished by thc M~nistry (Appendix 
111) that the acquisition proccc:dings haw not yct k e n  finalised. The 
Committiw rcgrct to note the delay of over 4 years which has taken place 
for thc acquisition of land m this case. They desire that the Council should 
take up the matkr with thc  stilt^ Government to cxpculitc the acquisitioo 
to bc rtpproximatcly Rs. 750('- pr'r x r c  plus statutory allowance and 
c,tahishmcnt charge, in March. 1962, w ; ~  now bcing indicated at 
K.i 1.750 - pcr acre. 

[.PI. No. S of 59111 Kcport-Third Lok Sahha] 

Action taken 

7 % ~  ubvxvationb nrndc by thc Committcu: have been brought to ths 
n t h  of the Dircctors/l-kads of thc National Laboratorics/Institutes for 
their gulttsmcr. viJc t a r  No. 3/10/66-PU, dated 15th Junc, 1967. c ~ p ~ r  
mdovd (Anncxurc. 11). Tbe Cenual Food Technological Research In* 
tutq M y w e  & b n  lo nkc up the matter with thc State Govern- 
rnmt with . vier to cxpditing thc finalisation of the acquisition pr-diw. 



S. No. 8 : 
The Director, Central Focd ~ o l o g i n ? a l  Research Institute, Mysorc 

is actively pursuing with the City lmprovemcnt Trust Board, Mysore for 
quisition of the land for the Institute. 

Rafi Mnrg.  
New Delhi, 15th J I I I I E ,  1967 

From 
The Secretary. 
Council of Scientific and Industrial Rc.scarc11. 

To 
The Directors H c d z  i b f  the Nation:i\ Labratorics Inc;titutes/Co- 
operative Research 4rscxiat ions. 

Sir. 
The Pubi~c Xc:ounts Committee in i t \  59th Rcport ha\ ~cfcrrcd to n 

case in which a national laboraton made advance payment toward\ acquisl- 
tim of land without any dcmand from the Statc Government and without 
having full h~owledye of the financial iniplications of the. trnn\.!ctlon. The 
Public Accounts Committee has otnewd that the amount was drpositai 
at the end of the financial >ear with a vieu to avoldlng l a p c  of lunds. 

The observations of the Comuttcc mrty kindly bc nutcd for  futurc 
p i d m  so as to ensure that wch instance do not recur. 

Yours faithfulty, 
SdJ- L. R A M A W A W ,  

Under Secretmy 
Copy to: Budget & Accounts Oiiicer, CSIR. 

2. Engineering Section. 
3. Purchase Section. 

5. Committee Section. 
Under Secretary 

The Committee take a serious view of tha ernbezdmmt of about 
Rs. 96,000 in the Department of Animal Husbandry, Delhi which took 
place during June, 1962 to September, 1964. This embnzlement ums 

ady out of non-observance of the mlcs prtscribbd in the CcPlubml reaJury RRula regarding the hcmaintmawc of the Cash Books br h i n g  
& Disbursing Officers. The fact that this cmbealcment could not be 



~ a b a u t 2 y a u a , a h o w s c a n ~ a n d ~  
ad8cea. If the prtll~~'bad Nbs had been observed ro 1 this tmbGnle 
-t would have been cletrc[cd i£ not a v o i Z k  
d lib to kaOw the action taken against the Drawing & DisburJing 
OScm in this casa for their neglilgenca. ThGy would also like to be appris- 
at d tba redts of ~ u t h  launched agaimrt the Cashier. 
[S. No. 27 Porcr No. 2.15-Fifty Ninth Report-Third Lok Sabha a f  P.A.C. 

1966-67 1 

Tbb Depuq Warden of Fisheries, was the Drawing & Disbursing W- 
oer for tbe pemod covered by the embcukment except for one month. He 
was chargsshaeted in co~lsultation with Central Vigilance Commission. An 
inlnj. was held b the Commissimer for Departmental Enquiries of tbp 
mtrpl Vigil- dbmmissioa, and the F r h m e n t  of with-holding d o m  
i-t with wmmulative effect was ~mposcd on him vide Chief Secre- 
tary, Ddhi Administration's order dated 74-1967 Annexure I (Cqy 
enclosed). Thc Deputy Warden of FIshesies filed an appeal against thoee 
arders d subsequently the punishment was reduced to "Censure" by the 
L1, Cjmcmor vide his order No. F. 13/2/68SA, dated 23-4-68 (Cupy eackrebd)-Annexurc 11. 

Tb othet O$cer who adcd as Drawing & Disbursing Officer for me 
montb during the period mered by the embezzlement was the Rinderpart 
Ollhr. He was on deputation frwn the Gofvernment of Punjab and has 
siaa baen reverted to his parent State. Charges have also been f%amed 
@mt bim and forwarded to tbe Punjab Government for further rmxsmy 
adon. 

Ibe crimind case against the cashier was lodged in the court and has 
barn oo 21-3-1968. 

In M a n  No. 41 the Cashier was sentenced under Section 409 I.P.C. 
to rigaous imprisonment for 5 years and a fine! of Rs. 45,000 and in 
dsinah d pyment of tine ho was to undergo rigorous imprisoament for 
1) yam and under Sbction 5 (2) d the Prevention ol Corruption Act he 
na hpthr sentenced to 5 years rigorous imprisonment and under Section 
477(A) I.P.C. he was mtcnced to 2 )  years. All these three substantive 
wntaoa weso to run mncurrcntly. 

In Qrrllan No. 42 the Cashier was sentend under Section 609 I.P.C. 
to r&%row imprisonment for 5 years and a fine of Rs. 36,000 and in 
muh d pa cnt of fino ha w w l d  undergo furtha' imprisonment for 
I t  - &dm Section 5 ( 2 )  d the Revrntion ot Corruption M hs 
wu WJ to 5 years rigorous imprisonment and under Sec. 477(A) LP.C ba was sentenad to 2) years rigomus imprisonment. AU die thee 

S&CQCCS of this CBJC and of ChaIlan No. 41 were to mn 
-Y - 



DELHI ADMINISTRATION, D m  

Shri R. B. Raizada, Depu Warden of Fisheries, Delhi has armb In 
appeal against the order of & Ddhi Administration, 
dated the 7th Sept., 67 imposing on him the penalty of with-bddhg one 
annual incmnent with cumulative effect on the charges as given in - (1). 

2 The appeal has been preferred oar. the grounds that hs was tqchnhl 
o@hx and cwld not be requind to perform the duties of a drawing sd 
disbrusing ofticer unless he had bbcn fully trained in acconnEs by tb6 Govt. 

3. I have givm due consideration to the grounds of appeal. It is 
clear that &ere has been no malofidc intention or misconduct oa the 
of Shri Raizada. He has bom od accused of carc1esmess for r z a  
@ty of witbhdw of an am d increment with cumulative eflect bas 
bear imposed on him. Whila hyos@ the penalty, the fact that Sbri 
Raizada was a technical Officer havmg no spccialised knowkd e of accmmts 
and that he had not been given any training m accounts d ore burdening 
him with functions and duties of drawing and disbursing of£icer, had mt 
b&n considered Sinca the duties were to be performed by a tcrchnical 
d f h r  not much conversent with the nature of the work involved in the 
nmhtmana of accounts with a heavy tunrover, tbe Head of Deparhmmt 
sbwld have ensured that necessary assistance and guidance and also traiabd 
stsff were prwidcd to Shri Raizada. 

4. Although Government has been made to suffer on this aeco(tp15 I 
am of the opinion that Shri Raizads should have been trcatad more 
lenieaztly in view of the circumstances in which he performed his dutia as 
drawing and disbursing Officer. I, therefore, allow the a p p l  and rcducc 
tbe punishment imp& on Shri Raizada to that of censure. 

Sd/ -  A. N. JHA. 
Lt. Governor, DelK 

No. F. 13/2/68SA. 
Dated zhc 23rd April, 68.  

Copy also forwarded for infomation & n/a to :- 
1 .  Shri C. M. Narayanan, Deputy Secretary, Central Vigbcz 

Commission, New Delhi. 
2. Secretary (Dev~clopment), DtK Ad- 
3. Development Commissioner, DeIhi. 
4. Deputy Secretary (Savices), Mi Adrnn., Delhi. 
5. A.G.C.R., New Delhi. 
6. Treasury OEccr. Delhi, in continuation of this Adminhksh 

ordm No. F. 7 ( 9 ) / 6 V ,  dated the 7th Scpkmbm, 1967. 



The are JoW 'to obsesve that only 6 days befora the arrival 
of the goods a request for the supply of the power crane of 10 toll capacity 
to unload the wa ns was made to the Radways. This shows that either 
tbt &ty of powercrane was not felt or the w~lcerncd o&r was 
aomplaceat and did not care to apply for its early supply. I t  is also sur- 
prising thsn the concerned officer remained unaware of the revised rule 
of demurrap which had come into operation about six weeks earlier. 
l b  Cbmmittee CaMM understand why the goods wcre not cleared with 
the hand operated crane as after all tbe wcight of each pipe was only -03 
tons. They regret that due to this failure the Ministry had to suffer a loss 
d Rs. 52.5000 by way of demurrage paid to the Railways. 

The Committee would like to bc apprised of the action taken against tfie 
o b r  conccmed. 

[S. No. 32 of Appendix XXIX of 59th Report (3rd Lok Sabha)] 
Actioa talren 

The explanation furnishcd by the Officer concerned is under considma- 
tion. The Committee will be informed of the final decision in due course. 

The Committee arc not happy to note that at the end of August, 1965, 
audit and utilisation ccrtifiates covering Rs. 1.93 lakbs were outstanding 
in respect of 17 cases of grant-in-aid pad from 1956-57 to 1962-63. The 
mbsqucnt progress in obtaining tbcse certificates is also not satisfactory. 
The Committee would like that vigorous efforts may be made to obtain 
tkst outstanding c~rtificateg and to avoid such arrears accumulating again 

[S. No. 40 of Appendix X X I X  (Paw 2.103) 10 dw 59rh Report 
( Third Lok Sabhu) J 

.Adion taken 
Out of 17 cam of audit and utilisdt~on certificates pending at the end 

of August, 1965, in respect of grants-in-aid paid by the erstwhile Indian 
Central Arccanut Commlttce, from 1956-57 to 1962-63 audit and utilisa- 
tlon certificate have sincc becn received in respect of 13 cases. Only four 
audit and utilisdtion czrtitic-ates in respect of grants paid for the period 
1960-61 to 1962-63 are pending covering an amount of Rs. 49,341.00. 
Of these, thmc certificates arc due from thc Accountant General, Orissa, 
Bhubaneswar (for Rs. 29,041) and m e  from the Accountant General, 
Maharashtra (for Rs. 20,300), but which were outqtnnding for want of 
details from the State Governments. Regarding audit certificates from 
Accountant Gencrsl, Orissa, the matter is under correspondence between 
tfK Accountant Generai, O r h a  and the State departmental authorities. The authorities c-rned are k i n g  reminded regularly. As regards that from 
Maharashtra, the State dep~tmcntal  authorities havc furnished details to 
Accountant &nerd, Mahmtshtrn for issuing audit certifkate coverhg 
b. 20,300. It js upctcd that Aeeountmt a r a l ,  Mabarashtra 
b e  the rr~mc d y .  
h@ : 4tb May, 1967. 
[No. &10/67 Corn, lastt IP), 



The Committee t to note that whib the supply of sasd oocrrarrtl 
t ~ t b S t a t e s d ~ ~ % g a l  Assrm startbd in October, 1959 tbo ua2- 
dSc Indian Central Cooonut COmmata asked those stntc. in hy, 1962 
i.s., after a pwiod of 2)  years d the inaptioa of the Schamo to fhsnirh tb 
prriculars d the sale of seedlinygr efbctcd by them & to arraypa abdOt Oo 
tk Cbconut Committee of its share of the sale proceeds. They alee rep t  
ao observe that the State Govemmcnts uf West Bengal & Assam did not 
rupmd to the repeated rcrnhders and D.O. letters of the Cocanut CbmMee 
6n years together. 

From the note tbe Committee are surprised to find that the Skrte Qovwn- 
a# West Btngal Br Assam have failed w furnish statements showing 

tha Scedbgs raised and sold and the raoeipJ rtalised till date. 

The Committee are also surprised w learn that although the sham of tbe 
Chxmut Committee out of the sale p r o d  d seedlings was about Ra 5 
l a b  u to July, 1965 nothing has been crtditui to the accounts ot thc 
erstwhiR coeon~t committee ti11 this btc .  
[S. No. 41 of Appendix XXIX (Pmar 2.109, 2.110 N 2.111) ro rhe 59th 

Report (Third tok Subha)]. 

The West -gal Government, bas furnishxi a list of sead nub rcccbd, 
saedlings raised, dibuted, amount realisad and Committees ahsrrr d 
laceiptg They have stated that the Co-s share of receipts amount- 
ing to Rs. 2,06,614.92 has betn ranittad into the trtasury. Them is sar, 
dirrrpaacy between the Director of Agr icub  West BtngPl figune rad 
that d the Accountant General. Thc Coarmittees' share d xwe@ ur: 
iikcly to be realised on reconciliation of thc figures. 

Thc Assam Govexnment has bcm reminded on 26th July, 1967 to 
expedite information about Seadaut Schrmc. 

[No. F. 1-2/67€om. Imtt. il./&ad 5th IS%pklmbtr, 1967.1 

me an of the view that m a s ~ ~  w k e  mowy is tr, k: 
~2Ddthcotherpar t icsdomtrwpwrdm~teofnpcatbdrr rmbnbw 
fa y e .  lvwm drastic steps should be taken agaiost tkm to reidbe t& 
m y .  



ActkrQlrPa 
Vfdcrrrmo steps IWC taken to expedite tbt r w  of the 

dm to ddmct Commit-, and the State G o v m  have k e n  
in this o o ~ l l l e c ~ ,  which will be followed up. A separate cell b- Spechnyc~w~tcdforthis 
a f q n i m i d t l u r c ~ u l t S B C r  

in the Council snd tbe Oornmittec win be 
ved u! this respect. 

D d  : 5th September, 1967. 
[No- F- 1-2/674m- Ins!!. 11, dated 5th September 19673. 

supplrarentay IUJte 

'I''he Offfcer-in-Cha~ of the separate cell specially created in the coun- 
cil *isitad West -gal and Assam States during December, 1968 and 
refmnd to headquartem on the 22d nigbt. The latest position as a result 
d his visit to these states is given below :- 
WEST BENGAL : 

A f b  md cantacts with the Deputy Secretary, Agriculture and 
Comnrunity Development Department, tbe Coconut Development m, 
tb Potato Devel-t OBicer, and tbe A.G., West Bengal, it was asar- 
t a b d  that the verrfiEation of the credits of the sum of Rs. 4,73,100.50 paise 
dre to the Council is presenting a lot of dif6cdty as  in most cases these 
rorreipts were credited m the subtreasuries. Tbe A.G. has booked the con- 
solidated figures treasury-wise and mt sub-treasury-wise. &fore he amkI 
vec-ify the credit of these amounts in his books, be wanted particulars of the 
figures treasury-wise. From the chanans of credits available with the 
Department, it has been possible so far for the A.G. to trcrify the credits to 
tha urtent of Rs. 153,166.40 aq 50 per cent share ob receipts from the sa)e 
of Coconut eetdlin payable to the Council. Letter No. BS.I/LF.I1/471, L dated 11th Deccm r, 1968 was obtained fnnn the A.G., West Bengal 
aWresscd to the Deputy Secretary to the Govt. of West Bengal, Agrhhwe 
& C. D. Dtpartment, enclosing a statement showing year-wise amounts of 
the deposits as appear in the books of the A.G. The A.G. has requested 
tha State Government to issue necessary orders and take steps with regard 
to the paymcnt af the amount of Rs. 1,53,166.40 paise verified by him, to 
tha Council at an early date. This letter has been delivered to the Depaty 
Sacntary and Govcr~ll~ent orders for the refund of this amount to the Coslncil 
rua awaited shortly. 

As regards the verification of the balance due to the Committee, the 
State Govtrnment has issued orders to the District Collectors to instruct the 
d&kt Treasury OBicers to furnish the particulars of the challans of the 
credits to tZIc Cocoaut Development OB[icer who is being deputed 

to c o w t  the information to enable the A.G. to verify the 

ASSAM 
The ,-,e the of coconut seedlings up to the year 1963-64 

has* d y .  & m d i n g  to the sntemcnf pEpsnd by E I o M -  
tunst tb *fnm~nt, 1,70,557 sead l in~  raised from the seed 
wu& by f h ~  ddvr~t coconut Committee, had bemi d d  
s b  rscolp(l a 50 plbs pa seedling due to th Council, -fa to 
R6.#5,2JB.50 plu. 'r'hj~. tmwcvc~. d~ not the figures for lJhbari 
and abr jig~res have bee. p t  verified hom the AG., 



Assam & Nagaland, Shillong and praposals for the remittance of the lraid 
axnuunt to the C o d  have been submittnd by the Director of Agriculbm 
m hL, lctter No. RES/61/Pt, dated the 20th December, 1968. Ordm 
regarding tbis remittance are expected in the next few weeks. 

As repards the figures of the amounts due to the Council for the years 
subsequent to 1963-64, the information is awaited by the Director of 
Agriculture from a few Officers and further expeditious action has baPl 
promised. 

FvrtberIdorspEba 
me discrepancies noticed in the statement furnished by the West &ngal 

Government were pointed out to the Secretary to the Government of West 
Sengal, Agriculture Department, &mi-ofWally on 5th September, 1967 
explaining the urgency of the case and seeking his personal intervention in 
the matter to e-te the amounts due from them. It was foUowed up 
by D.O. letter, dated the 8th November 1967. The State Gwenunent 
& i d  the A.G., West Ben@ in their letter, dated the 18th November, 1967, 

remittance of the amounts due to thc Council without any further 
delay. " ""%I e A.G. m reply on 2% November, 1967 requested the Oovera- 
ment to furnish month and treasury-wise statement from 1961-62 to 1965-66 
of the receipts realisxi to enable hi to locate the discrepancies a d  make 
n e c a a y  adjustments up to 1965-66. The State Government were again 
requested demi-oficially oo the 30th December, 1967 to intimate the correct 
p d h n  of the seed nuts supplied and the number of seedlings raised and dis- 
tributed etc. to the Council, in case the cxamimtion promised by them with 
respect to the discrepancies pointed out by us, had beea campletcd. They 
were also advised to furnish the month and treasury-wise statement of the 
roaweries, to the A.G. to caable him to remit the amount to the Couacil. 
They were again reminded demi-officially on the 23rd March, 1968. The 
Saactary, I.C.A.R. personally took up the m a 5 r  with the State Government 
m April, 1968, in order to expdite the recovery of the dues. As a d t  
thensf, the State Government issued instructions to the District Treasury 
Officerr for helping their Officers who were detaikd for the purpose to furnikh 
Dbrict Treasury Challan Nos. against the credits made in the subtreasur&s. 
Whalcver statement of the treasury challan Nos. were available with tbe 
State Government, were forwarded to thc A.G. for crediting tbe amount in 
favour of tbe Committee. The State Government promised to wYnd the 
rtmaining challan Nos. to the A.G., as soon as collected. 

The State Government furnished the final statemat showin tbc 
vhs & h i i s  of the seed nuts supplied fmm 1959-60 to 1964-6!. 
raised, distribution thereof, sale d s  rccovercci and the Committee's shm 
thereof with their letter, dated t YI e 4th May, 1968. They dso intimaetd tbat 
9n possible efforts are being made to overcome the difficulties and to baI& 
the matter by remitting the amount duc to the CounciI through the A.G., West 
Buigal as early as posslWe. According: to this final statement, 50 per aeat 
s h e  out af the sale proceeds of the Coconut seedlings to be paid to the 
C d t t e e  by the State Government works out to Rs. 4,73,100.50 pa*. 
The Statc Govmment, has demi-ofecialty, been requested on 19th August. 
1968 to compktc the formalities and to remit the amount due to the Coud 
cm top priority basis. The State Govenuaent were tekpphicaliy rrmdndad 
on 27th Sqkmbcr, 1968 to expedite tbe amount due. Thcy have again been 
demkrffciPffy rtminded on the 3rd Octdm, 1968. 



As the Sssts Chvernmen! of Assam did not respond to the D.O. letters 
a d d r d  on the 17th June and 26th July, 1967, the matter was taka up 
with the Scm~taty to the Government of Assam, Agriculture Departmant, 
demi4cially on the 15th September, 1967. He was telegrpphically 
mmhled on the 6th October 1967, to expedite the information. This was 
followed up by D.0. letters, dated the 10th October and 23rd November, 
1967. One of the Officers visited Assam and discussed the matter in 
Parb~ay, 1968, with the Secretary to the Government, Agriculture Depart- 
mmt. He was informed that the information had to be collected fram a large 
number d nurseries all over the State which is taking time, and that his 
Ofece will give priority to this case. As the information was not received 
within the stipulated period, he was demi-officially reminded on the 6th May 
1968, 7th August, 1968 and 24th September, 1968. This wa5 followed up 
by a telegram on the 27th September, 1968, and a D.O. letter on the 9th 
October, 1968. The State Government has now furnished the information 
regarding thc sale proceeds of the seedling$ during the year 1964-65 only, 
according to which the Council's share for that year works out to 
Rs. 36,838.82. paise. The matter has been taken up with the State Gov- 
ernment to furrush information for all the years since the inception of the 
scbtw in 1959-60 up to 1967-68 and expedite remittance of tbe amount 
& to the Council. 

The Otibr, in charge of the separate c i U  specially created in the Council 
to 5SPliPC the schemes accounts of the defunct Commodity Committees was 
to visit West Bengal and Assam specially for exwt ing  the dues from the 
two State Governments under this scheme in October, 1968. As the State 
Guvernmeats were busy with the relief measures in connection with the un- 
praxdcnted floods in the Eastern region, his visit has bcen postponed till 
corditions mtum to normal. A final report in the matter will be submitted 
in due oovse after his visit to these states. 

[No. F. 1 (32)]68€0m. A/Cs.]. 

Tbe Committee trust that outstanding audit certificates would be nceived 
sum. 

(SI. No. 43 (Para 2.125) of Appendix X X l X  of 59th Repm 
(Third Ldc Sabh) 1. 

Tbe mt bdance for which Audit Certificates in respect of tbe perhi 
Up to 1963-64 are now outstaading is Rs. 17,43,092. After the abolition 
d the Indian Central Oilseeds Committee, with effbct f~ 1st April, 1966 
a Spechl cdl has btcn constituted in the ICAR which is the successor body 
of the Committee. Efforts are being made to obtain the auManding Audit 
CatifiCae3. 

No. 8-46/65Cm. InrttJC, &led 3-3-1967.] 

StremKNs cS&Ms have all along been made by the special cell constituted 
in the I.CAR for the finalization of the Scheme aaounts of the Commodity 
oommittets. mt bal- for which audit certificates in rrPped of the 



pariod up to 1963-64 am now outstadq is RLP. 4,65,84Q.78 @o. EQMs 
art being ma& to obtain the reMioiqe urdlt crrrtiscatm by t&q pp the 
mr3tct duni&ciallyaswtllasbyperrmaalcartsctswithth6StotaOaanr- 
mewaJAccountants Geaeral, mnaxd- 

[F. 1 (32) /6&Com A/CS dt. 7-1 1-19681 
- -= p :-=-7<- - 

'Zbe Committee arr surprised to find that Rs. 2.51 lakba rv&=-* on- 
ut ibd  with the State Governments out of the mts paid to them dutiPg 
1955-56 to 1963-64. ?be Committee would like the Mmistry to Lb.t 
t k ~ t i l i s e d p o a t i o n s o f g m n t s a m p r o m P l y r e f u n d c d b y t b e ~ ~  
xms&s c o a c e r d .  The Committee would liice to be informad oP the porlbioa 
af of tbe balance of Rs. 1,29,000. 

{S. No. 44  ( P a  2.127) oj Appmclir XXIX of 59th R m  
(Third Lok satha)]. 

Tbe special d, already constituted under the LC.A.R. is U&g -3 
to m x m r  tbe outstandiig amount d Rs. 129,000. Pamkal . . naaia&na 
a r c b d m g i s s u e d m t b e c o o c e ~ s t a t t ~ ~ t s .  

[No. 8-46/65-Com. IwttJ., dated 3rd M a d ,  19671. 

A wm d Rs. 27,548.07 has siaoe been noovmd. Chdcrr have krtn 
jbassui by tile State GovcrnmntJ fw tbc refund of Rs. 33,393.08 and tk 
amamt is expected sbwtty from the 'ggg"" Acc<nmtants osaaa. 
Vigonnu efforts arc being made to reamer b a h a  of Ra 68,058.8s by 
takiog up the matter demLo&h& at tbe appropriate level nad by panwll 
camacrs. 

[No. F. 1(32)/68€om. A/Cs., &ad N a v a n k r  7, 1968). 

Tbc Cu regret to note fmm tk list showing tbe amounts prid to 
the C3.W.D. fa ooastruction of worlrrr, adjustment made aad the hrarrcR 
to be accounted for as furnished by the Ministry that Rs. 17,81,774 are d l  
to be adjusted. They are also avprised to find that altbongh 
ban wivand to the C.P.W.D. by the ashrhik Iadian Central - T 
~ , i n o n t c a s e w ~ r k w a s s t i U p m d i n g c a m p i e t i o n ~ 1 9 5 5 - 5 6 r a d  
in rrwcba c a ~ e  Siace 1957-58. 

Tht Clommittet would like tbt t~tnquireirttofbExmo~mCDT 
the &lay in compkticm of work by .W.D. and b *t 
d b r t s ,  if any, were made by the cmtwbik Tobacco Committee to t&an 
w~#jlltadmtimc. ~ h c ~ o m m i r t k c i e s i m t h n r n p m r i ~ ~ C ~  
for tbrir long &la and suit* remadiPl be taken to d maw- 
r a o d w b d c & y l h f u h m .  

iS1. No. 45 of ApprrrrlJ;t XXIX (?%ma 2132) ro ths 59rh R~porr 
(Third Ldt &Ma)]. 



Pa the dbpositr paid to the various Central Public Works 
DiWm up to the aad of 1964-65, that departsaent h to rendtr aar>pats 
for t f k l  amount of Rs. 5.50 lalrhs up to 1966-67 as shown below :- 

1. C]marlTokccomhIllptitute,Rajahmundry Rs. . . . .  b ) a * i t w d  . . . . . . . . .  3,156,902 
(b)-  . . . . . . . . . .  43,761 

2 lhppa  & HodubTobocco Raearch %tion, Dinhata . . .  6.m 
3.TOamaRamx~hStrtioa,Pusa . . . . . . .  96,3519 
4. Cilu dr Cheroot Tobacco Research Station, Vedarradur . . .  1 s s 6  
5. Tobrux7 Rasearch Station, Hunsur . . . . . . .  21,018 

TOTAL . 5.50,2% 

Tbe works were bcmg continuously carried on at the Central T o b  
Inrtiftrte, Ra The &lay in rendering tbe accarnts by 

Cmtnl Public Works ~JP; a d  audit in respect of the amounts 8har. 
against Central Tobacco Research Institute, Rajahmundry is mainly dim to 
tbc drrwc/amalgamation and bifurcation of the Central Public Works 
Daprrzt.rcot Divisions. 

is hat the concerned Divisions of the Central - 
cat are in the process of getting their figures of e x p c p h  

raxacibd with those of the Accountant General, Madras and exact 
poritiarr warding the actual amount to be rehnded can be b-sown only when 
the of all the divisions are got reconciled with those of the Accountant 
C m  Madras. The Madras Central Division (Sauth) has already got 
the erppdrture for 39 works recoociled with those of tbe Accountant Gencral 
llod br nrbmitted expenditure statement for another 14 works to the 
Aaxrrmbnt aneral, Madras for reconciliation. 

Ibc Exocutin Engineer, Central Elecalcai Division, Central Public W e  
Deprrmart, Madras has fumkbcd a statement of account for Rs. 40,386 
staXiq that the refund of the unspent balance could not be made as the 
cxpcodimrc could not be fully reconciled with the Audit so far. 

Tbe BDDCUtivc Eagincer, Central Public Works Department, Gangtok has 
&at an urpcnditure of Rs. 10,228/43 has been up to 

D c c d m ,  1%7 for the works at th: Wrapper & Hookah Tobacco Research %stton, DhPhrta and hulce there is only a minus balance with him. The 
fispnmwQrvtrilicatioa. 

R d  Station, Pusa accounts have been March, 1968. The Executive Engineer, Cemd mblif 
has rendered acc0unts to the W of 

during 1967-68 leaving a balance of Rs 88.140 
to be l~~ounbd for. Some works arc stin in progress, Action to get 
bdmm tahrn~d win k: taken as soon as the works at the ation 
coap;icdsd 

BqadiDvc duriDg 1967-68 in m~pcet d tbc vah at the - T- station, ~edasandur is awaited fran 
t bwmmmd-m.  



Tbe Executive Engineer, K. R Nqar M i o n ,  K R N a p  has futnisbod 
tb statement d expenditure incurred in respcct of the deposits mndrr far the 
comtruction m k s  at the Tobacco Rtscarch Station, Hunsur up to ScpttakP, 
1967 to the Accou~~tant General, Mysore for reconciliation and iuua d 
Audit Certificates and completion reports. Thc matter is in active amas- 
poadtace between the Accountant General, Mysore and the Executive Ehgi- 
neer, K. R. Nagar Division, K. R. Nagar. 

The construction of a G l w  House and the installation of A u ~ c  
Chkrrination equipment at Central Tobacco Research Institute, RajabaumQy 
have been unduly delayed. As regards the construction of Glass Hawa Eor 
which amount was paid in 1957-58 it may be mentioned that this is a very 
spacialised itcm of work and could not be taken up by the Central PuMic 
Worlrs Department for want of experienced contractors for this type of work. 
Rrij n d t a t e d  evolving of a suitable design after examining the plans of 
Glass Houses constructed at lndian Agricultural Research Institute etc., in 
camhation with the Central Public Works Department. This too oontri- 
buted to the delay in construction. The latest position is tbat the constrpc- 
tion of the GIass House was stnrfod in November. 1967 and is in prosfa. 

F a  the s8cond itcm of work ti,-. installation of Automatic ChloainrEloa 
equipment the amount was deposited in 1955-56. This work dm c d  not 
h: compkted owing to the (i) late supply of the equipment; (ii) npdion 
d htodUs and later on no response to the invitation of tenders a nnmbcr d 
times for pnrviding housing for keeping the equipment and (iii) 
RPlrr of the work. The wort has since been completed in May=S 
the p W  taken over. The Superintending Engineer bas however been asked 
by the Chief Enginetr (Nagplr) to investigate and ti.. responsibilii ior tbc 
delay. 

It will thus be sea that the above two items of work wen unduly .rdelrtybd 
mainly OW* to their specialiscd nature and dearth of experienced ocmtrMors. 

Tie amount for which thc accounts are to be submitted by tbrr Ceatd 
PaMic Works Department now coapcs to only Rs. 5.35 lekhs as on 3 1st 
March, 1968. There are three deposits amounting to Rs. 1,85,238 made 
&ria8 the y e x  1965-66 as referred to in Appendix XV of the 59th Report. 
These d a t e  to (i) construction of Culverts, Farm Stead Buildings Rs. 1,587, 
(ii) Rep- to damaged portions of Central Tobacco RMcarch Idttde, 
building Rajahmundry Rs. 2,265 and (iii ) Construction of baed 
and Chmm Tobacco Research Station, Vedarandur Rs. 1,81,32 *Ax 
t k  works have bec-n mple tu i .  For thc last itcm Accuuuts b.w barn 
d r t d  up to April. 1968 and k c  is a balance d Rs. 32,945 for rhJch 
amwm har to be received. Accounts a n  still awaited in respect d dw: 
other two items. The ccmccrncd Executive Faginecra arc being r q d d y  
addressed for rendering the accounts. 

[No. F. 5-11/67-Com. Inslt. 11, &red 15-7-1963). 

For the deposits made with tbc vadous Chtral Public Warb bbprt- 
m a t  Division up to the end of 1964-65, that Dep- has nadar 



165 
acanmb for a total amount of Rs. 5.50 lakhs up to 1966-67 as under :- 

Central Tobacco Rawarch Institutq, Rajahmundry. 
(a) Civil Works 
( b )  Electrical 

Wrapper & Hoolah Tobacco Research Station, 
Dinhata 
Tobacco Resarch Station, Pusa 
Cigar & Cheroot Tobacw Kcsearch Station, 
Vcdasandur 
Tobacco Rese;irch Station, Hunsur 

TOTAL 

The cxpcnditure on items 2 and 3 above has completely r m i -  
I d .  T ~ C  Executive Engineer. C.P.W.D. Gangtok has intimated that he 
~mmd an additional cxpenriiturc of Rs. 21,726/- during 1967-68 for 
the works at thc W r a w r  & Hookah Tobacco Research Station, Dinhata. 
wrist thc wm of Rs. 6.677/- which the C.P.W.D had to m u n t  for, 
rkc CT.K.1. ha\ now to pay Rs. 15,048/- to the C.P.W.D. Hence thc 
d a n c e  of Rs. 6,6771- to C.P.W.D. has been fully accounted fm. 

3. Rcprding the Totmco Research Station, Pusa, accounts have k n  
rcn&r~d by thc C.P.W.D to show that the deposits paid up to the end 
of 1964-65 have k n  fully utilircci. Thus thc balance of Rs. 88,140/- 
which was to bc iiccounlcd for ha& been fully sttlcd. 
Ilm l (a)  Civil Works 

The A.G. Madras has ,tatmi that expenditure in respect of 14 works 
(mentioned in thc previous note of July, 1968 to P.A.C.) in Msdras 
Central (South) have bccn verified and reconciled completely. The Exe 
cutiw Engineer, North Madras has bcen addressed by him regarding &r 
works. Tbe crrpenditurc ~tatemcnt when received from the A.G. will 
idicatc thc position ahout accounting of the sums a d v a n ~ d  in this am- 
ntstiQn. 

Item (b) Electrical Works 
Thc matter was hkcn up with thc S.E. Electrical Circle and he wrote 

,I puMaal ktkr b tbc hccutive Engineer on 5-9-1968. The Exe~utivc 
Edginer (Ekr&al) quest& for copies of npprweii estimates in his 
I c ~  d w  5th October, 1968. Full details of transactions and copies 
of pmious c.tmcqxm&ncc were furnished 00 10th October, 1968 the 
tmtitutc, a m t i v c :  En&eer. Ccntnl Eelectrid Division. MI&W 
~ 3 6  k t  -idd 6th ~ C ~ b e r ,  1968 for teconcihtim of the fiprures 
,id lor mounting the ourqraoding amount advanced. as the work\ 
hcen ahnplctcd. 

7ba daby ia madning acarunb by C.P.W.D. and audit is mainly due 
cl~~~/nmdpnu~h~/bifu~ation of the C.P.W.D. Divisions and mn- 

cM.lcr o( & a q ~  of thc works fmm one Division to another a ~ d  
the a#cad.nt & lodon.  



I?be m~tnictio~ works at Vadasandur have been completed and the 
Exacativt Eqgimx has been requested to d m d  tho balance amount of 
Rb 15,556/- the Institute. 

&ahst the amount of Rs. 21,018/- dwwn in the previous report, to 
be aaxnmted far tha Tobacco Research Sation, Huns;ur, an amount of 
Rs. 19,817/- is till to be accounted for. 

'Ih: construction of tbe glasshouse was taka  up in November, 1%7. 
Atra tbe work came to the foundatioa level, tbere was no progress or t& 
cmhctor oould not procure the spacialLsed moreaiabt Tbt E m d ~  

was contacId and k came to Raj ' y in November, 1968 
tommmtbebottLnecks Tl~~workisnowinpogressaradthap~ 
k IKYW been ereczcd. Tbe corrstruction has now cane up to the wmdmv 
l e d .  

Thns 
C.P.W.D. 

1. 

2. 

3. 
1 

the present pasition of ~~ tbe advances made to the 
till 1964-65 is as indicated below :- 

Rs. 
C.T.R.I. Rajahmundry. 

(a )  Civil Works 3,66,902 
( b )  Electrical 43,764 

Cigar and Qlemt Tobacco Research Station, 
Vcdasandur 15356 
Tobacco Research Station. Hunsur. 19,817 

TOTAL 4,46,,039 

Rcguding items referred to in Appcndix XV of the 59th Rcport. all 
tim nwlu have barn completed and tbe scocruats have beca rendered in 
rapct d the works at Cigar and Chaoot TobPcco Re~earcb SWim. 
Vadasandur. Tbe balance available for the Institute is Rs. 32,915J- Tbe 
~ a r e a w a i ~ f o r t h c c o a s t n r t i o n o f & o r t s , F a r m s t e a d ~  
(Rr 1,587/-) and repairs for damaged portion of -tral T d m c r ,  Re- 
d institute (Rs. 2,265/-). 

Summing up, it may be stated that except for thi construction af glsrcr 
baPre Mder progres~ and some minor works, an tbe wwb have bacn 
M y  oompletcd; oniy formal adiustment of tbc advPaccs hat to bc Qnc 
on~oftheacowlbfromtbtC.P.WD.&rtbcy~ik.&~ 
ewadbrc  with the AG.'s figurn. This matter win be vigomudy pwsucd 
a d  thr, brlance left over for adjustment will be cleared expaditioudy. 

[Filc No. 5-1 1/68-Com. Inst t .  II ,  &cd 24th December, 19681. 

Th;Ownmittscareunhappytobgnrthataincctheibcepcioaoftbc 
sehme in 196142, no as-t hrsd been made of tbc actual impact ot 



l b  Committee suggest that an evaluation of the scheme may be done 
9 the Programme Evaluation organisation of the Planning Chmmion or a 
s d b ~  ~ ~ t l ~ y .  .I , e  EL%II 

[S. No. 47 of App.  X X I X  Pata & 3.12 d ' 3 . 1 3  of the Report]. 

No a 6 s o m n t  has been conducted by this Ministry yet to find out the 
sceual demand of the people, the usefulness of the scheme to the workers and 
how far it has p v e d  advantagpus to them. The suggestion of the Public 
Acccnmts Committee that an evaluation of the scheme may be done ncnu 
by tbe Progrimme Evaluation Organisation of the P l a ~ i n g  Commission 
or a similar agency is, therefore, accepted. The Programme Evatuadon 
orpirnisation that was qxoaAed in this matter, has informed that the 
sog~pwtion would ba placed bdoxt its Advisory Board for inclusion in the 
proplnmme for 1968, as its ptogramme for 1967 has already been finalised. 
Tberr, docs not appear to be any other similar agency which can be entntst- 
ed with thi. work. 

T k  Pmgramme Evaluation Organisation of the Pianniog Commrsuoo . . 
in Apil 1968 expressed their inability to accommcxiate the Basic Li- 
Scbemc in their evaluation programme for subsequent years also in v h  
of their other preoccupations. In consultation with the P.E.O., it is pro- 
posecl to have the scheme evaluated through the Evaluation organisati- 
in tbe various States; the P.E.O. could assist in the preparation of the 
q P e s t i d  d in analysing the information gathered by the State Evab*l- 
tma orgrnisstioas. Tbc State Oovernments were approached in the matber, 
in May, 1968 and so far two States, Bihar and Orissa, have conveyed their 
agracmEot to undtrtaLe the evahation. The matter is being followed up 
with thc other StattR whosc reactions are still awaited and the PAC. wil l  
bcr iDfonnod d the final position in this regard as soon as replies are reaiv- 
ed han t&: remaining Statc Oovornments. 

SPnce the matter is not free from doubt as to whether the various activi- 
tic# mcationcd at items ( i )  to (iv) are strictly covered under pmrision 
d NQX: Act, pPrtiarliufy in the case of giving assistance for marketiqg 
lac rofitm e m  a high level d t t e e  Icd by Shri Dantwala has r w  
al tw N- ~ ( 2  nded so as to w w r  om or two 
titr ruch as lac, tbb kc1 that the Departmtnt of Community 
Danabpncat should examine the above cases in In to t bg at mt, the position sbould be clarified once 
fm a & 9-% Art suiaw 

@. NO. 49 p m  No. 3.34 of 59th (3rd Lok -11. 



(i) Marketitas of Im: on cuopemtive baris. 
P r o p a l s  £or amending the NCDC Aat in a comprehensive manucr 

taking mto consideration all aspects q u h g  amendmants in the light d 
experience, including the amendment relating to  lac, tobacco, etc. am rm&H 
amsideration. 
(ii) Invwtmenl of accumulated funds in dcbenlures of C e n d  Land Mat- 

gage Banks in vatious Stmes. 
The Corporation's contribution to the debentures of Cooperative Cen- 

tral Land Mortgage Banks was made not as an investment with a view 
to earning interest but to p v i d c  funds to banks so that tbcy can meet re- 
quiremtnts of long-term credit. Tbe provision of long-term credit to co- 
operative members for land developmeat is one of the measures necessary 
for hmashg a@culturat prod-. Therefore the base of deben- 8- atns is clearly within the ambit of Section 9(  1 ) cA N. .D.C. Act. 

(iii) &hidim to All Zndio Central Land Mortgage Banks Coopcrativt. 
Union, Hyderabad. 

The All India Cht& Land Mo- Banks Cooperative Union po- 
mdcs development of central land mortgage banks and primmy !and mort- 
gage banlrs for providing long-term credit for agricultural producSicm, 
improvement and development of land. Tbe provision of financial assist- 
amx to such institutions is covered by the provkcion of Scction 9(1) d 
13(2) (c) of the Act. G o w m n t  are advised that thc N.C.D.C. can 
grant subsidy b a Cooperative Society for carrying out the purposes of thc 
N.C.D.C. Act. No amendment of the NCDC Act is considered necessary 
00 this aOcOrmt. 

A copy of t@ opinion on the question of the compctance of thc NClX 
making a direct grant to a coopemve society for the ~~s uf the NCDC 
Act is enclosed. 
(iv) Fstablirhmeru of the Central h i m g e m  Institute for C c ~ n s ~ l t ~ s '  

Cmperatives at Bombay for impatling training to key personnel of 
whole& stores. 

As the comumers' stones deal with tbe agricultural commodities and 
iacidentaUy other commodities, it is permissl'ble for tbe Corporation to 
finance this Training Institute for prrsonncl, employed on such consumers 
storm. A copy of the legal advice received by Government on this isme 
has already been furnished to tbe Committee. For administrative an-  
venieace, however, the institnte has bcen taken out d N.CJ3.C. with effect 
Inrm 1st Apil, 1966. 

Copy of Ministry of Lrnv (Department of &gal Atfoirs) U.O. Noic  No. 
33850/66 dated 30-8-1966 to Dcpartmcru of CoopCr(ltiOn. 



s t o r y ,  etpnt and import of agricultural produce thraugh CO- 
c s p d v e  d o t i e 8 .  Ddcr Saction 13(2)(c) the money in the fund shall 
bt applied for @g out the pupcrses of the Act. In view of the above 

though a suba' i  cannot be gven it would seem that it is permissible 
rn gka assistance to the Federation from the Fund for the pqmes 
spad&d. 

Sd/-K. S. PANDALAI. 
30-8-1 966 

Joint Stxreuvy and Legal Adviser Ministry of Law 
Department af Legai A8caL.r 

Copy of Ministry of Low (Departtnent of Legal Affairs) U.O. Note No. 
30505/67 dated 3-2-1967 to Deptt. of Cooperation. 

'Ibc matter bas been further reconsidered by me in the light of the dis- 
cussion which I had with Shri Bandopadhyaya and Shri Puri. 

2. Section 9 of the National Cooperative Development Corporation Act 
1%2 provides for the functions of the National Coaperative Developnt 
Oorporation. Sub-section ( 1 ) of that section, which makes a general prp 
vision, provides that it shall be the function of the Corporation to PTan and 
v o t e  programmes for the production, processing, marketing, storage, ex- 
port and import of agricultural produce and notified commodities through 
cooperutive societies. Sub-section ( 2 )  of that section enumerates the parti- 
d a r  functions which do not in any way prejudice the general provision 
contained in subsection ( 1 ) . Planning and promoting programmes through 
cooperative societies for the supply of ~eeds, manures, fertilixrs, agicultural 
implements and other articles for the development of agicultural produce 
is one of the functions specifically mentioned in subsection (2). 

3. Section 13 of the Act provides for the fund of the Corporation. Sub- 
section 62) thereof enunciates the items with respect to which the money 
in the fund shalt be applied for. One of the items with respect to which 
moneys in the fund may be applied for is for carrying out the purposes of 
tbe Act. The "purposes of the Actn as may be seen from the long title of 
tbe Act rcad with section 9 include planning and promoting programme- 
for the production, proceving etc. of agricultural produces and notified 
commodities through cooperative societies. For carrying out this puqmc 
through the help of cooperative societieq, occasions may ariw when the 
-tion will have to give financial assistance to the cooperative societies. 
In this view of the matter, though p t  of subsidies by the Corporation tr, 
cooperative societies has not been specifically mentioned in sub-section ( 2 )  

section 13, it is possible to argue that the Corporation can w t  sukki- 
to cooperative sockties for carrying out the of the A?. In 

this vim of the matter, it seems legally permissible for the Carponbon to 
&rant mrch SUM&. 

Sd/-K. S. PANDALAI. 
1. S. mul L. A .  

3-2-1967. 

% recammendation of the PAC regarding amendment of the Act was 
an 612-1966 to the N.C.D.C. Thc Corporation set up a sub- 
to examhe this question. The report of the sub-committee hao 



In d t a t i o n  with the Ministry of Law, ''lacn has bc*a nodl&d an 
1610.1967 as a OOmmOdjty which comes within t b  purview d the 
N.C.D.C. b. 

The Committee are glad that the Department of Food have agreed to 
aaErPst thb work of physical verification in regard to the 84 kpob noldcr 
their comtrol to independent authorities as suggested 9 the Qmmittce 
aedkr. Tlme Committee feel that in regard to tte xemadng depobs which 
lnv* been t ransfed to Food Corporation of India, the Deplrtmeat shndd 
i m p  upon the Corporation to f&w the healthy practice of vw'fiication 
bumg done by the independent authorities. They are glad to mte tbat 
t h e  has been sorae improvement in regularking the losses n o t i d  as a 
mdt d physical verification. Thy hop ttat the Department would 
mpmvb the administrative machinery further so that the ti- taken 
hr rr;gnlairsing the losses for a ~ c u l a r  ear is reduced. Tbe Dqmtmmt 
should eJtamioc whe?ber 3 time limit coul not also be fixed for tht chpmal 
o l s l o c b c a s c ~ .  

d 
IS. No. 57 of Appendix XXIX ( P a m  4.38) oj 59th R c p m  

(Third Lok Sabha)]. % 
Adios taken 

In ragard to entrusting the work of ptysical verification of stocks of 
bdgdns at the Central Storage Depots at present under the ad-ve 
amtml of the Dbpartment of Food to indepcn&nt authorities, m c u y  
btmzims have been issued to the Chief Pay and Accounts OtfiGer, 
f q  of Food d m t u r e ,  New Delhi to take over this work dcrm the 
F b a J  Department with efiect from 1-2-1967. 

2 'Ihc rac~mmendation of the Public Accounts Commilbte do foilow 
fbC3 bd&y practice of physical verif'scation of stocks by indcpendont nndra. 
r i t b  in nspect of tLe stocks in the depots under tbc control of th, Food 

has becn communicated to the Managing Dimtor d t ? ~  
I;lood of India for taking nccesq  action vide copg d D.O. 
L(b N-66-BK.V dated tbe 14th December, 1966 c n c W .  

3. Ibc polPitioa regarding r e ~ m  of s w  coming to n d i x  
a~ a &t of physkd verification, is that these are notad in tb boab of 
tira Dtpots for n#xasary investigation but action to n t p h r h  tbe baEs 
m taken only after 1 particular stack of foodgrab to which a 
~ j 6 i s s u c d o u t .  A . s l ~ t n t i O I l b d i n t b c ~ n p 3 . a ~ t 8 1 . N o . %  
('Pam 4.32) d the Public Accounts Committees 59th Report (3rd Ldr 
~WIIB), llccessary instructjons have been baued by this Depmtnwut (ukk 
bcoa No. 6-6/66-BK!.IV dabd 15-12-1966 (aqy enclosed) to all th: 
l&igkd Ditedoro (Food), ~pcifying timc 'limits for lrtporting and dk#rral, 
a t m i o P s ] c v e l s , d ~ n l r t i n g t o ~ l o s s c s .  
[yjlntay of F d ,  A d ,  C.D. & C., (Dcpr?. of F d ) ,  U.O. No. 23/66 

67/BFICJ/59th Repurt doled the XMh lonuary, 1967). 



(COPY) 
J .  A. DAVE, 
I)il cctor Ciencral of I : d .  

D.O. NU. 6-7/6GBFC.V 
( ~ O V E K N ~ I E N ' ~  U P  INI)I \  

~1lNIS'TKY OF l:'OOI), AGRICCJLTL'RE, COhl~Ml~hl l 'j '  I ) i a \ IA  .( , tP -  
hlLNl' ANI) COOI'LJ<A'I~'IO,V 

i 0~ l+,'ix :$I i.S 1 oi, 1 : c j t j ~ )  

i ^ \ c J b t  l lc , i i i i ,  ~ILilcd f ; ; ~ .  l-!;ii iJc c . . ,  i , # f  , i  

L)c,~r Shri Scn, 

.4ccurdirig tlo thc : i~, ir t i i t i~)i~,  l C i , i  uul~\rl (3) t i l ~  hl:&try, thi  stoii.5 ,:i 
irw~1;rain.s in thc \.srloil\ Cuntr;:l Siuragc. Dcpi~ts arc requ~recl to be pilysl- 
<;ill'! \c.rrl~cd at  Ic.,t,,~ vncc iri a )car. k:or this p u q x ~ s ~  ~n cvcry I . ~ c ~ o ! I  
I)II.; l k p ~ ~ r j  D ~ r c i r i ) ~  ( P . \  . )  ~ C C I ~  appointed and hc 1s ds~l>tcil b! T Q , . . ~  

Physical Vcriticatic~n ScluLiil~ iollslstlng 01 one Chief Phys i~a l  \'cr!ficabon 
i t  I t 1 1 ' d  I t i i  1kpu tp  Dlrcctor ( P.\'.,I works ciircc-ll> 
u~icicr I I I C  1t.ll.k'. ~ ( 1  t): 111~1qknd~~nL (I: the oti~ccrb C < ~ I ~ C C ~ ~ ~ L ~ L ~  t k 1 ~ 1 1  1 1 1 ~  
nriiintcn:c~icc of s t c ~ k .  

2. 1 J ~ C  J ' U I > ~ I ~  t l ~ < u i ~ i ~ L >  L L . ~ , ~ l ~ ~ l i i 1 7 x  111 pdra 4.-:h i ) j  1h.ir 35i11 k;, e %  ,:; 
( llilrd 1.d S a b l ~ a  ,I 1ci~ll~n1~11cii .d that the work 01 phyi;ai \ ~ ' i  l l i<dl i .  ' : I  

S ! I O L I ~ ~  be c ~ l t r u ~ l c i t  to ~WrSou:, w h o  do JlOt iu~lcllorl under lhi: adi:1liii,:rL~: -6;. 
cmt ro l  oi the au~hu~- i t ?  irictl.qc c)! tllc s~uchh and au~gc>tcJ  ti;,it th.: 
work nligiit be donc u d c r  1hi. sirpzrvi>ru~l of ti12 C'iiicl' Pay and r\~~\:(i;;f\ 
(Miser. ' 1 '11~  rtboti: r c i u n ~ ~ i l c r ~ i l ~ l ~ ~ n  w:i> e x s n ~ ~ r l d  by thc. Alinistrj. ::d ~i 
was cxplaineil t o  tjic l 'ubl~i~ rk~ou11ta  C~)rril~littcc tli'it as thc Ccn[i.,il 
Sturagc D ~ p t s  \vcrc 111 [h i  ~oursc :  of hcirlg tr ;~~ldt ' rred tr01i1 t11c FLWJ 
1kpart111cut 10 tlic 1-oid  C'urporation India, it \\as nut nccc%r). t i )  
c lkct  3 chtlr~gc ill thc cxl?tlug xjstc.111. 

3. 'l'lic Public A i ~ c ~ l i ~ t b  C'unlmit!cc L ~ + i ~ i  consjclcrd this niattcr I r i  tilcli 
rnceting IlclJ 111 July, 19ho and t u t c  n u &  imcr uliii the 1u:lonin: rccorn- 
111end;ltiorl regarding p h y a l d  v~rificrttioll ot at<)ckh of foodgrain.< in l'ar,i .;:r 
of their 59th Kejx)rt ( I hird Lok S~ibhii ) :- 

"'l'ln: (:<,;ll~ujttc.~ 1 ~ 2 1  that in regard to the rcul;linin~ &pi>ts ~ h i ; , ~  
]lave been tratlslen-cJ 10 I ~ N X I  C'orpration of India, the Lkp;irt!liL,nl 
sl~ould i~ilprcs\ 1 1 1 1 ~ 1  I ~ I Z  Co~.por;itron to ~c)!~L)w the hcal t l~y p s ~ l i t i ~ . ~  
01' verificat~on bein; donL, b~ tlw inJcpcndcnt : ~ u t l l i ) r ~ t i ~ .  . - . . . " 

4. I ;In,, lllcr.efi)rc, 10 rc.quct [ll;it ivith rcspcct LO t l l i  ~ ~ L ) I ; I ; :  l X > ; ) L l : \  
ur~cjer tllc: C O ~ ~ ~ O I  l :Lw, i i  C;Orp~mliiw 01 Iildji~, ~ I ) U  may hirlcil! Sic L:g,i 
the r c c o ~ m m ~ ~ ~ d a l i ~  01 tllc. Public Accounts C'onini~ttcc is znfm.cd h y  [k  

Corpoclti<,n of j1ldi;l ;IS carly as possible. 1 shall be grateful 
to be infomlcd a[ the acljorl tabcn in thz matter for cornnluriic';iti~~l ti) rllc 
Public Accounts C~)iiln~ittc.c'. 

Yours sirii.crc!y. 
SJ - J .  :\. D.4VE. 

Shri N. P. &n, 
hlanaging Director, 
I'(MxI Corporation of India, 
153, Mount Road, Madras. 





2, It is requested that the above instructions may be brought to the 
notiix. of all coxmmed for immediate compliance. 

3. The receipt of this letter may kindly be acknowledged and the 
Ministry may be informed of the action taken. 

Yours faithfully, 
Sd/- HARBANS SINGH MAS., 

for Director General of Food. 
Copy to :- 

I .  The Pay and Accounts M c c r ,  
Ministry of Food and A 'culture, 
N m  DELHI/CALCU&/MADRAS/BOMBAY. 

2. The Chief Pay and Accounts Officer, 
Ministry of Food and Agiculture, 
NEW DELHI. 

3. 0 & M Branch. 
4 Storage Technical Branch 
5. Ail Section\ of thc BFC Dtc. 
6. Guard file. 

Sd/- HARBANS SINGH M.A.S.. 
for Director Gpneml id Foczd. 

A relcrence is invitcd to thc Department G.O.  Nu. 1 3  66-67 'BFC.1; 
59th R c p r t  dated 20-1-1967 on the above subject. 

2. In view of thc practical difficulties in thc aboiitiorl of the existing 
posts o f  officcrs and staff for physical verification work in thc office3 oi tbc 
Kcgions! Directors (Food ). Calcutta and Bombay, and creation of new 
posts in the Chief Pay and Accounb Officer's Orpisa t ion with effect from 
the 1st February, 1967, involving surrender of funds in onc grant and re- 
quirwncnt of additional funds by the Chief Pay and Accounts Otfcer, Minis- 
try of Food m d  Agricultun., New DelLi, in another grant, which is extremely 
d i W t  at thc fag cnd of thc current financial year, it has now been decided 
t o  transfer thc work of physical verification to the Chicf Pay and Accouat~ 
O ~ r .  with cffcct from the 1st April. 1967 instcad of thr l\t  Febmary. 
1967 as mentioned in Para 1 of this Department C!.O. Note m f t m d  to 
above . 

3. 'Zhe date "1-2-l%7" occurring ~n line 7 of Para 1 ot thk Depart- 
meat U.O. Notc d e r r r d  to in Pan 1 above. may pkasc bc amended to rc;d 
3s "144967". 
(Ministry of F w d ,  Agri.. C.D. & C .  (Ihywrfment oi t t r d )  I'.O .Yo. 231  

(6-67 BFC.l/5Yrh Rcporr clatrtl 7-7- 196'1. 

A dcrcnce 1% r n v i ~ d  to para 2 of this Dcprtnlcnt'., 1T.0. KO. 23,'& 
b7/BFC.I/59th R c p r t  datcd 20-1-1967 on thc a h v c  d q c c t .  



2. la =ply to this Ministry's D.O. letter No. 6=1/66.BFC.V dated 
14-12-1%6 (copy sent already with this office U.O. dalod 20-1 -1967) Ur 
Food Corporation proposed tinally that the work of physical verification of 
stocks would be entrusted to the staff of the lntemal Audit Wing under 
the supcrvis~n alld control of the Flnnncirl Adviser of the COiporari~~. 
This appeared to be as independent an arrangement as possible in a COP- 
rate setup. However, the Comptroller and Auditor General of lndia was 
also quested to consider the proposal made by the Food Corporation and 
advisc us in the matter. He has stated in reply (copy cnclowd! that ils thc 
Internal Audlt Wing functioning under the control and jurisd~ction d thc 
Financial Adviscr of t h  Corporation will not In a n y  wa? be under the. 
~fficers in charge of stocks ot foodgains ctc., there is no objection to thc 
amngment  proposed in  regard to the physical verification of htocks. 111 
the circumstances thc Food Corporation of lndia has becn infomod tktt 
there is no obiection to thcir riving effcct to thc proposal niadc by the111 

Thc Fuad Corpmrtion of lndia agreed iniiully lo entnlst the WQ* (d 
physical verification of uock t o  the staff o f  thc l n t ~ m d  Audit W. ingr two- 



t M g  under thg supervision and control of the Financial Advim of thc 
Cgw,mtion and this proposal was accepted by this Ministry in consulllltion 
with the ComptroUer and Auditor Gencral of India. In this comKction 
the Note sent in this Minist 's U.O. No. 23/66-67/BFC.I/59th Repolt 7 dated rhc 7th Duccmber, 196 may kindly be referred to. Recently, how- 
ever the F d  Corporation has pointed out that, in practice, facilities for 
physical verification have to be providcd to the Regional Managers also tor 
the discharge of ttxir responsibilities as Officers in overall charge of Dep,t! 
in their Regions. Conwqwntly, they have sugcstcd that the physical 
v e r i b t i o n  squads, misht be allowed to work under the control of the 
Regional Managers, who arr rndcpendcnt of the District Managers in actual 
c b r p  of stocks and that an additional super check or test verification of 
the $locks would be conducted by the physical verificat~on squads working 
at thc 7anaI lcvcl or the Headquarter levcl under the control of tbe Finan- 
cial Adviser of the Chporation. They have also %rated that under this, 
arrangment. the District Managr  who I\ in actual c h a r g  of the stock\ 
will havc no connection whatsoever with thc physical verification squads 
working under thc Regional Managcrz. This arrangement ha! been h r o u ~ b t  
into f o r e  bv thc Food Corpratlon from Junc. 1968 

2. Thc rcviwd proposal nladc by thc F.C.I. iz k i n g  cxmnincd in t h t  
Ministry and the P.A.C. will hc informed of the final decision takcn in thc 
mattcr. However. as regards the cxtcnt of physical verification done so i a r .  
the Food Corprat ion ha< reportcd that the physical verification q u a d <  
in the Regions havc carricd out physical vcrification in rc'spcst of 3R2 &qxm 
out of 549 depots. The squads working directly under the Deputy Financial 
Advisers and the Financial Adviser have done tnt  fsurprisc) physical vcn- 
fication of 20 depot9 during the current financial year. 

-lhc Con~mmet. feel\ that the Mintury ~h<wM sort out very difkulr 
c:iscc which arc pending c i h p a l  for a long ttme and take up at a higher 
cxtxutivc kve l  of thc d h c r  Ministry for dicpollal. Inter-M~nistcrial talk5 
khoukl he hcld at regular mtervals to wttlc caws instead crf allowing the 
Gcwcrnment Machinery to pursue them in routine manner. 

(SI Yc) 5 8  o) .4ppcvrrlr I Ab.\'I.t' (  pun^ 4.43 ) 591f1 R e p w  
( Tltcrd LoX S&rn ) 

-nu n u n h r  of cl,l~mr for r a ~ l  trrrns~t 1mx.s pcndlng uith tht: Railu.i!\ 
;L\ nn 31-12-64 war 5,791 involving an anmunt td RI 40 38 hkht The. 
n u m b  was rcuiuccd to 1.72') cases involving an arncw~t of R\. I ?  I;? 
Irtkh.; on 30-6-66 a\ detailed blow :- 

Year Nu. d Chnn 4atoum in I t h k  

.---- - -- -- 
1 7 3  (Plm c;t9r- I O.R‘Jt oHVl,bLh\ 
189 a d W  to I J 42 1 ~ 1 ~ 3 r d h  189 ~ 1 3 ~ m 4  - - -. 

1918 the I d  tn March 19671 



2. During tho period 1-7-66 to 31-8-67 as m y  rp 641 chhs nmou~t- 
ing m RE. 4.01 lskls were setfled md the numbor of di~kg claims has 0" thus been funher reduced to 1,277 amounting to Rs. 10. 1 lPLhs as d W 6 d  

Year No. of Claims Amount In Lolhs 
1 9 6 0 . . . . . .  . . 
1961 54 6 .i (3 . . . . . .  
1962 46 - 0 &2) . . . . .  

TOTAL . 1277 1041(- 

These 641 cases amounting to Rs. 4.01 lakhs w m  settled from 1-7-66 
10 3 1st Aug., 67 as under :- 

No. Amount in Inhhs 
1.  Claims accepted by Rlys. . . 137 0.44 
2. Claims dropped . . .  5W 3 57 (Cases of shortap of 

b.gs, dam& 
rain and other dam 
found urnenabk). 

TOTAL . . .  641 4.01 -- - 
3. All claims pertaining to the year 1960 have hem settled. The Minis- 

uy of Railways had informed us on 16-9-67 that the Eastern Railway hnvc 
been directed by them to settle old claims of the Food Department in 
accordance with the decisions arrived at a meeting between the officers of 
&I Railway Board and the Department of Food, in May, 1965. Come- 
quently, not only 100 cases of the years 196 1 and 1962, but also 104 
cases of the years 1963 and 1964 will be settled witha the next few days 
Thereafter the oldest claim shall be only of the year 1963. The Ministcr 
of Railways have informed us on 17-10-1967 that they have once agnin 
advised the Chief Commercial Superintendent of the F~s tcm Railway to 
speed up dispsal of these claims. 

4. (a) 109 cases pertaining to the years 1963-64 wcrc pcndrng in the 
Eastern Region due to :- 

(i)  Delay on the pdrt of the Government 01 Pakistan in amving at an 
a p m e n t  with the Government of India about payment of claims in casa 
where traffic moved via Indo-Pakistan route. A, there was no possibility of 
an Indo-Pak Agreement, in thr, connection, in the near future, it has b r a  
decided that 39 such cases (up to 1964) may be rcgularivd cvcn witbout 
the settlement of the claims with the Railways in accordancr with thit 
Min~stry letter No. 19/8/65-BFC IV, dated 15-5-67 (Copq cnclcmd). A 
record of all such cases is being kept and if, subsequentl) the Pakistan 
Government agrees to reimburse such losses the amount rediwd wwld hc 
credited. to the 'Misc' Government account. and 

(ii) Pursuance of the question with thc R ~ J .  Board and Ols Iaucm 
Rly. for adjustment between excess number of bag of ria md wheat 
delivered with the number of bags received shon. during a pankuler War" 



or for a number d years on an ad hoc basii. The Ministry of R b .  
have, however, advised ue on 17-10-67 of their decision that any begs 
found excess in umignments wvered by Riy. Rece'@s showing the 
number of bags loaded should be &Livered on valuation d that claims 
o$ F@ Deptt. for shortage against Rly. Receipts showing the number 
d bags booked should be dealt with on merit and not held up. This 
matter will now be pursued further with the Zonal Rlys. 

4. (b) 200 claims of the year 1964 for shortage of complete bags 
involving an amount of Rs. 1,23,186 (Approx.) are pending in the 
Southern Region as the Southern Rly. is repudiating the same on the plea 
that though the bags delivered were short of the number entered in Uz 
JUy. Receipts, the weight as recorded to have been received in the depds 
was equat to or more than the weight shown on the Rly. Receipt. This 

tion is not acceptable to the Deptt. of Food as the system of weigfmg 
X wagons in two operations on tke Rly. wagon weigh-bridge leava i2 

much to be desired. Besides, the actual weight of the wagon is not always 
qua1 to the tare weight painted on it. It is generally less. As the 
Rly's liability is to deliver the correct number of bags according to the Rly. 
Receipts this matter is being pursued with the Rlys. Incidentally, this obser- 
vation was also upheld by the RPy. Board's communication of 17-10-67. 
referred to abow. 

During the years 1963 and 1964, the Rlys. delivered to the Deptt. of 
Food 664 unconnected bags of wheat and rice vahed at Rs. 28,264;- but 
without charging any value. Ac soon as these bags arc connected~adiuxtcd, 
the number ol pcnding claims will g t  reduced further. 

(c) 56 cases pertaining to the year 1964 are pending with thc Bombay 
Port Trust Rly. in Western Region due to non-acceptance or delay in 
xccptilnw of inter-Riy. liability by some of the Zonal Rip .  concerned. 'Wc 
Lave been punuing these cases with thc concerned Rlys. and have now pro- 
posed a meeting in Bombay with the Port Trust. 

5 .  A meeting with the Addl. Member (Comncrcial) R!y. Board was 
proposcd with a view to expedite settlement of old claims which arc now 
pndinp with the Zonal Rlys. Thc Rly. Board had replied that the Zonal 
Rlys. wen. hI ly  competent to dispose of all claims and it would not be 
3 feasible pro sition for the Rly. Board to examine and senk individual P" cases. Thcre ore, while the Dcptt. of Food continues to take up the pending 
cases with the RI s. concerned, the proposed meeting with the officers of K the Rly. Board s all be pressed for again, in case the settkment of old 
claims by thc Zonal Rlys. is not expedited in accordance with the dircctivet 
now issued by the Ministry of Rlys. 

[Dcprr. of FmJ U . 0 .  N o .  23 '66-67/BFC-1/59th Report, litrrt4 19th Ociobn, 
19671. 
COPY 

P. Krishnamurtti, Deputy Secwtary. 
D.O. No. 19/8/65-BFC. 1V 1 2 ' 1 5th May. 1967. 
My dear Nukhcjct, 

aw refer to the correspondeace resting with your kttcr No. 
dated 20-4-67 addressed to the Chef Dirrcror of Mow- 



me116 in the Muistry regarding 41 cases of rail transit losses amounng to 
Rs. 16,748.63 pending for want of Ciahation of thc indo-Pak Agreement 
in this connection. 

2. As there is no possibility of an Indo-Piik Apemen t  in this connec- 
tion in the near futurc, it ha\ tccn decided that such cases may be mplarijca 
even without the scttlcnvxt of thc claim with the Railwsys. In tho 
drevmstances you may now kindly take urgent s t ep  10 r cp l l a rk  ihc* 
at a very early date. A record of all such cases should. howcver. h kep 
and subsequently if the Pakistan Government agrer to reimburse such hCs~las~er 
the amount so realised could be crcditcd to thc Miw. Govcrnnlent account. 

3. 1 shall be grateful if qou wilt kindly Icr mc Lnch\ Icr! urgently tk 
action taken in the matter. 

Shri B. Mukherjec. 
Regional Director (Food ) .  
Eastern Region. 
Calcutta. 
Copy to : 

The Director oi Movcmcnts (Shri K. P Singh) for ~nf~~rmrrtian. ~ i r h  
reference to the RD'\ letter rrfcrrcd to above addressed to CDM. 

Further Information 
The number of clainis for Rail T r m w  Lasw, pndrng wrth thr: R;~rlwiljr 

as on 31 -l2-19@ wa\ 5.791 involving an amount of Rs. 40.38 lakh\. 'lhr 
number was reduced to 1,277 amounting to R4. 10 1 1  Iiikh\ ;ir on 31-8-67 

During the period 1-9-1967 to 30-9-1968 ;is many a\ 324 clainr., up 
to 1964 amounting to R4. 1.36 lahh\  w m  s ~ l c t i  and the numbcr of p n d -  
rng claims has thus been further rcduud to 953 a\ detailed &low .-- 

Year 

- -  - -  - - - - - - - - 
3 24 9 5 3  (I .V5 

These 324 caws uere ~ t t l c d  a\ under :- 

No. or cla~m\ Amount rn Iakhs Rc fmuk 

1.  Claims accepted by 
Railways . . I94 0.50 

2.  Missing wagons 
subsequently tracedl 
coIillcded . . 4 0 -28 



No. of ctaims Amount in lakhl Ramarks 

3. W m s  dropped . 126 0 6 8  Thege include: No. d Amoullt 
C r r ~  

(i) Shortagc of oompktc 
bagr connected later 94 0 -46 

(11) Dan~ageduc to wet- 
tmg and shortage 
from cut and torn 
hags repudiated by 
the Kallwdyl, for 
rcavonv of no  pro\^- 
won or dunnage 30 0 22 

-.--- - -- - --- 
TOTAL . 4 1 46 126 0.68 

Most of tlw caws of 1963 pcrtam lo the kn\:darnage due to loading of 
foodgrains in open wagons In thc Southern Rcgion. Thc need for expedi- 
tious settlcnwnt o f  thew caws contlnucs to bc takcn up with the Ministry 
of  Railwnys as wcll as the Zonal Railways Rc:cntty, thc matter was ako 
cliscusscd bctwccn the Chicf Comrncrclal Supcrtntendcnt\ of scven different 
Kaihvayl; at their Comnwrc~al Comm~ttec Mwtinp (Indian Railways Coe- 
lcrencc Asscxlatton) In B o m b q  for thc acccptancc of 1ntc.r-railway liability. 
Tho mtter i\  k i n g  pursued 

Further. a. dc4rcd b) i\ G C I%' 4i M . 3c.u Dclht, addrttonal informa- 
tion with rrgiinl to cl;irm\ Itdgcd uith thc Ra~lwa) \  fnm 1-1-1965 to 
31-3-I%X i\ grwn bclow 

A\ statcd above o n  ? I  - 12- 196.4. 5.791 ~ l a i n ~ \  ~ n w d i  tng an arnount of 
H\. 40.311 lalrhs was outstmd~np. 

During thc pcriod 1-1 - 1  965 to 3 1-3-1968 a\ many 12,344 IXW 
c lams involving an illmount o f  R\ ZHS 1 1 l a l h \  Hcrc Iixigd Dumg thrs 
iwxfod 13.229 claims i n v c h n g  rtn anlount of I XS I I lalrh\ (rncludmg 4,754 
claims invoivlng an amount of RF. 30 75  Ialrhs pcrtrrln~ng t o  clalrns a s  out- 
\ t i d i n g  on 3 1 -12-19U) w r c  se111cd a< under - 

( 1 1  Shcvtrw r > l  .imw- 
Irk barn ctm*n\rtcd 
latcr ilatnn ic>uml 
untennMc sftcr 111- 
wstlgatttw\ 

(11) Clullls for drmup. 
Juc to ral~tr  mid she- 
r tnp  from cut and 
tan hag+ srd other 
mnc. rraum~ whlch 
umr found untcmbk- 
d e r  I n ~ ~ l g a l ~ o m .  

So o i  Amount 
cat+- tnlakhs(Rs) 



Ibs cause-wise break-up of 4,906 claims involving a. amount of 
Rs. 137.38 lakhs outstanding on 31-3-1968 was as under :- 

No .of Amount in Remarks 
claimc Iahhs (Rs.) _ _ _  _ _ _- _______ ___ .__I.- - ---_- 

Missing wagons 

It is unfortun;ttr that out of I I pending caws action could h 
by Government s o  far in regard to 5 cases only. The Comn~~ttcr \ u m t  
that expeditious action should be taken in othcr caws a h .  



'Ibe other 6 cases have also since been referred t o  arbitration for adjudi- 
cation of the Ooverament claim. Chief D i  of Purchase ba9 also 
p e d y  discussed the matter with the Chief Secretary, Jammu & 
Kashmir Government for ascertainin the whereabouts of the defaulting 
tirm's propertias and their assets d also to freczc such assets for reaHsa- 
tiw of thc mvemment  claims. Chiif Secretary bari agreed to ask the Ik- 
pwtmcnt concerned to expcditc action. 

[Deplt .  €4 Food U.O. No. 4/11/66-CDN dated 19-8-1967]. 

In con8huation of this Department U.O. No. 4/11i66CDN datd 
19/26th August, 1967 to thc Lok Sabha Secretariat it is stated that the 
6 casts referred to arbitration against M/s. Kashmir Canning lodustnes. 
Jammu Tawi, arc sttll pndtng  as thc party is not joining in aibitratian. 
N& ctc. sent by the Arbrtrator to them for recovery of dues were 
rcxcivcd back undellvcrcd with the Postal report "No addressm a v W e  
at this address". Sincc thc Arbitrator could not prcxeed ex-parte againrt 
the firm, Govcmmcnt haw applied to the Court under Section 20 of the 
Indian Arbitration Act for cvnfirmat~on of the appointment of the Arbitrator 
made by the Govcrnnlent as unilatenl rcfercncc to Arbitrat~on is not vabd 
Court's dxzcision on thew applications will enable the Arbitrator to ~ o c c e t l  
~ 7 t h  thc c a w .  Thc applications arc pending in the Courts 

IDeprt of I ' (~ , t l  ( ,4 P O  \ b' 0. .Vo. 4 1 1 66-CD.V tltrtecf 2 1-1- 1968) 

In the \ix caws again,[ \!,!\. Kashmir Cnrlninc Indu&e.;. Jammu Tawi. 
Government's applications under section 20 of the Indian Arbitration Act. 
IWO arc stin pending in courts. Thc notices scnt by thc courts to thc 
fino anem not scrvcd and therefow. Govcmmcnt has sincc filcd application 
for wbt i tu tcd  S C W ~  of thc noties  on  thc firm by their publications in 
the nca.spnpr?n. Afrcr completion of chew formalities the court u511 p 
i d  to &ci& Covcrnment'\ npplicationz under Section 20 d Indian 
Arbitration Act. 1940. Thc ;!hitrator wi:I k able t o  take up the arbttn- 
tion caws for hcarinlr, onl!. after thc said application.; arc finally decided 
hy the coufl\ 

Thc Ctmnuttr.c. feel !hilt thi, c n x  rcvcaf\ l . ~ h  of proper planning 111 
tlic m ~ t r u c t i o n  d thc building for the Srnnll Indu\trit.s %nice Inditutc 
. ~ t  Calcutta. Though thc &tc of commcnccrnent of uork as p.r agnxmant 
%a% thc l \ t  March. 19W. thc 1;iyout of the building ~ x s  nor tindised bv 
rhc architea till the 19th 4pril. 1960. Sonic time was taken by t k  
. W C C I ~ I \  rn Iwttng rhc h i 1  hmmg cnpacit) o f  thc land. Hnd thew pre- 
Itminary works k n  a~nlplcrcd by the Arshirwts prior to the .4pxment  
with thc cmtrrctar. ncuriy 24 months of working wason would not haw 
hcco k t .  Furthty duc to thc. beak of Monsoon in this region in earty 
Map. the fu~tim work c d d  hc started only in October, 1960 and it was 



wmpleted by the end of. November, 1960 only. All thew factors should 
have been taken into consideration before the time schedule for construction 
of tile building was decided upon. The date of commencement and date 
of wmpletion viz. 1st March, 1960 and the 31st December. 19m r C S p -  
ti* stiplated in the Agreement thus became unrealistic. 

Action taken 

fistern SS1 Works Division. Calcutta under thc Dc.vclop11icnt ~ h m m i s -  
sioner, Small Scale Industries ceased to function uith cfrcct frcm 31-5-1967 
(AN.) and the Dy. Director (IC&C) incharge o f  the Dim. conw- 
quentljl reverted to the C.P.W.D. Some rcsiclual work conncctcd fhc 
Division has bccn 1cl.t over for finalisation. it has further hem potnkd 
out that the services of a technical officer of the rank of a Supcrintcnding 
Engineer arc tcmporarii)r needed for tt.c ciisiwsal 01 tlii? rcsiclual work 
which contaiw among others thc ;iction rcquircti tv bc tdicn on t 1 . t ~  
recornmenda tions. 

Thc proposal for thc crc'ltion or .I tcnipor,tr! ;w\t ot .I Suprintcnd~ng 
Engineer In DCSSl's Oflicc lor a pcriod of 6 month\ for the :rhw purphc 
has becn wbmitted to thc klinlstr~ o! Finance mcf I \  under cumination 
separatrsl]. Accordingly the suhmi\wn of our rcplle\ to thcw rccommcn- 
dationq of the P.A.C. dul! \ettcil bl .4ud1t \ \ i l l  tabc \onic Inorc tlmc. 

Recommendation 

Thc Coniniittcc trust that the Mini,try \ r i l l  cn \u rc  hctt~*r pl,~nnrng t o r  
construction of such buildings in futurr.. 

Action taken 
As explained against item No. I abovc. 

Recommendation 
Committee regrc.1 10 note t11:lt 2 1  C O ~ L I I I I I I ~  out  01 SJ hililt hy rh; 

contractor were defective. The Con~n~ittcc fccl that i l  thcrc liacl k c n  prw 
per supervision over the construction of this uorh \imultancously, dcfcctivc 
execution of the work could have becn avoidd or at Icrt\t dcrcctcd crrrlicr 
This laxity in supervision also rcquircd to hc 1ooLc.d into 

[SL No.  68 (Purr1 No. 5.9) 01 Apvet~di-i- XA'I.!. ,q 111tv 59111 /<d-ptwt 
( Third LoA- Suhl~o ) j 

Action taken 
As explained agairnt item No. I above. 

Recommendation 
The Committee regret to note that although the matter rcprding m- 

covery of damages from thc ist Contractor has h e n  prndinp before nrbitrr 



tar for the last 18 month i,e. from January, 1965. Government have not 
filed their counter chims so far against the contractor before the arbitrator. 
-lRcy h i r e  that the Ministry should take necessary stem to cnsurc that 
thcjr counter claim against the contnctor for damages is filcd hefare 
the arbitrator. without further delay. 

[SI. No. 59 (Purri 5 . 1 2 )  of Appe~trlr.~ XXIX of rhe 59111 Rcporr 
( Third LOX Sahha) 1. 

A\ expl;iincd against itcm No. 1 ahcwc. 

Thc C o1nr11it1tc.c would i~lso like to tx appriscd of thc arbitration. 
(S .  No. 69 prrrir 5 .  I ? ] .  

Thc Ctrinn~ittrr H O ~ I ~ L ~  LIAC 10 bc ~nh)rn)~'d of the' IC\UII \  o f  t f . ~  cffarh 
nude in this direction. 

Naw that thr. l)r.prtracnt propc5 to u&rtaLc .c rcvieu d all the 
arpracts of tlrc warlrn* of thcsc tnsritutlons. thc Commtt tc~  hope that thts 
rcvior a rt from b o k q  Into u d c  variu-s in per cu~iri1 rxpndidiatre 
wouM aso r ;&c tnto considcmtmn u k r h c r  thc pttern of training or  tbt. 
ntaMLard af oraeniw p o v M  in t h t x  inairutions wquirc ;my ruodiklt- 
~MRI as a h  what ccnnm~lcr nrr: pmihlc 



Tbe Committee would also like to be informed of the m u l t  of Ws 
review. 

[Sl. No. 76 of Appendix X X l X  to the 59th Report (Tl~ird Lok Sabha)]. 
Action taken 

With a view to narrowing down wide disparity in thc per capita rate of 
' expenditure on various institutions, a review of the working of 8 out of 

24 institutions was undertaken. The results of the review rcvealed the 
need for a further and wider study of the working of the institutions. 
Accordingly, two Committees--one for reviewing the financial aspects and 
the other for examining training proparnmes-have been set up. The Com- 
mittees are expected to submit their reports by -9, i.e.. 
close of the financial year 1968-69. Suitable action will be takcn in the 

t of the recommendations of the committees and the Public Accountc c"gp mmittee will be apprised of the final outcome. 

Recommendation 
The Committee suggest that more stress should be laid on thc t > ~  of 

training to be imparted to thc inmates of these institutions so (Fat thcy 
become more useful citizens. 

The Committee also feel that some system should bc evolved to cnsurc 
that these persons a f c r  receiving training are gainfully employed in t h a r  
respective professions. 

Action laken 
So far. the convent~onal methods of tra~ning wen. being tollowed 

Recommendations of the Committee have been noted and the cntirc t r r ~ ~ n i n ~  
pattern is under review. With a view to orientating the training pro- 
gramme, so as to give better facilities to the trainee$ for gainful employment 

, after their training, a thorough study of the training programme ha$ bccn 
started and the Public Accounts Committee would ht informcd of thc 
final position in due course after the Ccrnmittee set up to \rod? ;rnd rcview 
the programme has submitted its report. 

NEW DELHI; 
April 28, 1969 
Vaisaklzu 8, 1891 (Srrka). 





5.  1 . 19 Win of Education 

1 .20 Min of Edoc.iiian 



__- __-_ ^ _  -- - - - 
1 2 3 4 --- - .  "- ---- ---. - ------ --  ---- 

6. 1.27 Dcptt. o f  Scxtrrl Wdfarc Thc reply recelvcd from Gavcrnmcnt an 
th~s caw dcxs no1 rndrcatc whether t l r  
Pcnding cares of rent-frce xummoda- 
tmn have becn final~wd w far. The 
Committee chire that all t h c r  caws 
.chuld bc finalmcd enpedrttously and 
recovery of all arrears of rent, watcr and 
cl~rtric~ty charges be made w~lhotrt any 
further dclay. Thr Commtttee would 
lthc to hc. rnfc~rmed of the progrew made 
111 I h ~ \  d~redron. Thc Cornnutlcc uwld 
dso ltkc to br. tnformed whcthcr the 
\urn of RI .  13,283 85 parw due f r m  the 
then Pirnc~pal, Govcrnrncnt Lady 
N d y i ~  Schcwl. Dclh har been rccorc~ed. 

- 
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